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 LOK  SABHA

 Tuesday,  August  3l,  965/Bhadra  9.
 1887  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Road  Accidents  in  Delbi
 +

 (Shri  Wartor:
 Shri  Prabhat  Kar:
 Shri  P.  C.  Borooah:
 Shri  Bishwanath  Roy:
 Shri  Bagri:

 |

 Shri  9.  C.  Sharma:
 be

 Shri  Kapur  Singh:
 Shri  Solanki:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  acci-
 dents  on  roads  in  Delhi  are  on  the
 increase;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps

 them?
 The  Minister  of  Transport  (Shri  Baj

 Bahadur):  (a)  to  (c).  The  information
 required  has  been  given  in  the  state-
 ment  laid  on  the  Table  of  the  Sabha
 in  reply  to  Starred  Question  No.  032
 on  the  27th  April,  1965.

 Shri  Warlor:  In  view  of  the  fact
 that  accidents  on  the  roads  of  Delhi
 are  on  the  increase  and  never  on  the
 decrease  may  I  know  whether  Gov-
 ernment  have  taken  any  special
 steps?

 Shri  Raj  Bahi@ur:
 steps  which  have  been
 been  indicated  in  the  answer.

 taken  to  prevent

 Some  of  the
 taken  have

 The
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 special  steps  are  widening  of  the
 roads,  proper  education  in  road
 traffic,  strengthening  of  the  mobile
 traffic  patrol,  etc.

 Shri  Warlor;  May  I  know  whether
 there  are  still  many  narrow  strips  on
 the  main  trunk  roads  in  Delhi,  espe-
 elally  before  the  Safdarjung  airport
 and  other  places  where  accidents  of
 a  very  serious  nature  take  place  quite
 frequently?  If  so,  why  did  the  Gov-
 ernment  delay  the  widening  of  roads
 in  those  parts?

 Shri  Raj  Bahador:  We  have  under-
 taken  a  specific  programme  and  some
 of  the  steps  in  it  have  already  been
 implemented.  We  have  widened  «
 number  of  roads.  Apart  from  that,
 a  number  of  narrow  and  congested
 roads  have  been  closed  for  heavy
 transport  vehicles.

 Shri  Bishwanath  Rey:  May  I  know
 whether  the  steps  indicated  in  the
 statement  have  been  effective  in
 reducing  the  number  of  accidents?
 If  so,  may  I  know  whether  more
 steps  are  going  to  be  taken  in  that
 direction?

 Shri  Raj  Bahador:  We  have  taken
 fome  steps  and,  to  the  extent  pos-
 sible,  they  are  made  effective.

 sft  आगड़ा  :  दिल्ली  में  हाइ सात  को
 तादाद  सन्‌  96I-62  के  मुकाबले  t
 Lo00  बढ़ी  है,  कौर  इसी  तरीके  से  जो
 दूसरे  जुर्म  हैं  उत  की  तादाद  भी  दिल्ली  में
 उसी  परसेंटेज  से  बढ़ी  है  ।  तो  दिल्‍ली  में

 पुलिस  की  जो  नाप्रहूलियत  है  जिस  की  बिना
 पर  यह  तादाद  बढ़ी  है  भौर  जो  उस  का  तौर
 तरीका  है  उस  को  बदल  कर  क्या  सरकार  यहां
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 पर  झजसरे  नौ  पुलिस  को  ठीक  करने  का
 विचार  रखती  है  ?

 क्रि  राज  बहादुर  :  जैसा  माननीय
 सदस्य  ने  देखा  होगा  हादसात  की
 तादाद  जो  सत  i962  में  7270  थी
 बहू  46964  में  बढ़  कर  8004
 हुईं  है  लेकिन  हमारी  आवादी  बढ़ी  है  29
 साख  से  3i.6  लाख  तक  ।  दो  साल  के
 सें  में  जो  वेहिकल  की  तादाद  है  वह  भी
 बढ़ी  है  60,300  से  89,400  तक  ।  यानो
 लगभग  o/3  का  इजाफा  वेहिकल  में
 हुआ  है  और  at),  लाख  का  इजाफा  हुमा
 है  पापुलेशन  में  तो  जहां  पापुलेशन  और
 बेहिस  बढ़ती  हैं  ब्रोकर  रोड्स  ्तो  तरह
 रह  जाता  हैं  वहां  कुदरती  एबी  बात  होती
 है  जौर  हादसात  बढ़  सकते  हैं  ।

 क्रि  बागड़ी  :  प्रत्यक्ष  महोदय, .
 भ्रष् यक्ष  महोदय  :  झा  ड्राप  ने  दूसरी

 बात  कहू  दो  कि  ऐ ऑक्सीडेंट्स  बढ़  गये  हैं।  तो
 इत  में  ऐ  क्तिडेंट्रा  की  बात  कैसे  लो  जा  सकती
 है  t

 ft  बागड़ी  :  मेरा  कहना  यह  था  कि
 जुर्म  बौर  हादसात  एक  हो  पेशियों  में  बढ़े
 हैं  तो  स  की  वजह  पुलिस  को  नाअदहलियत
 है  a

 प्रत्यक्ष  महोदय  :  इस  की  वजह  पुलिस
 की  नाप्नह॒जियत  नहीं  है  ।  यहां  वे  हिल्स
 भी  बलों  हैं  कौर  झा वादों  भो  बढ़ी  है  ny
 Bhri  Kapur  Singh:  In  the  statement

 laid  on  the  Table  on  27th  April  w
 reply  to  question  No.  1032,  it  was
 stated  that:

 “Delhi  Transport  Undertaking
 bus  drivers  have  specially  been
 made  conscious  of  the  need  for
 eareful  driving."

 I  want  to  ask  whether  Government
 are  aware  that  the  main  cause  for
 eccidents  in  Delhi  is  not  ignorance  on
 the  part  of  bus  drivers  but  lack  of
 road  discipline  on  the  part  of  trans-
 port  bus  drivers  and  scooter  drivers
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 and,  if  so,  what  special  steps  Gov-
 ernment  propose  to  take  to  curb  that
 indiscipline?

 Shri  Raj  Bahadur:  In  all  these
 accidents  there  is  negiigence  and
 other  contributory  causes.  One  can-
 not  exactly  be  certain  that  it  is  due
 to  only  one  particular  cause.  But  the
 fact  of  the  matter  is  that  all  proper
 methods  of  educating  the  bus  drivers,
 the  pedestrians,  the  scooter  drivers
 and  cyclists  have  been  undertaken
 and  as  many  as  40,000  people  have
 been  directly  subjected  to  a  type  of
 intensive  traffic  training.

 Shri  Kapur  Singh:  It  is  not  educa-
 tion  but  deterrence  IT  am  hinting  at,
 They  are  not  lacking  in  knowledge
 and  skill  but  goodness  of  will.

 Shri  Bas’ppa:  It  was  stated  by
 the  hon,  Minister  that  narrow  and
 congested  roads  are  being  closed
 down  for  traffic.  May  I  know
 whether  something  is  being  done  to
 widen  them  instead  of  closing  them
 down?

 Shri  Kaj  Bahadur:  “Narrow  roads
 or  lanes  which  are  flanked  by  high
 and  stately  buildings  cannot  glways
 be  pulled  down.  They  have  to  be
 closed  for  heavy  vehicles.

 Shrimati  Ramdulari  Sinha:  May  I
 know  whether  there  is  any  proposal
 by  the  D.M.C,  to  colour  the  electric
 poles  on  the  roads  on  the  model  of
 Tokyo  ang  New  York  to  decrease  the
 number  of  road  accidents  in  Delhi
 and,  if  so,  what  progress  has  been
 made  so  far?

 Shri  Raj  Bahadur:  That  is  a  sug-
 gestion  which  I  will  bring  to  the
 notice  of  the  Delhi  authoritles.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  it  is  a  fact  that  a  num-
 ber  of  accidents  in  Delhi  take  place
 because  of  heavy  drunkenness  and
 the  fact  that  many  of  the  people  who
 drive  vehicles  after  taking  liquor  are
 involved  in  the  accidents  and,  if  s0,
 what  is  the  percentage  of  such
 accidents  and  what  action  has  been
 taken?



 Oral  Answers  BHADRA  9, 2773

 Shri  Raj  Bahadur:
 the  exact  percentage
 caused  by  drunkenness,  However,  I
 am  decply  conscious  of  the  yery
 intensive  and  very  sincere  and  earncat
 efforts  being  made  by  the  hon,  Mem-
 ber  for  prohibition.

 ही  काशीराम  गुप्त  :  प्रभी  माननीय
 मंत्री  महोदय  ने  बतलाया  कि  कुछ  सड़कें
 बड़ी  की  जा  रही  हैं  |  मैं  जानना  चाहता
 हूं  कि  पुरानों  दिलों  में  सड़कों  को  चौड़ी
 करने  का  कया  रोका  होगा  आर  जहां  पर
 सड़कों  को  चौड़ा  किया  जा  रहा  है  वहाँ
 प्र पने  प्रदान  के  मुताबिक  प्राय  इस  कार्यक्रम
 कौ  कितने  समय  में  पूरा  कर  सकेंगे  ।

 प्रत्यक्ष  महोदय  :  यह  तो  चलता  ही
 रहेगा  ।॥

 Ido  not  have
 of  accidents

 भी  राज  बहादुर  :  जहां  हम  विना
 ज्यादा  खर्च  के  सड़कों  को  चौड़ा  कर  सकते
 हैं  प्रौढ़  उस  के  लिये  दिया  मौजूद  है  वहां
 हम  कर  रह  हैं  -  जाहिर  है  कि  पुरातो  दिल्‍ली
 में  खेल  ज्यादा  होगा  ।  लेकिन  नई  दिल्‍लो
 में  सडक  काफ़ी  चौड़ा  की  गई  हैं  ।

 Import  of  Fertilizers  from  U.S.A
 +

 Shri  Yashpal  Singh:
 Shri  0,  C.  Sharma:
 Shri  Raghunath  Singh:

 [  Shri  Onkar  Lal  Berwa:
 Will  the  Minister  of  Foog  and

 Agriculture  be  pleased  to  state:
 (a)  whether  it  is  proposeg  to  Im-

 Port  350,000  tonnes  of  fertilizers  from
 the  United  States  this  year;

 300

 (b)  whether  any  agrecment  hos
 been  reached  in  this  connection;  and

 (c)  if  50,  the  main  features  there-
 of?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agricoliure  (Shri
 Shahnawaz  Khan):  (a)  to  (c).  A  state.
 ment  is  laid  on  the  Table  of  the
 House.

 887  (SAKA)  Oral  Answers  2774

 STATEMENT
 (a)  Against  the  total  import  prog-

 ramme  of  350.000  metric  tona  of
 Nitrogen  for  1965-66,  the  expected
 imports  from  U.S.A,  are  of  the  order
 of  34.290  tonnes  of  Nitrogen,

 (b)  There  is  no  separate  agreement
 between  the  U.S.A,  and  India  regard-
 ing  import  of  fertilisers  as  such  trom
 U.S.A.  Fertiliser  imports  from  U.S.A.
 876  arranged  against  the  U.S.  AID
 Non-Project  Loan  Agreement  No.  300-,
 H-38,  under  which  commodities
 other  than  fertilisers  are  also  eligible
 for  financing.

 (c)  A  copy  of  this  agreement  dated
 i7-6-65  has  already  been  placed  in
 the  library  of  the  Sabha.  The  loan
 advanced  under  the  aforesaid  agree-
 ment  is  repayable  over  a  period  of
 40  years,  with  a  ]0-year  grace  period,
 The  Joan  carries  an  interest  of  ]  per cent  in  the  first  ten  years  and  2) thereafter,

 aft  पदा पाल  सिंह  :  इस  स्टेटमेंट  को
 देखने  से  जाहिर  नहीं  हता  कि  सरकार  के  पास
 इस  का  जां.  प्र काउंट  है  कि  हमारे  देहातों
 के  प्रकार  इतना  कड़ा  करकट  इकट्ठा  हो
 चुका  है  कि  गर  उस  में  से  50  फी  सदी
 निकाल  कर  खेतों  में  डाल  दिया  जाये  तो
 जो  प्रश्नों  रुपया  सरकार  खाद  पर  बावे
 कर  रहो  है  वह  बच  जायेगा।  मैं  जानना
 चाहता  हुँ  कि  क्या  सरकार  ने  कोई  भ्रदाद
 बेशुमार  इकट्ठे  किये  हैं।  प्यार  इकट्ठे  किये
 हैं  तो  इस  काम  में  क्‍या  तरीकों  हूँ  रही  है
 जिस  से  कि  यह  झपटा  बच  जाये  ।

 श्री  हा हन वाण  ह! ड  :  सरकार  के  पास
 बहुत  सहो  आंकड़ें  मौजूद  हैं  बौर  प्रगर,  प्रत्यक्ष
 महोदय,  श्राप  समय  दें  तो  मान तोय
 सदस्य  की  जानकारी  के  लिये  मैं  पहां  पर
 बताता  सकता  हूं  I

 अध्यक्ष  महोदय  :  बाप  उत  को  पलंग
 जानकारी  दोषियों  ।

 श्री  पत्रा पास  सिंह  :  हरेटमेंट  को  कई
 दफे  पढ़।  लेकिन  उत  में  जो  मूल  प्रश्न  है  उस
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 का  उत्तर  नहीं  मिला  कि  कितना  रुपया
 दत्त  पर  सर्फ  होगा  कौर  कुल  मिला  कर
 कितना  सूद  देना  होगा  1,

 ष्  रघुनाथ  सिह  :  सूद  दिया  हुमा  है  ।

 थी  शाहुतवाद़  मां  :  यह  खबर  तो
 मौजूद  है  पहले  दस  साल  का  कोई  सूद
 नहीं  है,  दूसरे  दस  सालों  का  i  फी  सदी  है,
 दत्त  के  बाद  के  बीस  सालों  का  20  फो  सदी
 है  |  कुल  चालीस  सालों  का  कर्ज  होता  है  ।

 शमी  यदा पाल  सिंह  :  तो  हम  लोग  चालीस
 साल  तक  कर्ज  के  नोचे  दबे  रहेंगे  कौर  सूद
 देते  रहेंगे  t

 श्री  झ्ाहनवाज़ध  et:  वह  तो  देते  रहेंगे
 क्रो  रघुनाथ  सिह  :  बाप  को  साढ़े  फोन

 लाख  टन  को  प्रावश्यकता  है  ।  उस  में  से  ]
 लाब  34  हजार  टन  आप  अमरीका  से  ले
 रहे  हैं  बाकी  आवश्यकता  की  प्रति  कहां
 से  होगी  t

 eft  शाहतवाज्ष  कां  :  वालों  दूसरे  देशों
 से  लो  जावेगा  जै  कि  यूनाइटेड  किंगडम  है,
 यू०  एस०  Tro  मार०  है,  जापान  है,  कनाडा,
 ईन  पार  Jo  To  कार  हैं  t

 Shri  M.  L.  Jadhav:  May  I  know
 whether  any  complaints  are  made
 that  fertilisers  are  not  supplied  at
 the  proper  time?

 st  ब्ाहिनबाज  जो  :  यह  गुज़िश्ता
 जमातें  की  बात  हैं,  अव  एवी  कोई  शिकायत

 नहीं  होगी  ।

 क्रि  शिव  माध्यम:  गोबर  को  खाद  के  लिये
 शापते  कया  प्रबन्ध  किया  है  ?

 भरी  शाहनवाज cs  :  गोबर  हमारे  देश
 में  .4g  मिलियन  टन  होता  है  V  हम  गांवों
 में  उत  को  कम्पास्टिंग  कर  के  खाद  बना  रहे
 हैं  ।  यह  काम  जो  ब्लाक  हैं  बह  कर  रहे  हैं  ।
 घोर  विलेज  लेजेल  बकते  कर  हहे  मौर

 बहुत  ग्राही  तरह  से  कर  रहे  हैं।
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 Shri  Buta  Singh:  In  view  of  the

 acarcity  of  fertilisers,  may  I  know  as
 to  what  steps  the  Government  pro-
 pose  to  take  to  distribute  the  fertili-
 seers  to  the  farmers  at  subsidised
 rates?

 Shri  Shahnawaz  Khan:  There  are
 two  different  questions:  one  is  scar-
 city  and  the  other  is  subsidy.  We
 are  trying  to  make  up  the  shortfall
 in  the  production  of  indigenous  ferti-
 lisers  by  imports.  For  the  subsidy the  matter  is  being  considered,

 Shri  Hem  Barua:  If  it  is  a  fact  that
 there  had  been  a  slowing  down  in  the
 arrival  of  imported  fertilisers  during
 the  first  half  of  this  year,  which  re-
 sulted  in  the  slowing  down  of  the
 supply  of  imported  fertilisers  to  the
 farmers,  may  I  know  what  steps  Gov-
 ernment  propose  to  take  to  ensure  8
 steady  supply  of  fertilisers  to  the
 farmers  even  if  the  fertiliser  is  im-
 ported?

 Shri  Shahnawaz  Khan:  There  has
 been  no  appreciable  slowing  down;
 fertiliser  is  arriving  and  is  being
 distributed.

 Shri  Hem  Barua:  May  I  bring  to
 the  attention  of  the  Hon.  Minister  a
 report  appearing  in  “The  Statesman”
 this  morning  in  which  it  has  been
 specifically  stated  that  during  the  first
 half  of  this  year,  there  had  becn  a
 slowing  down  in  the  supply  of  ferti-
 lisers?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C,  Subramaniam):  As  the
 Deputy  Minister  said,  it  has  started
 arriving  now,  I  agree  that  there  was
 a  slowing  down  in  the  beginning  of
 the  year  and  that  is  why  we  are  now
 trying  to  get  into  long-term  arrange-
 ment,  so  that  the  shipping  may  be
 done  properly  and  the  fertilisers  ar-
 rive  in  time.  Steps  are  being  taken
 for  this  purpose.

 Shri  Hem  Barua:  When  a  specific
 question  is  put  and  when  the  Minister
 is  present,  why  is  it  that  the  Deputy
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 Minister,  who  is  ignorant  of  the  posl-
 tion,  is  allowed  to  reply?

 Shri  C.  Sabramaniam:  I  do  not
 think  the  Hon.  Member  is  entitled  to
 say  that  the  Deputy  Minister  Is  ig-
 norant.

 Shri  Surendranath  Dwivedy:  He
 should  have  got  up  immediately  to
 correct  the  Deputy  Minister.

 aft  बागड़ी  :  मध्यक  महोदय,  मेरा
 एक  व्यवस्था  का  प्रश्न  है  I

 Shri  Ranga:  The  Deputy  Minister
 said  that  there  had  been  no  appre-
 ciable  slowing  down......

 Mr,  Speaker:  Order,  order.  There  is
 nothing  to  be  very  much  excited
 about.  The  Deputy  Minister  has  ans-
 wered  and  the  Minister  has  supple-
 mented  it.  There  was  slowing  down
 sometime  ago,  but  now  it  has  started
 arriving.

 Shri  Ranga:  All  is  well  that  ends
 well.  But  at  the  same  time  you  are
 here  to  direct  us  as  well  as  to  direct
 them.  They  behave  in  this  manner
 and  we  expect  you  to  take  them  to
 tusk.

 Mr.  Speaker:  If  it  is  justified,  I  shall
 do  it.

 Shri  Hari  Vishnu  Kamath:  You  al-
 ways  take  us  to  task.  But  you  don't
 pull  them  up,  Sir.  I  cannot  under-
 stand  this  kind  of  thing.

 Mr.  Speaker:  If  there  is  need,  I  shal]
 do  it
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 att  बागड़ी  :
 Mr.  Speaker:  I  am  not

 that.
 शी  बागड़ी  :  बह  तो  ठीक  है  लेकिन

 हमको  गलत  जवाब  न  दिए  जायें।
 Production  of  Manures

 +
 Shri  M.  L.  Dwivedl:
 Shri  5.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  Warior:
 Shri  Prabhat  Kar:
 Shri  Bibhuti  Mishra:
 Shri  K,  N.  Tiwary:

 Shrimat]  Tarkeshwarl
 Sinha:

 |  Shrimati  Renuka  Ray:
 Shri  M.  L.  Jadhav:
 Shre  Jedhe:
 Dr,  Mahadeva  Prasad:
 Shri  H.  C.  Linga  Reddy:

 |  Shri  Bagri:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:

 प्रत्यक्ष  महोदय
 allowing

 (a)  the  extent  to  which  the  pro-
 duction  of  manures  is  lagging  behind
 in  the  country  and  when  self-suMcien-
 cy  is  likely  to  be  attained;  and

 (b)  the  quantum  of  fertilizers  being
 {Imported  annually  and  the  names  of
 the  countries  from  which  these  are
 being  imported?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  c  Subramaniam):  (ay  and
 (b).  A  statement  is  placed  on  the
 Table  of  the  Sabha.

 STATEMENT

 Type  of  bulky  organic  manore  ard  Plan  Target  Likely  हैटटिशाटिणां  in
 1955-66,

 Rural  Compost  748.03  Million  Tonnes,  728  million  tonnes.
 Town  Compost  4.4  Million  Tonnes.  4.00  million  tonnes.
 Green  Manuring  47.9  Million  acres.  28.26  Million  acres.
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 Use  of  bulky  organic  manures  and

 fertiliserg  is  complementary  to  cach
 other  and  both  are  generally  used  in
 conjunction  with  each  other,  Efforts
 are  made  to  develop  and  utilise  the
 locally  available  manurial  resources
 to  the  maximum  extent  possible,

 (b)  The  import  of  nitrogenous  fer-
 tilisers  during  the  current  year  i.e.
 1985-66  is  estimated  at  3,50,000  tonnes
 Nitrogen.  The  countrics  from  which
 these  fertilisers  will  be  imported  are
 U.S.A.,  U.K.,  Canada,  W.  Europeon
 countrics,  E.  Germany,  U.5.5.R.
 Japan,  Rumania,  U.A.R.  and  Iran.  As
 regards  the  first  four  years  of  the  cur-
 Tent  Plan  imports  were  of  the  fol-
 lowing  order:—
 ~~" y961-62  138,000  MT(N)

 1962-63.  245,000  MT(N)
 1963-64  223,000  MT(N)
 1964-65,  235,000  MT(N)

 श्री  Ho  ला०  द्विवेदी  :  प्रध्यक्ष  महोदय,
 मैंने  पूछा  है;  the  extent  to  which  the

 Manures  are  Jagging  behing  produc-
 tion  जवाब  दिया  जाता  है  कि  ला इक् ली  एचीव-
 मेंट  इत  965—-66  प्लान  टारगेट।  जवाब
 में  यह  नहीं  बतलाया  गया  कि  कितनी  एक्सचेंज
 में  लैग  बिहाइंड  कर  रहा  है  -  जब  सवाल
 पूछा  जाता  है  तो  सोधा  जवाब  नहीं  दिया
 जाता  a  मैं  चाहता  हूं  कि  सीधा  जबाब  दिया
 जाया  करे  ।

 झ्रध्यक्ष  महोदय  :  जवाब  सीधा  क्यों
 नहीं  दिया  गया,  बताया  जाए  |

 भी  शाहनवाज  जां  :  सन्‌  i  965-66
 के  लिए  रिवाइज्ड  प्लान  टारजेट  800,000
 टन  था  |  इंटरनल  प्रोडक्शन  300,000  टन
 है  भोर  इम्पोर्ट्स  350,000  टन  होगा  1

 को बागड़ी:  भ्रध्यक्ष  महोदय,  मेरा
 व्यवस्था  का  प्रश्न  है  |  मैं  दो  सवालों  को
 देख  चुका  हूं,  खाद्य  विभाग  के  डिप्टी  मिनिस्टर
 उनका  सम्पूर्ण  जवाब  नहीं  देते  ।  ध्रधूरा  जबाब
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 देते  हैं  और  बाद  में  मंत्री  महोदय  को  जवाब
 सम्पूर्ण  करना  पड़ा  है|  इससे  पूरक  प्रश्न
 पूछने  में  कठिनाई  होती  हैं  ।  श्राप  उनको
 आदेश  करे  कि  यदि  उनको  पता  नहीं  है  तो
 जवाब  न  दें  1

 झाध्यक्ष  महोदय  :  छापने  यह  नई  बात
 नहीं  कही  है,  पहले  भी  यह  कहा  जा  चुका  है  1
 जब  एक  मेम्बर  साहब  एक  बात  कह  दें  तो
 उसको  दुहराने  की  जरूरत  नहीं  t

 eft  बागियों  :  इसलिए  बार  बार  कहा
 जाता  है  कि  उसके  बावजूद  भी  तो  जवाब
 पूरा  नहीं  जाता।

 अध्यक्ष  महोदय  :  इस  तरह  बीच  में
 दखल  देने  को  जरूरत  नहीं  है,  बाप  बैठ
 जाइए  ।

 क्रि  Ho  ला०  द्विवेदी  :  मेरा  प्रश्न  यह
 दा

 were  महोदय:  छापने  कहा  कि  कितना
 लेग  बिहाइंड  करते  हैं,  उन्होंने  कहा  कि
 टारगेट  इतना  था  और  इतना  पूरा  हुआ  +
 इससे  पता  लगाया  जा  सकता  हैं  कि  कितना
 लैग  बिहाइंड  कर  राई  हैं  1  उन्‍होंने  देना  चीजें
 बता.  दीं  ।  लेकिन  सवाल  यह  है  कि  कितना
 लग  बिहाइंड  करते  हैं,  इसका  फिगर  दिया
 जाना  चाहिए,  यह  जो  सबसट्रेंग्गन  हैं  इसको
 भी  मिनिस्ट्री  को  करके  सीधा  दवाव  देना
 चाहिए  ताकि  इसतरह  की  दिक्कत  पैदा
 न  हो ।

 Shri  Daji:  On  a  point  of  order,  The
 import  of  the  question  has  not  been
 understood.  The  import  of  the  ques-
 tion  is  not  what  the  extent  of  lag  In
 relation  to  the  target  is,  but  what  it
 is  in  relation  to  the  requirements  of
 the  country.  The  target  may  itself
 be  Jess  than  the  requirements.  What
 the  hon,  Member  wants  to  know  in
 how  far  we  have  fallen  short  of  the
 requirements  and  not  of  the  targets,
 because  target  may  be  fixed  which
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 may  itself  be  less  than  the  country's
 requirements.  That  is  the  import  of
 the  question,  and  that  should  be  un-
 derstood  by  the  hon,  Minister.

 क्रि  म०  लाठ  द्विवेदी  :  दूसरी  वात
 मैंने  यह  पूछी  थी  कि  सेल्फ  रूफीशेसी  कब  तक
 हो  जाएगी,  उसका  कोई  जवाब  नहीं  मिला  t

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  [  «am
 sorry  I  am  not  doing  well,  and  I  have
 been  asked  not  to  speak  much.  That
 was  why  I  was  not  intervening,  Any-
 how,  I  shall  explain  the  position,

 Shri  Harl  Vishnu  Kamath:  I  wish
 him  speedy  recovery.

 Mr.  Speaker:  The  thing  to  which  ob-
 jection  has  been  taken  is  this,  The
 Secretariat  that  prepares  the  answer
 to  the  question  must  be  careful  to  see
 that  if  two  things  are  asked  for,  na-
 mely  the  extent  of  lag,  and  the  time
 when  we  would  be  self-sufficient,  then
 both  those  questions  are  answered,

 Shri  C,  Subramaniam:  I  shall  ex-
 Plain  the  position,

 श्री  बागों  :  अघ्यक्ष  महोदय.

 अध्यक्ष  महोदय  :  प्राइस  बार्डर  t  बाप
 इस  तरह  से  नहीं  बोल  सकते  ।  जब  मैंने  उनको
 बुलाया  है  तो  उनको  बोलने  दीजिए  ।  जब
 एक  सदस्य  बोल  रहा  है  तो  दूसरा  नहीं  बोल
 सकता  |

 हम  आगड़ा  :  कब  मुझ  को  इजाजत  दी
 जाए  |

 झ्रष्यक्ष  महोदय  :  नहीं,  पहले  उनको
 बोलने  दीजिए  ।  मैं  पहले  यह  देखता  चाहता
 हूं  कि  वह  क्‍या  बोलते  हैं  ।

 Shri  C.  Subramaniam:  Part  (a)  of
 the  question  deals  with  the  farm
 manure  and  the  other  traditional  types
 of  manures.  There  is  no  question  of
 reaching  self-sufficiency  with  those
 manures,  because  the  quantity  of  nit-
 Togen  available  in  those  manures  is
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 very  much  limited,  and  therefore, there  is  no  que  tion  of  reaching  self=
 sufficiency  with  those  manures.  That will  have  to  be  met  by  inorganic  man-
 ures,  to  which  part  (b)  of  the  main
 question  relates.  We  are  importing  to the  extent  of  3.50  lakhs  tonnes,  and there  is  some  internal  production  also, But  even  what  we  are  importing  and what  we  are  producing  within  the
 country  in  terms  of  inorganic  manureg @re  not  really  enough  even  to  mect the  present  demands.  For  the  Fourth
 Plan,  therefore,  we  are  laying  down 8  greater  target  of  production  and  we are  also  trying  to  import  as  much  as
 Possible  so  that  even  next  year,  that
 ds,  in  966-67,  it  should  be  possible  for us  to  meet  almost  the  entire  demand of  manures  and  fertilisers.

 Mr,  Speaker:  Has  it  becn  mentioned in  the  statement  that  the  self-suft-
 ciency  is  not  likely  to  be  reached  so soon  or  in  the  foreseeable  future?

 Shri  Ranga:  No.
 Some  hon,  Members:

 mentioned  therein,
 No.  It  is  not

 Mr,  Speaker:  That  was  what  I  was
 drawing  the  attention  of  the  hon,
 Minister  to.  When  the  Secretariat
 Prepares  the  answers,  they  should  be more  careful  and  they  should  sce  that Members  get  the  answers  specifically to  the  questions  that  they  have  asked.

 Shri  c  Subramaniam:  As  far  as that  is  concerned,  I  agree.
 Shri  Surendranath  Dwivedy:  Very often  what  we  find  is  that  without

 going  into  the  answers,  they  say  that
 a  statement  is  lnid  on  the  Table  of  the
 House.  Is  that  fair?

 Mr,  Speaker:  The  statement  should
 contain  answers  to  the  questions  that
 have  been  asked.

 Shri  C.  Subramaniam:  As  far  as
 Part  (a)  of  the  question  is  concerned, I  can  only  sav  that  there  is  no  ques. tion  of  reaching  self-sufficiency  with
 the  traditiona)!  manures:  we  cannot
 reach  self-sufficiency  with  those  man-
 ures  at  any  time.
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 at  Wo  ‘Mo  द्विवेदी  :  बयान  में  बतलाया
 थ्या  है  कि  ग्रीन  मँन्योरिंग  का  टारजेंट  है
 ai  मिलियन  एकड़  प्रो  एचीय  ढृप्ा है  28

 मिलियन  एकड़,  यानी  तीन  चौथाई  से  भो
 कम  ।  सरकार  ने  यह  बतलाया  है  कि  सारे
 सम्भव  प्रयत़्न  किए  जा  रहे  हैं  -  लेकिन  क्‍या
 प्रयास  दिए  दा  रहे  हैं  इसका  कोई  जिक्र  नहीं
 है।  मैं  जातना  चाहता  हूं  कि  सेल्फ  सफीर्शेसी
 कौर  अधिक  उत्पादन  के  लिए  क्या  प्रयत्न
 किए  जा  रहे  हैं  ?

 मेरा  एक  सवाल  धौर  रहता  है  ।

 ध्रष्यक्ष  महोदय  :  ज़रा  ठहर  जाइये  ।

 Shri  Shahnawaz  Khan:  Green
 manures  such  as  dhaincha  and  sanai
 are  being  distributed  by  the  blocks  to
 farmers  and  they  are  being  cdu-
 eated  and  encouraged  to  go  in  for
 these  green  manures.

 Shri  Subodh  Hansda:  The  amounts
 spent  on  these  imports  have  not  been
 shown.  In  this  context,  |  would  like
 to  know  how  far  the  amount  spent  on
 imports  compares  with  the  value  of
 agricultural  production  reculting  from
 them?

 Shri  Shahnawaz  Khan:  That
 denends  on  a  number  of  factors,  the
 efficiency  with  which  the  fertiliser  is
 being  utilised,  the  quantity  of  water
 available  etc,  Generally,  results  vaTy
 from  giving  a  produce  increase  of  30—
 40  per  cent.

 Shri  Warlor:  May  I  know  whe-
 ther  there  is  a  shortage  of  phosphatic
 fertilisers  and  whether  the  recent  im-
 port  restrictions  have  reduced  =  the
 quantity  that  we  cnn  import,  so  that
 the  manufacture  of  that  type  of  fer-
 tiliser  has  been  hamorred  now  and  we
 do  not  have  any  chance  of  reaching
 the  tarcet  of  production  of  phosphatic
 fertilisers?

 Shri  C.  Schramaniam:  There  is  a
 shortage  of  fertiliser  and  we  are  try-
 Ing  to  import  350,000  tonnes  during
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 this  year,  taking  into  account  that  we
 Would  be  producing  within  the  coun-
 try  400,000  tonnes.  Due  to  various
 Teasons,  this  target  of  internal  pro-
 duction  will  be  fulfilled  only  to  the
 extent  of  75  per  cent,  that  is,  300,000 tonnes.  Therefore,  the  availabi ity ly  less.  But  even  if  we  want  to  im-
 port  now,  I  am  afraid  fertiliser  is  not
 available  in  the  worlq  markets.  There-
 fore,  what  we  are  now  trying  to  do
 is  that  from  next  year  onward;  we
 enter  into  long-term  contracts  even
 now,  for  the  next  three  or  four  years
 so  that  we  wil]  be  in  a  position  to  get
 these  fertilisers  in  sufficient  quanti-
 ties,

 eft  क०  सा०  तिवारी  :  प्रेस  रिपोर्ट  में
 है  कि  जो  नयी  वैराइटी  के  राइस  शौर
 व्हाट  के  सीड्स  जाने  हैं  तो  करीब  20  लाख
 टन  से  ज्यादा  फर्टिलाइजर  मंगाने  की
 ज़रूरत  होगी  ।  दूसरी  बात  यह  है  कि  उसी
 के  साथ  में  जो  मैच्योर  की  कमी  होगी  इुम्पंें
 करने  में  उसमें  जो  इम्पोर्ट  के  लिए  दिया
 गया  है  “फौरन  एक्सचेंज  प्रवेलेविश्िटी
 की  कमी हो  गयी  थी  तो  क्‍या  मैं  जान
 सकता  हूं  कि  जो  फर्टिलाइजर  श्वापको
 इम्पोर्ट  करना  है  उसा  के  लिए  फौरेस  एक्सचेंज
 अ्रेलेव उल  होगा  इस  बात  के  लिए  क्‍या  कृषि
 विभाग  ने  फाईनेंस  डिपार्टमेंट  से  तय  कर
 लिया  है  ?
 Shri  ए,  Subramaniam:  Yes.  We  are

 trving  to  take  care  of  that,  We  are
 making  a  calculation  as  [0  what  would
 be  a  realistic  estimate  of  product'on
 within  the  country  annun‘ly.  Then
 we  are  making  a  calculation  as  to
 what  would  be  the  minimum  re-
 quirement  with  regard  to  fertilisers
 annually,  the  gap  being  met  hy  im-
 ports.  For  that  purpose,  we  are  also
 trving  to  see  that  sufficient  foreign  ex-
 change  is  available  during  the  fourth
 plan.

 Shri  M.  L.  Jadhay:  What  measures
 are  taken  to  see  that  farmers  do  not
 use  cow  dung  as  fuel?

 Shri  Shahnawaz  Khan:  <As  I
 have  explained  before,  farmers  are
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 being  asked  to  go  in  for  more  compos-
 ting  and  other  alternative  forms  of
 fuel  like  farm  forestry  and  quick
 growing  trees.  We  are  also  encourag-
 ing  farmers  to  use  cow-dung  gas
 Plant,

 Shri  Jedhe:  What  are  the  figures
 of  foreign  exchange  involved  in  im-
 ports  in  1961-62,  1962-63  and  1963-647

 Shri  0,  Subramaniam:  The  foreign
 exchange  required  for  about  350,000
 tonnes  of  Nitrogen  fertiliser  will  be
 round  about  Rs,  50  crores.

 Shri  H.  0,  Linga  Keddy:  Is  it
 the  policy  of  the  Government  to  start
 as  many  fertiliser  factories  as  poavible
 in  the  Fourth  Plan  to  make  fertiliser
 available  in  sufficient  quantitles?

 Shri  C.  Subramaniam:  Yes,  Sir.
 That  is  our  objective.  and  that  is  in
 charge  of  the  Petroleum  and  Chemi-
 cals  Ministry.

 क्रि  बागों  :  देश  के  अन्दर  राज  जो
 खाया  की  कमी  है  उसका  मुख्य  कारण
 उत्पादत  में  कमी  होता  है  और  उत्पादन  की
 कमी  का  कारण  खाद  की  कमी  है  1  पाये
 साल  कृषि  मंत्रालय  के  सामने  यह  खाद  की
 कमी  का  सवाल  जाता  है  कौर  फिर  प्रा खिरी
 अंत  में  यह  जवाब  दे  दिया  जाता  है  कि  चूंकि
 विदेशी  मुदा  की  कमी  थी  इसलिए  उसे  मंगाने
 में  देरी  हुई  तो  क्‍या  सरकार  इस  बात  के
 ऊपर  कोई  इनक्वायरी  बैठायेगी  या  तहकीकात
 करेंगी  कि  खाद  जोकि  इतनों  महत्वपूर्ण  वस्तु
 कृषि  उत्पादन  के  लिए  थी  उस  को  बाहर  से
 मंगाने  के  लिए  विदेशी  मुद्रा  का  प्रबन्ध  क्यों
 नहीं  हुमा ?  कौन  व्यक्ति  उसके  लिए  जिम्मेदार
 हैं  मोर  उत  जिम्मेदार  व्यक्तियों  को  दंड
 देते  के  लिए  क्‍या  इनक्वायरी  कमेटी  मिठाई
 जाएगी  ?

 ओर  शाहनवाज  खां  :  सन्‌  965-66,
 में  3  लाख  50,000  टन  के  इम्पोर्ट  का
 इंतजाम  किया  गया  है  शौर  उसके  लिए  46
 करोड़  बौर  67  (?)  लाख  रुपये  के  फोरेन
 एक्सचेंज  का  ऐजाटमेंट  हुमा है  शौर  उसमें
 जैसा  कि  माननीय  सदस्य  कहते  हैं  कोई
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 फ़ेदयोर  हुमा  है  तो  ऐसी  तो  कोई  बात  नहीं

 Shri  Daji:  Has  the  scheme  of  set-
 ting  up  fertiliser  plants  in  collabora-
 tion  with  Bechtel  been  finally  given
 up,  dead  and  buried;  if  so,  is  the  Gov-
 ernment  having  any  alternative
 scheme  for  producing  fertilisers  in
 collaboration  with  any  other  country
 or  any  other  firm.

 Shri  C.  Subramaniam:  Perhaps
 the  hon.  Member  will  be  happy  to
 hear  that  it  is  dead  and  buried.  It
 is  not  dead  and  buried,  If  any  alter-
 native  proposals  come  from  Bechtels
 which  are  more  reasonable,  we  will  be
 Prepared  to  consider  them,  ang  I  am
 told  there  are  alternative  proposals.

 Shri  P.  है.  Chakravertlh:  May  I
 know  whether  Government  have  con-
 sidereq  the  question  of  using  more
 ecow-dung  insteoad  of  fertilisers  by
 saving  It  from  wastage?

 Shri  Shahnawaz  Khan:  Lvery
 effort  is  being  mace  to  incrense  the
 quantum  of  compost  from  the  rural
 areas  and  also  from  the  urban  areas.
 Comprehensive  schemes  have  been
 launched  to  increase  the  urhan  com-
 post,  and  also  use  of  sewage  water.
 We  are  doing  everything.

 Shri  P.  R.  Patel:  We  ore  short  of
 forcign  exchange;  at  the  same,  pro-
 duction  of  fertilisers  in  the  world  is
 much  less.  and  so  we  cannot  ect  them,
 In  the  circumstances,  I  want  to  know
 whether  the  Government  !s  th  nking
 of  supplying  natural  gv  to  the  culli-
 vators  of  Gujarat  at  a  cheap  rote,  so
 that  they  may  not  use  cow-dung.

 Shri  0.  Subramaniam:  I  really
 canno,  answer  this  question,  Tt  ls  in
 the  charce  of  the  Petroleum  and
 Chemicals  Ministry.

 भरी  काशीराम  गुप्त  :  मंत्री  महोदय  के
 जवाब  के  बारे  में  मैं  व्यवस्था  का  सवाल
 उठाना  चाहता  हूँ  t

 अध्यक्ष  महोदय  :  रहते  दीजिये,  बतेश्भन
 में  ऐसा  नहीं  होता  है।  श्री  एस  0  एस  0  चतुर्वेदी  ।
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 Shri  Kapur  Singh:  We  also  are
 interested  in  fertilicerg,

 Shri  8,  N.  Chaturvedi:  Hus
 Government  assured  itself  that  the
 figures  of  compost  manure  jn  the
 fural  areas  are  genuine?  Or  ig  it  the
 cate  that  wherever  cow  dung  or  buf-
 falu  dung  is  used  for  manuring,  it  is
 Teported  ag  compost  manure?

 Shri  Shahnawaz  Khan:  I  admit
 that  these  cannot  be  very  exact
 figures,  these  are  ag  best  as  we  can
 get  them.

 Shri  D.  J.  Naik;  The  hon.  Minister
 just  now  said  that  sceds  of  sun  hemp
 ete.,  are  being  supplied  by  the  blocks
 for  green  manuring,  May  I  know
 how  much  area  has  peen  covered  by
 this  in  the  block  areas?

 Shri  C.  Subramaniam:  This  year
 We  are  likely  ta  cover  28°26  million
 acres  as  against  the  target  of  4]  mil-
 lion.  There  is  a  shortfall,

 eft  गुलशन  :  क्‍या  यह  सच  नहीं  है  कि
 जो  गाय  का  गोबर  है  उस  की  कमी  दिन  पर
 दिन  इस  कारण  होती  जा  रही  है  कि  कृषि
 कार्य  के  लिए  मशीनरी  का  इस्तेमाल  ज्यादा
 किया  जा  रहा  है,  यदि  हां,  तो  क्‍या  सरकार
 हस  फो  भी  ध्यान  में  रखेगी  ?

 Mr.  Speaker:  It  is  a  suggestion  for
 action.

 Shri  Kapur  Singh:  Are  the  Govern-
 ment  aware  of  the  remarkable  pheno-
 menon  in  this  country—the  more  the
 fertilisers  produced,  the  more  they
 ore  imported.  the  scarcer  and  costlier
 they  become  for  small  landholders—
 and,  if  so,  what  steps  do  the  Govern-
 ment  propose  to  take  in  this  regard?

 Shri  C.  Subramaniam:  That  is  be-
 cause  the  demand  js  increasing  now
 and  more  and  more  people  want  to
 use  fertilisers.  That  is  why  we  have
 a  target  of  more  than  two  million
 tonnes  of  nitrogen  by  the  end  of  the
 Fourth  Plan.

 Shri  Kapur  Sineh:  The  poor  far
 mer  aimply  cannot  get  It,
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 Shri  (0,  Subramaniam:  That  ls  be-
 cause  there  is  scarcity  amd  we  are
 able  to  supply  roughly  45-50  per  cent
 of  the  demand  ang  we  are  trying  to
 see  that  we  ensure  supplics  from  the
 next  year  onwards  and  for  that  we
 are  even  now  taking  step:

 Shri  A.  P.  Sharma:  There  is  a
 surplus  of  coal  and  shortage  of  ferti-
 lisers.  Will  the  Government  prepare
 a  scheme  of  supplying  coal]  to  the
 villagers  so  that  cow  dung  could  be
 saved  from  being  used  as  fuel  and
 useq  as  fertiliser?

 Shri  c.  Subramaniam:  There  are
 schemes  for  that,  but  I  cannot  im-
 mediately  -ay  how  far  those  schemes
 have  fructified;  it  should  be  put  to
 the  Mines  Ministry,

 Shrimati  Savitri  Nigam:  Many  ex-
 perts  have  expressed  the  opinion  that
 there  is  a  lot  of  indigenous  fertiliser
 in  the  form  of  cow  dung  which  is  now
 used  ag  household  fuel.  May  I  know
 how  long  these  pobar  gas  plants  are
 going  to  be  used  on  an  experimental
 basis  and  whether  the  Government
 has  any  ccheme  to  give  any  subsidy
 for  the  establishment  of  cow-dung
 plants  in  the  villages?

 Shri  ©.  Subramaniam:  JT  cannot
 immedintely  answer  whether  any
 subsidy  is  involved  in  ft.  There  is  a
 programme  to  poOpularise  cow-dung
 gas  plant  and  it  is  no  longer  In  an
 experimental  stage;  it  has  proved  to
 be  successful.

 Shrimati  Savitrl  Nigam:  How  long
 will  it  be  in  experiment?

 Mr,  Speaker:  Let  us  jump  over  this
 cow  dung  now.

 sh  wa  fend:  जहां  तक  मैं  मंत्री
 महोदय  का  जवाब  सुन  पाया  हैं,  उन्होंने
 कहा  है  कि  हम  को  खाद  के  मामले  में  आत्म-
 निगम  रता  कभी  प्राप्त  नहीं  हो  सकती  है  +
 लेकिन  कलकत्ता  में,  खाद  का  काम  जिन
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 मंत्री  के  महकते  में  कराता  है,  उन्होंने--श्री
 हुमागूर  कबीर  ने  बंगाल  नैशनल  चेम्बर  के
 सामने  एक  भाषण  देते  हुए  कहा  था  कि
 रासायनिक  खाद  के  बारे  में  हमें  पांच  साल
 में  आत्म-निर्भरता  हासिल  होंगी  ।  इतना
 ही  नहीं,  उन्होंने  कहा  था  कि  दस  साल  में
 हम  तिलस्मात  करने  को  क्षमता  थो  प्राप्त
 करेंगे  ।  मेरी  समझ  में  नहीं  जाता  कि  एक
 मंत्री  महोदय  कहते  हैं  कि  हम  पांच  साल  में
 झ्रात्मतिभर  बन  जायेंगे  और  खाद्य  मंत्रों
 कहते  हैं  कि  ग्राम-निर्भर रता  करो  प्राप्त  नहीं
 हो  सकता  है।  मुझे कों रेता  लगता  है  कि
 कब  सरकारी  होती  में  कोई  सामण्जस्य
 नहीं  रही  है--एक  मंत्री  एक  बात  कहता  है
 शौर  दूपरा  मंत्री  दूसरों  बात  कहता
 है।  इस  बारे  में  ज़रा  सफ़ाई  होती
 चाहिये  ।

 Shri  C.  Subramaniam:  Is  {t  a  ques-
 tion?

 att  wa  लिये  सवाल  ही  तो
 पूछा  है  1

 न  बिगड़ो  :  मंत्री  लोग  सवाल  को
 समझते  हो  नहीं  हैं  ।

 झायँ  महोदय  :  नेता  को  हर  बात
 में  दत्त  नीं  देता  चाहिये  ।

 Shri  C.  Subramaniam:  I  would  only
 say  this.  We  are  fixing  a  target  of

 2  million  tonnes  of  nitrogen  or  a
 little  more  by  the  end  of  the  Fourth
 Plan.  Even  then  our  per  acre  con-
 sumption  will  be  about  6  or  7  Ibs.
 against  200  and  odd  lbs.  of  nitrogen
 in  highly  developed  countries.  There-
 fore,  this  will  go  on  increasing.  That
 is  why  I  said  that  there  is  no  ques-
 tlon  of  reaching  self-sufficiency
 becouse  the  demand  will  go  on
 increasing  as  we  improve  and  moder-
 nise  our  agriculture;  therefore,  we
 will  have  to  go  on  building  more  and
 more  fertiliser  factories  so  that
 Increased  production  will  be  avail-
 able.
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 श्री  म०  लाठ  वों :.  प्रत्यक्ष  महोदय

 मेरा  व्यवस्था  का  प्रश्न  है।  मैंने  सात
 यह  पूछा  था  कि  निम्  साफ  दि  कोड
 फ्राम  बिच  दोष  धार  बीइंग  इम्पोर्ट”
 बताये  जाये,  लेकिन  जवाब  यह  दिया  गया
 है,  दि  कंट्रीस  फ़ाम  विच  चीज़  फर्क  नाइड
 बिल  बि  इमस्पोडिट.  ra  सवाल  दीगर,
 जवाब  दौर  ।  क्या  खाद्य  मंत्रालय  में
 कोई  ऐसा  मंत्री  नहीं  है,  जो  प्रश्न  को  देख
 सके  ?  मैंने  सवाल  हत  पूछा  है  कि  किन
 देशों  से  श्ापत  किया  जा  रहा  है  शौर  उत्तर
 हू  दिया  जा  रहा  है  कि  इत  देशों  से  ग्रथित
 किया  जायेगा  ।  हम  लोगों  को  प्रश्नों  के
 सही  उत्तर  मिलने  चाहिये

 wert  महोदय  :  मैंने  पहले  भी
 कहा  है  कि  मैं  खुद  इस  को  देखूंगा  शौर
 मिनिस्टरों  को  कहूंगा  ।

 Agricultural  Production  Board
 +

 eggz.  J  Shri  ‘x,  N.  Tiwary:
 ‘|  Shri  Bibhati  Mishra:

 Will  the  Minister  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  Is  a  fact  that  the
 Agricultura]  Production  Board  has  set
 up  a  number  of  teams  drawn  from
 the  Planning  Commission  and  other
 Departments  to  review  how  far  water
 potentiality  created  so  far  has  been
 utillsed  properly  in  the  different
 States;

 (b)  if  so,  the  main  recommendations
 thereof;  and

 (ce)  the  changes  made  In  the  lght
 of  the  recommendations  made  by  the
 Board  for  the  proper  utilisation  of  the
 water  potentiality  created  so  far?

 The  Deputy  Minister  in  the  Mints-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  to  (cc).  A
 statement  is  placed  on  the  Table  of
 the  Sabha.

 SraTeMerr
 (a)  and  (b).  The  Agricultural  Pro-

 duction  Board  considered  how  best
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 the  efforts  towards  utilisation  of  large
 irrigation  potential  in  the  romand
 areas  of  Chambal,  Mahanadi  Delta,
 Kosi,  Tungabhadra  and  Bhadra  Pro-
 jects  could  be  accelerated.  It  was  felt
 that  while  the  problem  was  to  be  pri-
 marily  tackled  by  the  concerned  State
 Governments,  the  Central  Government
 could  assist  by  deputing  one  or  two
 officers  to  work  on  the  Committees
 to  be  sct  up  by  the  States  for  the  pur-
 Pose.  It  would  be  necessary  to  dis-
 cuss  the  various  points  with  the  State
 Governments  before  the  Committees
 were  formed  for  the  projects  other
 than  Chambal  (where  the  concerned
 Government  of  Rajasthan  and  Madhya
 Pradesh  had  already  set  up  Teams)
 to  lay  down  an  action  programme  by
 way  of  construction  of  fleld  channels,
 land  levelling,  area  development  mea-
 sures,  crop  patterns,  laying  out  of
 demonstration  farms,  etc,

 In  pursuance  of  the  recommenda-
 tions  of  the  Board,  the  Union  Deputy
 Minister  for  Irrigation  and  Power  has
 so  far  visited  Bihar  about  Kosi  Pro-
 ject  and  Mysore  regarding  the  Tun-
 gabhedra  Project,  and  reports  on  these
 are  awaited  by  the  Agricultural  Pro-
 duction  Board.

 (९)  Does  not  arise.
 ची  Go  नाठ  दीवारों  :

 में  बताया  गया  eo
 “The  Agricultural  Production

 Board  considered  how  best  the
 efforts  towards  utilisation  of
 large  irrigation  potential  in  the
 command  areas  of  Chambal,
 Mahanadi!  Delta,  Kosi,  Tunga-
 bhadrn  ond  Bhadra  Project  could
 be  occelerated.  It  was  felt  that
 while  the  problem  was  to  be  pri-
 marily  tackled  by  the  concerned
 State  Governments,....”

 क्या  मैं  यह  जान  सकता  हुं  कि  कन्सन्हं
 स्टेट  गवर्नमेंटल  ने इस  पर  क्‍या  कार्यवाही
 की  कौर  सेंट्रल  गवर्नर  मेंडिस  ने  उन  को  क्‍या
 एडवाइस  दी  ?

 दत्त  स्टेटमेंट

 शी  शाहनवाज़  या :  केन्द्रीय  सरकार
 का  खाल  यह  है  कि  पानी  के  सही  मल्टी-
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 लोशन  के  बारे  में  एक  सैल  सेंटर  में
 पेट  भ्रम  किया  जाये  कौर  उप्ती  किस्म  का
 सैल  हर  स्टेट  गवर्नर मेंट  में  हो,  जो  इन  तमाम
 मामलात  में  पातों  के  सही  इस्तेमाल  को
 देखे  प्रौढ़  उस  के  लिए  मुनासिब  कदम
 उठाए  |

 झिझक  महोदय:  ए  ग्रुप  के  नेता
 साहब,  ह.16  बागड़ी  ने  बार  बार  एक  सवाल
 उठाया  है  कौर  मुझ  पर  रिफ्लेक्शन  किया  है  ।
 उन्होंने  मुझ  पर  रिफ्लेक्शन  तो  किया  है,
 लेकिन  बात  उन  की  ठीक  है  ।  मैंने  कहा
 है  कि  सेक्रेट  रिया  जो  जवाब  तैयार  करता
 है,  वह  यह  देखे  कि  जो  सवाल  उन  से  पूछा
 गया  है,  जवाब  जती  के  मुताबिक  हो.  ।
 माननीय  सदस्य  ने  मुझ  पर  यह  दोषारोपण
 किया  है  कि  मैंने  मंत्रियों  से  यह  नहीं  कहा
 है  कि  @  यह  देखें  कि  सवाल  का  सही  जवाब
 दिया  गया  है  या  नहीं  ।  उन  का  कहना,
 वाकई  दुरुस्त  है।  मैं  ने  तो  कट  सी  के  तौर
 पर  "बिके  बद”  कहा  है।  मैंन  यह  समझा
 कि  मिनिस्टर्स  भी  उस  में  भरा  गये  ।  लेकिन
 वह  मुझे  बार  बार  कह  हैं  शौर  उनका
 कहना  दुष्स्त है 1  उन  की  यह  बात  ठोक
 है  कि  जब  मिनिस्टर  सा हवान  जवाबों  को
 देखते  हैं,  तो  वे  यह  भी  दब  लें  कि  क्‍या
 सवाल  के  मुताबिक  जवाब  तैयार  किया  गया
 है  या  नहीं ।

 शनी  हरि  विष्णु  कामत  :  एक  मंत्री
 नहीं,  तीन  तीन  मंत्री  हैं  t
 Shri  C.  Subramaniam:  Sir,  I  om

 sorry  that  I  have  put  you  in  an
 embarrassing  situation.  As  a  matter
 of  fact,  I  have  to  take  full  responsi-
 bility  for  the  answers  given,  even
 though  the  Secretariat  prepares  them.
 If  there  is  any  inadequacy,  I  shall
 see  that  it  is  rectified  in  future.
 (Interruption)

 Mr.  Speaker:  Order,  order.  That
 should  be  enough,  T  think.

 ait  eo  ato  तिबारी  :  सवाल  यह
 पूछा  गया  है  कि  कब  तक  जो  वाटर  पेट  शेट्टी
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 क्रिया  की  गई  है,  वह  प्रापर ली
 यू टिला इस  की  गई  है  या  नहीं ।  मैं  यह
 जानना  चाहता  हूं  कि  इस  के  सम्बन्ध  में
 बोई  की  क्‍या  राय  है  कि  भव  तक  जो

 पोर्टेबल  सिटी  क्रिएट  हुई  है,  उस  में  से  कितनी
 प्रा परती  यूटिलाइज्ड  हुई  है  भोर  कितनी
 बेस्ट  होतो  है  ौर  उस  के  क्‍या  कारण
 दे?

 न  बाहु नवाज़  का:  यह  फ़ाइव-
 यीअर  प्लान  के  दोहन  में  लगभग  82
 फ़ो पदो  बाटर  चोडे  गे  लिटा  का  सही  इस्तेमाल,
 'बटिलाइ जेशन,  हो  रहा  है  t

 चलती  का  उत्पादन

 +

 ्र

 जावेद  सिंह  सिद्धान्त  :
 श्री  प्रकाशकों  शास्त्री  :
 श्रीमती  सावित्री  निगम  :
 श्री  स०  सा०  त्रिवेदी  :
 श्री  qo  Wo  सामन्त
 शनी  विभूति  मिश्र  :
 हरी  wo  Ato  दीवारों  :
 ष्  सेजवाल  सिह
 ्य  सबोध  हूं सदा
 श्री  फीसदी  लाल  :
 ्  बिश्वनाथ  पाण्डेय  :

 क्या  wre  तथा  कृषि  मंत्री  यह  बसाने
 की  कृपा  करेंगे  कि  :

 (क)  वर्ष  1964-65  %  चलती
 उत्पादन  का  निर्धारित  लक्ष्य  प्राप्त  करने  में
 कितनी  सफलता  मिली  है;

 ख)  गन्ने  की  अच्छी  फसल  के  बावजूद
 चीनी  उत्पादन  का  हया  प्राप्त  करने  में
 प्र सफलता  के  क्‍या  कारण  हैं;  कौर

 *303.

 (7)  प्रगति  वर्ष  के  लिये  क्‍या  लक्ष्य
 निर्धारित  कियां  गया  है  शौर  क्या  चालू  वर्ष
 में  इत  कमियों  को  दूर  करने  के  लिये
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 दागे  कौर  कोई  निर्णय  किये  गये  हैं  जिनमें
 गलना  मूल्य  सम्बन्धी  निर्णय  भी  शामिल
 है?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  R.  Chavan):  (a)  No  target  of  sugar
 production  was  fixed  for  1984-65  but
 the  production  during  this  year  Is
 estimated  to  be  around  32  lakh
 tonnes.

 (b)  Does  not  arise.
 (९)  No  target  as  such  has  been  fixed

 for  the  next  year  but  the  target  fixed
 for  the  last  year  of  the  Third  Five
 Year  Plan  was  35.6  lakh  tonnes.  No
 decision  regarding  price  of  sugarcane
 or  other  measures  has  yet  been  taken.

 st  amie  सिंह  सिद्धान्त  :  त्रि
 शून्य  भरी।

 Shri  Kapur  Singh:  Sir,  with  your
 permission,  I  wish  to  raise  a  point  of
 order.  Just  now,  the  hon.  Member,
 Shri  Siddhanti,  when  calling  the  ques-
 tion,  saigd  “three  shunya  three”.  T
 want  to  know  whether  it  is  the  future
 link  language  of  the  country  or  he  is
 simply  putting  it  like  that.  (Inter-
 ruption).

 eft  जावेद  सिह  सिद्धान्त  :  माननीय
 सदस्य  को  प्रसन्न  होता  चाहिये  कि  मैं  ते
 जो  “वि”  कहा  है,  बढ़  वंगा वों  के  नजदीक
 है।  वह  इस  को  क्यों  qua  करते  हैं  ?

 Shri  Kapur  Singh:  If  that  is  the
 intention,  I  withdraw  my  point  of
 order.

 ft  जगदेव  सिए  सिवा सती  :  सरकार
 को  यह  बात  अच्छी  तरइसे  मालूम  है  कि
 लाती  का  पर्याप्त  उत्पादन  नहीं  हो  पाता
 है  भौर  जब  राष्ट्र  की  जनर्तत्था  का  75
 प्रतिशत  भाग  गृह.  शक्कर  कौर  खांड  को
 जाता  है,  तो  सरकार  उन  को  प्रोत्साहन
 देने  के  लिए  यत्न  क्‍यों  नहीं  करती  है  पौर
 बह  जीती  के  पीछे  क्‍यों  पड़ी  हुई  है  ।
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 Shri  D  R.  Chavan:  Gur  and  khand-
 sari  are  also  being  produced.  In  the
 Stote  from  which  the  hon.  Member
 comes,  nearly  33  per  eent  is  going  for
 the  production  of  white  sugar  and  the
 rest  is  meant  for  gur  and  khandsarl.

 क्रि  जगदेव  सिह  सिद्धान्तों  :  अभी
 मैंने  जो  निवेदन  किया  था  उस  बात  का  यह
 उत्तर  नहीं  है  जो  दिया  गया  है।  फिर
 भी  मैं  आपकी  बात  को  मान  कर  चलता
 हूं  कौर  पूछना  चाहता  हूं  कि  जो  चीनी  का
 पूरा  उत्पादन  नहीं  बढ़ा  है,  क्या  उसका
 कारण  यह  नहीं  है  कि  शाप  गन्ना  उत्पादक
 जो  किसान  हैं,  उनको  गन्ने  का  थोड़ा  दाम
 देते हैं?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  It  is
 Bot  correct  for  the  hon.  Member  to
 gay  that  the  production  has  not  gone
 up.  From  last  year's  production  of
 26.5  lakh  tonnes,  this  year  we  are
 going  up  to  32  lakh  tonnes,  I  do
 agree  that  even  this  increase  perhaps
 is  not  adequate  to  meet  the  demand
 in  the  country.  <As  far  as  gur  and
 khandsari  are  concerned,  there  is  no
 ban  on  the  production  of  those  items.
 When  there  is  larger  production  of
 sugarcane,  there  is  larger  production
 of  gur  and  khandsari  also.  These
 three  things—white  sugar,  gur  and
 khandsari—combined  meet  the
 demand  of  the  entire  country.

 Shrimati  Savitri  Nigam:  May  I
 know  why  the  targets  of  sugar  pro-
 ‘duction  could  not  be  fixed  this  year?
 Is  it  8  fact  that  production  of  sugar-
 eane  could  not  be  increased  because
 of  the  low  price?

 Shri  C.  Subramaniam:  The  price
 has  been  quite  attractive.  We  have
 not  been  able  to  fix  the  target  yet,
 becuuse  we  want  to  know  the  pros-
 pects  of  sugarcane  production.  Be-
 cause  of  the  erratic  behaviour  of  the
 monsoon,  it  has  not  yet  been  possible
 to  make  a  realistic  estimate  of  sugar-
 cane  production.
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 धो  मक  लाठ  द्विवेदी  :  मंत्री  महोदय
 ने  भ्र भी  बताया  है  कि  चीनो  का  उत्पादन
 26  लाख  टन  से  बढ़  कर  32  लाख  टन

 हो  गया  है  शरर्यात्‌  6  लाख  टन  को  वृद्धि  हुई
 है।  मैं  जानना  चाहता  हूं  कि  क्या  कारण
 है  कि  चीनी  का  कोटा  शहरों  को  तो  एक
 डेढ़  किलो.  प्रति  व्यक्ति  के  हिसाव  से  मिलता
 है  और  देहात  के  लोगों  के  लिए  एक  तोला
 भी  श्राप  नहीं  बढ़ा  पाये  हैं  कौर  न  उनको
 मिलता  है  ?  मैं  जानना  चाहता  हूं  कि  क्या
 सरकार  उनके  लिये  भी  चीनो  मुहैया  करने
 की  कोशिश  कर  रहो  है  ?

 Shri  C.  Subramaniam:  In  the  vil-
 lages,  there  is  more  use  of  gur  and
 khandsari.  In  addition,  we  have
 increased  the  quota  to  the  various
 State  Governments.  The  State  Gov-
 ernments  plan  the  distribution  in
 urban  and  rural  areas.

 Shri  K.  N.  Tiwary:  Is  the  govern-
 ment  aware  that  price  of  jaggery  has
 fallen  and  there  may  be  surplus  cane
 next  year  when  the  old  mills  will  not
 be  in  a  position  to  crush  all  the  cane?
 What  steps  has  the  Government
 taken  so  that  all  the  sugarcane  may
 be  consumed?

 Shri  C.  Subramaniam:  As  I  sald,  it
 is  too  early  to  predict  the  production
 of  sugarcane  and  how  much  surplus
 will  be  there,  apart  from  what  is
 crushed.  We  shall  take  a  view  as
 soon  as  a  forecast  is  made  about  the
 production.

 Shri  Surendra  Pal  Singh:  May  I
 know.  which  region  or  part  of  the
 country  showed  the  highest  increase
 in  sugar  production  during  the  last
 crushing  season,  and  what  were  the
 main  factors  responsible  for  the
 incréase?

 Shri  D.  RK.  Chavan:  The  main  fac-
 tors  responsible  for  the  increased  in
 sugar  production  are  the  incentive
 price  given  to  the  growers,  the  incen-
 tive  given  to  the  Industry  and  certain
 other  regulatory  measures  which
 were  asked  to  be  undertaken  by  the
 State  Governments.
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 Shri  Surendra  Pal  Singh:  I  asked,
 which  part  of  the  country  has  shown
 the  highest  increase.  I  do  not  want
 an  answer  in  general  terms.

 Shri  D.  KR.  Chavan:  Particularly
 eastern  and  western  U.P.  have  shown
 increase  in  production  by  about  .40
 lakh  tonnes.  The  increase  shown  by
 Maharashtra  is  about  94,000  tonnes.

 Shri  Ranga:  Just  now  the  Minister
 said  that  the  distribution  of  sugar
 between  the  rural  and  urban  areas  is
 the  special  responsibility  of  the  State
 Governments.  Are  we  to  understand
 that  the  Union  Government  is  not
 taking  any  interest  in  seeing  to  it
 that  the  rural  people  are  not  starved
 for  sugar  and  there  is  some  relation-
 ship  between  the  availability  of  sugar
 for  urban  areas  and  for  rural  areas,
 so  that  the  rural  areas  do  not  suffer?

 Shri  c.  Subramaniam:  We  are  mak-
 dng  every  efforts,  We  had  discussions
 with  the  Chicf  Ministers  about  sugar
 distribution  when  they  came  here.
 But  the  ultimate  responsibility  will
 have  to  be  taken  by  the  State  Gov-
 ernmments.

 Shri  Shivaji  Rao  §.  Deshmukh:
 What  percentage  of  the  available
 capacity  will  these  32  lakhs  tonnes  be
 and  what  is  the  increase  in  the  licens-
 ed  capacity  during  the  last  two  years
 and  how  is  its  distribution?

 Shri  D  R.  Chavan:  The  capacity  at
 Present  is  about  32.5  lakh  tonnes,  but
 the  effective  capacity  is  30  lakh  tonnes,
 The  production  is  about  32  Jakh  ton.
 mes.  So  far  as  the  licensed  capacity
 im  concerned,  it  is  a  separate  ques-
 tion.  But  if  the  hon.  Member  wants
 the  information,  I  can  give  it.

 Mr,  Speaker:  It  need  not  be  given
 if  it  is  a  separate  question.
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 फैक्ट्री  हैं  भौर  उनके  इन्दर  कितना  चीनी
 का  उत्पादन  होता  है  ?  छापने  सभो
 कभी  बताया  है  कि  उत्तर  के  पूर्वी  इलाकों  में
 प्र  दूसरे  हिस्सों  भे  ज्यादा  गन्ना  पैदा  हा
 है।  मैं  जानना  चाहता  हूं  कि  नाथे  बिहार
 में  कितना  पैदा  हुआ  है  भोर  साजय  विहार
 में  कितना  पैदा  हुमा  है  ?

 Shri  D.  ER.  Chavan:  In  North  Bihar
 the  inerease  is  about  1.40  lakh  tonnes.
 In  South  Bihar  it  is  14.000,  tonnes.

 Shri  Shivaji  Rao  S,  Deshmukh:  Sir,
 mine  was  not  a  separate  question.
 You  also  did  not  say  that  it  is  a  sepa-
 rate  question.  You  only  said  that  if
 it  is  a  separate  question,  it  nced  not
 be  answered.

 Shri  C.  Subramaniam:  Even  today
 there  is  a  separate  question  on  licens-
 ing.

 Mr.  Speaker:  Yes,  there  is  a  sepa-
 Tate  question  in  the  list,

 Shri  Bishwanath  Roy:  In  view  of
 the  fact  that  the  consumption  in  the
 country  is  increasing  almost  every
 year,  may  |  know  whether  the  Gov-
 ernment  is  thinking  of  giving  incen-
 tive  to  the  sugar  factories  in  those
 parts  of  the  country  where  sugarcane
 production  hag  increased  considerably?

 Shri  D.  EB.  Chavan:  No,  Sir.
 Shri  Jashvant  Mehta:  When  this

 question  was  raised  in  the  last  seasion
 the  hon,  Minister  stated  that  de-control
 of  sugar  will  be  considered  =  after
 creating  a  buffer  stock.  Have  the
 Government  been  able  to  procure  that
 buffer  stock?  What  is  the  present
 position?

 Shri  D.  है.  Chavan:  Government  ig
 tt  lating  building  a  buffer  «tock Shri  Shivaji  Rao  3,  Deshmukh:  It  is

 mot  a  separaie  question.

 शी  wo  mo  चौधरी :  मैं
 जानना  चाहता  हंक  नार्थ  बिहार  जौर
 साउथ  बिहार  के  अन्दर  कितनी  शूगर

 ३७54  (Ai)  LSD—2,

 of  20  per  cent.  of  the  consumption  re-
 quirements  of  the  country,  Until  that
 is  done  the  question  of  de-control  of
 Sugar  does  not  arise,

 Shrj  Jashvant  Mebta:  How  much
 has  been  built  up  till  now?
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 Shri  nm  R.  Chavan:  The  carry-over

 at  the  end  of  the  sugar  year  was  of
 the  order  of  48  lakh  tonnes,

 ठिकानों  राहत  गीत  :  मंत्रों  महोदय
 ने  वार  बार  फरमाया  है  कि  प्रदेश  सरकारों
 की  जिम्मेदारी  वितरण  की  है  ।  जबकि
 कंट्रोल  को  जिम्मेदारों  भारत  सरकार  की
 है  और  जन  कि  घर  कामों  में  भी  भारत
 सरकार  दल  देता  है,  इत  वास्ते  सारे
 देहातों  में  भी  एक  प्रयास  का  वितरण  हो,
 इसके  लिये  प्रदेश  सरकारों  को  वह  सरकार
 क्यों  नहीं  मता  सकी  है  श्रमी  तक  ?

 झप्यक्ष  महोदय  :
 हूँ  ।

 श्री  ति दा तन  वह  कंट्रोल  डी  कंट्रोल  की
 चर्चा  मो  चली  थी  |  यह  मालूम  हुमा  है  कि
 सरकार  पांच  लाख  टन  का  बफर  स्टाक
 बनाना  चाहती  है  ।  उत्पादन  25  लाख
 टन  से  बढ़  कर  32  लाख  टन  हो  गया  है|
 पांच  लाख  टन  का  बफर  स्टाक  बना  लेने
 के  पश्चात्‌  भी  पग्रापके  पास  27  लाख  टन
 बच  रहता  है  t  कया  भाप  कोशिश  नहीं  कर
 सकते  हैं।  इसको  लोगों  में  बांटने की  ?

 Shri  D.  R.  Chavan;  Ag  the  hon.
 Ministery  hag  stated  just  now,  liberal
 release;  have  been  made.  The  quotas
 of  the  various;  States  have  been  in-
 creased  by  16,000,  tonnes  per  month.

 are  art  कर  २

 Aerial  Spraying  of  Pesticides
 ‘i  J

 <i  Shri  Surendra  Pal  S'ngh:
 mh  {  Shri  AN.  Vidyalankar:
 Will  the  Minister  of  Food  and

 Agricullure  be  pleased  to  state:
 (a)  whether  there  Is  any  scheme

 to  introduce  a  regular  system  of
 aerial  spraying  of  pesticides;

 (b)  whether  any  experiments  of
 eerial  spraying  have  been  conducted
 and  if  so,  where;  and

 (९)  whe'her  services  of  any  ex-
 pert  from  U.S.A.  have  been  procur-
 ed  to  advise  in  the  matter?
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 The  Deputy  Min‘s‘er  in  the  Minis

 try  of  Foog  and  Agriculture  (Shri
 Shahnawaz  Khan}:  (a)  Yes,  Sir.

 (b)  Yes,  In  Rajasthan,  Bihar,
 Gujarat,  Mahirashtra,  Pun‘ab,  Andhra
 Prade.h,  Madras,  Uttar  Pradesh  and
 Kerala.

 (९)  Yes,
 Shri  Surendra  Pal  Singh:  In  view

 of  the  fact  that  in  this  country  no
 one  crop  is  sown  in  one  Jarre  and
 compact  area  like  in  the  USSR  and
 USA  etc.  and  during  any  sea‘on  of
 the  year  there  are  always  two  or
 three  crops  standing  on  a_  farmer's
 holding,  which  require  different  treat-
 ments.  Under  such  conditions  is  it
 possible  to  carry  cul  aerial  spraying
 effectively  and  successfully?

 Shri  Shahnawaz  Khan:  There  are
 certain  ateas  where  we  have  compact
 blocks  for  paddy  or  cotton  cultivation
 We  are  carrying  on  aerial  spraying  on
 such  compact  b'ocks.

 Shri  Surendra  Pal  Singh:  Has  the
 cost  per  acre  been  worked  out?  If  so, who  will  bear  the  cost—the  farmer  or
 the  Government?

 Shri  Shabnawaz  Khan:  We  levy  o
 nominal  charge  of  Re.  ]  per  acre  from
 the  farmer.

 Shri  Harl  Vishno  Kamath:  Is  the
 Minister  aware  that  in  some  gcienti-
 fically  advanced  countries.  such  as,
 the  U.S.A.,  U.K.  and  Germany,  re-
 search  and  experience  have  shown
 that  most  pesticides  contain  D.D.T.  or
 seme  other  chemical  which  is  a  slow
 but  sure  poison,  a;  much  so  to  man
 end  animal  as  it  is  to  pests  and,  if  sa,
 has  the  Government  taken  into  con-
 sideration  the  fact  that  this  poison  is
 also  tenaciously  re‘sined  in  the  plants
 which  may  thus  ret  into  the  human
 organism  through  the  food?

 Shri  Shahnawaz  Khan:  Some  com-
 mittees  were  set  up  in  more  advanced
 countries  like  the  United  States  and
 England  where  they  had  carried  out
 very  detailed  restarch  with  this.  But
 in  this  country  the  use  of  insecticides
 ig  mot  to  that  extent  which  may  de
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 any  harm.  But  we  are  taking  advan-
 tage  of  the  research  carried  out.

 Shri  Hari  Vishnu  Kamath:  My  ques-
 tion  wa;  whe'her  the  research  has
 shown  that  pesticides  are  poisonous
 to  men  as  well.

 The  Minister  of  Food  ang  Agricul-
 ture  (Shei  C.  Subramaiiam):  There
 is  also  a  techrical  commi‘tee  appointed
 for  this  purpose  to  .ee  whether  lhere
 are  any  udverse  effects  either  on
 human  beings  or  on  animals  or  on
 birds  und  that  committee  is  currently
 going  into  all  these  matters,  It  is
 working  under  the  chairman-hip  of
 Prof.  Thacker.  We  hope  to  get  the
 Teport  very  soon.

 Shri  KE.  C.  Pant:  The  hon.  Minister
 Mentioned  that  the  farmers  are  charg-
 ed  a  nominal  fee  of  Re.  l  per  acre
 for  acrial  spraying.  Mav  TO  knew
 whether,  on  the  basis  of  the  experi-
 ments  carried  out  so  far,  Government
 have  worked  out  the  actual  economics
 of  the  operation,  the  cost  involved,  as
 against  the  advantage  gaineg  in  terms
 of  increased  production?

 Shri  C.  Subramaniam:  Yes;  it  has
 been  worked  out.  It  is  quite  econo-
 mical  to  in-ur  thig  expenditure.  On
 the  other  hand,  the  saving  is  much
 more  than  what  we  expect,

 Shri  Basatpa:  May  I  know  whether
 such  evneriments  have  been  carried
 out  in  Mysore  and,  if  not,  why  not?

 Shri  C.  Subramaniam:  We  have  got
 onlv  a  I'mited  fleet.  We  will  take
 into  account  the  requirements  of
 Mysore  also.

 भी  बडे:  वैप्ट्स से  फसल  को  तक सान
 होता  है,  शौर  हण्वों  रास्ते  एक  रिपोर्ट  में
 यह  था  कि  चंकी  कीड़ों  भे ंफसल  को  नकसान
 होता  है  इस  लिये  उसके  इंश्योरेंस  का  विचार
 किया  जायेगा  1  मैं  जानता  चाहता  हूँ
 क्या  शासन  पेस्टीसाइड्स  के  साथ  क्राप
 इंश्योरेंस  का  भी  विचार  कर  रहा  है  ।

 क्रि  झा हम बा(  ला  :  कप  इंश्योरेंस
 रकम  सरकार  के  मेरे  गौर  है  लेकिन  प्रभी
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 तथा  इस  को  कोई  आबिरो  शक्ल  नहीं  दो
 गई  है  t

 Dr.  Sarojini  Mahishi:  Unless  a
 particular  area  or  a  unit  is  declared
 coming  under  the  Pe.ts  Control  Act
 by  the  Revenue  Cfficer,  no  action  is
 taken  in  the  matier,  May  I  know
 whether  on  account  of  this  delay  the
 loss  is  caused  to  the  agricu'turist  and,
 if  so,  what  action  Government  propos:
 to  take  in  this  matter?

 Shri  Shahnawas  Ehan;  In  compact
 blo-k,  we  do  the  aerial  spraying
 without  waiting  for  any  auch  report.
 Where  it  igs  considered  necessary  and
 where  there  is  demand  from  the  cul-
 tivators  of  the  arca,  the  aerial  spray-
 ing  is  being  done.  That  is  only  in
 the  ca‘e  of  epiderica,

 Shri  Ranga:  Why  should  it  be  that
 Government  makes  a  charge  cf  Re.  I
 per  acre  for  this  aerial  spraying?  The
 hon.  Minister  has  himself  admitted
 that  there  is  a  saving  al:o  on  this—
 it  is  on  the  distress  of  the  people.  Is
 it  not  the  duty  of  the  Government  to
 provide  this  kind  of  minimum  pro-
 tection  for  the  crops  to  the  people
 freely?

 Shri  C.  Subramaniam:  I  agree.
 During  the  Fourth  P'an,  we  are  con-
 sidering  whether  this  service  could
 not  he  taken  over  on  behalf  of  Gov-
 ernment,  But  anyhow  Government
 wil!  have  to  incur  expenditure  and  i
 will  have  to  be  collected  from  some
 source  or  the  other.

 Shri  Range:  Why  should  it  be  col-
 lected  from  the  fammers?  ‘Tl  is  very
 funny.

 Mr.  Speaker:  This  is  being  conaider-
 eq  in  the  Fourth  Plan.

 Sh-i  M.  BR  Krishna:  May  I  know
 whether  highly  arricu'tural  State:  like
 Andhra  Pradesh  will  be  assisted  in
 the  matter  of  owning  their  helicopters
 for  doing  this  work?

 Shri  C.  Subramaniam:  I  do  not
 think  each  State  Government  can  build
 up  a  fleet  for  this  purpose.  We  are
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 trying  to  build  up  a  national  eet.
 But  one  will  be  located  at  Hyderabad.

 Shr}  Narendra  Singh  Mahida:  May I  know  whether  this  gerial  spraying will  be  effective  on  locustg  also?
 Shri  Shahnawaz  Khan:  Yes,  Sir.  It

 is  very  cffective  against  locusts.
 Central  Board  of  Forestry

 +
 305  J  Shri  R,  Ss.  Pandey:

 ae  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Food  and

 Agricullure  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No,  487  on  the  l6th  March,  965  and
 atate:

 (a)  whether  all  the  State  Govern-
 ments  have  agreed  to  implement  the
 recommendations  of  the  Sub-Com-
 mittee  of  the  Central  Board  of
 Forestry  on  Afforestation;  and

 (b)  if  so,  by  what  time  the  recom-
 mendations  are  likely  to  be  fully
 implemented?

 The  Deputy  Minister  In  the  Ministry
 of  Food  ang  Agriculture  (Shri  Shah-
 nawaz  Khan):  (a)  Information  from
 the  State  Governments  of  Andhra
 Pride‘h,  Assam,  Maharashtra,  Bihar,
 West  Bengal,  Jammu  and  Kashmir  and
 Nagaland  is  awaited.  Other  States
 have  arreed  to  implement  the  recom-
 mendations.

 (by  The  States  have  prescribed  for
 various  recommendations  different
 Period;  extending  to  Fourth  and  Fifth
 Five  Year  Plans.

 Shri  RK.  8,  Pandey:  What  ore  the
 salient  features  of  the  recommenda-
 tions?

 Shri  Shahnawaz  Khan:  There  are
 certain  recommendations  for  carrving
 out  surveys  and  demarcation,  They
 have  also  sugeesteq  certain  admini-
 strative  controls  to  be  set  up.

 Wheat  Zones
 +

 (Shri  Rameshwar  Taniia:
 Shrimati  Renuka  Ray:

 *306.  4  shri  Onkar  Lal  Berwa:
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 Shri  M.  L.  Jadhav:
 Shri  Jethe:

 ;  Shri  Tridih  Kumar
 Chaudhuri:

 Shri  Raghunath  Singh:
 Shri  F..  Barua:
 Shri  Rk  s.  Pandey:
 Shrimati  Ramdulari  Sinha;

 Will  the  Minister  of  Food  and
 Arcriculture  be  pleased  to  refer  !o
 the  reply  given  to  Starred  Question
 No.  535  on  the  23rd  March,  965  and
 atate:

 (a)  whether  the  final  decision  re-
 @arding  the  wheat  policy  including
 ths  continuance  of  the  wheat  zones
 has  since  been  token;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  In  the  Mints-

 try  of  Food  ang  Agriculture  (Shri
 D.  R.  Chavan);  (a)  Yes,  Sir.

 (b)  The  details  of  decisions  are  con-
 tained  in  paragraphs  28-3l  of  the
 ‘Review  of  the  Foog  Situation’  April,
 965  which  was  laid  on  the  Table  of
 the  Sabha  during  the  last  session  of
 Porliament,  Paragraph  32  of  ‘Review
 of  the  Food  Situation—Aucust,  1965"
 which  was  laid  on  the  Table  of  the
 House  on  9th  August,  965  a'so  deals
 with  the  matter,  among  others.

 Shri  Rameshwar  Tantia;  May  I
 know  whether  there  is  any  difference
 in  supply  of  wheat  per  capita  pro-
 vinee-wise  ang  if  so,  what  ate  the
 rensons?  In  some  provinces  the
 wheat  supply  is  more  and  in  some
 provinces  it  is  less,

 Shri  D.  RB.  Chavan:  It  all  depends
 upon  the  availability  with  the  Centre
 and  also  on  the  requirements  of  the
 States.

 Shri  Rameshwar  Tantia:  May  I
 know  whether  it  has  come  to  the
 folice  of  the  Government  that,  in
 reme  towns  of  Rajasthan,  wheat  is
 not  available  for  weeks  and  even  for
 some  months  and  if  so,  what  are  the
 reasons  therefor?  Is  the  Centra!  Gov-
 ernment  resnonsible  for  that  or  the
 State  Govermment?
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 Shri  D,  BR.  Chavan:  I  am  not  oware
 of  any  complaint  about  non-availabi-
 lity  of  wheat,  but  if  the  hon.  Member
 has  got  something  in  his  mind,  he  can
 refer  the  matter  to  us  and  we  shall
 look  Into  it.

 Shri  P.  R,  Patel:  After  the  carving
 out  of  zones  and  the  restrictions  on
 the  movement  of  wheat,  |  want  to
 know  whether  the  prices  have  in-
 creased  and  at  the  same  time  whe-
 ther  there  buve  been  black-marketing
 and  scarcity  of  wheat?

 The  Minister  of  Food  ang  Agrical-
 ture  (Shri  C.  Subramaniam):  We
 have  to  take  into  account  the  commo-
 dity  we  are  speaking  about.  As  far
 as  the  indigenous  wheat  is  concerned,
 movement  from  one  State  to  snother
 ig  completcly  banned,  What  is  moved
 from  State  to  State  account  is  be-
 ing  sold  in  the  open  market;  that  is  a
 eontrolled  commodity  and  is  sold  at
 controlled  prices,  As  far  as  import-
 ed  wheat  is  concerned,  it  is  also  sold
 at  controlled  prices.  Some  small
 quantities  may  be  smuggled  from  one
 State  to  another  and  sold  at  very
 high  prices,  but  that  should  not  be
 taken  as  a  normal  feature.

 ft  तुल शौ दास  जाधव  :  कुछ  राज्यों
 में  गेहूं  का भाव  कम  होता  है  शौर  उसी  के
 बार्डर  रे  एक  मोल  के  भ्रन्दर  पर  उसका  भाव
 ज्यादा  होता  है।  प्रति  प्रलग  जगहों  पर
 लगभग  भाव  होता  है  ।  इस  लिये
 अलग  अलग  भावों  को  बन्द  कर  के  एक
 ही  भाव  बयो  नहीं  रास्ता  जाता,;  सब
 जगहों  पर  T

 Shri  0.  Subramaniam:  There  cunrot
 be  one  price  in  the  country  because
 there  are  States  which  are  surplus
 and  in  those  gurplu;s  Siates  wheat  will
 be  sold  at  a  lower  price.  In  other
 Places  where  movement  has  fot  to
 take  place  from  surplus  to  deficit
 areas,  there  will  be  the  trade  maruin,
 transport  charges,  handling  c'.arges,
 etc.  It  will  mot  therefore,  be  pussaole
 to  have  a  uniform  price  throughout
 the  country.
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 Shri  Harish  Chandra  Mathur:  The
 hon.  Deputy  Minister  said  that  he  was
 not  aware  of  the  scarcity  of  wheat
 in  Rajasthan,  I  wonder  if  he  has  not
 read  the  report  on  food  riots  in
 Rajasthan;  the  Chief  Minister  was
 running  from  place  to  place.  I  also
 wrote  letters  to  the  Prime  Minister
 and  the  Food  Minister  that  wheat  was
 selling  at  Rs.  00  per  quintal  in
 Jodhpur  and  Jaipur.  He  js  biisafully
 ignorant  of  all  these!

 Shri  C.  Subramaniam:  Rajasthan
 generally  depends  upon  its  own  indi-
 genous  production  for  distribution.
 Last  week  the  Chief  Minister,  Rajas-
 than,  was  here  and  he  represerted
 that,  because  of  the  mon*oon  condi-
 tions,  the  market  availability  was
 less  and,  therefore,  more  imported
 wheat  should  be  riven.  I  have  given
 more  imported  wheat  to  Rajasthan,

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Sugar  Price  Enquiry  Commission
 (Shrimatt  Savitr!  Nigam:

 °307  J  Shri  Ja-hvant  Mehta:
 |  Shri  Bibhuti  M'shra:
 |  Shri  K.  N.  Tiwary:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question No.  944  on  the  20th  April,  963  and
 state:

 (a)  whether  the  Sugar  Price  En-
 quiry  Commission  has  since  sub-
 mit'ed  its  final  report;  and

 (b)  if  so,  the  main  recommends:
 tions  thereof?

 The  Minister  of  Food  and  Agricai-
 ture  (Shri  C.  Subramaniam):  (a)  No, Sir.

 (b)  Does  not  arise,
 New  Sugar  Factories
 Shri  P.  C.  Borooah:
 Shri  Krishnapal  Singh:

 |  Shri  Jashvant  Mehta:
 Shri  Basappa:

 sos.  Shri  M.  L.  Jadhav:
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 '  Shri  Jedhe:
 Shri  ए  छह.  Chakraverti:
 Maharajkumar  Vijaya

 Ananda:
 Shri  H.  0.  Linga  Reddy:
 Shri  Parashar:

 '  Shri  Raghunath  Singh:
 t  Shri  Bugn:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  refer  .o
 the  reply  given  to  Starred  Qu:estion
 No.  24  on  ths  2nd  March,  965  and
 state:

 (a)  the  number  of  licences  for  new
 gugar  factories  since  issucd;

 (b)  where  they  are  to  be  set  up,
 their  production  capacities  and  i+
 whch  sectors  they  are  to  be  set  up;
 and

 (९)  how  many  further  letters  cf
 intent  have  since  been  i:sued  for
 the  expansion  of  sugar  factorics  in
 each  s2clor?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  (a)  and
 (b>.  Letters  of  intent  hav2  been  issued
 in  August,  ‘1865.  for  the  estaplishment
 of  9  new  suger  factories  in  different
 States.  A  stutement  giving  the  requir-
 ed  particulars  is  laid  on  the  Table  of
 the  House.  [P'ared  in  Library.  See
 No,  LT-4679/65).

 (९)  Since  2nd  March,  965  letters  of
 intent  have  been  issued  in  7  more  ex-
 pansion  cases—l  in  the  cooperative
 sector  and  6  in  the  joint  stock  sector.

 कोचीन  में  जहाज  बनाने  का  दूसरा
 कारख़ाना

 [थी  Oto  Ato  तिवारी  :
 ही  बारिया
 श्री  बासुदेव  मायर:
 थी  प्रभात  कार:
 श्री  सुहस्भव  कोया:
 थीं  रघुनाथ  सिह:

 क्या  परिवहन  सूत्रों  यह  बताने  की
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  मंत्रिमंडल

 *309.
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 सचिव  अप्रैल,  i965  %  कोलोन  में  जहाज
 बनाने  का  दूसरा  कारखाना  स्थापित  करने
 के  सम्बन्ध  में  बातचीत  करने  के  लिए  जापान
 गये  थे  ;

 (ख)  यदि  हां,  तो  उसका  क्या  परिणाम
 निकला  ;  शौर

 (7)  क्‍या  जापा तो  प्रविधियों  ने
 प्राय/मक  जांच  तथा  सर्वेक्षण  कार्य  आरम्भ
 कर  दिये  हैं  ?

 परिवहन  मंत्री  (क्रि  राज  बहादुर):
 (क)  जी  हां  ।

 (ख)  बात  चोट  के  फलस्वरूप  समेत
 परिणाम  निकले  हैं  जो  भारत  सरकार  और
 जापान  सरकार  झौर  मभित्सुविशों  =  हैलो
 इंडस्ट्रीज  लिमिटेड,  जापान,  के  निदेशकों
 के  बोर्ड  के  भनुभोदन  पर  निर्भर  करते
 हैं  1

 (ग)  जी  हां  i

 Institution  for  the  Blind  in  Dethi
 Shri  D.  D.  Pari:
 Shri  Yoshpal  S-ngh:

 Will  the  Minister  of  Social  Security
 be  pleassd  to  state:

 (a)  whether  Government  fave
 considered  the  Report  of  the  Com-
 Mitee  appointed  to  go  into  the

 *310.

 affairs  of  the  Institution  for  the
 Blind  at  Panchkuin  Road,  New
 Delhi;

 (b)  whether  it  is  a  fact  that  the
 conditions  in  the  Institution  are  dep-
 lorable;  and

 (९)  if  50,  the  steps  taken  to  im-
 prove  the  working  and  conditions  at
 the  Institution?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Soclal  Security  (Shrimatl  M.
 Chandrasckhar):  (a)  Yes,  Sir.

 (b)  This  Department  has  no  reason
 to  doubt  the  facts  stated  in  the  re-
 port.  ,
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 (c)  The  Delhi  Administration  is
 trying  to  per  uade  the  management
 of  the  Institution  to  hand  it  over  to
 the  Government.

 entra]  Organisation  for  Search  and
 Rescue  Operations  on  Sea  Coast
 *3ll.  Shri  Surendra  Pal  Singh:  Will

 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  a  proposal

 to  set  up  a  Central  Organisation  for
 gearch  and  rescue  operations  on  the
 sea  coast  on  the  lines  of  the  Coast

 Guard  Organisation  in  the  United
 Kingdom;  and

 (b)  if  so,  the  main  features  there-
 of?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  An  Organisation  known
 as  “Air/Sea  Search  and  Rescue  075
 ganisation”  hos  already  been  set  up
 in  India  for  the  entire  coast-line  be-
 tween  Latitude  है  degree  North  to
 23  degree  North  both  inclusive  which
 discharges  functions  similar  to  those
 of  the  Coast  Guard  Service  in  United
 Kingdom.  There  is  no  proposal  under
 consideration  at  present  to  set  up
 another  organisation  for  the  purpose.

 (b)  The  above  organisation  is  res-
 ponsible  for  coordinating  all  search
 and  rescue  operations  in  the  waters
 adjoining  the  entire  coast-line  bet-
 ween  8  degree  North  to  23  degree
 North  both  inclusive.  For  executive
 contro],  the  area  has  been  divided  in-
 to  4  sectors  viz.  Bombay  Sector,
 Cochin  Sector,  Madras  Sector  and
 Calcutta  Sector.

 Paradeep  Port
 #312,  Shri  Surendranath  Dwivedy: ‘Will  the  Minister  of  Transport  be

 please,  to  state:
 (a\  whether  Government  have

 declared  Paradeep  as  a  Major  Port;
 (b)  if  so.  the  terms  and  conditions

 under  which  the  Port  has  been  taken
 over  by  Government;
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 fo!  while  reappointing  officers
 who  were  in  service  under  the  Sta‘e
 Government,  whether  full  enquiries
 were  made  into  their  conduct  and
 any  police  report  such  as  C.B.I.  was
 taken  into  cunsiderat.cn;  and

 (d)  the  number  and  names  of
 officers  whos?  services  were  retain-
 ed  by  the  Government  of  India?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  Not  yet,  Sir,

 (9)  to  (d).  A  statement  is  lald  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-4680/65].

 Lac  Development  Corporation
 Shri  P.  Venkatawbbaiah:

 8313,  Shri  Ravindra  Varma:
 Shrimati  Renoka  Barkatakl:

 .Will  the  Monister  of  Food
 Agriculture  be  pleased  to  sta‘e:

 (a)  whether  it  is  q  fact  that  Gov-
 ernm2nt  have  de_ided  to  constitute
 a  Lac  Development  Corporation;  and

 (by  if  so,  what
 and  functions?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  (a)
 There  is  no  proposal  for  setting  up  2
 Lac  Development  Corporation  as  such,
 but  the  Government  of  India  have  de-
 cided  interalia  to  set  up  a  Deve  op-
 ment  Council  for  Lac,  in  pursuance
 of  the  Scheme  for  reorganisation  of
 the  Central  Commodity  Committees
 (including  the  Indian  Lac  Ces  Com-
 mittee).

 and

 will  be  its  scope

 (b)  The  Development  Council  for
 Lac  wil]  advise  the  Government  on
 all  matters  pertaining  to  development,
 marketing  and  export  of  lac.

 Procerement  of  Foodgratns
 Shri  Hem  Raj:
 Bhet  P.  C.  Borooah:

 !  Shri  Solank!-
 |  #hri  P.  हू,  Neo:

 Shri  Nearas'mha  Reddy:
 Rhri  Warior:

 |  Shri  M  WL.  Jadbar: *3I4.  Shri  Jedhe:
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 Shri  Pp  Venkatasubbaiah:
 Shri  Ram  Sewak:
 Shri  P.  G.  Sen:
 Shri  M.  Rampure:
 Shri  Kanakasabal:

 |  Shrimati  Ramdutari  Sinha:
 |  Shri  Gulshan:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  the  quan‘ity  cf  foodgrains  of
 different  kinds  procured  30  far  for
 the  creation  of  buffer  stocks  during
 the  yenr  upto  the  l5th  August  (State-
 wise);  and

 (b)  the  quanti‘y  of  foodgraina  of
 different  kinds  imported  from  other
 countries  during  the  last  one  year
 and  the  estimated  value  thereof?

 The  Minister  of  Food  ond  Agri-
 eu'ture  (Shri  0,  Subramaniam):  (a)
 No  foodgrains  are  procured  exclu-
 sively  for  the  creation  of  buffer
 stocks.  Whatever  fondgraing  are  left
 with  the  Central  Government  after
 distribution  to  deficit  States  out  of
 the  quantities  procureq  from  within
 the  country  and  imported  from  ab-
 road,  are  considered  as  the  reserve
 stock  of  the  Government  of  India.

 (b)  During  the  i2  month:  ending
 July,  1995,  about  74  lakh  tonnes  of
 foodtrains  were  imported  into  India
 from  other  countries,  The  estimated
 cost  an4  freight  value  of  these  food-
 graing  is  about  304  crores.

 Pulicy  on  Farm  Prices

 "315,  Sirl  Harish  Chandra  Mather:
 Wilt  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (n)  whether  he  gave  public  ex-
 pression  to  his  dissatisfaction  with
 the  policy  on  farm  prices  and  =  im-
 ports  under  PL-480  while  speaking
 at  the  Seminar  on  Cooperatives  in
 June,  9¢5  held  in  Madhya  Pradesh;

 (b),  if  so,  what  are  Government's
 views  on  these  matters,  and

 fe)  whet  proposals,  if  any,  heve
 been  made  by  him  to  straighten  up
 the  ma‘ter?
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 The  Minister  of  Food  and  Agricnl-
 ture  (Shri  C,  Subramaniam):  (a)  to
 (९),  Speaking  at  the  Seminar  on  Co-
 operatives  in  June  965  in  Madhya
 Pradesh,  I  had  reiterated  Govern-
 ment's  policy  of  building  up  agricul-
 tural  production  in  the  country  so  as
 to  attain  self-sufficiency  as  early  as
 possible  and  to  end  reliance  on  im-
 ports.  T  had  also  stressed  the  need
 for  payment  of  remunerative  farm
 price:  to  agricultural  producers  to
 stimulate  production.  The  view:  ex-
 pressed  by  me  re-emphasised  Gov-
 ernment's  policies  on  these  matters.

 Calcutta  Milk  Scheme
 (Shri  Intrailt  Gupta:

 °36.  |  Sort  R.  Barua:
 Shri  D,  rn  Mentri:
 Shri  Basumatart:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 fn)  whether  Government  have  de-
 cided  not  to  77970  any  import  licence
 for  milk  powder  to  the  Government
 of  West  Bengsl:

 (b),  whether  Gevernment  are  aware
 that  the  Calcutta  Mi  k  Scheme  operated
 by  the  State  Government's  dairy  farm
 is  on  the  verge  of  break-down;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  reconsider  the  matter?

 The  Minister  of  Food  ang  Agrical-
 ture  (Shri  C.  Subramaniam):  (a)  No
 such  decision  was  taken.

 (b)  and  (c),  Do  not  arise,
 Inter-State  Road  Transport

 Corporation
 (Shri  R.  Barua;

 311,  4  Shri  Warior:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  Government  have
 any  proposal  to  form  an  Inter-State
 Road  Transport  Corpzration  to  pro-
 vide  services  on  long  distance  routes
 on  selected  National  Highways;
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 (b)  lf  so,  the  main  features  there-

 of;
 (c)  whether  the  State  Govern-

 ments  have  agreed  to  the  proposal;
 and

 (d)  when  the  Corporation  is  hkely
 to  be  formed?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  to  (d).  In  addition  to
 the  Central  Road  Tran:port  Corpora-
 tion  Limited,  which  the  Government
 have  set  up  for  operating  goods  ser-
 vices  in  the  Eastern  region,  a  proposal
 for  establishing  a  similar  organisa-
 tion  for  operation  in  other  regions  is
 under  consiteration.  No  final  decision
 in  this  regard  has  been  taken  20  far.

 Surcharge  on  Diesel  Of!  for  develop-
 ment  of  Rural  Roads
 (Shri  Narendra  Singh Mahida: *3I8-5  shri  Madhu  Limaye:

 Shri  Ram  Sewak  Yadav;
 Will  the  Minister  of  Transport  be

 Pleased  to  state:

 (a)  whether  Government  propose
 to  levy  an  additional  surcharee  of
 about  three  paise  per  litre  on  diesel
 oil;

 (bd)  whether  the  proceeds  of  the
 ley  would  be  used  for  the  develop-
 ment  of  rural  roads;  and

 (c)  if  so,  in  what  manner?
 The  Minister  of  Transport  (Shri  Raj Bahadur):  (a)  to  (९),  Presumably  the

 Hon'ble  Members  sre  referring  to  the
 discussion,  held  at  8  recent  mecting
 of  the  Transport  Development  Council
 held  at  Mysore  on  the  27th  and  28th
 July  1985.  The  Council  ciscussed,
 inter  alia,  a  proposal  for  creating  ao
 non-Inpsahio  §=Rurn]  Roads  Fund  for
 financing  the  Improvement  of  rural
 roads,  In  that  connection  the  question
 of  levying  a  surcharge  of  21/2  annas
 per  gallon  on  high  speed  diesel  oj]  to
 provide  a  source  of  additional  reve-
 nues  for  rural  roads  also  came  up  for

 The  Council  considered  these
 Proposals  anq  recommended  that  a
 separate  Fund  for  Rural  Roads  was
 essential  and  should  be  created  as
 early  as  possible.  As  regards  the source  of  revenue  for  the  proposed Rural  Road;  Fund,  the  Council  re-
 commended  that  the  question  whether the  revenue  for  this  Funq  should  be found  from  the  suggested  levy  of  a
 surcharge  on  diese  oil  or  otherwise should  be  left  open  for  examination
 by  the  authorities  concerned.  The matter  is  now  proposed  to  be  taken
 up  with  the  Planning  Commission  and the  Ministry  of  Finance.
 Light  &  Songs  Programme  at  Red

 Fort,  Delhi
 *3i9.  Shri  Kapur  Singh:  Wil)  the Minister  of  Transport  be  Pleased  to state:
 (a)  whether  it  ds  a  fact  that  है  sum of  over  Rs.  100,000  has  been  spent for  incorporating  the  name  of  Muha- tma  Gandhi  in  the  light  and  songs Progrimme  held  recently  at  the  Red Fort,  Delhi;  and
 (b)  if  so,  the  precise  reasons  for  thie large  expenditure  of  public  funda?
 The  Minister  or  Transport  (Shri  Raj Bahadur):  (a)  and  (b).  An  umount  of Rs,  99,000  is  being  spent  on  revising the  programme.  This  wag  the  first artistic  programme  of  the  type  and

 while  it  has  proved  most  popular
 anq  a  commercial  success,  the  necd for  improvement  in  technica]  and
 dramatic  presentation  wns  felt  by those  responsible  for  ita  production and  by  discerning  critics.  Briefly these  improvements  consist  in  bring-
 ing  into  focus  of  artion  and  Hrht  the
 beautiful  building  called  Rana  Mahal
 on  the  right  of  Dewan-e-Khas,  the
 re-casting  of  the  sceneq  concerning
 the  Jater  Muchnls,  in  partleular  the
 trial  of  Bahadur  Shah,  the  Mutiny  and
 INA  trials  and  references  to  Freedom
 Movement.  The  reviston  wilt  Inct-
 dentally  also  include  the  name  and
 voice  of  Mahatma  Gandhi.  ne  it  should
 have  in  a  proeremme  den'ing  with
 contemporary  events  but  that  was  not
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 the  main  reason  for  making  the  re-
 vinion.  The  new  programma  is  likely
 to  prove  even  a  better  success  and  is
 expected  to  run  for  at  least  two  years
 continuously,

 Prices  of  Wheat
 Shrimati  Tarkeshwarl  Sinha:

 °320.  {  Shri  Gulshan:
 |  Shri  D.  c  Sharma:

 Wil!  the  Minister  of  Food  and  Agri-
 enlture  be  p'eased  to  state:

 (a)  whether  the  prices  of  wheat
 have  risen  throughout  Dulhi  and
 Punjab  in  spite  of  good  crops,  and

 (b)  if  so,  the  reason  therefor?
 The  Minister  of  Food  ani  Agricul-

 tur:  (Shri  C.  Subramaniam):  (a)
 Yes,  Sir.  The  prices  of  wheat  showed
 a  raising  tendency  in  Delhi  and  Pun-
 jab  from  the  middle  of  June  1965.

 (b)  The  increase  in  production  dur-
 ing  1964-65,  could  not  overcome  the
 cumulative  effect  of  the  shortfall  in
 production  in  the  previous  two  yea:s
 as  a  part  of  the  additional  produ  tion
 was  absorbed  in  the  replenishment  of
 stocks.  The  rise  in  prices  is  aso
 attributable  to  increased  domestic
 demand  b:cause  of  rise  in  population
 and  per  capita  income  and  the
 hoarding  tendency  on  the  part  of  pro-
 ducors  and  traders.  The  psychology
 of  scarcity  among  the  people  which
 was  occasioned  by  the  suc  essive
 fai‘urs  of  crops  during  the  last  two
 years  and  the  late  arrival  of  monsoon
 during  the  current  year  also  seems  to
 have  aggravated  the  situation.

 Modernisation  of  Sugar  Mills
 fOr.  Mahadeva  Prasad:

 “Shri  P.  C.  Borooah:
 Will  the  Minister  of  Food  and

 Agriculture  be  pltased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  35  on  the  I7th  Aucust,  965  and
 state  the  recommendations  of  the
 Committee  annoint-d  to  examine  the
 ques‘ion  of  modernisation  of  sugar
 factories  ang  the  cost  of  production
 of  sugar?

 *321,
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 The  Minister  of  Food  and  Agrical-
 ture  (Shri  C.  Subramaniam):  The
 recommendations  made  by  the  Com-
 miitee  on  rehabilitation  and  moderni-
 sation  of  sugar  factories  in  its  report
 Teczn.ly  submitted  to  the  Government
 are  laid  on  the  Tabl2  of  the  House.
 [Placed  in  Library,  See  No.  LT-468]].
 65].  The  report  is  under  considura-
 tion.

 The  cost  of  production  of  sugar  is
 being  examined  by  the  Sugar  Enquiry
 Commission  and  its  Report  is  await-
 ed,

 दिल्ली  राज्य कह ोय  सहकारी
 भण्डार

 #322  शनी  प्रकाइबोर  ज्ाएत्री  :
 322.  ५  भी  जगदेव  सिंह  लिद्धास्तीः

 क्या  सन  मुर  थापा  बिक  स  तथा  स"कार
 मंत्री  4मई,  .965  के  ता  रामचरित  प्रश्न  संख्या
 47  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की

 कृपा  करेंगे  कि  दिल्‍लो  राज्य  केन्द्रीय  सहकारी
 भण्डार  के  कारोबार  सम्बन्धी  बड़ो  भारी
 झनियमितताझों  के  सम्बन्ध  में  पुलिस  को
 रिपोर्ट  पर  शौर  क्‍या  प्रगति  हुई  है  ?

 सामुदायिक  विकास  तथा  सिर
 संजा लय  में  उपबंधों  (ओऔब०  स०  मृति  )  :
 स्टोर  हारा  सबसे  कोयला  बेचने
 के  बारे  में  केन्द्रीय  जांच  ब्यूरो  को  जांच  पैरों
 होने  वालों  है  शौर  उसको  रिपोर्ट  को
 प्रतीक्षा  है  ।

 Rationing  in  Kerala

 (  Shri  Warior:
 as,  Shri  Prabhat  Kar:

 4  Shri  Vasudevan  Nalr:
 |  Shri  Mohammed  Koya:

 Will  the  Minister  of  Food  and
 Agricultare  be  pleased  to  state:

 fa)  whether  the  question  of  intro-
 ducing  statutory  rationing  in  Kerala
 has  been  considered  by  Government;
 and
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 (b)  if  so,  the  nature  of  the  decision
 takin  in  the  matter’

 The  Minister  of  Food  and  Agricul-
 ture  woart  a  Subramamam):  (a)
 Yes,  Sir.

 (b)  The  present  decision  ig  not  to
 introduce  siatutory  rationing  in
 Kerala,

 Food  Policy

 f  Shri  Yashpal  Singh:
 Shri  P.  C.  Borooah:
 Shri  PL  R,  Chakraverti:
 Shri  P.  Venkatasubbaiah:
 Shri  Hem  Raj:
 Shei  Bagri:
 Shri  Heda;

 Shri  Hrisanapal  Singh:
 Shri  s  M.  Banerjee:
 Shri  Basappa:
 Sorimati  Renu

 Chakravart'y:
 Dr.  Mahadeva  Prasad:
 Shri  R.  Barua:
 Shri  Madhu  Limaye:
 Shri  Indrajit  Gup'a: |  Shri  Ravindra  Varma:

 ‘Shri  Ram  Sewak  Yadav:
 Shri  Kindar  Lal:
 Shri  Vishwa  Nath  Pandey:
 Shrimati  Malmoona  Sultan:
 Shri  Sarjoo  Pandey:
 Shr  M.  Rampure:
 Shri  R.  8.  Pandey:
 Shri  Onkar  Lal  Berwa:
 Shri  nm  s.  Patil:

 |  Shri  M.  L,  Jadhav:
 Will  the  Minister  of  Fred  and

 Agricultare  be  pleased  to  sta‘e:

 ose,  J

 (a)  whether  a  meeting  of  the  Chief
 Ministers  was  held  recent  y  in  Banga-
 lore  to  review  the  food  poli:y;  and

 (b)  if  so,  the  decisions  taken  there-
 at?

 The  Minister  of  Food  and  Agricu!-
 ture  whri  C.  Subramaniam):  (a)
 Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  cr  Library.  See
 No.  LT-4682/65].
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 Unloading  of  Food  Ships  at  Cochin
 Port

 |  Shri  Surendra  Pal  Singh:
 #325,  <¢  Shri  P.  C.  Borovah:

 {  Shri  P.  R.  Chakraverti:
 Will  the  Minister  of  Transport  be

 Pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 unloading  of  food  ships  in  Cochin
 Port  is  still  very  slow,  and  large
 sums  of  money  are  paid  by  Govern-
 ment  in  the  form  of  demurrage  each
 month;

 (b)  if  so,  how  many  food  ships
 arrived  at  the  Cochin  Port  during
 June  and  July,  ‘1965;  and

 (c)  how  many  vessels  out  of  those
 were  subjected  to  delay  in  unloading
 and  at  what  cust  to  the  Central
 Exchequer?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  to  (c).  A  statement

 is  laid  on  the  Tab'e  of  the  House.
 [Pliced  in  Library.  See  No.  LT-
 4683/65).

 General  Elections  ia  Goa
 f  Shri  P,  C,  Borooah:

 Shri  P.  B.  Chakravertl:
 Shri  Indrajit  Gupta:
 Shri  Vasudevan  Nair:
 Dr.  L.  M.  Singhvi:
 Shri  Sivamarth!  Swamy:
 Shri  D.  C,  Sharma;
 Shri  Hari  Viehoo  Kamath:
 Shri  Basappa:
 Shri  Onkar  Lal  Berwa:
 Shri  Yashpal  Singh:

 |  Shri  RB.  5.  Pandey:
 Will  the  Minister  of  Law  be  pleased

 to  state:
 (a)  whether  Government  have  deci-

 ded  to  hold  fresh  General  Elections  in
 Goa  in  November  this  year  on  the
 issue  of  its  merger  with  Maharashtra;
 and

 (b)  if  so,  in  what  circumstance?
 Th:  Deputy  Minister  in  the  Minls-

 try  of  Law  (Shri  Jaganatha  Rao):
 fa)  The  matter  igs  at  present  under
 Governm2nt's  consideration.

 (b)  Does  not  arise.

 328,  <
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 Second  Shipyard  at  Cochin
 [  Shri  Warior:

 “327.  <  Shri  Prabhat  Kar:
 {Shri  Vasudevan  Nair:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  Government  have  de-
 elded  to  revise  the  plan  for  the  Second
 Shipyard  Project  at  Cochin  with  a
 view  to  enlarge  its  scope;

 ‘b)  if  so,  when  the  revised  plan
 wi'l  be  ready;

 (९)  the  nature  of  the  expansion  शान
 eisaged  at  present;  and

 (dq)  when  the  construction  work  Is
 likely  to  start?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  The  question  regard-
 ing  production  capacity  of  the  Ship-
 yard  is  under  consideration.

 (b)  and  (९),  Do  not  arise  in  view  of
 (a)  above,

 (d)  S‘eps  to  construct  the  Shipyard
 would  be  taken  after  the  Project  Re-
 port  for  the  Shipyard  is  reveived  and
 approved  by  the  Government  and  an
 agreement  with  the  Mitsubishi  Heavy
 Industries  Limited,  Japan,  is  conclud-
 ed.

 Kharlt  Production
 9328.  Shri  P.  0,  Borooah:  Will  the

 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Kharif  crop  prospects  have  been  con-
 siderably  dimmed  particularly  in  the
 North-West  region  which  has  been
 affected  by  drought  this  year;

 (b)  whether  it  is  also  a  fact  that
 proper  fertilisers  could  not  be  sup-
 Plied  to  the  farmers  before  the  time
 of  sowing;  and

 (c)  if  so,  how  far  the  Kharif  crop in  general  and  particularly  in  the
 North-West  region  is  likely  to  be
 adversely  affected  and  decreased  this
 season?
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 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  (a)  It
 ia  true  that  on  account  of  delayed
 monsoons  and  generally  inadequate
 rains,  the  kharif  crops  were  reported
 to  have  been  adversely  affected,  par-
 ticularly  in  North-West  Region.
 However,  rains  received  after  the
 3rd  week  of  August  have  proved
 beneficial  to  the  standing  crops  and
 brightened  their  prospects.

 (b)  The  supply  of  fertilisers  to  the
 farmers  has  been  hampcred  owing  to
 delay  of  receipt  of  supplies  from
 America  because  of  the  Do-k  strike
 and  short  production  in  F.A.C.T,  Al-
 waye  and  Rourkela,

 (c)  It  is  rather  early  at  this  stage
 to  estimate  the  size  of  production  of
 kharif  crops  during  the  current  year.

 West  Coast  Canal

 Shri  A.  V.  Raghovan:
 Shri  Pottekkatt:

 Will  the  Minister  of  Transport  be
 Pleased  to  state:

 ‘lol

 (a)  the  procress  made  in  the
 construction  of  the  West  Coast  Cana)
 from  Badagara  to  Mahe;

 (b)  thea  estimated  cost  of  the
 scheme;

 (c)  the  amount  spent  so  far;  and
 (d)  when  the  canal  will  be  com-

 pleted?

 The  Minister  of  Transport  (Shri  Ra}
 Bahadur);  According  to  information
 furnished  by  the  State  Government:—

 (a)  the  canal  work  on  Reaches
 ‘ULB.  and  Wil-C  is  wel  in
 hand.  Work  on  Reaches  III-
 D,  I-A  and  II-B  is  being
 arranged;

 (b)  the  present  revised  estimate
 cost  of  the  scheme  is  Re.  68
 lakhs;
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 (९)  the  amount  spent  up  to  the
 end  of  June  965  comes  to
 Rs.  9:25  lakhs;  and

 4d)  the  canal  is  likely  to  be  com-
 pleted  by  the  end  of  the
 Fourth  Plan.

 Houses  for  Harijans  in  Delhi
 1072.  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Social  Security  be
 Pleased  to  state:

 (a)  the  subsidy  granted  to  the
 Farijans  in  the  Union  territory  of
 Delhi  during  the  current  Five  Year
 Plan  so  far;

 (b),  the  details  of  the  utilisation  of
 the  money  and  the  number  of  houses
 actually  built  with  the  help  of  the
 subsidy;  and

 (९)  the  subsidy  to  be  granted  in
 the  final  year  of  the  Plan?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Security  (Shrimati
 Chandrasekhar):  (a)  Rs.  9,64794|-,.

 (by
 Year  No,  of  ©  Amount houses  =  incurred built

 Ra
 ‘1961-62  385  —2,69,400
 1962-63  392  ©  289,000,
 1963-64  92,500
 I984-65  609  249,900 1065-66
 (upto  July  65)  63,994

 Torar  7377  9,64,794,

 (९)  Rs.  2:50  lakhs.

 Development  of  Backyard  Areas

 ‘1073,  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Social  Security  be
 Pleased  to  state:

 (a)  whether  Govert  ment  have  set
 up  a  Reviewing  Committee  to  deter-
 mine  the  progres;  made  by  the  Back-
 ward  Areas  on  the  ceuntry’s  border;

 (b)  if  so,  the  personne]  of  the
 Committee;  and
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 (ce)  when  the  report  ls  expected  to
 be  available?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):  (a)
 No,  Sir,  Presumably,  the  Honourable
 Member  means  the  Working  Group
 on  Development  of  Hill  Areas  sot  up
 in  the  Department.  If  so,  Govern-
 ment  have  set  up,  at  the  instance  of
 the  Planning  Commission,  an  Iinter-
 departmental  Working  Group  for
 working  out  detailed  proposals  for  the
 co-ordination  and  integration  of  the
 various  activities  re'ating  to  the  Dov7-
 lopment  of  Khadi  and  Village  Indus-
 tries,  Hondicrafts  and  Backward
 Classes  Welfare  in  Hill  Areas  in  so
 far  as  the  Department  of  So-ial  Secu-
 rity  is  conecrned  for  a  marro-objec-
 tive  for  a  fifteen-year  period,  with
 immediate  impact  on  the  Fourth  Five
 Year  Plan.

 (b)  The  personnel  of  the  Working
 Group  ja  as  follows:—

 t.  Shri  s  fom  “on  G  opts,  Taint
 Secretary,  Denartment  of
 Social  Security,  New  Delhi
 Shri  K.A.P.Stevenson,  Joint Secretary,P!  an  ing’!ammi- ssion,  “ew  Drevin

 Chairman
 a

 Member
 eo  Shri  C.D  Uhapatwala  Direc-

 tor,  Khadi  and  VillageIndus- tries  Commission,  Bombay-
 56.

 4.  Shri  D.Sreenivaian,Director of  Handicraft.  All  India
 Handicrafts  Uosrd,  New
 Delhi-tr

 5.  ShrikK,  Venbatasaman,  Assis-
 tant  Accouct)  Officer,  Depadt- ment  of  Social  Security,  New
 Delhi,

 Memter

 Member

 Menher
 Seeretay

 (९)  The  Report  is  expected  to  be
 finalised  by  the  end  of  this  year.
 Production  and  Fxport  of  Cash-wnuts

 1074,  Shri  A.  K.  Gopalan:  Wil!  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  how  many  acres  of  land  have
 been  brought  under  cashew  cultiva-
 tion  in  India  upto  date;
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 (b)  the  total  production  of  cashew-
 futs  during  the  last  two  years;

 (९)  whether  India  is  self-sufticient
 Qs  far  as  the  requirement  of  process-
 ing  factories  is  concerned;

 (d)  if  not,  the  schemes  to  make  it
 self-suffizient;

 (e)  by  what  time  the  self-sufficiency
 will  be  achieved;

 (f)  the  yearly  import  of  raw
 eashewnuts  in  the  country  during  the
 last  two  years;  and

 (g)  the  annual  export  of  cashew-
 nuts  during  the  last  two  years?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  A  total  area
 of  9,88,I78  acres  have  been  brought
 under  cashew  upto  the  end  of  1963-64,

 (9)  1,394,000,  tonnes  during  1983-64.

 (c)  No.

 (d)  With  q  view  to  achieve  self-
 sufficiency  in  the  requirements  of  raw
 cashewnuts,  it  is  proposed  to  bring
 More  area  under  cashew  cultivation
 during  the  Fourth  and  =  Fifth
 Plan  periods  in  se'ected  areas  mostly
 in  the  States  of  Kerala,  Mysore,  Mad-
 ras,  Andhra  Pradesh,  Maharashtra  and
 Goa.  It  is  proposed  to  bring  4.5  lakh
 acres  under  cashew  cultivation  during
 the  Fourth  and  Fifth  Plan  periods,
 The  Development  Schemes,  which  in-
 elude  incentive  to  growers  in  the
 shane  of  crop  lonns,  assignment  of
 lands  on  lease  and  supply  of  planting
 material,  are  in  progress  in  the  afore-
 said  States.

 (e)  Self-sufficiency  can  be  achieved
 when  the  entire  newly  planted  areas
 commence  yielding.  say  by  1980,

 (f)  963—.64.369  tons  (rawnuts)
 964—,70,.35  tons.

 (g)  I963—53.394  MT.  (Kernels)
 964—52,645  M.T.
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 Production  of  Cardam
 1075.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Food  ang  Agriculture  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 output  of  cardamoms  is  in  the  wane
 for  the  last  few  years;

 (b)  if  so,  the  reasons  therefor;
 (९)  whether  it  is  a  fact  that  the

 spread  of  “Kutti’  disease  in  the
 cardamom  gardens  constitutes  the
 main  reason  for  this;  and

 (dad)  if  so,  the  steps  being  taken  by
 Government  in  this  regard?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  Production  of
 cardamam  during  the  years  1955-56  to
 96-G2  was  almos:  steady  at  about
 3,000  tons  p2r  year.  The  production
 increased  to  3430  and  430  tonnes  dur-
 ing  the  years  1962-63  and  1963.64  res-
 pectively,  but  declined  during  1964-65.
 to  2200  tonnes.

 (b)  and  ch  The  reduction  in  yield
 in  1964-65,  is  mostly  aitributed  to  ad-
 verse  wea:her  conditions  and  to  some
 extent  dur  to  the  prevalence  of  the
 “Kattee’  disease.

 (d)  The  Government  of  India  is  al-
 ready  seized  of  the  problem  and  a
 comprehensive  scheme  for  the  eradi-
 eation  of  Kattee  disease  in  Mysore
 State  has  been  sanctioned  and  it  has
 also  started  functioning  wef.  27th
 February,  1965.  The  scheme  sanc-
 tioned  for  Mysore  envisages  (i)  sur-
 veying  and  locating  disease  affected
 Plantations;  (ii)  uprooting  of  the  dis-
 eased  clumps  and  planting  of  disease
 free  seedlings  and  (iii)  adopting
 timely  plant  protection  measures  to
 destroy  the  host  plants  and  vector.
 Under  the  scheme,  supply  of  healthy
 seedlings  is  to  be  made  free  of  cost
 A  similar  scheme  is  being  formulated
 for  implementation  in  Kerala  State,
 During  the  Fourth  Plan  period,  it  is
 Proposed  to  intensify  this  propramme further.  The  existing  research  cen-
 tres  for  Cardamom  in  Kerala  and
 Mysore  are  «iso  proposed  to  he

 -  cn
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 strengthened  to  intensify  research
 work  for  evolving  high  yielding  and
 disease  resistant  strains.

 Cultivation  of  Japanese  Mint  in
 Kerala

 ‘1076.  Shri  A.  K,  G  palan:  Will  the
 Minister  of  Feod  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  Government  have  got
 a  scheme  to  cultivate  Japanese  mint;

 (b)  whether  the  soil  and  climatic
 conditions  of  Kerala  are  suitable  for
 the  purpose;  and

 (९)  whether  Government  propose
 to  cultivate  it  on  a  large  scaie  in
 Kerala?

 The  Deputy  Minister  in  the  Minis-
 ty  of  Food  and  Agri.ulture  (Shri
 Shabnawaz  Khan);  (a)  A  pilot  scheme
 to  cultivate  Japanese  mint  on  an  area
 of  5  acre:  during  1965-665  is  being  for-
 mulated  by  the  Kerala  Governmani.

 (b)  Studies  undertaken  so  far  have
 shown  that  the  crop  can  be  cultivated
 in  certain  parts  of  the  Kerala  State.

 (c)  Large  scale  cultivation  of  mint
 in  Kerala  will  be  considered  if  success
 is  achieved  in  the  pilot  scheme.

 Sol!  Conservation
 ‘1077.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  amount  allotted  in  the
 Third  Five  Year  Plan  for  soil  con-
 servation  work  to  the  Kerala  State;

 (b)  the  amount  utilized  so  far;
 (९)  the  amount  that  hay  lapsed;
 (d)  whether  Government  are  aware

 that  the  State  nominees  trained  in
 soi]  conservation  work  had  been  put
 on  jobs  not  connected  with  Soil  Con-
 servation  work;  and

 (e)  if  so,  the  steps  taken  to  rectify
 the  position?

 The  Deputy  Min'ster  of  Agriculiare
 (Shri  Shahnawasz  Khan):  (a)  Rs.  20.00
 lakhs.

 (b)  Rs.  55.80  lakhs  (Upto  3lst  Mar-h,
 1965).
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 (c)  The  State  Government  do  not
 anticipate  any  lapse  of  funds  pravid- ed  far  Soil  Conservation  during  the
 Third  Five-Year  Plan.

 (d)  The  State  Government  has  in-
 formed  that  out  of  55  personnel  so  far
 trained  in  soi]  conservation,  23  were
 posted  in  the  regular  Soil  Conserva-
 tion  Department  and  four  were  up-
 Pointed  in  the  Forest  Department  be-
 cause  forestry  and  soil  6  nservation
 are  allied  subjects  and  knowledge  of
 soil  conservation  is  essential  to  Fores-
 ters  also.

 25  persons  were  posted  in  the  Agri-
 culture  Department  becauss  the  ser-
 vi  es  of  trained  personnel  were  requir-
 ed  for  Extension  work  for  guiding  and
 advising  properly  the  cultivators  on
 seil  convervation  und  soil  science.  The
 State  Government  consider  the  post-
 ing  of  such  personnel  in  Agriculture
 Department  as  indispensible.

 Three  Diploma  Holders  in  Civil
 Engincering  who  had  received  training in  soil  conservation  had  to  be  reverted
 to  the  Publi:  Works  Department  for
 want  of  vacancies  in  the  former  Soil
 Conservation  Section  of  the  Agricul-
 ture  Department.

 (९)  Under  the  existing  pattern  of
 Central  financial  assistance,  State  Gov-
 ernments  are  entitled  to  50  per  cent
 subsidy  on  the  pay  and  allowances
 end  the  expenditure  incurred  on  the
 study  tours  of  trainees,  In  order  to
 ensure  that  the  trained  personnel  are
 utilised  for  soil  -onservation  work,
 the  aforesaid  subsidy  is  given  to  the
 State  Governments  on  the  production
 of  a  certificate  that  the  persons  con-
 cerned  were  actually  put  on  this
 work  after  completion  of  their  train-
 ing.  No  subsidy  is  paid  in  respect  of
 the  personne]  who  are  not  put  on  anil
 conservation  work.
 Eviction  of  Peasants  from  Forests  in

 Korala
 1078,  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Food  and  Agriculture  be
 pieastd  to  state:

 (a)  whether  it  is  a  fact  that  in
 Trichur  and  Chalakudy  Forest  Divi-
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 sions  in  Kerala,  peasants  who  had
 been  cultivating  for  fifteen  to  twenty years  have  been  given  notice  fur
 eviction;

 (b)  if  so,  whether  Government
 Propose  to  Provide  them  with  alter-
 nate  land;  and

 (c)  whether  the  peasants  will  also
 be  given  compensation  for  their
 eultivations?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  to  (c).  The
 information  is  being  collected.  It  will
 be  placed  on  the  table  of  the  Sabha
 when  received,

 Plan  for  Chambal  Ravines
 1078.  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Food  and  Agriculture be  pleased  to  state:
 (a)  the  estimated  expenditure  to  be

 incurred  on  schemes  for  the  improve- Ment  of  the  Chambal  Ravines;  and
 (by)  the  contribution  of  the  Central

 and  State  Governments  thereto?
 The  Deputy  Minister  in  the  Minis-

 try  «f  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (n)  Chambal
 ravines  occur  mainly  in  Madhya  Pra-
 desh  ang  Rajasthan.  Schemes  for  re-
 elamation  of  ravines  are  undertaken
 by  the  State  Governments,  In  the
 Third  Five  Year  Plan  provision of  Rs,  20.00  lokhs  has  been  msde  for
 these  schemes  each  by  the  Govern-
 ments  of  Madliya  Pradesh  and  Tajas- than.  Besides  this,  a  Pilot  Project  for
 reclamation  of  |  Chambal  ravines  in
 Madhya  Pradesh  has  also  been  approv-
 ed  last  vear  at  a  cost  of  Rs.  22.46  lakhs
 spread  over  three  years.

 The  expenditure  during  the  first
 three  years  of  the  Plan  ie.  ‘1961-64  is
 Its,  3.84  lakhs  in  Madhya  Pradesh  and
 Nts.  2.6  lakhs  in  Rajasthan.  The  ex-
 penditure  figures  for  1964-65.  are  not
 yet  available.

 Apart  from  the  above  schemes,  pro-
 “vision  has  also  been  made  in  the  Third
 Plan  for  survey  of  ravine  areas  under

 AUGUST  3l,  965  Written  Answers  3828

 Centrally  sponsored  programme.  The
 expenditure  under  this  scheme  during
 the  first  three  years  is  Rs,  0.26  lakhs
 and  Rs.  0.6]  lakhs  for  Madhya  Pradesh
 end  Rajasthan  respe-tively.

 (b)  The  Central  assistance  for
 schemes  relating  to  rec'amation  of
 ravines  during  the  Third  Five  Year
 Plan  is  50  per  cent  loan  and  50  per
 cent  grant  to  be  shared  equally  bet-
 ween  the  Centre  and  the  States.

 For  survey  of  ravines,  00  per  cent
 Central  assistance  is  given  by  way  of
 grant.
 Development  of  Handicrafts  in  Kerala

 1080.  Shri  M.  K.  Kumaran:  Will  the
 Minister  of  Social  Security  be  pleased
 to  state:

 (ay  whether  Government  are  aware
 that  there  is  a  very  large  scope  for
 the  development  of  handicrafts  in
 Kerala;

 (b)  if  s0,  the  steps  Government
 propose  to  take  in  that  direction;

 (९)  whether  Government  have  any
 scheme  to  promote  the  trade  of  the
 products  both  in  India  and  abroad;

 (d)  whether  Government  have  a
 proposal  to  form  a  Handicrafts  De-
 velepoment  Corporation  for  Kerala;
 and

 (e)  if  so,  at  what  stage  the  pro-
 Posal  is?

 The  Peputy  Minister  in  the  Minis-
 try  of  !..w  (Shri  Jaganatha  Rao):  (a)
 Yes  Sir.

 (b)  The  development  of  handicrafts
 is  primarily  the  responsibility  of  the
 State  Governments  who  have  their
 own  schemes.  The  Central  Govern-
 ment  give  financial  assistance  to  the
 State  Governments  for  augmenting
 their  financial  resources.  Apart  from
 this,  the  All  India  Handicrafts  Board
 and  its  Regional  Offices  Jo:ated  at
 various  parts  of  the  country  have  been
 rendering  various  types  of  assistance
 to  the  State  Government,  the  Handi-
 craft  Industry,  individual  artisans  and
 craftsmen  and  the  Trade.  The  Board,
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 through  its  Regional  Offices,  helps  the
 Btate  Governments  in  the  formulation
 of  schemes  and  their  successful  imple.
 inentation  by  making  periodi.al  visits
 fo  the  areas  ang  giving  their  observa-
 tions  and  suggestions  to  tha  State  Gov-
 ernments.  The  other  kinds  of  help
 rendered  by  the  Regional  Offices  are:—

 .  Design  Extension  Service,
 2.  Conduct

 crafts  surveys.
 a  Revival  of  handicrafts,

 of  economie  and

 rh  Reproduction  of  new  items  of
 ancient  origin  by  craftsmen,

 5.  Assist  the  trade  in  getting
 such  items  reproduced,

 6.  Procurement  of  right  types
 of  specimens  and  introducing  them
 for  production.

 7.  Laying  down  =  specifications
 wherever  possible.

 8.  Assist  quality  marked  goods.
 9.  Introduction  of  improved

 tools  and  techniques,
 10.  Procurement  of  raw  mate-

 rials.
 ll.  Marketing  of  handicrafts  in

 the  country  and  abroad.
 12.  Helping  exporters  by  ex-

 plaining  them  rulzs  etc,  and  ex-
 port  promotion  programme.

 13,  Participating  in  training
 programmes  and  arranging  train-
 ing,

 14  Participating  in  and  arrang-
 ing  exhibitions.

 During  the  Second  Five  Year  Plan,
 the  Central  Government  gave  financial
 assistance  to  the  Government  of  Ke-
 tala  to  the  tune  of  Rs,  8.5  lakhs.  For
 the  Third  Five  Year  Plan  Rs,  35  lakhs

 “have  been  allocated  to  the  State.

 The  Southern  Regional  Office  of  the
 All  India  Handicrafts  Board  conducted
 an  economic  survey  of  the  Bell  Metal
 Industry  and  a  wage  survey  in  res-

 054  (Ai)  LSD—30.
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 pect  of  ivory,  wood  carving  horn  work
 and  bell  metal  in  the  State.  Tha
 Regional  Off.e  also  mado  personal
 contacts  with  handicraft  dealers  in
 Kerala  to  explain  to  them  the  export
 Promotion  schemes  and  also  help  the
 Parties  about  filling  of  applications,  ete.
 That  office  has  kept  in  constant  touch
 with  the  Government  of  Kerala  and
 all  others  concerned  in  the  promotion
 of  handicrafts  in  the  State,

 (c)  The  State  Government  have  five
 emporia  within  the  State.  They  ore
 running  one  each  at  Madras  and  New
 Delhi.  It  is  proposed  to  expand  the
 emporium  at  Delhi,  for  which  a  new
 building  is  tu  be  constructed.  In  the
 mzantime,  the  Government  of  India
 have  allotted  some  space  in  the  Thea-
 tre  Communication  Building.  The
 §.M.S.M.  Institute  at  Trivandrum  has
 strengthened  its  emporia.  An  exhibl-
 tion  of  Kerala  handicrafts  was  held
 in  New  Delhi.  Handi:rafts  Week  is
 eclebrated  every  year  throuchout  the
 country,  including  Kerala.  Mobile  ex-
 hibitions  and  publicity  with  neon  sifns
 are  also  being  arranged  for  popularis-
 ing  production  and  sales,

 The  All  Indig  Handicrafts  Board
 had  organised  a  Marketing  Clinic  for
 Kerala  handicrafts  gt  Ernakulam  in
 May,  1965,  where  all  aspects  of  finding
 a  wider  market  for  them  were  studied,

 All  these  efforts  of  the  State  Govern.
 Ment  as  well  as  the  Government  of
 Indig  have  helped  in  the  promotion  of
 sales  of  the  State's  handi  raft  goods
 progressively,  as  shown  below:—

 Year  Sales  affected

 960-6L  2.65  Lakhs
 1961-62  2.97  Lakhs
 1962-63,  3.49  Lakhs
 1963-64  4.98  Lakhs
 1964-65  6.49  Lakhs

 (dad)  and  (९).  The  State  Government
 have  a  proposal  ta  form  such  an  075
 ganisation.  The  present  position,  how=
 ever,  is  not  known.
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 Handicraft  Artisans  of  Kerala
 1081.  Shri  M.  K.  Kumaran:  Will  the

 Minister  of  Social  Security  be  pleased
 to  state:

 (a)  whether  Government's  atten
 tion  hag  been  drawn  to  the  difficulties
 experienced  by  the  Handicraft  Arti-
 gans  of  Kerala  in  getting  raw  ivory
 for  their  use;

 (by  whether  it  is  a  fact  that  the
 artisans  are  being  exploited  by  the
 middlemen  in  Delhi  and  Bombay  who
 import  raw  ivory  in  this  country;  and

 (c)  whether  Government  will  take
 steps  to  eliminate  exploitation  by  the
 middlemen,  who  have  the  monopoly
 of  both  importing  the  raw  mater:ois
 and  exporting  the  finished  products?

 The  Deputy  Minister  In  the  Minis-
 try  of  Law  (Shri  Jaganatha  Raa):  (a)
 Government  is  aware  of  the  scarcity
 of  raw  ivory  used  by  the  ivory  varv-
 ing  industry  in  various  parts  of  India
 including  Kerala.

 (b)  and  (c).  Cases  of  exploitation
 of  carvers  by  middlemen  have  not
 come  to  the  notice  of  Government.
 Raw  ivory  is  imported  by  the  Handi-
 erafts  ang  Handlooms  Export  Corpo-
 ration  of  India  Ltd.,  and  distributed  by
 the  All  India  Handicrafts  Board  to
 Ivory  craftsmen  and  actual  uscrs  who
 apply  for  the  same.  Ivory  is  also  al-
 lowed  to  be  imported  against  li_ences
 issucd  to  exporters  of  ivory  carving.
 The  market  price  of  imported  ivory
 is  higher  than  the  import  price.  Steps
 to  improve  the  situation  in  regard  to
 supply  of  ivory  to  craftsmen  ore  under
 consideration.

 Community  Development  B'ocks  in
 Rajasthan

 1092  Shri  Karni  Singhji:  Will
 Minister  of  C  Dev
 and  Cooperation  be  pleased  to  state

 (a)  the  total  amount  given  to  the
 Government  of  Rajasthan  for  Commu-
 nity  Development  Blocks  during  1964-
 5;  and

 the
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 (9)  the  amount  allotted  to  the
 State  Government  for  the  purpose
 during  1965-667,

 The  Deputy  Minister  in  the  Minls-
 try  of  C  ity  Devel  i  and
 Cooperation  (Shri  B.  S.  Marthy):

 (Rs.  in  Jakhs).

 Loan  Grant  Total

 (a)  ‘1964-65,
 Ps (amount  paid)  =  72779  709०6  8  25

 0b)  1965-66
 (amount  alloca-

 ted)  7632  L46-I0  192° 50°

 Lateral  Road  Development  Scheme
 1083.  Shr:mati  Ramdulari  Sinha:  Will

 the  Minister  of  Transport  be  pleased
 to  state  the  roads  which  are  likely  to
 be  developed  in  Sitamarhi  Sub-division
 of  Bihar  on  the  boarder  of  India  under

 the  Lateral  Road  Development  S.  heme
 during  the  years  1965-66,  and  i966-
 67?

 The  Min'ster  of  Transport  (Shri
 Raj  Bahadur):  The  lateral  road,  the
 development  of  which  has  been  under-
 taken  by  the  Government  of  India,
 will  pass  through  the  towns  of  G-pal-
 ganj,  Piprakothi,  Muzaffarpur,  Begu-
 sarai,  Purnea,  Araria,  Bahadurzanj,
 Thakurganj,  and  Galgalin  in  Bihar
 State.  In  addition,  the  following  three
 link  roads  in  Bihar  will  also  be  con-
 structed:

 (i)  Sagauli  to  Bettiah.
 (ii)  Muzaffarpur  to  Darbhanga.
 (iii)  Araria  to  Forbesganj)  and

 on  to  Maricha.
 A  part  of  the  Piprakothi-Muzaffar-

 pur-Begusarai  Secticn  of  the  Lateral
 Road  and  the  Muzaffarpur-Darbhange
 link  road  falls  in  the  district  of
 Muzaffarpur,  but  neither  of  them  falls
 in  the  sub-division  of  Sitamarhi.

 In  connection  with  the  development
 of  the  area  through  which  the  lateral
 road  traverses,  the  State  Government
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 might  construct  roads  in  Sitamarhi
 Bub-division.  The  construction  of
 such  roads  falls  within  the  sphere  of
 State  activities.

 Unloading  of  Cargo  Ships  at  Bombay
 Port

 1084,  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  whether  a  large  number  of
 cargo  ships  were  waiting  for  berths
 in  the  Bombay  Port  for  some  time;

 (b)  if  so,  the  details  of  the  ships
 and  their  detention  time;

 (c)  whether  some  of  the  shipe
 loaded  with  grains  were  also  involved
 in  the  detention;  and

 (d)  the  reasons  for  their  detentionT
 The  Minister  of  Transport  (Shri  Raj

 Bahadur):  (a)  and  (b),  The  number
 of  general  cargo  vess2ls  that  were  de-
 layed  in  obtaining  berths  in  the  Bom-
 bay  Docks  and  the  period  of  the  delays
 involved  during  the  months  of  June,
 July  and  August  (upto  the  l5th  in-
 elusive)  is  set  out  in  the  attached  state-
 ment.

 (९)  Some  foog  vessels  were  detained
 for  comparatively  short  periods.  The
 number  detained  and  the  period  of
 detention  in  stream  prior  to  obtaining
 berths  in  the  docks  are  indicated  in
 the  statement  laid  on  the  Table  of
 the  House.  [Placed  in  Library,  See
 No.  LT-4684/65).

 (d)  The  number  of  deep  drafted
 berths  available  at  the  Bombay  Port
 are  inadequate  to  meet  the  increasing
 demands  of  shipping  at  the  port.  The
 existing  berths  in  Alexandra  dock
 have  reached  their  maximum  capacity.
 The  Prince's  and  Vi:toria  Docks  are
 tidal  docks  and  are  also  not  in  a  posi-
 tion  to  take  in  ships  with  deep  drafts.
 The  quayage  and  the  depths  of  water
 alongside  the  berths  in  the  three  docks,
 viz.  the  हा पिए्ंड  and  Vic‘oria  Docks
 and  the  Alexandra  Dock  have  remain-
 ed  more  or  less  the  same  since  they
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 were  constructed,  one  in  I880,  the
 other  in  888  and  the  last  one  in  I9]4
 despite  the  increased  dimensions  of
 vessels  visiting  the  Port  for  cargo
 operations  particularly  since  the  ter-
 mination  of  the  Sacond  World  War.
 There  has  also  been  a  steady  increase
 in  the  number  of  ships  visiting  the
 port.  The  Longshoremen's  strike  in
 the  U.S.A.  early  this  year  also  tempo-
 rarily  aggravated  the  situation  because
 vessels  have  been  arriving  in  bunches.

 The  existing  transit  sheds,  ware-
 houses  and  the  yards  gre  ulso  inade-
 quate  to  meet  the  demands  of  the
 existing  traffic.  While,  at  the  docks
 in  951-52,  the  Port  handled  5.8  miliion
 tons  of  imports  and  exports,  there
 were  increases  in  successive  years  and
 in  1964-65,  the  port  hondled  7.3  million
 tons.  In  spite  of  this  large  increase
 in  traffic,  the  only  addition  to  the
 physical  facilities  ut  the  docks  since
 ‘1914,  to  1964-65  has  been  one  transit
 shed  (No.  17  shed  Alexandra  do-k)
 and  one  Warehouse  for  the  reception
 of  uncleared  cargo.

 Due  to  the  complex  nature  of  the
 Import  Tride  Contro]  regulations,  the
 processing  of  documents  covering
 foods  to  be  cleared  in  the  docks  also
 takes  muh  more  time.  Apart  from
 this,  the  Trunk  Railways  are  unable
 to  supply  the  requisite  number  of
 tolling  stock  to  move  goods  landed  at
 the  docks  to  up-country  destinations.
 All  this  has  its  effect  on  the  clearance
 of  goods  Innded  and  is  causing  conges-
 tion  at  the  transit  sheds  and  ware-
 houses  which  in  turn  reacts  on  the
 turn-round  of  ships.

 The  Port  has  been  handling  over
 the  last  three  years  foodgrains  to  the
 extent  of  a  little  over  2  million  tons
 annually,  Except  for  g  negligible
 quantity,  all  the  rest  is  being  import-
 ed  in  tankers,  each  of  which  occupies
 a  berth  and  a  half  due  to  the  length
 of  the  vessel.  This  has  reduced  the
 number  of  berths  available  for  Gene-
 tal  Cargo  vessels.

 So  far  as  foodgrain  verse!s  are  con-
 cerned,  priority  has  been  given  upte
 four  vessels  to  berth  alongside  in
 times  of  peak  congestion  but  efforts
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 are  being  made  in  covperation  with
 all  the  other  authoritics  concerned  to
 ensure  that  the  two  berths  earmarked
 for  prain  and  already  equipped  with
 discharging  machines  handle  10,000,
 tons  per  day  and  thus  make  the  maxi-
 mum  number  of  berths  available  for
 @eneral  cargo  vessels.  Special  mea-
 sures  are  being  taken  to  improve  the
 clearance  of  the  general  cargo  also
 from  the  sheds.

 Poultry  Processing  Plant

 1085,  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  have  set
 up  a  Poultry  Processing  Plant  at
 Chandigarh  with  foreign  collaboration
 for  the  supply  of  ready-to-cook
 frozen  chickens;

 (b)  if  so,  when  the  plant  is  likely
 to  be  commissioned;  and

 (९)  the  approximate  capacity  of  the
 Plant  and  the  percentage  of  foreign
 capital  involved  in  the  project?

 The  Deputy  Minister  in  the  M'nis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  and  (b).  A
 Poultry  Processing  Plant  is  being  set
 up  by  the  Government  of  Punjab  at
 Chandigeih  with  assistance  from  U.S.
 Aid.  It  is  expected  to  be  commission-
 ed  by  the  end  of  805-66.

 fc)  The  plant  has  8  capacity  to
 handle  500-600  birds  per  hour,  No
 foreirn  capital  is  involved  in  the
 project.

 लघु  सिचाई  परि योजनायें

 ची  to  शि०  पाटिल  :

 TO86 थी  तुलसीदास  जाघव  :

 क्या  are  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  I969-64  तथा  964-65  में
 प्र हा राष्ट्र  राज्य  में  लघु  सिचाई  परियोजवाझों
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 के  विकास  के  लिये  केन्द्र  द्वारा  महाराष्ट्र
 सरकार  को  अनुदान  की  कितनी  राशि  दी
 गई;

 (ख)  क्या  यह  सारी  राशि  उपयोग  में
 लाई  गई  थी;  प्रौर

 (ग)  यदि  नहीं,  तो  इस  के  क्या
 कारण  हैं  ?

 खाद  तथा  कृषि  मंत्रालय  में  उपमंत्री
 पत्नी  शाहनवाज़  लें)  :  (क)  शौर  (ख).
 1958-59  के  बाद  से  राज्यों  को  केन्द्रीय

 वित्तीय  सहायता  देने  की  संशोधित  प्रणाली
 जब  से  शुरू  हुई  हैं  तब  से  यह  सहायता  विकास
 सम्बन्धी  विशेय  शीर्षकों  के  अन्तर्गत  दी  जाती
 है,  योजनावार  नहीं  ।  लघु  सिचाई  परि
 योजनाओं  के  विकास  के  लिये  राज्यों  को
 जो  सहायता  दी  गई  वह  विकास  सम्बन्धी
 शीर्षक  “ऋषि  उत्पादन  जिसमें  लघु  सिचाई
 तथा  भूमि  विकास  सम्मिलित  हैं  के  प्रतिशत
 दी  गई  जिसकी  सूचना  महाराष्ट्र  राज्य  के
 सम्बन्ध  में  नीचे  दी  जाती  है  —

 (रुपये  लाखों  में)
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 प्र स्थायी  रूप  वास्तविक
 से  दिया  गया  व्यय  प्रति

 अनुदान  रूप  से  समा-
 योजित

 ब्षे

 1963-64
 l964—65

 20.25  07.5t
 148,08  ad

 *i964-65  के  लिए  वास्तविक  व्यय  प्रभी
 हक  उपलब्ध  नहीं  हैं  -

 (ग)  i963-64  के  दौरान  व्यय  में
 कमी  होने  के  कारण  ये  थे  a)  लघु  सिचाई
 कार्यक्रम  की  दुत  क्रियान्विति  के  लिए  संगठन
 को  बनाने  तथा  द्  करने  हेतु  समय  की
 झावश्यकता  (2)  मजदूरों  की  कमी  विशेषतया
 मांग पुर,  भंडारा  फ्लोर  बंदा  के  तीन  जिलों

 7
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 में  जहां  कि  तालाबों  के  नवीकरण  के  लिये
 बड़े  पैमाने  १२  कार्यक्रम  शुरू  किया  गया

 Institute  of  Catering  Technology  and
 Applied  Nutrition

 1087,  Sarimatl  Ramdularl  Sinha:
 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  the  nature  of  training  wiven  in
 the  Institute  of  Catering  Technology
 and  Applied  Nutrition,  at  Delhi;  and

 (b)  whether  the  nutrition  value  of
 the  meals  varies  in  proportion  with
 the  value  of  meals?

 The  Deputy  Minister  in  the  Minls-
 try  of  Food  and  Agriculture  (Shri
 D.  KR.  Chavan):  (a)  The  Institute  of
 Hote]  Management,  Catering  and
 Nutrition.  New  Delhi,  gives  training
 in  Hotel  Manarement,  General  Food
 Management  and  Catering  Technology,
 with  professional  training  in  related
 specific  flelds,  such  as,  cookery,  bakery
 reception,  waiting,  book-keeping  and
 allicd  topics.  The  Institute  imparts
 training  for  8  three-year  diploma
 course  and  an  advanced  four.year
 diploma  course  in  Hote]  Management.
 The  Institute  also  offers  training  for
 17  weeks  craft  courses  in  (i)  Bakery
 and  Confectionery,  (ii)  Cookery,  (ii)
 Hotel  Reception  and  Book-kecping,
 (iv)  Restaurant  and  Counter  service,
 and  (v)  Canning  and  Food  Preterva-
 tion,

 fb)  The  nutritive  value  of  meals
 does  not  necessarily  vary  propor-
 tlonately  with  the  cost  of  the  meals.
 Foodstuffs  vary  In  their  nutritive  con-
 tent  and  by  a  judicious  selection  and
 combination  of  items  a  variety  nutri-
 tive  diet  can  be  derived  at  different
 levels  of  cost,

 Consumers’  Cooperatives
 loss,  Shrimati  Ramdo‘arl  Sinha:

 Will  the  Minister  of  Community
 Development  ang  Cooperation  be
 Pleased  to  state:

 fa)  whether  the  Centrally  sponsored
 schemes  of  consumers’  co-operatives
 have  undergone  revision  in  respect  of
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 organisational  pattern  in  ‘1904-65;  gnd

 (b)  if  so,  the  nature  of  changes effected?
 The  Deputy  Minister  in  the  M'n's-

 try  of  C  ity  Development  and
 Cooperation  (Shri  B,  8.  Murthy):
 (a)  No,  Sir,

 (b)  Does  not  arise.

 Paradeep  Port
 Shri  M.  L.  Dwivedi:

 nome,  {  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Transport  be

 Pleased  to  slate:
 (a)  the  number  of  times  the  Super-

 visory  Committee  to  lonk  after  the
 quick  execution  of  the  Paradeep  Pro=
 ject  was  set  up  by  Orissa  Govern-
 ment;  and

 (b)  the  number
 Committee  met?

 of  times  each

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  Five  times,

 (9)  The  Paradecp  Port  Supervisory
 Committre  was  constituted  on  I9th
 June,  963  consisting  of  the  follow-
 ing:

 he  Chief  Minister,  Orissa.  Chairmen
 2  Chief  Secretary,  Orissa  Member
 3.  Secretary  tothe  Government of  Orissa,  Finance  Depart- ment  +  Member

 4.  Chief  Engineer-com-Adminis-
 trai,  Paradcep  PotProject Bhubaneswar,  नि  Memter

 §.  Additic  nal  Secretary  to  Govt, of  Orissa,  Commerce  (Ports) Department.  Member-
 Secretary.

 The  Ist  meeting  of  the  Committee
 was  held  on  24th  July,  1963,

 The  Committee  was  re-constituted on  l7th  Deeember,  963  with  the
 Chairman,  Planning  Board  as  Cha're
 man  in  place  of  Chief  Minister  and  all
 other  remaining  same  as  previously and  met  for  the  second  time  on  28th
 dJunuary,  ‘1964,
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 The  Committee  was  again  reconatl-
 tuted  on  l5th  April,  964  consisting  of
 the  following:

 t,  Chairman,  Planning  Bourd  Chairman
 ah  Chief  Minister,  Orissa  Deputy Chairman
 3.  Chief  Secretary  to  Govern- ment  of  Orissa,  Member
 4.  Secretary  to  Government, Finance  Department  Member
 s  Chief  Enginecr-eum-Adminis- trator,  Pacadeep  Port  Project.  Member
 6,  Additional  Secretary  to  Go-

 vernment  of  Orissa,  Com-
 merce  (Ports)  Deptt.  Member-

 Secretary
 cs  Shri  M,  G,  Hiranandani, Technical  Consultant  to Government  of Orisaa.  Member

 This  Committee  met  for  ~the  third
 and  fourth  time  on  24th  July,  964
 and  26th  September,  964  respectively.

 The  Committee  was  again  reconstl-
 tuted  on  2nd  December,  964  with  the
 Secretary  to  Government  of  Oris<a.
 Commerce  (Ports)  Department  as
 Member-Secretary  in  place  of  Addl-
 tional  Secretary  to  Government  of
 Orissa,  Commerce  (Pots)  Deparment
 and  all  others  remaining  same  as  per
 Third  Committee  and  met  for  the  fifth
 time  on  24th  January,  1965.

 The  Committee  was  last  reconsti-
 tuted  by  the  State  Government  on
 27th  May,  965  with  the  following:

 7  Chic!  Minister,  Orissa  Chairman
 a.  Deputy  Minister,  Commerce, Orissa  epury- Chairman
 ३.  Chief  Secretary  to  Govern-

 ment  of  Orissa.  Member
 4.  Dev  elopmentCommissioner, Orissa  Member
 §.  Secretary  to  Government  of

 Orisa,  Fiaanee  Depit  Member
 6.  Chi-f  Pagiaecr-crrr  tins

 trator,  Paradcep  Port  Proj-ct Bhubaneswar.  Member
 q.  Scerctary  to  Government  of

 Orisa,  Commerce  (Ports)  =  Membcr
 D  partment.  Secretary

 मैं,  Shri  M.  Ga  Hiranandani
 Technic  Coasultart  to
 Government  of  Orissa.  Member.

 This  Committee  did  not  meet  as  the
 Project  was  taken  over  by  the  Gov-
 ernment  of  India  on  Ist  June,  1965.

 AUGUST  3i,  965  Written  Answers  2840

 Survey  of  Rajasthan's  Underground
 Water  Resources

 Shri  Bibhutl  Mishra:
 i090.  4  Shri  Rameshwar  Tantia:

 Shri  EK.  N.  Tiwary:
 Will  the  Minister  of  Food  and  Agri-

 eulture  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  while

 the  Minister  of  Irrigation  and  Power
 was  in  Jaipur  in  the  lst  week  of  June,
 the  Chief  Minister  of  Rajasthan  made
 a  request  to  him  for  undertaking  the
 survey  of  ajasthan’s  underground
 water  resources;  and

 (b)  if  so,  Government's  reaction
 thereto?

 The  Deputy  Mintster  in  the  Mints-
 try  of  Food  and  Agriculture  (Shri
 Shabnawaz  Khan):  (a)  The  question
 of  survey  of  Rajasthan’s  underground
 watcr  resources  was  brought  to  the
 notice  of  the  Union  Minister  for  Irri-
 gation  and  Power  while  he  was  at
 Jaipur  in  June,  1965,  in  connection
 with  the  visit  of  the  Joint  Central
 Team  on  Agricul‘ural  Programme,

 (b)  The  Government  of  India  has
 initiated  scheme  for  surveys  and
 Investigations  of  fround-water  re-
 sources  to  be  implemented  by  the
 State  Governments  including  Rajas-
 than  on  the  basis  of  a  programme
 phased  with  a  view  to  delineating
 ground-water-worthy  areas  which
 whould  offer  scope  for  ground-water
 extraction  through  duzf-wells,  dug-
 cum-bored  we'ls  and  shal'nw  —  tube-
 wells,  The  Government  of  Rajasthan
 submitted  their  preliminary  proposal
 for  carrying  out  g¢round-water  sur-
 veys  and  investigations.

 This  was  discussed  with  the  State
 Technical  Officer  and  the  final  pro-
 posal,  based  on  the  discussion,  is
 awaited.

 Agrictitural  Production
 Shri  Bibhuti  Mishra: 209L.4  ‘shri  K.  N.  Tiwary:

 Will  the  Minister  of  Food  and  Agri-
 eultare  be  pleased  to  state:

 (a)  whether  it  Is  8  fact  that  the
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 Central’  teams  on  agricultural]  pro.
 duction  had  visiteg  every  State;  and

 (b)  if  so,  the  outcome  of  their
 wisits?

 The  Deputy  Minister  in  the  Mints-
 try  of  Food  and  Agriculture  (Shri
 Ghahnawaz  Khan):  (a)  The  Joint
 Central  Teams  on  Agriculture,  which
 were  scheduled  to  visit  all  the  States
 (except  Nagaland),  have  so  far  visit-
 ed  all  the  States  except  Andhra  Pra-
 flesh.

 (b)  The  Teams  have  made  a  num-
 ber  of  observations  and  recommenda-
 tions  with  regard  to  the  implementa-
 tion  of  various  Agricultural  Pro-
 grammes  in  the  States  during  the  cur-
 rent  plan  and  their  requirements  of
 additional  funds  during  ‘1965-66.  The
 follow-up  action  on  their  recommen-
 dations  is  being  taken  by  the  Centre
 and  the  State  Governments  on  the
 items  with  which  they  are  concerned.

 Migration  of  Beggars
 1092,  Shri  Rameshwar  Tantla:  Will

 the  Minister  of  Social  Security  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  proprse  to  check
 the  migration  of  beggars  from  one
 State  to  another;

 (b)  whether  it  is  also  a  fact  that
 Government  are  considering  the  ques-
 tion  of  enacting  a  Central  law  for
 the  purpose;

 (९)  if  so,  when  the  legislation  is
 likely  to  be  introduced;  and

 the  Planning  Com-
 also  examined  this

 (d)  whether
 mission  has
 matter?

 The  Deputy  Minister  in  the  Minia-
 try  of  Law  (Shri  Jaganatha  Rao):
 fa)  to  (d).  The  whole  issue  is  still
 under  the  consideration  of  Govern-
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 दिल्‍ली  में  लगान  देने  से  छूट

 1093.  थी  मिल  प्रभाकर  :  क्‍या  ae
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  दिल्ली  के
 बाहु प्र स्त  गांवों  को  बकाया  लगान  देने  से
 छूट  दे  दी  गई  है;

 (=)  यदि  हां,  तो  उन  गांवों  के  नाम
 क्या  हैं;  कौर

 (ग)  वर्णी  गांव-वार  कितना  धन  माफ़
 किया  गया  है  ?

 लाद  तथा  कृति  मंत्रालय  में  उप-मंत्री
 (श्री  शाहनवाज़  वां)  :  (क)  नियमों  के

 अन्तर्गत  जो  लगान  दिये  है  उसकी  छूट  के  लिए
 दिल्‍ली  के  बाढ़  ग्रस्त  गांवों  के  सम्बन्ध  में  विचार
 किया  जा  रहा  है  ।

 (ख)  1954-55  से  965-64  तक
 I5]  गांव  शौर  I964-65  में  370  गांव

 जो  बाढ़ग्रस्त  थे,  की  सूची  सदन  वे  पटल  पर
 रखी  जाती  है  [[तकालय  में  रखी  गई--
 बोलिये  संख्या  LT.—4685/65]

 (ग)  परिवार  लगाने  की  छद  की  राशि
 जो  49  गांवों  में  तक  स्वीकृत  की  गई  है
 या  की  जाने  वाली  है  संलग्न  सूचियों  में  दी
 गई  है  ।  प्रिय  गांवों  में  छूट  की  राशि  पर
 विचार  हो  रहा  है  ।

 Foreign  Exchange  for  Double-Decker
 Buses  for  Metropolitan  Citles

 (  Shri  Yashpal  Singh:
 0¢4,  4  Shri  Shree  Narayan  Das:

 t  Shrimati  Savitri  Nigam:
 Will  the  Minister  of  Transport  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  have  refused  to  grant  forvign
 exchange  to  the  civic  authorities  of
 metropolitan  cities  of  Bombay,  Cal-
 cutta,  Delhi  and  Madras  to  import  00
 double-decker  buses;  and ment  and  the  Pl  C  iss!
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 (9)  if  so,  the  reasons  therefor?
 The  Minister  of  Transport  (Shri  Raj

 Bahadur);  (a)  and  (b),  It  was
 decided  in  963  to  allow  import  of  00
 double-deck  bus  chassis  from  U.K.
 for  the  transport  serviecs  of  Bombay,
 Delhi  and  Calcutta.  Some  of  these
 buses  have  already  been  supplied  to
 the  Undertakings  and  the  balane:  are
 under  supply.  The  city  transport
 undertakings  wanted  to  import  addi-
 tional  double-deck  chassis  during  this
 year  but  on  account  of  the  acute
 foreign  exchange  situation,  fur'her
 import  of  these  chassis  has  not  been
 Possible,

 Rockets  Launched  from  Thumba
 1095.  Shri  Rameshwar  Tantla:  Will

 the  Minister  of  Civil  Aviation  be
 pleased  to  state:

 (a)  whether  it  is  6  fact  that  a  Judl-
 Dart  rocket—the  i2th  in  the  series—
 was  launched  from  Thumba  on  the
 8th  May,  1985;

 (b)  if  so,  whether  the  performance
 of  the  rocket  was  satisfactory;  and

 (९)  how  this  reeket  has  measured
 the  wing  data  in  the  upper  atmos-
 phere?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  Th®  2th  Judi-Dart
 rocket  was  Jaunched  on  the  l9th  May,
 1965.

 (9)  Yes.
 (c)  After  reaching  a  certain  height,

 the  rocket  released  chaff  comprising
 of  copper  filaments,  Upper  winds
 were  computed  by  tracking  this  chaff
 by  means  of  a  radar.

 सघन  क्षेत्र  फेज

 शी  प्रकाश तोर  शास्त्री  :

 के  ue  at  जगदेव  सिह  सिद्धान्त  :

 क्या  सामाजिक  सुरक्षा  मंत्री  यह  बताने
 ी  ष्ा  करेंगे  हम  :

 (क)  क्या  विभिन्न  राज्यों  में  सघन  बोबर
 केन्द्रों  की  कार्यप्रणाली  के  बारे  में  सरकार  को
 शिकायतें  मिली  हैं;
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 (ख)  यदि  at,  तो  कित  किन  राज्यों  से
 शिकायतें  मिली  हैं;  कौर

 (ग)  इन  केन्द्रों  द्वारा  सरकारी  घन  के
 दुरुपयोग  को  रोक  के  लिये  सरकार  ने
 कया  उपाय  किये  हैं  ?

 विधि  मंत्रालय  में  उप-मंत्री  की  जगन्नाथ
 राव)  :  (क)  शौर  (ख).  960  #
 उत्तर  प्रदेश  के  2  सघन  क्षेत्र  केन्द्रों  के  बारे  में
 शिकायतें  मिली  थीं  1

 (ग)  (a)  ऐसी  नीतियों  की,  जितका
 उपयोग  उन  प्रयोजनों  को  छोड़  कर  जिनके
 लिए  बे  दी  गई  थी  अरन्य  के  लिए  किया  गया,
 बसूली  की  जा  रही है  जहां  वसूली  के
 सामान्य  साधन  भ्र सफल  रहे  हैं  वहां  वसूली
 कानूनी  कार्यवाही  द्वारा  की  गई  है  ।

 (2)  l963-G4  से  चार्टर  प्राप्त
 लेखाकारों  द्वारा  लेखा  परीक्षण  की  पद्धति
 चालू  की  गई  है  1

 (3)  योजना  पर  किये  गये  कार्य  का
 पुनर्विलोकन  किया  गया  है  और  सभी  केन्द्रों
 को  उनके  कार्य  तथा  वित्तीय  स्थिति  के  आधार
 पर  तीन  वर्गों  में  वर्गीकृत  किया  गया  है---
 अच्छे,  साधारण  शौर  बारे  Y  भ्रान्ति  वर्ग  में
 जाने  वाले  केन्द्रों  स ेकहा  गया  है  कि  वे  अपनी
 कार्यवाहियां  बन्द  करें  तथा  शादी  कौर
 ग्रामोद्योग  प्रयोग  को  देय  चुकाएं  1

 झा दाल तों  में  लाल

 श्री  Go  नाक  तिवारी  :
 श्री  ०  To  यादव  :

 भी  विभूति  सि :.
 109%

 {

 क्या  विधि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (=)  बया यह.  सच  है  कि  देश  में  विभिन्न
 भ्र दाल तों  में  दलालों  थी  संख्या  में  वृद्धि  हों
 गई  है;
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 (a)  कया  यह  भी  सच  है  कि  दलालों
 सम्बन्धी  कानूत  के  होते  हुए  भी  यह  बुराई
 कम  नहीं  हुई  है।  शीर

 (ग)  यदि  हां,  तो  क्या  केन्द्रीय  सरकार
 का  विचार  कोई  झील  भारतीय  विधान
 प्रस्तुत  करने  का  है  ?

 विधि  मंत्रालय  में  उपमंत्री  (भी  जगन्नाथ
 हाव)  :  (क)  शौर  (ख).  केन्द्रीय  सरकार
 को  इस  विषय  में  कोई  निश्चित  जानकारी
 उपलब्ध  नहीं  है  ।

 (ग)  ऐसी  कोई  प्रत्या पता  विचारधीन
 नहीं  है  ।

 उत्तरी  बिहार  में  हवाई  ar

 (at  विभूति  सिंध:
 थी  क०  ना०  तिवारी  :
 श्री  Ho  प्र०  यादव :.

 1098.

 कया  च्रतैनिक  उड़ चयन  मंत्रों  यह  बताने  की
 क्व्पा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तरी  विहार
 की  प्रावदा  दो  करोड़  से  भ्र धिक  होने  के
 बावजूद  भी  दस  के  किसी  भी  जिले  में  कोई
 हवाई  ग्रीवा  नहीं  है  जहां  पर  कलकत्ता  प्रथा
 दिल्‍लो  से  चलने  वाले  विमान  उतर  सकें;
 ौर,

 ख  यदि  हां,  तो  कया  दिल्‍ली  प्रथा
 कलकत्ता  से  उड़ने  बाले  विमानों  के  लिये
 उत्तरी  बिहार  में  उतरने  की  व्यवस्था  करने
 के  बारे  में  सरकार  विचार  कर  रही  है  ?

 परिवहन  मंत्री  (  श्री  राज  बहावर  ):
 (क)  रक्सौल  प्रौढ़  मुजफ्फरपुर  में  सतेनिक
 हवाई  पदे  है

 खि)  इन  हवाई  पदों  में  स ेकिसी  से  भी
 होकर  विमान  सेना  चलाने  को  इण्डियन
 छु यर लाइन्स  कार्पोरेशन  को  कभी  तक
 कोई  योजनाएं  नहीं  थीं  फिर  भी,  वे  कब
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 उस  क्षेत्र  में  संभावित  यातायात  का  संक्षेप
 कर  रहे  हैं  ।

 Eevision  of  Lists  of  Scheduled  Castes
 and  Scheduled  Tribes

 Shri  Rameshwar  Tantia:
 1099,  <  Shri  D.  J.  Nalk:

 Shri  Hem  Raj:
 Will  the  Minister  of  Soclal  Security

 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  53l  on  the
 23rd  March,  965  and  state:

 (a)  whether  the  deta'ls  jn  regard  to
 the  appointment  of  a  Reviewing  Com-
 mittee  to  go  into  the  whole  question
 of  revision  of  lists  of  Scheduled
 Castes  pnd  Scheduled  Tribes  have
 been  finalised;  and

 (b)  if  so,  when  the  decision  ia  likely
 to  be  announced?

 The  Deputy  Minister  in  the  Denart-
 ment  of  Soclal  Security  (Shrimatt
 Chandrasekhar):  (a2)  and  (b),  An
 Advisory  Committee  to  go  into  the
 question  of  revision  of  lista  of  Sche-
 duled  Castes  and  Seheduled  Trihos
 was  appointed  on  the  Ist  June,  963
 and  this  was  announced  in  the  Depart.
 ment  of  Social  Security  Resolution
 No,  2'345-SCT  IV  dated  the  Ist
 Jime,  965  published  in  the  Gazette  of
 India.
 Moscow-London  Alr  India  Services

 1100.  {
 Shri  a.  0.  Samanta:

 ‘|  Shri  Rameshwar  Tantia:
 Will  the  Minister  of  Civil  Aviation

 be  pleased  ‘n  refer  to  the  reply  given  to
 Starred  Question  No.  207  on  the  nd
 March,  965  regarding  Moscow-London
 Air  India  Services  and  state:

 (a)  whether  the  reply  of  the  TK
 Government  for  a  review  of  the  res-
 trivtion  to  scarry)  passengers  from
 Mascow  to  London  ond  vire  versa
 as  provided  in  the  agreement  has  since
 been  reecived;

 (b)  if  so,  the  nature  of  the  reply;
 and

 (ec)  the
 thercto?

 reaction  af  Government
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 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  to  (c),  The  question
 was  discussed  between  the  Minister  of
 Civil  Aviation  United  Kingdom  and
 the  Minister  of  Civil  Aviation  India  in
 London  on  1th  June,  1965.  In  the
 light  of  the  discussions  the  matter  ts
 receiving  the  consideration  of  the
 British  Government.
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 Hote]  Pevclopment  Loan  Fond
 Shri  5.  0.  Samanta:

 101.  Shri  Rameshwar  Tantla:
 Will  the  Minister  of  Transport  be

 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  848  on  the  9th
 March,  965  and  state:

 (a)  whether  8  final  decision  to
 establish  a  Hctel  Development  Loan
 Fund  has  since  been  taken;

 (9)  if  so,  the  salient  features  there-
 of;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Transport  (Shri  Raj

 Bahadur):  (a)  to  (c).  For  the  pre-
 sent  the  Government  hos  not  found  it
 practicable  to  estnhlish  a  Hotel
 Development  Loan  Fund.

 ‘Assistance  for  Cultivation  of  Jute
 1102,  Shri  Yashpal  Singh:  Will  the

 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  none
 of  the  four  jute  growing  States  had
 taken  advantage  of  the  Rs.  3  crores
 get  npart  by  Government  to  be  given
 im  the  form  of  loan;

 (b)  if  so,  whether  any  enquiry  was
 mare  f-om  these  States  for  the  non-
 utilization  of  this  amount;  and

 (c)  whether  it  is  proposed  to  liber-
 alise  the  assistance  programme?

 The  Deputy  Minister  In  the  Mints-
 try  ef  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  to  (c).  In
 order  to  enable  the  State  Govern-
 ments  to  provide  adequate  and  pro-
 per  retting  facilities  to  the  jute  grow-
 ers,  it  was  decided  in  963  to  make
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 available  to  them  a  sum  of  Rs.  98
 crores  by  way  of  medium-term  loans
 during  the  remaining  period  of  the
 Third  Plan.  The  State  Governments,
 however,  did  not  make  use  of  this  faci-
 lity.  The  States  desired  that  the  ele-
 ment  of  subsidy  should  also  be  intro-
 duced  in  the  pattern  of  assistance  for
 the  Scheme.  Accordingly,  the  follow-
 ing  liberalised  pattern  of  financial  as-
 sistance  was  agreed  to  by  the  Govern-
 tment  of  India:—

 25  per  cent  subsidy  from  the
 Central  Government.

 75  per  cent  medium-term  loan.

 The  Schemes  received  from  Uttar
 Vradesh,  Bihar  and  Orissa  and  the
 ubove  pattern  have  been  approved.
 ‘The  Government  of  Assam  have  inti-
 mated  that  the  Scheme  with  the  above
 pattern  is  not  acceptable  to  them.  A
 guitable  Scheme  is  still  awaited  from
 West  Bengal.

 Indian  Penal  Code

 (  Shrimati  Savitri  Nigam:
 ‘1104.  4  Shri  Ram  Harkh  Yadav:

 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Law  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  593  on  the  2nd
 March,  965  and  state:

 (a)  whether  the  Law  Commission,
 to  whom  the  proposal  to  revise  the
 Indian  Penal  Code  for  the  purpose  of
 including  therein  certain  social  and
 economic  offences  contained  in  several
 enactments  had  been  referred,  has
 finalised  the  matter;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  (Rao):
 (a)  No,  Sir.

 tb)  Does  not  are.
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 Sugar  Quota  for  Punjab

 1105.  C  Shri  D.  C.  Sharma:
 ‘(  Shri  Yashpal  Singh:

 Will  the  Minis‘er  of  Food  and  Agri-
 sulture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Punjab  Government  have  asked  the
 Centre  to  increase  their  monthly
 quota  of  sugar  f:om  14,000  to  16,000,
 tonnes  to  meet  the  increasing  demand
 in  the  State;  and

 (b)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  in  the  matter?

 The  Deputy  Minister  in  the  Mintis-
 try  of  Food  and  Agriculture  (Shri  D.
 RW.  Chavan):  (a)  Yes,  Sir.

 (b)  The  monthly  sugar  quota  of
 Vunjab  has  been  increased  by  4000
 tonnes.

 Tourism

 1106  JS  Shri  P.  C.  Borooah:
 aw  Shrimati  Tarkeshwari  Sinha:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  tourism
 brought  more  foreign  exchange  in
 964  than  in  the  previous  years;

 (०)  if  so,  how  does  it  compare  with
 the  foreign  exchange  earned  from
 tourism  in  962  and  ‘1963;

 (c)  what  was  the  daily  average  of
 tourists  in  those  years;  and

 (d)  the  nature  of  further  schemes
 for  increasing  the  forcign  exchange
 earnings  by  tourism  to  be  implement-
 ed  during  the  current  year?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  and  (b).  Yes.  Sir.  The
 figures  of  foreign  exchange  earnings
 for  the  years  962  to  964  are  as  fol-
 lows:—

 —_—
 Earnin  Ca Year

 (in  crores  of  Rupees)

 3962  19°62
 १963  20-56

 7964  (23°00.
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 The  above  estimates  have  been  bas-

 ed  on  the  results  of  the  pilot  survey
 conducted  in  1962.  These  estimates
 are  purely  tentative.

 (c)  The  daily  average  of  the  tourists
 during  these  years  was:

 Daily  average  of
 Year  tourist  arrivals

 (Numbers)

 1962  368
 963  386
 1964,  428

 (d)  The  schemes  contemplated  by
 the  Tourist  Department  for  increasing
 foreign  exchange  earnings  during
 1965-66  are  as  follows:—

 qd)  Setting  up  of  the  Indian  Tour-
 ism  Hotel  Corporation  in
 order  to  meet  the  estimated
 gap  between  the  number  of
 hotels  that  are  available  at
 present  and  the  number  of
 beds  required  in  view  of  the
 increased  demand  of  tourism.
 This  Corporation  will  build
 and  if  necessary  run  hotels  in
 places  where  there  is  need.

 (2)  Setting  up  of  the  India  Tour-
 ism  Corporation.

 This  Corporation  will  have  a
 variety  of  functiong  such  as:

 (i)  Production  and  sale  of  tour-
 ist  publicity  material;

 (ii)  Organising  entertainment
 programmes  so  that  the
 tourists  coming  to  India
 have  some  form  of  light  or
 classical  entertainment  in
 evening  after  the  day's
 sightseeing.
 This  Corporation  will  have
 a  subsidiary  company  in  the
 form  of  a  Transport  Under-
 taking  to  run  taxis  and
 coaches  in  places  where
 transport  _  facilities  are

 (iit)
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 either  lacking  or  are  not
 equal  to  the  demand.

 (3)  Another  important  step  in  the
 direction  is  the  forthcoming
 Annual  Conference  of  the
 PACIFIC  AREA  TRAVEL
 ASSOCIATION  due  to  be  held
 in  January,  1966,  when  about
 450  foreign  delegates  (with
 their  wives)  from  about  34
 countries  will  be  visiting  New
 Delhi  and  going  on  tours  to
 all  parts  of  the  country.  This
 conference  will  not  only  bring
 in  over  3  lakhs  in  foreign  ex-
 change  from  registration  fees
 and  delegates’  spendings,  but
 will  in  the  long  run  result  in
 considerably  increased  tour-
 ism  to  this  country  by  focus-
 sing  the  at‘ention  of  its  mem-
 bers  on  India's  tourist  attrac-
 tions,

 (4)  The  advertising  budget  for  the
 overseas  Tourist  Offices  has
 been  increased  from  Rs.  27  to
 3l  lakhs.

 (5)  A  crash  propramme  consisting
 of  those  Thivd  Plan  schemes
 which  are  likely  to  be  imple-
 mented  during  the  Plan
 Period  has  been  drawn  up.
 This  consists  of  67  schemes
 and  most  of  these  are  under
 execution.  It  is,  however,
 hoped  that  of  these  50  per
 eent  will  be  completed  during
 the  current  financial  year,
 including  the  following:—

 (i)  Provision  of  Jaunches  at
 Cochin,  Tungabhadra  and
 Periyar.
 Creation  of  better  accom-

 modation  facilities  at
 Manali,  Nagarjunasagar  and
 Nagerjunakonda.

 ab

 (iii)  Beautification  of  Fatehsagar
 Lake  at  Udaipur.

 (iv)  Flood-lighting  of  monu-
 ments  in  Delhi,
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 River  Steam  Navigation  Company  Lid.

 J  Shri  P.  C.  Borooah: ‘1107.
 Vv  Shri  Indrajit  Gupta:

 Will  the  Minister  of  Transport  be
 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  23  on  the  2nd
 March,  965  and  s'‘ate  the  improves
 ments,  if  any,  which  have  been  made
 in  the  administrative  set  up  and  fleet
 of  the  River  Steam  Navigation  Com-
 pany,  Limited?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  <A  statement  is  laid  on  the
 Table  of  the  House,  [Placed  in  Lib-
 rary.  See  No,  LT-4686/65).

 Jute  Cultivation  in  West  Bengal  and
 Bihar

 1108.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  total  acreage  brought  under
 jute  cultivation  in  West  Bengal  and
 Bihar  during  1964-65;

 (b)  the  production  of  jute  in  West
 Bengal  and  Bihar  during  the  above
 period;

 (९)  whether  there  is  any  decline  in
 Production  as  compared  to  the  pre-
 ceding  year;  and

 (d)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Mints-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan);  (a)  The  acreage
 in  West  Bengal  and  Bihar  during
 1964-65.  was  45.08  and  7.07  lakh  hec-
 tares  respectively.

 (by  The  production  figures  for  West
 Bengal  and  Bihar  for  1964-65,  are
 36.46  ond  O17  lakh  bales  of  80  kg
 each,  respectively.

 (९)  and  (0),  In  Bihar  a  decline  of
 2.49  lakh  bales  occurred  in  1964-65.  as
 compared  to  the  previous  year  due  to
 unfavourable  weather  conditions  and
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 floods.  In  West  Bengal,  however,
 there  was  an  increase  of  3.50  lakh
 bales.

 Hanilcrafts  in  Uttar  Pradesh
 ‘1109.  ‘Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Social  Security
 be  pleased  to  sate:

 (a)  the  amount  given  to  the  Uttar
 Pradesh  Government  for  the  develop-
 ment  of  Handicraft  industry  in  the
 State  during  1964-65;  and

 (b)  the  amount  proposed  to  be
 given  to  that  State  for  the  same  pur-
 pose  during  965-667

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):
 (a)  Rs.  0.23  lakhs  comprising  of  grant
 of  Rs.  411  lakhs  and  loan  of  Rs,  6.l2
 lakhs.

 (9)  Rs.  7.00  lakhs  comprising  of
 grant  of  Rs.  2.50  lakhs  and  loan  of
 Rs.  4.50  lakhs.

 Central  Road  Fund
 ‘1110.  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  the  amount  allocated  from  the
 Central  Road  Fund  to  U:tar  Pradesh
 during  1964-65;  and

 (9)  the  works  for  which  this
 amount  has  been  utilized?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  Rs.  69.54  lakhs.

 (b>)  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  LT-4687/65.]

 उत्तर  प्रयोग  में  उर्वरक  कारख़ाना

 शनी  कदर  लात  :
 ह  विश्वनाथ  पाण्डेय:
 श्यो  सरू  वाष्प :.

 क्या  सामूहिक  विकास  तथा  सहकार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  सरकार  का

 VL.
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 अमरीकी  सहकार  संघ  (भ्रमेरिकन  को  प्राय--
 नेटिव  लीग)  के  सहयोग  से  सहकारों  क्षेत्र  में
 उत्तर  प्रदेश  में  एक  उबे रक  कारखाना  स्थापित
 करने  का  विचार  है;

 (ख)  यदि  हां,  तो  उस  पर  कितना
 व्यय  होगा  तथा  बहू  कारखाना  कहां  लगाया
 जायेगा;  अगौर

 (ग)  कारखाना  कब  स्थापित  किया
 जायेगा  ?

 शःमुायिक  विकास  तथा  are
 मंत्रालय  में  उप-मंत्री  धी  ko  mo  मत्ती)

 (क)  प्रमरीकी  सहकारी  सदियों  (भ्रमेरिकन
 कोग्रापरेटिव्स  )  के  सहयोग  से  सहकारी  क्षेत्र  में
 एक  उत्प्रेरक  कारखाना  स्थापित  करने  की
 संभाव्यता  का  अघ्ययन  करने  का  एक  प्रस्ताव
 विचाराधीन  हैं  |  इस  समय  यह  प्रस्ताव
 कसी  स्थान  विशेष  से  सम्बन्धित  नहीं  है  t
 तथापि,  उत्तर  प्रदेश  सरकार  ने  इस  कारखाने
 को  उत्तर  प्रदेश  में  लगाने  का  सुझाव  दिया  है  1

 (ख)  कौर  यदि  आर  जब  कभी
 वास्तव  में  संभाव्यता  सम्बन्धी  प्रयत्न  किया
 गया  तब  इसका  निश्चय  किया  जायेगा  |

 Japanese  Method  of  Paddy  Cultivation
 f  Shri  P.  R.  Chakravertl:

 a=  Shri  P.  Cc  Borooah:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  [t  is  a  fact  that  Iabo-
 ratory  and  fleld  experiments  of  a  new
 fertiliser,  nitro-phosphate,  to  be  pro-
 duced  soon  in  the  Sindri  Fertiliser
 Factory,  conducted  by  the  Planning
 and  Development  Division  of  the
 Fertiliser  Corporation  has  provided
 the  highest  yield  In  an  acre  amount-
 ing  to  82.4  maunds  as  against  Bihar’s
 highest  of  75  mounds  per  acre;

 (b)  whether  It  Is  also  a  fact  that
 the  Japanese  method  of  planting  has
 been  adopted  in  regard  to  paddy;  and
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 (९)  whether  Government  have
 received  full  report  of  the  experi-
 ments  so  far  done  and  if  so,  the
 measures  taken  to  expand  cultivation
 on  similar  lines?

 The  Deputy  Minister  In  the  Minis-
 try  of  Food  and  Agriculture  (Sh-i
 Shahnawaz  Khan):  (a)  Nitrophosphale
 will  be  produced  at  Trombay  and  not
 Sindri.  Certain  trials  conducted  by
 the  Fertilizer  Corporation  of  India
 gave  an  yield  of  82.4  mds.  per  acre.
 The  highest  yield  of  paddy  under
 Japanese  Method  of  paddy  cultivation
 during  1962-63  reported  by  the  Bihar
 Government  was  98  mds.  per  acre.

 (b)  and  (c).  Yes;  the  campaign  on
 Japanese  method  of  paddy  cultivation
 was  started  on  a  nation-wide  scale  as
 far  back  as  ‘1953-54,  The  Japanese
 Method  of  Paddy  cultivation  is  no
 more  in  an  experimental  stage.  About
 9  million  acres  have  been  covered
 under  this  improved  method.

 Setting  up  of  Water  Utilisation  and
 Management  Cell  in  the  Department

 of  Agriculture

 Shri  P.  R.  Chakraverti:
 uns.  {  Shri  P.  0.  Borooah:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:
 (a)  whether  Government  propose to  set  up  a  Water  Utilisation  and

 Management  Cell  in  the  Department
 of  Agriculture;

 (b)  whether  the  Centre  has  held
 discussions  with  the  States  on  mea-
 gures  fhecessary  in  each  project  area
 for  the  optimum  utilisation  of  Irriga-
 tion  water;  and

 (९)  the  messures  suggested  to
 ensure  greater  co-ordination  at  the
 district  and  lower  levels  with  officers
 of  the  Irrigation  Department  and  the
 Agricul:ural  Production  Committees?

 The  Neputy  Minister  In  the  Mints-
 try  of  Food  and  Agriculture  (Shri
 Shahnawas  Khan):  (a)  Yes.
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 (b)  The  question  of  speedy  utilisa-
 tion  of  large  irrigation  potential  in
 the  command  areas  of  Chambal,  Maha-
 nadi  Delta,  Kosi,  Tungabhadra  and
 Bhadra  Projects  was  considered  by
 the  Agricultural  Production  Board,
 and  it  was  observed  that  it  would  be
 necessary  to  discuss  the  various  points
 with  the  State  Governments,  before
 the  Committees  were  formed  for  the
 projects  other  than  Chambal  (where
 the  concerned  Governments  of  Rajas-
 than  and  Madhya  Pradesh  had  already
 set  up  Teams)  to  lay  down  an  action
 programme  by  way  of  construction  of
 field  channels  land  levelling,  area  de
 velopment  measures,  crop  pa‘terns,
 laying  out  of  demonstration  farms,  ete.
 The  Minister  of  Irrigation  and  Power
 would  discuss  the  question  first  with
 the  concerned  State  Governments.

 In  pursuance  of  this  decision,  the
 Union  Deputy  Minister  for  Irrigation
 and  Power  has  visited  Bihar  about
 Kosi  Project  and  Mysore  about  Tun-
 gabhadra  Project.

 (c)  Government  of  India  has  written
 to  the  State  Governments  about  the
 need  for  building  up  adequate  coordi-
 nation  between  the  Irrigation  and  Ag-
 riculture  Departments  in  the  States  in
 order  to  maximise  agricultural  pro-
 duction  from  the  potential  created  by
 irrigation  projects.  Certain  sugges-
 tions  have  been  made  in  the  letter  for
 effec'ing  optimum  utilisation  of  irri-
 gation  supplies  and  the  more  import-
 ant  of  them  are,  briefly,  indicated  be-
 low  :—

 (i)  Revision  of  existing  Irrigation
 Coades.

 (ii)  Coordinated  Planning  and  ac-
 tion  on  the  part  of  the  Irri-
 gation  and  Agriculture  De
 partments  in  the  matter  of
 Area  Programmes  in  the  com-
 mand  areas  of  irrigation  Pro-
 jects.  The  programme  com-
 prises  construction  of  field
 channels,  land  levelling,  con-
 Solidation  of  holdings,  estab-
 lishment  of  research  and  de
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 monstration  farms,  soil  sur-
 veys,  provision  of  facilities  for
 storage,  marketing  and  com-
 munications,  supply  of  fertili-
 sers,  improved  seeds,  credit  to
 farmers,  etc.

 (iil)  A  special  organisational  Unit
 headed  by  a  senior  officer
 charged  with  the  special  res-
 ponsibility  of  undertaking
 measures  for  optimum  utili-
 sation  of  irrigation  water
 should  be  set  up  in  the  Agrl-
 culture  Department  of  the
 State  under  the  Agricultural
 Production  Commissioner.

 (iv)  Cells  comprising  Agricultural
 Officers  should  be  either  set
 up  in  Irrigation  Departments
 or  close'y  associatrd  with
 their  work  so  that  Agricultu-
 ta]  Officers  may  be  assovinted
 with  new  irrigation  projects
 throughout  all  the  stages  of
 formulation,  implementation
 and  utilisation  of  water.

 (¥v)  For  ensuring  coordination  at
 lower  levels,  Irrigation  De-
 partments  should  be  repre--
 sented  on  Agricultural  Pro-
 duction  Committees  at  dis-
 trict,  block  and  village  levels,
 wherever  this  has  not  been
 done  already.

 (vi)  The  roster  for  the  running  of
 the  canals  and  the  time  =  at
 which  ¢he  water  is  to  be  made
 available  should  receive  wide
 publicity.

 Corporations  to  Develop  Tourism

 Shri  Subodh  Hansda:
 Shri  P.  C.  Boroosh:
 Shri  Rameshwer  Tantis:
 Shri  8.  C.  Samanta:
 Shi  Hem  Raj:

 |  Shri  Basappa:

 iia,

 Will  the  Minister  of  Transport  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  203,  on  the  2nd
 March,  965  and  state:
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 (a)  the  precise  functions  of  the
 Indian  Tourism  Ho‘el  Corporation,  its
 detailed  set-up  and  modus  operandi;

 (b)  whether  the  second  Corpora-
 tion  namely  the  Indian  Tourism  Cor-
 poration  hos  also  since  been  set  up;
 and

 (c)  if  so,  its  precise  constitution  and
 functions?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  A  statement  is  laid  on  the
 Table  of  the  House.  [Plarcad  in  Lib-
 rary,  See  No,  LT-4688/65].

 Road  Making  Machinery
 Jf  Shri  Subodh  Hansda:
 "  Shri  8.  C.  Samanta:

 Will  the  Minister  of  Transport  be
 pleased  to  s‘ate:

 rb  १  |  न

 (a)  whether  the  requirements  of
 the  road  making  machinery  for  the
 Fourth  Five  Year  Plan  both  by  the
 Centre  as  well  as  by  the  States  have
 been  collected;

 (b)  if  so,  what  part  of  it  could  by
 produced  in  the  country  wih  the  pre-
 sent  capacity  of  the  Heavy  Engineer-
 ing  Corporation  and  other  indigenous
 firms;  and

 tc)  how  the  rest  will  be  procured?
 The  Minister  of  Transport  (Shri  Ra)

 Bahadur):  (a)  to  (c),  A  statement
 explaining  the  position  is  placed  on
 the  Table  of  the  Houss.  [Placed  in
 Library.  See  No,  LT-4689/65].

 Fisheries  Corporation  in  Kerala

 Shri  Wario-:
 1s  4  Shri  Himatsingka:

 Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Food  and  Agri-

 eulture  be  pleased  to  stae:
 (a)  whether  there  ls  any  proposal

 to  set  up  a  Fisheries  Corporation  ig
 Kerala  with  American  collaboration,

 (b)  if  50,  the  main  featurca  of  the
 proposal;  and
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 (c}  the  nature  and  extent  of
 American  cooperation  sought  for,  in
 this  connection?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculiure  (Shri  dD
 R.  Chavan):  (a)  and  (b).  It  has  been
 decided  to  set  up  a  public  limited
 company  with  headquarters  at  Cochin
 for  the  manufacture  of  marine  pro-
 ducts  and  bye-products  with  the  pri-
 mary  object  of  exporting  shrimps  to
 foreign  countries.

 (c)  Collaboration  with  an  American
 firm  has  been  sought  for  the  right  to
 use  technical  know-how  developed  by
 them,  for  their  assistance  in  the  manu-
 facture  of  marine  products,  establish-
 ment,  maintenance  and  operation  of
 shore  facilities,  fishing  vessels  and
 other  cquipment,  discovery  of  fishing
 grounds  and  training  of  employees,  as
 well  os  sale  thereof  in  foreign  mar-

 “kets.

 Colonies  for  S.C.  and  S.T.  in  Punjab
 Wit.  Shri  Daljit  Singh:  Wil!  the

 Minister  of  Social  Security  be  pleased
 ‘to  state:

 (a)  whether  there  is  any  proposal
 for  the  construction  of  colonies  for

 ‘the  Scheduled  Castes  and  Scheduled
 Tribes  in  Punjab  during  1965-66  and
 ‘1966-67;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Depart-

 ment  of  Social  Security  (Shrimat!
 Chandrasekhar):  (a)  There  is  no  such
 proposal  under  the  Backward  Classes
 ‘Sector.

 (b)  Does  not  arise.
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 (c)  the  total  expenditure  incurred
 thereby?

 The  Deputy  Minister  In  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):
 fa)  to  (c).  Information  is  being  cole
 lected  and  will  be  placed  on  the  Table
 of  the  House  in  due  course.

 Development  of  Horticulture  in
 unjab

 1119,  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  amount  allotted  to  the
 Punjab  State  as  loan  and  grant  for
 the  development  of  Horticuiture
 during  1964-65.  and  1965-66;  and

 (9)  the  amount  utilised  by  the  Gov-
 ernment  of  Punjab  during  1964-63,
 and  in  1965-66  so  far?

 The  Deputy  Minister  In  the  Mints-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  The  following
 amounts  were  allotted  to  the  Punjab
 State  as  loan  and  grant  for  develop-
 ment  of  Horticulture:—

 (Rs.  lakhs)

 Year  Loan  Grant

 I964-65  749  Nil.
 1965-66,  $700,  Nil.
 (b)  The  amounts  utilised  during  this  period are  as  under:—

 Year  Loan  Grant

 to64-65  5  749  Nil. 964-65
 (Provisional) 1965-66  0906  Nil.

 Ambar  Charkha  Training  Courses  in
 Punjab

 ‘is,  Shri  Daljit  Singh:  चा  the
 Minister  of  Social  Security  be  pleased
 to  state:

 (a)  the  number  of  Ambar  Charkha
 training  courses  conducted  In  Punjab
 during  1964-65  and  1965-68  so  far;

 (b)  the  total  number  of  trainces
 who  took  part;  and

 Development  of  Agriculture
 1120,  Shri  Surendra  Pal  Singh:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  total  amount  of  grant  given
 by  the  Central  Government  to  the
 States  for  the  development  of  agricul-
 ture  during  the  last  three  Five  Year
 Plans;
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 (b)  the  principles  followed  for  the
 grant  of  such  funds;

 (९)  the  break-up  of  figures,  State-
 wise;  and

 (d)  whether  each  State  utilised  the
 entire  grant  made  to  it?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  to  (d).  The
 information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 Sabha.
 Cooperative  Rice  Mill  in  West  Bengal

 ‘N21,  Shri  Heda:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  state:

 fay  whether  the  Centre  has  sanc-
 tioned  Rs.  2]  lakhs  to  the  West  Bengal
 Government  for  starting  a  rice  mill
 on  co-operative  basis;

 (b)  whether  any  foreign  collabora-
 tion  is  involved  in  the  venture;

 (c)  if  so,  the  nature  thereof;  and
 (d)  the  location  of  the  mill?

 The  Deputy  Minister  in  the  Mints-
 try  of  Food  and  Agriculture  (Shri
 D.  R.  Chavan):  (a)  The  National  Co-
 operative  Development  Corporation
 has  sanctioned  financial  assistance  of
 Rs.  2.50  lakhs  to  the  Government  of
 West  Bengal  for  setting  up  of  modern
 rice  mill  in  the  cooperative  sector  for
 a  pilot  study  and  evaluation  program-
 me,  as  per  details  below:—

 (Rupees  in  Lakhs)

 Loan  Subsidy

 a  Share  Capital  650°
 Gi)  Assistantce  for

 godown  and  silos
 (78,  as  loan  and
 258%  as  subsidy}  r  2s  cies

 Tora  7°75  न्या

 Grawn  Tovar  2r-80  lakhs.

 4054  (Ai)  LSD—4.
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 (by  and  (ce),  No  foreign  collabora-
 tion  is  involved.  However,  the  machi-
 nery  has  been  purchased  from  Japan
 and  the  Ford  Foundation  is  assisting
 in  the  evaluation  programme,

 (d)  Memari  in  Burdwan  District.
 Backward  Classes

 ‘1122,  Shri  Heda:  Will  the  Minister
 of  Socia]  Security  be  pleased  to  state:

 (a)  the  main  findings  of  the  Fourth
 Plan  Working  Group  on  Backward
 Classes;  and

 (b)  the  measures  taken  to  remedy
 the  present  state  of  affairs?

 The  Deputy  Minister  In  the  Depart-
 ment  of  Social  Security  (Shrimati
 Chandrasekhar):  (a)  The  Working
 Group  on  the  Fourth  Plan  for  the
 Welfare  of  Backward  Classes  submit-
 ted  a  comprehensive  interim  report
 and  its  main  recommendations  are:

 l,  Allotment  of  Tribal  Develop-
 ment  Blocks  to  cover  all  areas
 with  a  tribal  population  of
 50  per  cent  and  above:

 2.  Grant  of  ad-hoc  assistance  to
 small  groups  of  tribals  not
 covered  by  the  Tribal  Deve-
 lopment  Blocks  progr

 3.  Intensification  of  the  schemes
 relating  to  co-operation;

 4,  Careful  study  of  the  causes  for
 the  stagnation  and  wastage  at
 various  levels  of  education;

 5,  Emphasis  on  employment  orien-
 tation  of  educational  schemes;

 6.  Greater  emphasis  on  ‘Economie
 Uplift’  programme;

 7.  Increasing  the  facilities  for
 technical  training;

 a.  Improvement  of  working  and
 living  conditions  of  Sche-
 duled  Castes;  and

 a  Special  at'ention  to  problems
 of  Denotified.  Nomadic  and
 Semi-Nomarlic  Tribes.

 (b)  Neces:ary  measures  to  remedy
 the  shortcomings  noticed  during  the
 Third  Plan  period  will  be  taken  dur-
 ing  the  Fourth  Plan,
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 Transport  Plan
 1123,  Shri  Hem  Raj:  Wil]  the  Minis-

 ter  of  Transport  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No,  55  on  the  2nd  March,  965
 and  state:

 (a)  the  progress  made  in  the  pre-
 Paration  of  the  transport  plan  as
 recommended  by  the  National  Deve-
 lopment  Council  Committee  on
 Industry,  Power  and  Transport;  and

 (b)  when  it  will  be  ready  for  inclu-
 sion  in  the  Fourth  Five  Year  Plan?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  and  (b).  The  National
 Development  Council,  at  its  meeting
 held  in  October,  1964,  set  up  five  com-
 mittee:  to  advise  on  issues  of  policy
 relating  to  the  Fourth  Plan  pro-
 grammes  in  the  different  sectors.  The
 recommendations  of  these  Committees
 wil!  be  placed  before  the  next  meet-
 ing  of  the  Council.

 The  Planning  Commission  have  also
 ofgenised  several  studies  in  connec-
 tion  with  the  formulation  of  a  long-
 term  plan  for  transportation  and
 these  arc  in  progress.

 The  formulation  of  an  outline  plan
 for  tronsport  will  be  taken  in  hand
 after  the  above  studies  have  been
 completed  and  in  the  light  of  the
 views  that  may  be  expressed  by  the
 National  Development  Council.

 मृत्यु  ह... ड

 श्री  बागड़ी :.
 call  {  ae  महादेव  प्रसाद  :

 क्या  विधि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  मत् पु  दण्ड  समाप्त  करने  का
 को  /  प्र  ताब  विचाराधीन।  है;

 तब  यदि  हां,  तो  कप  इस  मामले  में
 राज्य  स  कारों  से  भा  परामर्श  लिया  गया  है;
 और
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 (7)  यदि  हां,  तो  इस  बारे  में  उनकी
 क्‍या  प्रतिक्रिया  है  ?

 विधि  मंत्रालय  में  उपमंत्री  (धनी  जगन्नाथ
 शिव:  (क)  और  (ख).  जी,  हां  ।

 (ग)  अब  तक  जिन  राज्य  सरकारों  के
 उत्तर  प्राप्त  हुए  हैं,  वें  साधारणतया  मृत्यु
 दण्ड  को  बनाये  रखने  के  पक्ष  में  हैं  ।

 Damage  to  Rice  Bags
 1125,  Shri  Sezhiyan:  Will  the  Minis-

 ter  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  Government  are  aware of  the  cases  of  damage  to  rice  bugs while  in  transit  by  rail  from  Andhra
 Pradesh  and  Kerala;

 (b)  the  extent  of  such  damage  and the  loss  =  incurred  during  the  year 965  (upto  end  of  June);  and
 (९)  the  steps  taken  to  avoid  guch damages  in  future?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agriculture  (Shri D.  R.  Chavan):  (a)  Yes,  damage  to
 some  rice  bags  occurred  while  in
 rail  transit,  from  Andhra  to  Kerala.

 (b)  During  the  period  from  1-1-1965. to  30-6-1965,  obout  908  tonnes  of  rice
 valued  at  Rs.  ,46,3l0  (approximate-
 ly)  suffered  damage.
 N.  B—The  categorisation  and  asses-

 sment  of  damaged  grain  are
 not  yet  complete  and  as  such
 an  estimate  of  the  loss  finally
 sustained  could  only  be  given
 when  this  work  is  completed, in  due  course,

 (c)  Steps  taken  to  avoid  such  dam-
 ages  in  future.  The  damage  to  food-
 frains  was  due  to  tarpaulins  on  the
 BOX  type  wagons  (which  are  open
 wagons)  getting  dislodged  due  to  wind
 pressure  en  route  and  the  rain  water
 getting  inside  the  wogons  and  soak-
 ing  the  bags.  The  damage  to  food-
 graing  transported  by  rail  in  BOX
 wagons  from  Andhra  Pradesh  to
 Kerala  was  discussed  at  a  meeting  with
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 the  Chief  Operating  Supdt.  Southern
 Railway,  at  Madras  on  14-5-1965  and
 the  following  points  emerged  from
 fhe  discussions:

 ay  Southern  Railway  had  assur-
 ed  that  action  had  been  taken
 by  them  to  effect  mechanical
 improvisations  to  BOX  wag-
 ons  which  would  facilitate
 tarpaulins  being  put  in  a  tent
 like  pattern  over  the  wagons
 facilitating  proper  drainage
 of  water  and  thereby  prevent-
 ing  seeping  of  water  into  the
 bags,

 Suitable  instructions  had
 been  issued  by  Railways  to
 the  Divisional  Operating
 Supdts.  to  watch  the  BOX
 wagons  while  in  transit  at
 important  junction  centres  80
 as  to  ensure  that  terpaulins
 continue  to  be  in  proper  posi-
 tion.

 42)

 43)  Arrangements  for  proper
 lashing  of  tarpaulins  and  3e-
 curing  them  tightly  with
 ropes  had  been  tightened  up
 by  Railways.
 After  loading  is  completed,
 the  Quality  Inspector  should
 contact  the  railway  authorities
 perly  escorted  by  Railway
 Security  Staff.

 44

 45)  As  an  experimental  measure,
 an  official  of  the  Food  Corpo-
 ration  of  India  hud  been
 posted  at  Erode  su  that  he
 could  check  up  the  BOX
 wagon  rakes  and  bring  to  the
 notice  of  Railway  officials
 of  this  place  any  defective
 comlition  that  needed  to  be
 remedied.

 The  following  instructions  have
 also  been  issued  to  the  officials  of
 the  Corporation  supervising  the  load-
 ing  of  foodgrains.

 ay  The  top  level  of  the  bags  in
 BOX  and  other  open  wagons
 should  be  arranged  in  such
 a  way  as  to  form  an  urch  roof
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 over  the  wagon  with  gradual
 gradient  on  both  sides  like  a tent  to  enable  the  rain  water
 to  drip  away  outside  the
 wagon  without  giving  scope for  entering  in.

 (2)  To  ensure  that  tarpaulins  are
 secured  firmly  over  ‘he  BOX
 wagons  by  lashing  them  well
 by  Manilla  or  coir  ropes  to
 Prevent  the  shifting  of  the
 tarpauling  during  transit.

 (3)  A  quality  Inspector  should
 Personally  supervise  the
 loading  of  BOX  wagons  with
 particular  reference  to  pro-
 per  lashing  of  tarpaulins,  and
 after  completion  he  must  re-
 cord  a  certificate  to  thig  effect
 which  should  be  lodged  in
 District  or  Regional  Office,

 (4)  After  loading  is  completed,  the
 Quality  Inspector  should  con-
 tact  the  railway  authorities
 and  request  them  to  make  ar-
 rangements  for  spee‘ly  move-
 ment  ag  well  as  provision  of
 proper  escorts.

 Logging  Training  Centre  at  Betul
 (M.P.)

 f  Shri  Vidya  Charan  Shukla:
 |  Shri  A,  8.  Salgal:

 Shri  J.  P.  Jyotishi: ae
 4  Shri  Wadiwa:

 |  Shri  Chandak:
 |  Shrimati  Minimata:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  any  request  was  received
 from  the  Government  of  Madhya
 Pradesh  for  the  establishment  of  a
 Logging  Training  Centre  at  Betul;
 and

 (b)  if  so,  the  decision  taken  therean?
 The  Deputy  Minister  in  the  Minls-

 try  of  Foog  and  Agricultore  (Shri
 Shahnawaz  Khan):  (a)  Yes,  Sir.

 (b)  The  request  of  the  Government
 of  Madhya  Pradesh  along  with  the
 requests  of  the  other  State  Govern-
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 ments  for  the  establishment  centres  is
 being  considered.

 International  Airport  in  Delhi
 1127,  Shri  A.  N.  Vidyalankar:  Wil!

 the  Minister  of  Civil  Aviation  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Plan  for  shifting  of  the  International
 Airport  from  Palam  to  the  new
 serodrome  site  near  Shahdara  has
 now  been  abandoned  and  it  has  been
 decided  to  renovate  the  present
 structure  of  the  Palam  Airport  itself;

 (b)  if  so,  by  which  date  the  renc-
 vation  work  is  likely  to  be  completed;
 and

 (c)  whether  Government  have
 noticed  the  press  criticism  that  the
 work  of  renovating  the  airport  end
 for  providing  new  amenities  to  the
 Passengers  is  going  on  with  extremeiy slow  pace  and  is  likely  to  take  nearly
 five  more  years?

 The  Minister  of  Transport  (Shri  Raj Bahadur):  (a)  to  te).  It  has  been  de-
 cideg  that  Palam  should  be  developed
 primarily  as  a  civil  international  air-
 port  for  Delhi.  A  proposal  for  the  de-
 velopment  of  a  new  international  ter-
 minal  complex  at  g  cost  of  about
 Rs.  6  crores  is  being  worked  out.  In
 the  meantime,  the  existing  terminal
 building  is  being  renovated  and  ex-
 panded  at  a  cost  of  Rs.  20  lakhs  to
 provide  additiona]  passenger  facilities.
 The  first  instalment  of  work  of  reno-
 vation  sanctioned  at  a  cost  of  Rs.  8.75
 lakhs  had  to  be  carried  out  in  a  way
 that  there  was  the  least  disturbance
 of  movement  of  passengers.  The  work
 is  now  nearing  completion,

 Help  to  Agriculturists  in  Kerala
 88  Shri  Maniyangadan:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any
 been  made  by  the
 Kallana  and  other  areas  in  Vaikom
 taluk  of  Kottayam  District  (Kerala)
 praying  for  compensation  for  loss  and

 representation  has
 agriculturists  of
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 requesting  help  for  the  next  cultiva.
 tion;

 (b)  whether  any  eNquiry  has  been made  into  the  grievances  of  the  agri- eulturists;  and
 (c)  if  so,  the  reliefs  allowed  to them?
 The  Deputy  Minister  in  the  Minis

 try  of  Food  and  Agriculture  (Shr¥
 Shahnawaz  Khan):  (a)  to  (c).  Mo
 representation  was  addresse-  to  the
 Government  of  India  by  th:  Kallara
 Agricultural  Society,  Kallura,  Kadu-
 thuruthy.  On  an  enquiry  from  the
 State  Government,  it  appears  that
 they  had  submitted  a  Memorandum
 to  the  State  Government  cf  Kerala
 who  have  got  an  enquiry  made  by
 the  State  Director  of  Agriculture  and
 the  Chief  Engineer,  Irrigation.  These
 reports  of  enquiry  are  under  conside-
 ration  of  the  State  Government.

 Food  Corporation  of  India
 ‘1129.  Shri  N.  Sreekantan  Nair:  Will

 the  Minister  of  Foog  and  Agricultere
 be  pleased  to  state:

 (a)  whether  the  Food  Corporation
 of  India  have  engaged  State  Govern-
 ment  Employees  on  deputation  to  take
 over  the  stocks  from  the  Department
 of  Food  of  his  Ministry;

 (b)  whether  these  deputationists
 have  been  appointed  to  posts  which
 are  similar  to  their  present  scales  of
 Pay  and  designation;  and

 (c)  how  long  these  depulationists
 are  likely  to  continue  under  the  Food
 Corporation  after  completing  the  work
 of  taking  over?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shei
 D.  R.  Chavan):  (a)  Yes,  Sir.  The
 Food  Corporation  of  India  have  en-
 gaged  some  State  Government  Em-
 ployees  on  deputation  to  take  ower
 the  stocks  from  the  Department  of
 Food  and  for  dealing  with  other  fune-
 tions  entrusted  to  the  Corporation.

 (b)  Designations  and  scales
 of  pay  of  posts  in  the  Food  Corpora-
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 tion  of  India  are  not  similar  to  those
 in  the  State  Governments,  The  ques-
 tion  of  appointing  deputationists  to
 Posts  with  similar  designations  in  the
 Corporation,  therefore,  does  not  arise.
 Im  determining  the  scales  of  pay  to  be
 fiven  to  the  deputationists  in  the  Cor-
 poration,  consideration  is  given  to  the
 following  factors:—

 (i)  that  ordinarily  their  pay  in
 the  State  Government  plus  20
 per  cent  deputation  allow-
 ance  should  not  fali  short  of
 the  minimum  of  the  pay
 seale  fixed  in  the  Corporation
 for  that  grade/post;  and

 dil)  such  persons  on  apprintment
 in  the  Corporation  should  not
 ordinarily  get  a  benefit  of
 more  than  20  per  cent  of  their
 grade  pay  ag  deputation  al-
 lowance.

 (c)  They  are  expected  to  continue
 tl]  such  time  as  suitable  transferees
 from  the  Department  of  Food  or
 direct  recruits  from  the  ‘open  market’
 become  available.

 Seed  Multiplicath
 1130,  Shri  Inder  J,  Malhotra:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  have
 taken  any  steps  to  improve  the  Seed
 Multiplication  programmes  in  the
 ountry  during  the  year  1963-64  and
 1964-65;  and

 (७)  if  so,  the  nature  of  steps  taken
 and  how  far  these  had  been  effective?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agricultere  (Shri
 Shahnawas  Khan):  (a)  and  (b).  Yes  a
 number  of  steps  have  been  suggested
 to  the  States/Union  Territories  during
 the  years  1963-64  and  1984-65.  to  im-
 prove  the  seed  multiplication  pro-
 grammes  in  the  country  and  impor-
 tant  among  them  are,  briefly,  as
 under:—

 (Cl)  The  State  Governments  were
 requested  to  depute  a  small

 (3

 (4

 team  of  officers  to  go  into  the
 whole  question  of  multiplication
 and  distribution  of  improved
 seed  at  various  stages,  with  a
 view  to  taking  necessary  action
 to  remove  the  bottlenccks  and
 report  to  the  Sub-Committee  of
 the  State  Cabinet  on  Agricul-
 ture  Production.

 (2)  Setting  up  of  larger  sized  farms
 upto  500  acres.
 Selection  of  villages  exclusively
 for  purposes  of  seed  multipli-
 cation  instead  of  having  regis-
 tered  growers  in  each  and  every
 village  with  a  view  to  provid-
 ing  concentrated  technical
 supervision  on  the  standard  and
 purity  of  seed  produced.

 ~  Establishing  regional  or  commo-
 dity  wise  seed  corporations  both
 in  the  public  and  private  sectors
 for  dealing  with  procurement,
 storage  and  distribution  of
 foundation  seeds,

 (5)  With  a  view  to  ensuring  that
 the  sced  multiplication  farms
 provide  maximum  quan-
 tity  of  good  quality  of
 seeds  and  covering  the  area
 under  food  and  cash  crops  with
 improved  seeds  in  the  Fourth
 Five  Year  Plan  period,  all
 State  Govis./Union  Territories
 have  been  advised  to  take  ad-
 vance  action  on  the  various  im-
 portant  aspects  of  the  seed
 programme,  such  as:—

 (i)  Fixing  annual  targets  for  area,
 production  and  distribution  of
 improved  seeds.

 (ii)  Fortifying  seed  multiplication
 farms  to  maximise  seed  pro-
 duction  by  providing  irriga-
 tion,  seed  stores,  threshing
 floors,  “cattle  shed,  etc,
 wherever  required.

 (ili)  Providing  seed  processing
 equipment  to  seed  multiplica-
 tion  farms,
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 (iv)  Scrutiny  into  the  working
 conditions  of  seed  multiplica-
 tion  farms  and  examining
 their  utility  to  the  improved
 seed  programme.

 (v)  Strenthening  staff  arrange-
 ments  towards  planned  pro-
 duction  of  improved  seeds.

 (vi)  Seed  certification-cum-seed
 control  programme  for  Fourth
 Plan.

 (vii)  Training  and  education  for
 quality  seed.

 (6)  With  a  view  to  promoting  and
 sustaining  interest  on  the  part of  the  farm  staff  and  to  ensure
 efficient  working  of  the  seed
 multiplication  farms,  which  are
 being  set  up  by  the  States/
 Union  Territories  from  the
 beginning  of  the  Second  Plan,
 the  Government  of  India  formu-
 lated  a  model  scheme  for  the
 award  of  efficiency  prizes  for
 seed  multiplication  farms  and
 sent  it  to  State  Govts./Union
 Territories  for  implementation
 with  such  changes  as  they  may
 consider  necessary  in  the  light
 of  local  conditions.

 As  a  result  of  the  various  measures
 enumerated  above  which  have  been
 adopted  by  the  States  to  the  extent
 feasible  consistent  with  local  condi-
 tions,  the  programme  for  improved
 seeds  has  been  considerably  intensi-
 fied.  An  area  of  0.46  million  acres
 is  expected  to  be  covered  with  im-
 proved  seeds  of  foodgrains  by  the  end
 of  1964-65  as  against  the  coverage  of
 89.40  million  acres  by  962-63.

 Maximum  Prices  of  Paddy
 131.  Shri  Manlyangadan:  Will  the

 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  any  maximum  price  for
 Paddy  and  rice  has  been  fixed  in
 Kerala;

 (b)  if  so,  the  prices  fixed;
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 (९)  whether  any  quantity  of  rice
 Was  available  in  the  open  market  at
 the  maximum  price  so  fixed;  and

 (d)  the  price  of  rice  and  paddy  pre-
 vailing  in  the  market  during  the  last
 three  months?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shré
 D.  R.  Chavan):  (a)  Yes,  Sir.

 (b)  A  statement  is  placed  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-460]/65].

 fc)  and  (d).  Over  80  per  cent.  of
 the  market  supplies  of  rice  in  Kerala
 were  distributed  at  controlied  prices
 through  Government  agencies.  In
 respect  of  the  small  quantities  of  the
 remainder,  no  information  was  col-
 lected  about  the  prices  prevailing  in
 the  market.

 LAC,  Base  at  Calcutta

 ae,  Jf  Shri  Indrajit  Gupta:
 me  Shri  Yashpal  Singh:

 Will  the  Minister  of  Civil  Aviafiom
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 LA.C,  base  at  Calcutta  maintains  an
 inadequate  stock  of  aircraft  spare
 parts;

 (b)  whether  planes  are  sometimes
 immobilised  for  unduly  long  periods
 for  want  of  spares;

 (९)  whether  a  Delhi-bound  Cara-
 velle  was  recently  detained  at  Dum
 Dum  for  77  hours  as  a  spare  wheel
 was  not  available;

 (d)  the  reasons  for  such  neglect  of
 a  major  international  airport's  mini-
 mum  needs;  and

 (e)  the  action  taken  or  proposed  to
 be  taken  in  the  matter?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  No,  Sir.  Adequate
 stocks  of  aircraft  parts  are  maintained
 at  Calcutta  to  meet  the  Corporation's
 operational  requirements.  It  is  mot
 practicable  to  maintain  a  complete
 range  of  spares  which  will  run  inte
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 several  thousand  items,  for  all  types
 of  aircraft  at  all  the  bases  costing
 large  sums  of  money  in  foreign  ex-
 change.

 (b)  Sometimes  an  aircraft  is  held  up
 at  a  station  where  a  particular  item
 is  not  in  stock  and  has  to  be  brought
 from  its  parent  base,

 (c)  Bombay  is  the  main  holding
 Base  for  Caravelle  and  because  of
 non-receipt  of  items  which  are  already
 on  order,  it  was  not  possible  to  main-
 tain  a  spare  wheel  at  Calcutta  and
 this  had  therefore,  to  be  called  for
 from  Bombay.

 (dy  and  (e).  A  reasonable  number
 of  spares  which  might  normally  be
 required  in  an  emergency  are  main-
 tained  at  the  stations  but  it  is  not
 possible  to  hold  a  complete  range  of
 spares  to  take  care  of  each  and  every
 eventuality.

 Package  Programme
 1133.  Shri  D.  J.  Nalk:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any  assessment  has
 been  made  by  Government  of  the
 results  of  the  Package  Programme;
 and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  make  the  Package  Pro-
 framme  more  effective?

 The  Deputy  Minister  in  the  Mints-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  and  (b).  The
 results  of  the  Intensive  Agricultural
 District  Programme  (Package  Pro-
 gramme)  are  being  assessed  and
 evaluated  on  a  continuous  basis
 through  separate  machinery  set  up
 in  each  LA.D.P.  district  as  well  as
 at  the  Centre.  The  following  arrange-
 ments  have  been  made  in  this  connec-
 tion:—

 (i)  Bench-mark  and  assessment  sur-
 vev  are  organised  in  all  the  LA.D.P.
 districts  every  year  with  the  object
 of  assessing  the  changes  being  brought
 about  in  the  agronomic  practices  fol-
 lowed  by  the  cultivators,  the  extent
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 to  which  new  and  better  farming
 practices  are  being  adopted  by  them
 and  the  consequent  improvements  in
 their  yields.  Further,  trends  in  the
 yield  rates  of  crops  grown  in  the  dis-
 tricts  are  also  being  studied  by  con-
 ducting  a  large  number  of  crop-cu'-
 ting  experiments  in  every  season.

 (ii)  Studies  of  an  ‘operational’  and
 ‘analytical’  nature  ate  carried  out  by
 special  staff  on  important  problems
 thrown  up  in  the  course  of  the  imple-
 mentation  of  the  programme.  These

 dies  indicate  the  ures  which
 have  to  be  taken  to  overcome  the
 problems.

 (iii)  Officers  from  the  Centre  pay
 periodical  visits  to  the  districts  to
 review  the  progress  and  problems.

 The  results  of  assessment  obtained
 through  such  studies  and  surveys  and
 the  major  experiences  and  lessons
 were  incorporated  in  the  First  Report
 on  the  progress  of  IADP,  for  ithe
 period  1961-63,  released  in  October,
 963  by  the  Expert  Committee  on
 Assessment  and  Evaluation.  Copies  of
 this  report  were  made  available  to  the
 Parliament.  The  second  Assessment
 Report  is  under  preparation  and  is
 expected  to  be  released  shortly,

 Tourism  im  Mysore
 1M.  Shri  Basappa:  Will  the  Minis-

 ter  of  Transport  be  pleased  to  state’
 (a)  the  amount  allotted  to  the  Gov-

 ernment  of  Mysore  for  the  develop-
 ment  of  tourism  during  the  Third
 Five  Year  Plan;  and

 {b)  how  much  of  it  has  been  spent
 up-till  the  38  March,  9657

 The  Minister  of  Transport  (Shri  Raj
 Bahador):  A  statement  is  lo.d  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary,  See  No,  LT-469/65).

 Agro-Economic  Research  Centres
 1185,  Shri  E.  Barua:  Wil]  the  Minis-

 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  whether  the  agro-economic  re-
 search  centres  established  in  different
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 parts  of  the  country  conform  to  a
 uniform  pattern;

 (b)  whether  any  evaluation  of  the
 work  done  by  the  different  centres
 has  been  made;

 (ey  whether  any  uniform  pattern of  scales  of  pay  and  allowances  for
 the  staff  is  followed  in  all  the  cen-
 tres;  if  not,  the  reasons  therefor;

 (d)  whether  the  revised  pay  scales
 equivalent  to  what  was  being  given
 to  the  employees  of  Central  Govern-
 ment  for  the  same  posts  were  fixed
 in  Jorhat  Centre  in  960;  and

 (e)  if  not,  the  reasons  for  the  dis-
 criminatory  treatment  in  certain  cases?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  to  (e).  A  state.
 ment  is  placed  on  the  Table  of  the
 House.  (Placed  in  Library.  Sec
 No,  LT-4692/65).

 Bridge  on  Narmada  River  ai
 Hoshangabad

 1136,  Shri  R.  6.  Tiwary:  Will  the
 Minister  of  Transport  be  pleased  to
 atate:

 (a)  the  circumstances  under  which
 the  Government  of  India  are  unable
 to  fulfil  their  original  commitment  for
 meeting  the  2/3rd  of  the  actual  cx-
 penditure  on  the  construction  of  a
 high  level  bridge  on  the  Narmada
 river  at  Hoshangabad  in  Madhya  Pra-
 desh  after  the  original  estimate  was
 revised  consequent  upon  the  revision
 of  the  design  approved  by  the  Gov-
 ernment  of  India;  and

 (b)  if  so,  the  progress  so  far  made
 in  the  execution  of  the  work?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  and  (b).  <A  statement
 giving  the  requisite  information  is
 placed  on'  the  ‘Table  of  the
 House.  {Placed  in  Library.  See
 No.  LT-2693/65].

 Pilot  Game  Farms  im  Delhi  Zoo
 1137.  Shri  Surendra  Pal  Singh:  Will

 the  Minister  of  Food  and  Agricultare
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 be  pleased  to  state:

 (a)  whether  the  Delhi  Zoo  propose
 to  set  up  a  few  pilot  game  farms  as
 part  of  the  wild  life  husbandry  aeve-
 lopment  programme;  and

 (b)  if  so,  how  much  time  it  will
 take  to  establish  such  farms?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  Yes,  Sir.

 (b)  The  details  of  the  scheme  are
 being  worked  out.  Two  breeding
 farms  are  likely  to  be  started  nearly
 within  a  year.

 Zoological  Study  Circle
 ‘1138,  Shri  Surendra  Pal  Singh:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  De'hi  Zoological
 Park  Council  have  decic'cd  to  set  up
 8  Zoological  Study  Circle  to  promote
 the  study  and  welfare  of  animals  and
 birds;  and

 (b)  ig  so,  when  it  will  start  func-
 tioning?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shabnawaz  Khan):  (a)  Yes,  Sir.

 (b)  It  has  started  functioning  from
 Sth  May,  1965.

 Development  of  Fisheries  in  Kerala
 1139.  Shri  Warlor:  Will  the  Minis-

 ter  of  Food  and  Agriculture  ९
 pleased  to  state:

 (a)  whether  the  Kerala  Govern-
 ment  have  submitted  any  proposals
 to  the  Centre  for  the  development  of
 fishing  industry  in  the  State  during
 the  Fourth  Five  Year  Plan:

 (b)  if  so,  the  main  details  thereof;
 and

 (९)  the  estimated  expenditure  in-
 volved?

 The  Deputy  Minister  im  the  Mini-
 try  of  Food  and  Agricelture  (Shri
 D,  R.  Chavani:  (a)  to  (c).  Details
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 of  schemes  proposed  to  be  included  in
 the  Fourth  Five  Year  Plan  have  not
 yet  been  received  from  the  Govern-
 ment  of  Kerala.

 Tourism  in  Kerala
 1140,  Shri  Warior;  Will  the  Mims-

 ter  of  Transport  be  pleased  to  state:
 (a)  whether  the  Kerala  Govern-

 ment  have  submitted  any  detailed
 proposals  for  the  development  of
 tourism  in  the  State  during  the  Fourth
 Plan;

 (b)  if  so,  the  main  features  thercof;
 (c)  the  estimated  cost  of  the  pro-

 fosals:  and
 (d)  the  decision  taken  by  the  Cen-

 tre  thereon?
 The  Minister  of  Transport  (Shri  Raj

 Bahadur);  (a)  Yes,  Sir.
 (b)  The  main  features  for  the  de-

 velopment  plans  are:—
 (i)  Construction  of  a  hotel  at

 Bolghatty  or  at  Ernakulam.
 (ii)  Integrated  development  of

 Kovalam  ag  a  sea-side  resort.
 (ii)  Provision  of  additional  acco~

 mmodation  facilities  at  impor-
 tant  tourist  cenires.

 (iv)  Provision  of  tourist  coaches
 and  cars,

 (५)  Facilities  for  major  festivels
 and  water  sports,

 (en  About  scven  crores.
 td)  Advance  action  on  Kovalam  is

 being  taken.  Other  proposals  for  the
 Fourth  Plan  are  being  examined.

 Co-operation  Laws

 ‘M41.  Dr.  Mahadeva  Prasad:  Will
 the  Minister  of  Community  Develop-
 ment  and  Co-operation  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  iW  on  the  Ilth  February.
 964  and  state  the  progress  since  made
 by  the  different  States  in  framing  cu-
 operative  Laws  on  the  lines  of  thc

 Model  Bill  prepared  by  the  Committee
 on  Co-operative  Law?

 The  Deputy  Minister  in  the  Minis-
 try  of  C  ity  Develo  and
 Co-operation  (Shri  B.  5.  Murthy):  A
 statement  ig  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-4694/65).

 राज्यों  में  परिश्तोभन  आयोग
 को  बैठकों

 डा०  महावत  प्रताव :. ia
 Jn  विभूति  मिल:

 क्या  विधि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  संसदीय  तथा  विधान  सवारों  के
 निर्वाचन  क्षेत्रों  का  परिसीमन  करने  के  लिये
 परिसीमन  आयोग  की  बैठकें  किन-किन  राज्यों
 में  हुई  हैं;  प्रौर

 ख)  परिसीमन  कार्य  कब  तक  पूरा  हो
 जाने  की  संभावना  है  ?

 fate  dearer  में  उपमंत्री  (श्री  जगन्नाथ
 राज)  :  (क)  संसदीय  तथा  विधान  सभा
 निर्वाचन  क्षेत्रों  का  परिसीमन  करने  के  लिये
 परिसीमन  आयोग  को  #टर्बो  उसर  प्रदेश  के
 सिवाय  सभी  राज्य।  में,  तथा  ढिल्लों,  त्रिपुरा
 शौर  मणिपुर  के  सिवाय  सभी  संघ  राज्य-क्षेत्नों
 में  हो  चुकी  हैं  ।

 (ख)  परिसीमन  कार्य  मार्च,  i966  के
 प्रीत  तक  पूरा  ही  ताने  की  सम्भावना  है  ।

 शादी  कौर  ग्रामोद्योग  आयोग

 I43.  डा०  सहा वेब  प्रसाद  :  कया
 सामाजिक  सुरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या यह  सच  है  कि  अखिल  भारतीय
 वादी  शौर  ग्रामोद्योग  आयोग  ने  कच्छ  कौर
 राजस्थान  के  दास-पास  के  खोजों  में  रहने
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 वाले  लोगों  को  रोजगार  दिलाने  की  योजनाकारों
 को  चालू  करने  का  निश्चय  किया  है;

 (ख)  यदि  हां,  तो  उन  का  ब्यौरा  क्‍या
 है;  शौर

 (ग)  क्या  ऐसी  योजनायें  अन्य  सीमावर्ती
 क्षेत्रों  में  भी  चालू  की  गई  हैं  ?
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 विधि  मंत्रालय  में  उपमंत्री  (श्री  जगन्नाथ

 राज)  (क)  शौर  (ख).  खादी  शौर
 ग्रामोद्योग  प्रयोग  ने  l96i-6s  तथा
 1965-66  में  निम्नलिखित  योजनाएं  चालू

 करने  का  निश्चय  किया  है  :--

 मंजूर  योजना  मंजर  राशि  (रुपये)
 rey  बनासकंठ  था  जैसलमेर

 l.  अम्बर  चर्चा  कार्यक्रम  2,000
 2.  प्रायः  चमड़ा  2,40,800  58,200  a  0,000.
 3.  प्रक्माद्य  तेल  कौर  साबुन  (26,200  18,050
 4.  गांवों  में  मिट्टी  के  बताने  बनाना  ना  13,610)
 5.  77,  ना  67,450

 जोड़  2,67,000  76,250  414,060

 (ग)  जी,  हां  ।
 Sugar  Factory  at  Gauribidanur  time  required  in  raising  requisite

 finance,  fabrication  of  plant  and
 144.  Shri  H.  C.  Linga  Reddy:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  when  the  sugar  factory  at
 Gauribidanur  in  Kolar  District,  (My-
 sore  State)  is  likely  to  go  into  pro-
 duction;

 (b)  the  stage  at  which  the  factory
 is  at  present;  and

 (९)  the  reasons  for  the  delay  in  the
 erection  of  the  machincry  and  the
 construction  of  the  buildings?

 The  Deputy  Minister  In  the  Minty-
 try  of  Food  and  Agriculture  (Shri
 D,  R.  Chavan):  (a)  and  (b).  The
 factory  is  under  erection  at  present
 and  more  than  50  per  cent  of  the  ins-
 tallation  work  is  reported  to  be  over.
 It  is  expected  to  start  crusting  ope-
 rations  from  December,  1965,

 (९)  The  lieence  was  granted  in
 February  963  and  in  view  of  =  the

 machinery,  its  erection  etc.,  no  undue
 delay  has  taken  place.

 Production  of  Cotton
 f  Shri  जा,  L.  Jadhav:
 ‘|  Shri  Jedhe:

 Will  the  Minister  of  Foog  and  Agri-
 culture  be  pleased  to  state:

 ‘14s.

 (a)  the  efforts;  being  made  to  give
 Temunerative  prices  to  the  cotton
 growers  im  the  eointry:

 (b)  whether  it  is  a  fact  that  the
 growers  of  quality  cotton  did  not  get
 remumerative  prices  for  their  commo-
 dities  in  ‘1964-65;  and

 ter  whether  any  special  incentives
 have  been  given  to  encourage  more
 production  of  cotton  in  the  country?

 The  Deputy  Minister  in  the  Minis.
 try  of  Food  and  Agriculture  (Shri
 Shahmawsr  Khan):  (a)  A  besic  mini-
 mum  price  for  each  variety  of  cottoa



 2881  Written  Answers

 is  fixed  each  season  which  assures  the
 Brower,  af  g  minimum  economic  re-
 turn  for  his  produce.  The  floor  price
 of  the  basic  variety,  Moglai  Jarilla
 25/32"  (Fine),  was  raised  by  Rs.  100)-
 per  candy  (approximately  Rs.  28|-  per
 quin‘al)  during  the  1963-64,  season  an:!
 fixed  at  Rs.  702;  per  candy  (Rs.
 97.20  per  quintal),  The  floor  prices
 of  other  varieties  were  increased
 correspondingly.  Again  an  increase  of
 Rs.  70  to  Rs.  100|-  per  candy  (appro-
 ximately  Rs.  aie  to  Rs.  28h  per  quin-
 tal)  has  been  made  in  the  floor  prices
 of  the  different  varieties  (according  to
 their  staple  length)  for  the  ensuing
 season,  1965-66,

 (b)  No,  Sir.  In  the  current  season
 the  prices  of  most  of  the  varieties  rul-
 ed  by  and  large  around  the  appropriate
 ceiling  prices.

 (c)  Yes,  Sir.  Incentives  are  given
 in  the  shape  of  subsidy  on  (i)  im-
 proved  varieties  of  cotton  seeds,  (ii)
 pesticides,  sprayers,  dusters,  ptc.,  and
 (iii)  phosphatic  fertilisers.

 Ministry  of  Food  and  Agriculture  Co-
 operative  Thrift  and  Credit  Society

 Ltd.,  New  Delhi
 Shri  Daji: a

 {  Shrimati  Vimla  Devi:
 Will  the  Minister  of  Community

 Development  and  Co-operation  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Annual  Accounts,  Annual  Report  of
 the  Secretary  and  the  Auditor's  Re-
 port  were  not  passed  at  the  Annual
 Gencral  Body  meeting  of  the  Minis-
 try  of  Food  and  Agriculture  Co-
 operative  Thrift  and  Credit  Society
 Ltd.,  New  Delhi;

 (b)  whether  it  is  also  a  fact  that
 elections  to  the  new  Managing  Com-
 mittee  were  not  held  at  the  Annual
 meeting  and  a  new  Managing  Com-
 mittee  has  since  replaced  ‘he  old  one;

 (c)  whether  a  representation  was
 sent  by  the  members  of  this  Society
 to  the  Deputy  Registrar,  Co-operative
 Societies,  Delhi  regarding  the  irregu-
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 lar  payment  of  Rs.  81,000  by  the  Sec-
 retary;  and

 (d)  if  so,  the  action  taken  against
 the  Secretary  for  contravening  the
 Bye-laws  of  the  society  and  recovery
 of  the  said  amount?

 The  Depaty  Minister  in  the  Ministry
 of  Commanity  Development  and  Co-
 operation  (Shri  B.  8,  Murthy):  (a)
 Yes.

 (b)  The  new  Managing  Committee
 was  elected  by  secret  ballot  before
 the  Annual  General  Body  Meeting.

 (c)  A  repr  ation  gainst  the:
 office-bearers  of  the  society  regard-
 ing  irregular  payment  of  Rs.  81,375|-
 was  received  by  the  Registrar  of  Co-
 operative  Societies,  Delhi.

 (d)  Notices  have  been  issued  by  the
 Registrar  to  the  Secretary  and  Trea-
 surer  of  the  Society  to  rectify  the  ir-
 regularity.  An  enquiry  under  Sec-
 tion  43  of  the  Cooperative  Societies
 Act  has  also  been  ordered  by  the
 Registrar.

 Consumption  of  Fruit

 ‘1147,  Shri  Raghonath  Singh:  Will
 the  Minister  ,of  Food  and  Agricul-
 ture  be  p:eased  to  state  whether  Gov-
 ernment  are  considering  any  scheme
 for  increasing  fruit  consumption  in
 the  country  as  well  as  to  export  the
 fruit  products  of  Kashmir?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  D.  R.
 Chavan}:  The  Government  are  not
 considering  any  specific  scheme  for
 increasing  the  consumption  of  fruita
 in  the  country.  Encouragement  of
 preservation  and  consumplion  of
 fruits  is  a  part  of  the  programme  of
 popularisation  of  subsidiary  foods
 which  is  being  implemented.

 The  Central  Government  have  no
 specific  schemes  for  export  of  fruit
 products  of  Kashmir.  Some  of  these
 Products  arc,  however,  exported  un-
 der  the  Export  Promotion  Scheme  for
 Processed  foods  and  dry  fruits.
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 Agricultural  Implements  Workshop,
 Tanjore

 1148,  Maharajkumar  Vijaya  Ananda:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  new  mechanical
 device  developed  at  the  Agricultural
 Implements  Workshop  at  Tanjore
 District  for  application  of  fertilizers
 in  paddy  lands  effectively  is  being
 extensively  used;  and

 (b)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  The  new  im-
 plement  developed  recently  in  the  In-
 tensive  Agricultural  District  Pro-
 gramme  of  Thanjavur  (Madras)  is
 still  in  the  trial  stage.  All  State  Gov-
 ernments  huve  been  asked  to  under-
 take  manufacture  of  prototypes  of  this
 implement  in  the  implements  work-
 shops  provided  in  each  Intensive
 Agricultural  District  Programme  dis-
 trict  and  to  carry  out  extensive  trials
 to  test  the  suitability  of  the  new  im-
 plement  under  local  conditions.  It
 will  be  used  extensively  by  the  cul-
 tivators  only  after  it  has  proved
 its  ulility  and  has  been  popularised
 among  them.

 (b)  Does  not  arise.

 Hybriq  Cultivation  of  Bajra
 1149,  Maharajkumar  Vijaya  Ananda:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Government  propose
 to  introduce  hybrid  cultivation  of
 Bajra,  Pusa  Giant  Napier  Grass  and
 Pusa  Giant  Berseem,  successfully  ex-
 perimented  at  the  Indian  Agricul-
 tural  Research  Institute,  New  Delhi,
 extensively  in  India  so  as  to  meet  the
 deficit  in  food;  and

 tb)  if  so,  the  places  where  this
 cultivation  wil]  be  introduced;  and

 (c)  if  not.  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agriculture  =  (Sbri
 ‘Shahnawas  Khan):  (a)  Pusa  Giant
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 Napier  Grass  has  already  been  intro-
 duced  for  cultivation  and  is  being
 multiplied  all  over  the  country,  Hy-
 brid  Bajra  and  Pusa  Giant  Berseem
 (Tetraploid  berseem)  have  been  very
 recently  evolved  and  sufficient  quan-
 tity  of  seed  of  these  is  not  available
 this  year,  Only  about  600  Kg.  seed  sf
 hybrid  bajra  HBI  has  been  supplied to  farmers  in  different  States  in  July
 ‘1965.  A  small  quantity  of  seed  of
 Tetraploid  berseem  is  available  for
 release  to  farmers  this  year  for  the
 first  time.

 (b)  The  cultivation  of  Pusa  Giant
 Napier  has  already  been  taken  up  on
 a  large  scale.  Every  State  has  already
 developed  a  programme  of  cultivation
 of  this  variety.

 In  respect  of  hybrid  bajra,  demons-
 trations  are  being  conducted  in  dif-
 ferent  States  this  year,  The  pro-
 gramme  of  multiplication  in  particular
 areas  will  be  determined  on  the  basis
 of  the  performance  of  hybrid  bajra
 in  the  area  concerned.  Tentatively
 Prospective  farmers  who  are  likely  to
 be  interested  in  producing  seeq  of
 hybrid  bajra  are  being  contacted  by the  National  Seeds  Corporation  anu
 it  ig  expected  that  about  20,000  Keg.
 seed  will  be  available  for  I966  sow-
 ings.

 Seed  of  Tetraploid  berseem  will  be
 given  on  demonstration  basis  to  far
 mers  in  areas  growing  this  crop
 which  are  mainly  in  Uttar  Pradesh
 and  Punjab.

 (c)  Does  not  arisc.

 Pilot  Milk  Schemes

 I50.  Maharajkumar  Vijaya  Ananda:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  how  far  the  pilot  milk  schemes
 which  are  in  operation  in  some  of
 the  cities  are  working  with  satis-
 factory  result;  and

 (b)  the  steps  taken  or  likely  to
 be  taken  to  meet  the  optimum  de-
 mand?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Food  ang  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  and  =  (b).
 The  information  is  being  collected
 from  the  State  Governments  and  will
 be  laid  on  the  Table  of  the  Sabha
 when  received,
 Milk  Procurement  from  Neighbouring

 States
 ‘1151,  Maharajkumar  Vijaya  Ananda:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  efforts  made  by
 the  Delhi  Milk  Scheme  for  procuring
 milk  from  the  neighbouring  States  or
 Districts  to  meet  the  demand  of  the
 capital  have  met  with  fruitful  result;
 and

 (b)  if  not,  the  steps  taken  towards
 that  direction?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  and  (b).
 Delhi  Milk  Scheme  procures  a  large
 part  of  its  milk  requirements  from
 the  neighbouring  States  of  U.P.  and
 Punjab.  But  the  Scheme  is  meeting  at
 present  only  a  small  part  of  the  capi-
 tal's  requirements  and  intensive  cat-
 tle  develop  programmes  are
 being  introduced  in  the  milk  shed  of
 the  Scheme  to  increase  milk  produc-
 tion.

 Child  Weilare
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 Resolutions  adopted  by  the  General
 Body  Meeting  of  the  Indian  Council
 for  Child  Welfare  un  5th  May,  ‘1905,
 the  Indian  Council  for  Child  Welfare
 expressed  its  sense  of  disappoint-
 ment  that  despite  the  formation  of  a
 Central  Ministry  of  Social  Security
 hopes  and  aspiration  aroused  have
 not  been  fulfilled,

 (b)  Within  the  resources  avaiable
 and  subject  to  the  requirements  of
 firiancial  rules,  the  Government  of
 India  is  always  sympathetic  towards
 voluntary  organisations  and  appre-
 ciative  of  the  help  and  coopvration  it
 gets  from  them.

 Runways  at  Aerodromes

 1153,  Shri  Sham  Lal  Saraf:  Will
 the  Minister  of  Civil  Aviation  he
 Pleased  to  state:

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  a  young
 scientist  from  Kerala  has  propound-
 ed  a  theory  by  which  runways  at
 aerodromes  could  be  constructed
 much  smaller  than  what  they  are
 now;  and

 (b)  whether  the  said  scientist  has
 been  contacted  to  explain  and  ex-
 periment  upon  his  theory;  and

 (c)  if  80,  the  result  thereof?
 The  Minister  of  Transport  =  (Shri

 Raj  Bahadur):  (a)  to  c).  Yes,  Sir.
 The  press  report  about  the  theory

 1152,  Maharajkamar  Vijaya  Anand  propounded  by  o  young  scientist  from
 Will  the  Minister  of  Social  Security
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Council  for  Child  Welfare  at
 its  recent  annual  meeting  expressed
 disappointment  about  the  implemen-
 tation  of  various  schemes  for  child
 welfare;  and

 (b)  if  5०,  the  steps  taken  to  stream-
 line  the  administration  to  implement
 the  various  schemes  entrusted  to  it
 speedily  and  expeditiously?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Security  (Shrimati
 Chandrasekhar):  (a)  In  one  of  the

 Kerala  about  moving  runways  has
 come  to  the  notice  of  Government.
 Although  the  scientist  did  not  cont-
 act  the  Civil  Aviation  Department,
 the  Department  has,  examined  the
 theory  and  has  come  to  the  conclu-
 sion  that  the  proposed  device  is  not
 likely to  be  of  any  worth  while
 benefit  to  Civil  Aviation.

 Rationalisation  of  Sugar  Mills
 in  Eastern  U.P.

 1154.  Shri  §.  M.  Bamerjee:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  It  is  a  fact  that  the
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 Central  Government  have  given
 financial  aid  to  the  tune  of  Rs.  25
 crores  to  the  Government  of  U.P.
 for  rehabilitation  of  sugar  mill;  in
 Eastern  Districts  of  U-P.;

 (b)  if  so,  whether  this  amount  has
 actually  been  paid;  and

 (९)  if  not,  the  reasong  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  BR,  Chavan);  (a)  No,  Sir.

 (b)  and  (९),  Do  not  arise.

 are  पासीटेकनिक

 श्री  किन्नर  लाल  :
 श्री  विश्वनाथ  पाण्डेय  :

 |  श्रीमती  ज्योत्सना  नवा  :

 क्या  wre  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 ‘1155,

 (क)  क्‍या  यह  राय  है  कि  खाद्य  तथा
 कृषि  संगठन  को  सहायता  से  भारत  में
 खाद्य  पालीटेकनिक  खोलने  का  विचार  है;

 (ख)  यदि  हाँ,  तो  कितने  तथा  कब
 स्थापित  किये  जायेंगे  ;  शौर

 (ग)  उसे  पर  कूल  कितना  व्यय
 करने  का पि चार  है  ?

 खाद्य  तथा  कृषि  बंगाली  में  उप-मंत्री
 [श्री  To  रा०  चला  ):  (क)  से  (ग).
 तीसरा  पंचवर्षीय  योजना  में  5  खाद्य
 पालोर्टकनिक  स्थापित  करने  का  एक  प्रस्ताव
 है  1  खाद्य  तथा  कृषि  संगठन  को  भूख  से
 मुक्ति  ार्दोलन  |  (फ़िल्म  ग्राम  हैंगर
 कन  के  अन्तर्गत  प्रायोजित  की
 Age  के  लिये,  एक  प्रस्ताव  भेजा  ay
 है  भर  दम  के  उत्तर  को  प्र् क्षा  है  ।
 तीसरा  पंतर्षोय  योजना  में  5  खाद्य
 पॉलिटिस  स्थापित  करने  के  लिए
 25  लाख  रुपये  अरब  होने  का
 अनुमान  हैं  t
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 Credit  against  Standing  Crops

 (  Shri  M,  N.  Swamy:
 ‘1156,  J  Shri  Kola  Veniaian: ~

 7  Shri  Tan  Singh:
 |  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Food  and  Agrt-
 culture  be  pleased  to  state:

 (a)  whether  the  Food  Corporation
 of  India  has  decided  to  extend  short-
 term  ‘credit  against  standing  crops;

 (b)  if  so,  the  main  features  of  the
 scheme;  and

 (c)  when  it  is  likely  to  be  imple-
 mented?

 The  Deputy  Minister  in  the  Minis-
 try  of  Fooq  and  Agriculture  (Shri
 D.  R.  Chavan):  (a)  to  (c).  A  pilot
 scheme  is  at  Present  under  considera-
 tion  but  the  final  decision  about  the
 details  of  the  scheme  and  the  date
 from  which  it  should  be  implemented
 has  not  yet  been  taken.

 Agricultural  Programme
 1157,  Shri  Tan  Singh:  Will  the  Mi-

 nister  of  Food  amg  Agriculture  be
 pleased  to  state:

 (a)  whether  he  is  aware  of  a  sta-
 tement  made  by  the  Prime  Minister
 on  the  ith  July  1965)  at  the  Nationa!
 Committee  set  up  to  organise  the
 productivity  year.  98  that  ot  least
 a  year  should  be  compictely  devoted
 to  the  agricultural  programme;  and

 (by  if  so,  the  steps  taken  by  Gov-
 ernment  to  implement  the  suggestion?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  and  (b).
 The  Prime  Minister  has  emphasized
 on  more  than  one  occasion  that  in  the
 Fourth  Five  Year  Plan  the  highest
 priority  should  be  given  to  agricul-
 ture  and  that  the  max:mum  possible
 attention  should  be  given  to  ugricul-
 ture  during  the  first  year  of  the  next
 Plan,  Action  is  proposed  to  be  taken
 accordingly  and  the  progremme  will
 be  implemented  through  hither  finan-
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 cia]  outlays,  increased  inputs  and  the
 provision  of  other  related  facilities.

 Kerala  Water  Transport  Corporation
 1158,  Shri  Maniyangadan:  Will  the

 Minister  of  Transport  be  pleased  to
 state:

 (a)  whether  the  Kerala  Water
 Transport  Corporation  has  gone  into
 liquidation;

 (b)  whether  as  a  result  thereof  the
 boat  services  have  been  stopped;

 (c)  if  so,  the  services  su  stopped;
 (d)  whether  any  alternate  arrange-

 ments  have  been  made  for  carrying
 Passengers  on  those  routes;  and

 fe)  if  not,  the  reasons  therefor?
 The  Minister  of  Transport  (Shri

 Raj  Bahadur):  (a)  to  (e),  The  :nfor-
 mation  hag  been  called  for  from  the
 State  Government  and  will  be  placed on  the  Table  of  the  House  as  soon  as
 il  is  received.

 Legal  aig  to  Poorer  Sections
 1159.  Shrimatj  Ramdulari  Sinha:

 Will  the  Minister  of  Social  Security
 be  pleased  to  state  whether  there  is
 any  proposal  of  making  the  services  of
 eminent  lawyers  available  to  the
 poorer  sections  of  the  Community  who
 can  hardly  afford  to  puy  the  high  fee
 charged  by  these  lawyers?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Security  Snrimati
 Chandrasekhar):  Legal  gid  is  provid-
 ed  to  persons  belonging  to  the  Sche-
 duled  Castes  and  Seherluled  Tribes
 in  Gujarat,  Madhya  Pradesh,  Mysore,
 Orissa,  Punjab.  Rajasthan,  Himachal
 Pradesh  and  Tripura,  The  services  of
 eminent  lawyers  are,  however  not
 specifically  provided  under  this
 scheme,

 Howse  for  Harijans
 J60.  Shri  Rajroikar:  Will  the  Min-

 ister  of  Sorlal  Security  be  pleased  to
 state:

 (a}  the  steps  proposed  to  be  taken
 to  solve  the  problem  of  providing
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 houses  to  the  Harijans  in  ali  the
 States  during  ‘1965-66;

 (b)  whether  the  Life  Insurance
 Corporation  was  asked  to  provide
 necessary  funds  to  the  Housing  Co-
 operative  Societies  to  be  set  up  for
 the  purpose;  and

 (९)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Social  Security  (Shrimati
 Chandrasekhar):  (a)  Provision  exists
 in  the  Backwarq  Classes  Sector  for
 giving  subsidies  for  house  construc-
 tion.  In  some  States,  house  sites  are
 also  provided.  The  pattern  of  finan-
 cial  assistance  is  to  give  a  subsidy  upto
 Rs.  500  for  acquiring  house  sites  and
 Rs,  200  (Rs.  600  in  black  cotton  soil
 areas,  hilly  regions  ang  remote
 places)  for  house  building.

 (b)  No,  Sir.
 (९)  Does  not  arise.

 Theft  of  Cargo  Imporis  at  Major
 Ports

 ‘1161.  Shri  Himatsingka:  Will  the
 Minister  of  Transport  be  pleased  to
 state:

 (a)  the  total  quantity  and  value  of
 thefts  of  the  various  cargo  imports  at
 the  Major  Ports  in  India  during  the
 last  two  years;  and

 (b)  the  extent  of  loss  involved  in
 foreign  exchange  duc  to  the  re-issue
 of  import  licences?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  and  (b).  Information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha  in  due  cvurse.

 Scrapping  of  Ships

 (Shri  R.  Barua:
 1162.  Shri  D.  D.  Mantri:

 {  Shri  Basumatarl:
 Will  the  Minister  of  Transport  be

 pleased  to  state:
 (a)  whether  Government  have

 directed  the  shipowners  to  send  their
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 ships  for  scrapping  in  forcign  coun-
 tries;  ang

 (9)  how  many  Companies  have
 taken  advantage  of  this  offer?

 The  Minister  of  Transport  (Shri
 @aj  Bahadur}:  (a)  Yes,  Sir.

 (b)  The  orders  in  question  were
 issued  in  July  1985.  Since  then  sanc-
 tion  has  been  issued  for  the  scrapp-
 ing  abroad  of  only  one  ship  viz.
 ‘APJ  Anil’  belonging  to  APJ  Lines.

 पंचायतों  द्वारा  लगान  को  उसूलों
 ‘1163.  श्री  सिद्धदवर  प्रसाद  :  क्‍या

 सामुदायिक  विकास  तथा  सहकारी  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  अप्रैल,  1962  से  मार्च,  965
 तक  लगान  के  रूप  में  वसूल  की  गई
 कुल  राशि  का  कितने  प्रतिशत  भाग
 विभिन्न  राज्यों  की  पंचायतों  को  कमीशन  के
 रूप  में  दिया  गया।;

 (ख)  कया  केन्द्रीय  सरकार  ने  कमीशन
 की  प्रतिशतता  बढ़ाने  के  लिए  राज्य  सरकारों
 को  कोई  सुझाव  दिया  है  ;  प्लोर

 (ग)  कमीशन  को  प्रतिशतता  में
 समानता  लाने  के  लिये  सरकार  ने  क्या  कदम
 उठाये  है?

 सामुदायिक  विकास  तथा  सहकार
 मंत्रालय  सें  उप-पत्रों  (  श्री  wo  ae  मृति):
 (क)  सम्बन्धित  राज्य  सरकारों  से  जान-
 कारी  एकत्रित  की  जा रही  है ।

 (ख)  जी,  नहीं  1

 (ग)  ऐसे  कोई  कदम  नहीं  उठाए  गए
 हैँ  ।

 Physically  Handicapped  Persons  Re-
 gistered  in  Calcutta  Employment

 Exchange
 1164,  Dr.  Saradish  Roy:  Will  the

 Minister  of  Social  Seourity  be  pleas-
 ed  to  state:

 (a)  the  number  of  physically
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 handicappeg  persons  registered  with
 the  Special  Employment  Exchange  at
 Calcutta  so  far;

 (b)  how  many  of  them  are  educat-
 ed  bling  persons;  and

 (c)  how  many  of  them  have  been
 offered  employment  so  far?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Security  §  (Shrimati
 Chandrasekhar}:
 (a)  596  upto  3ist  July,  1965.

 (b)  9.
 (c)  69  as  follows;—

 Category  Number
 Blind  8
 Deaf  44
 Orthopuedi-
 cally  Handi-
 capped.  WW

 भूमिहीन  लोगों  के  लिए  भूमि

 2165.  श्री  मधु  लिमये:  क्‍या  खाद्य
 ला  कृषि  मंत्री  यह  बताने  की  कप्पा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  '"रिपब्लिक
 पार्टी  द्वारा  किये  जप्य  व्यापक  आन्दोलन  के
 परिणामस्वरूप  सरकार  ने  संसद  के  पिछले
 सत्र  में  भूमिहीन  लोगों  को  भूमि  दिलाने  के
 सम्बन्ध  में.  रिपब्लिकन  पार्टी  के  नेतायों
 को  ग्रा श्वा सन  दिये  थे  ;  शौर

 (ख)  यदि  हां,  तो  सरकार  ने  उन
 झाश्तासनों  को  पूरा  करने  के  लिए  शय  तक
 क्या  उपाय  किये  है  ?

 स्वाद  तथा  कृषि  मंत्रालय  में  उप-मंत्रो
 (श्री  शाहनवाज  थां)  (क)  फ्लोर  (ख).
 ऐसा  कोई  विश्वास  नहीं  दिलाया
 गया  था।  फिर  भी,  भूमिहीन  ज्योतियों
 को  भूमि  देने  के  लिए  उचित  प्राथमिकता
 मिलता  है  7  केन्द्र  द्वारा  श्रायंजित  योजना
 के  भ्र धीन  भूमिहीन  कृषि  मजदूरों  कें
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 बसाने  के  लिए  जो  वित्तीय  सहयता  दी
 जाती  है  वह  मी  प्रौढ़  <दार  बता  दी  गई
 है  t  प्री  यह  परियोजना  किया  गया  है
 कि  भूमि  को  उपयोगी  बनाने  के  लिए
 300  रुपए  प्रति  एकड़  के  हिसाब  से  सहायता

 दी  जायेगी  (  जब  कि  पहले  is0  बपा
 ति  एकड़  थो)।  शुरू  के  खर्च  की  सीमा
 बढ़ा  कर  प्रति  परिवार  750  पाए  कर
 दी  गई  है  (जब  कि  पहले  500
 पए  प्रति  परिवार  थी  ।)  कालोनाइजेशन
 के  लिए  केन्द्रीय  सहायता  5000  रुपए  तक
 प्रति  परिवार  के  हिसाब  सदी  जाती  है
 जिस  में  भूमि  सुधार  की  लागत  भी  शामिल
 7

 Unremunerative  LAC  Routes
 (Shri  Wadiwa:

 Shri  A.  8.  Salgal:
 Shri  J,  P.  Jyotishi:

 {  Shri  Chandak:
 Will  the  Minister  of  Civil  Aviation

 be  please  to  state:
 (a)  the  routes  covered  by  the  In-

 1168.
 4
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 dian  Airlines  Corporation  which  are
 unremunerative  and  for  which  short-
 fall  guarantee  has  been  given  by  the
 State  Governments;

 (b)  the  subvention  so  paid  during
 ‘1963-64,  1964-65,  and  1965-66  so  far;

 (c)  whether  unremunerative  routes
 have  been  subsidised  from  the  Civil
 Aviation  Development  Fund;  and

 (d)  if  so,  the  reasons  for  giving
 such  subsidy?

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  (a)  and  (b).  The  par-

 th ticulars  of  un-rem  6  air
 services  operated  by  LAC  under  a
 short  fall  guarantee  arrangements
 with  State  Governments  and  the  sub-
 sidy  received  from  them  during  1963-
 64  and  1964-65.  are  given  below:—

 Name  of  the  State  Govern-  Sector  Subsidy  claimed
 ment.

 1963-64  1964-65,

 Rs.  Ra.
 Govt.  of  Punjab.  Delhi/Chandigarh/Kulu.  Tn 658-60.  7,58,€05-2€
 Govn  of  A.P.  Hyderabad/Vijawada/Viza-  4,51, $02°24 4  2,27,299° 87 gapt.
 Govt.  of  Mysore  Bel/Goa/Mang/BLR  No  service.  9:65,063,  55
 Govt.  of  Orissa  Calcutta/Bhubaneshwar,  2,591436.05  |  2,12,613-02
 Govt. of  Maharashtra  A  bad  (Nagpur.  189,073 "84 oe

 Information  regarding  subsidy  for  Collision  of  Ships  at  Cochin  Harbour
 the  period  1965-66  ड  not  available,  (Shri  Ram  Sewak

 fc)  and  (d).  Yes,  Sir.  The  Cen-  1167,  Yadav:
 ual  Government  have  agreed  to  grant
 subvention  to  IAC  trom  the  Civil
 Aviation  Development  Fund  for
 operation  of  certain  services  as  being
 important  from  the  tourist  point  of
 view.

 054  (Ai)  LSD—5.

 Shri  P.  G,  Sen:
 Will  the  Minister  of  Tramsport  be

 pleased  to  stale:
 (a)  whether  it  is  8  fact  that  two

 freighters  “President  Adams”  and
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 “Zafiro"”  were  damaged  following  a
 head-on-collision  at  the  mouth  of  the
 Cochin  Harbour  in  June,  1985;  and

 (b)  whether  any  enquiry  has  been
 conducteg  into  the  matter  by  the  port
 authorities  and  if  so,  the  result  there-
 of?

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  (a)  Yes,  Sir.  But  the
 “President  Adams"  was  broadside  on
 to  the  bows  of  the  “Zafiro”  and  there-
 fore  the  collision  was  not  technically
 “head  on”.

 (b)  A  preliminary  inquiry  has  been
 conducted  by  the  Deputy  Conserva-
 tor,  Cochin  Port  Trust,  under  the  pro-
 visions  of  the  Merchant  Shipping  Act,
 1958.  The  collision  occurred  as  a  re-
 sult  of  conflict  between  a  practice  and
 a  directive  resulting  into  diverse
 action  taken  by  each  of  the  two  pilots.
 The  Cochin  Pott  Trust  are  being  re-
 quested  to  review  the  present  practice
 as  well  as  the  directives  issued  by
 them  to  the  pilots.

 Jute  Crop
 Shri  Ram  Sewak: 1168.

 {  Shri  P.  G.  Ben:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:
 (a)  the  prospects  of  Jute  crop  this

 year;  and
 (b)  the  acreage  covered  under  this

 crop?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  and  (b),  No
 estimates  of  area  sown  under  jute
 crop  and  the  likely  production  this
 year  have  so  far  become  available.
 However,  the  weather  conditions  have
 not  been  very  favourable  for  the  crop
 this  season.

 Construction  of  Ship  ‘Jawahar’

 Shri  Ram  Sewak:
 ‘\  Shri  P.  G.  Sen:

 Will  the  Minister  of  ‘Transport  be

 1169,
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 pleased  to  state:
 (a)  whether  the  construction  work

 on  the  Rs.  0  lakh  ship  ‘Jawahar’  of
 the  Sea  Cadet  Corps  has  been  com-
 pleted;  and

 (b)  if  not,  when  it  will  be  com-
 pleted?

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  (a)  and  (b).  The  Sea
 Cadet  Corps,  Bombay,  is  a  voluntary
 youth  organisation  in  the  private
 sector.  According  to  the  information
 receiveq  from  the  Corps,  the  construc-
 tion  of  their  building  ‘Jawahar’  which
 is  shaped  like  a  ship  is  expected  te
 be  completed  by  the  end  of  Septem-
 ber,  1965.

 Maize  for  Poultry  Feed

 1170.  Dr.  Sarojini  Mahishi:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 agreement  has  been  signed  between
 the  Government  of  India  snd  the
 World  Food  Programme  for  the
 supply  of  20,000  tonnes  of  maize  for
 poultry  feed  in  India;

 (9)  what  part  of  the  demand  for
 maize  is  being  met  by  the  production
 in  the  country;

 (c)  whether  it  is  a  fact  that  the
 import  of  maize  for  purposes  other
 than  poultry  feed  is  on  the  increase
 during  last  three  years;  and

 (d)  if  so,  the  steps  taken  to  increase
 the  production  of  maize  in  the  coun-
 try?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  Yes.

 (b)  The  requirement  of  course
 grains  including  maize  which  are
 generally  used  as  poultry  feed  ingre-
 dient  are  met  from  internal  produc-
 tion.  A  serious  shortage  of  poultry
 feed  was,  however,  experienced  to-
 wards  the  latter  part  of  1964-65.  as  a
 result  of  failure  of  crops  in  certain
 producing  areas.  It  was  only  with
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 a  view  to  tiding  over  the  temporary
 shortage  that  an  Agreement  was
 signed  with  the  World  Food  Prog-
 ramme  authorities  for  supply  of  20,000
 tonnes  of  maize  free  of  cost  for  the
 use  88  poultry  feed.

 te)  1,30,000  tonnes  of  maize  are  im-
 ported  annually  under  PL.  480  for
 use  in  the  starch  industry.  Maize  is
 not  imported  for  human  consumption.

 (d)  The  use  of  indigenous  maize
 other  than  hybrid  maize  in  the  starch
 industry  is  banned.  In  order  to  re-
 duce  dependence  on  imports,  the
 Ministry  of  Industry  are  exploring

 ‘the  possibility  of  meeting  the  require-
 ments  consuming  starch  industries
 from  other  starch  bearing  materials
 like  tapioca  tubers.

 As  a  result  of  research  conducted
 by  the  Indian  Council  of  Agricultural
 Research,  nine  hybrids  of  maize  which
 yield  20  to  50  per  cent  more  than  the
 local  maize  ang  which  are  suitable
 for  different  agro-climatic  conditions
 have  been  evolved  and  released  for
 large  scale  cultivation  in  the  country.
 The  production  of  hybrid  maize  seed
 has  been  entrusted  to  the  National
 Seed  Corporation.

 राजस्थान  रेगिस्तान  का  विकास

 i273.  श्री  मधु  लिये  :  क्‍या  eer
 तथा  बची  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (5)  क्या  सरकार  राजस्थान  तथा
 कच्छ  के  रेगिस्तानी  क्षेत्रों  का  विकास
 करने  की  कोई  योजना  बना  रही  है
 और

 (ख)  यदि  हां,  नों  उसका  ब्यौरा
 क्या  है?

 बाद तथा.  कृषि  मंत्रालय  में  उप-
 मंत्री  (श्री  शाहनवाकषलां  ye  (क)
 शौर  (शव).  राजस्थान,  पंजाब  तथा  कच्छ
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 (गुजरात)  के  चुने  हुए  क्षेत्रों  में  मार्ग दर्श ों
 प्राकार  पर  रेगिस्तान  को  रोकने  के  लिए
 एक  डेजर्ट  डिवेलपर्स  बोर्ड  की  स्थापना
 करने  का  प्रस्ताव  है  ।योजना  आयोग  ने
 बोर्ड  की  स्थापना  के  विषय  में  स्वीकृति  दे  दी
 है  कौर  वित्त  मंत्रालय  के  परामर्श  से  प्र
 इस  प्रस्ताव  के  बारे  में  विवरण  तैयार  किया
 जा  रहा  है  |  प्राशि  हैं  कि  i965
 के  प्रीत  से  पूर्व  ही  बोर्ड  को  स्थापना
 हो  जायेगी  ।

 Cochin  Aerodrome

 ANT2.  Shri  Warlor:  Will  the  Minis-
 ter  of  Civil  Aviation  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  develop  the  aerodrome  at  Cochin,

 (b)  if  s0,  the  broud  details  thereof;
 and

 (c)  the  estimated  cost  thereof?
 The  Minister  of  Transport  (Shri  Ruj

 Bahadur):  (a)  to  (ey,  A  civil  enclave
 is  being  developed  at  Cochin.  A  new
 terminal  building  for  passengers  is
 nearing  completion  and  the  work  on
 other  favilities,  such  as,  water  sup-
 ply,  sewer  lines,  car  park,  etc.  is  in
 Progress.  The  question  of  strength-
 ening  the  runway  to  make  it  suitable
 for  heavier  aircraft  is  also  under  cxa-
 mination,  The  estimated  cost  of  this
 work  will  be  known  after  the  details
 have  been  finalised  and  the  estimates
 prepared.

 Employees  of  Food  Department
 (1173,  Shrj  Mohammed  Koyx:  Will

 the  Minister  of  Foog  and  Agriculture
 be  pleased  to  state  the  action  being
 taken  to  rehabilitate  those  employees
 in  the  Department  of  Food  under  his
 Ministry  who  have  been  rendered  sur-
 plus  as  a  consequence  of  the  transfer
 to  the  Fooq  Corporation  of  India  of
 the  functions  relating  to  the  procure-
 ment,  import,  storage,  maintenance,
 distribution  and  sale  of  foodgrains?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  RE.  Chavan):  The  staff  employed  on
 the  work  already  transferred  to  the
 Corporation  have  been  placed  at  the
 disposal  of  the  Corporation.  As  and
 when  any  sector  of  work  is  transfer-
 ted  from  the  Department  of  Food  to
 the  Food  Corporation  of  India,  such
 of  the  staff  employed  on  the  work  as
 are  willing  to  serve  the  Corporation
 will  be  taken  into  the  employment  of
 the  Corporation  and  as  such  the  ques-
 tion  of  surplus  staff  does  not  arise.

 सांड वाडी हू  कार्य  ताश  भंडार

 1174.  श्री  सर  पाण्डेय  :  क्‍या  जाय
 तथा  क्च  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  मांडवा डीह
 स्थित  केन्द्रीय  खाद्य  भंडार  बन्द  किया
 जा  रहा  है  :  और

 (ख)  यदि  हां,  तो  उसके  क्या
 कारण  हैं?

 खाद्य  तथा  कृषि  मंत्रालय  में  उपमंत्री
 नौ  बाण  to  omer):  (क)  शौर
 (ख):  सम्भवत या,  माननीय  सदस्य
 का  निर्देश  वाराणसी  के  समोया  मां डुबा-
 डीह  किशोर  है।  इस  स्टेशन  पर
 कोई  केन्द्रीय.  खाद्य  संचयन  डिपो  नहीं
 हैँ  1

 Retirement:!Family  Pension

 i75.  Shrimati  Maimoona  Sultan:
 Will  the  Minister  of  Social  Secu-
 rity  be  pleased  to  state:

 (a)  whether  Government  have  been
 considering  a  scheme  of  retirement)
 family  pension  without  any  addition-
 al  charge  on  either  the  employer  or
 the  employee  for  workers  who  arc
 members  of  the  Employees’  Provident
 and  Coal  Mines  Labours'  Provident
 Funds:  and

 (b)  if  so,  the  decision  taken  in  this
 regard?
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 The  Deputy  Minister  in  the  Mintstry
 of  Law  (Shri  Jaganatha  Kao):  (a)
 Yes.

 (b)  No  decision  has  yet  been  taken
 as  the  details  are  being  worked  out.

 Procurement  of  Wheat
 1176,  Shrimati  Maimoona  Sultan:

 Will  the  Minister  of  Food  and  Agri-
 calture  be  pleased  to  state:

 (a)  the  quantum  of  wheat  procs-
 ted  by  the  Food  Corporation  of  India
 and  other  Centra]  and  State  Govern-
 ment  agencies  this  year  so  far;

 (b)  whether  any  difficulties  have
 been  encountered  in  the  procurement
 operations;  and

 (c)  if  so,  the  nature  thereof?
 The  Deputy  Minister  in  the  Minb-

 of  Food  and  Agriculture  (Shri
 D.  R,  Chavan):  (a)  The  Food  Corpo-
 ration  of  India  has  not  yet  been  em
 trusted  with  procurement  of  wheat.
 About  3]  thousand  tonnes  of  wheat
 has  so  far  been  procured  during  the
 current  crop  season  by  the  State  Gov-
 ernments  on  behalf  of  the  Centre  and
 on  their  own  behalf.

 (b)  Procurement  of  wheat  on
 any  substantial  scale  is  being  done
 only  in  Punjab,  No  difficulties  are
 encountered  in  that  State  in  procure-
 ment  operations.

 (c)  Does  not  arise,

 गेह  का  आयात

 117?  डा०  महादेव  प्रसाद  :  क्‍या
 लाद  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 क)  i965-66  में  कब  लक  ग्राम-
 रिकी  से  कितना  गेहूं  आयात  किया  गया;
 शौर

 पख)  इसका  कुल  मूल्य  कितना  है
 तथा  भुगतान  किस  प्रकार  दिया  जायेगा”

 खाद्य  तथा  मणि  संचालन  में  उसको

 तभी  are  रा०  खह्ाण):  (क)  चीर  (ख).
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 वर्ष  1965-668 में  5  अगस्त,  965
 तक  लगभग.  86.7  करोड़  रुपये
 (लागत  प्रौढ़  भाड़ा)  के  मूल्य  का
 2306.7  हजार  मीट्रिक टन  गेहूं  का
 आयात  किया  गया  ॥

 गेहूं  की लागत  कौर  प्रम रिकी  ध्वज
 पोतों  में  लायी  गयी  माता  के  भाड़े  की  प्रदायगीं
 बैर  अमरीकी  ध्वज  पोतों  की  चालू  दरों
 पर  रुपयों  में की  जाती  है  a  गैर-पभमरीकी
 विदेशी  ध्वज  पोतों  में  लायी  गई  मात्रा  के
 चाड  की  प्रदाय गी  विदेशी  मुद्रा  में  की  जाती
 है।  भारतीय  जहाजों  का  भाड़ा  रुपयों  में
 दा  किया  जाता  है  ।

 Revision  of  Lists  of  ‘5.C.&S.T.
 ‘1178,  Shri  D.  8,  Patil:  Will  the

 Minister  of  Sccial  Security  be  pleased
 to  state:

 (a)  whether  the  Advisory  Commit-
 tee  on  the  Revision  of  lists  of  Sche-
 duled  Castes  and  Scheduled  Tribes  has
 completed  its  inquiry;

 (b)  whether  ‘the  report  of  the
 Committee  hag  bren  received;  and

 (९)  if  so,  the  main  recommenda-
 tions  made  by  the  Committee,  espec-
 ially  regarding  the  specification  of
 the  lefl-out  tribals  in  the  Vidarbha area  of  Maharashtra  State  in  the  list
 of  Scheduled  tribes?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Security  (Shrimati
 Chandrasekhar):  (a)  and  (b).  The
 Advisory  Committee  on  the  revision  of
 lists  of  Scheduled  Castes  and  Schedul-
 ed  Tribes  has  completed  its  inquiry
 and  submitted  the  report  on  the  eve-
 ning  of  25th  August,  1965.

 (b)  The  recommendations  of  the
 Committee  are  under  examination.

 State  Provident  Fund  Scheme
 ‘1179.  Sbrimatl  Ramdulari:  Sinba:

 Will  the  Minister  of  Social  Security
 be  pleased  to  state:

 (a)  the  percentage  of  coverage  by
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 the  State  Provident  Fund  Scheme  tu
 the  existing  factories  and  establish-
 ments;

 (b)  the  percentage  of  factories  and
 establishments  which  have  been  exc-
 mpted  from  the  operation  of  this  sch-
 eme;

 (c)  the  percentage  of  factories  und
 establishments  which  are  neither
 under  operation  of  the  Scheme  nor
 under  exemption  from  the  Scheme
 to  the  total  number  of  existing  fac.o-
 Ties  and  establishments;  and

 (d)  if  30,  the  reasons  why  the
 employers  seek  exemption  from  the
 scheme?

 The  Deputy  Minister  in  the  Ministry
 of  Law  (Shri  Jaganatha  Rao):
 (a)  Information  is  not  available  regar-
 ding  the  total  number  of  fac:orics  and
 establishments  in  the  country.  The
 percentage  of  factories  and  establish-
 Ments  covered  under  the  Employees’
 Provident  Funds  Act,  1952,  and  the
 Scheme  to  the  total  number  of  facto-
 ries  and  establishments  cannot.  there-
 fore,  be  worked  out.

 (b)  As  on  the  3lst  May,  1985,
 613%  of  the  factories  and  establish-
 ments  covered  under  the  Employees'
 Provident  Funds  Act,  ‘1852,  were  exe-
 mpted  from  the  operation  of  the  Emp-
 loyees’  Provident  Funds  Scheme,  1952,

 (९)  In  view  of  the  answer  to  part
 (a)  above,  this  percentage  cannot
 also  be  worked  out.

 (d)  A  factory  or  establishment  is
 eligible  for  exemption  from  the  Em-
 ployees’  Provident  Funds  Scheme,
 1952,  if  the  employees  are  in  receipt
 of  retirement  benefits  which  are  not
 less  favourable  than  those  provided
 under  the  Scheme,  An  employee  or
 a  class  of  employees  in  a  factory  or
 establishment,  can  also  be  exempted
 from  the  Scheme  on  similar  grounds.
 Mobile  Food  and  Nutrition  Extension

 Units
 1188.  Shrimati  Kamdaiar!  binha:

 Will  the  Minister  of  Food  and  Acricul-
 ture  be  pleased  to  state:

 (a)  the  manner  in  which  the  Mobile
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 Food  and  Nutrition  Extension  Units
 function;

 (b)  whether  any  assessment  of  tne work  done  by  these  Extension  Units has  becn  made;  and
 (९)  if  so,  the  result  thereof?

 The  Deputy  Minister  in  the  Ministry of  Food  and  Agriculture  (Shri  D.  R.
 Chavan):  (a)  to  (c).  The  Mobile
 Foog  and  Nutrition  Extension  Units
 organi  stematic  Ppaigns  for  the
 Promotion  of  food  preservation,  pre- vention  of  wastage,  diversification  of
 the  diet  and  spreading  the  knowledge
 concerning  scientific  techniques  of
 cookery  and  efficient  utilisation  of
 food.  Information  is  brought  directly to  the  people  by  discussion,  lecture,
 demonstration,  films,  exhibition  and
 other  techniques  of  mass  communica-
 tion.

 The  staff  of  the  mobile  units  esta-
 blish  personal  contacts  with  various
 groups  of  people  and  hold  demonstra-
 tions  before  women's  organisation,
 schools.  home  science  institutions,
 communily  centres,  labour  wel-
 fare  organisations,  child  health
 centres,  vigyan  mandirs,  maternity
 centres  ctc.  Suitable  programmes  are
 drawn  in  consultation  with  the  various
 organisations  and  de  rations  are
 Planned  on  the  basis  of  information
 gathered  regarding  the  economic  con-
 ditions,  educational  level,  and  food
 practices  of  the  group  of  people  under
 contact.  The  demonstration  is  prece-
 ded  by  brief  talks  on  the  various  os-
 pects  of  the  topic  dealt  with,  and  is
 followed  by  discussions.  Pamphlets.
 leaflets,  samples  etc.,  are  also  distri-
 buted,

 The  staff  of  the  Extension  Units  sub-
 mit  reperts  on  the  demonstrations
 Riven  and  their  work  is  supervised  by
 officers  from  headquarters  who  also
 visit  places  of  demonstration,  Apart
 from  this  internal  departmental  assess-
 ment,  the  work  of  the  Units  was
 recently  studied  by  a  F.A.O.  Nutrition
 expert.  In  the  limited  areas  in  which
 these  Units  have  functioned  so  far,  the
 programmes  have  been  very  effective.
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 दिल्‍ली  में  कर्मचारी  स्वास्थ्य  बोसा
 के  पश्रौषधासय

 1181.  श्री  बागड़ी  क्‍या  सामा-
 जिस  सुरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच,  है  कि  जून,
 l965  में  दिल्‍ली  में  कर्मचारी  स्वास्थ्य  बीमा

 योजना  के  झओषधालथों  में  काम  बिल्कुल  ठप
 हो  गया  था;

 हैं

 2904

 (@)  क्‍या  इस  का  मुख्य  कारण  यह
 था  कि  वहां  दवाइयों  की  कमी  थी;
 चौर

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  क्‍या  कार्यवाही  कर रही  है  ?

 विधि  मंत्रालय  में  उप-मंत्रो  (  थी
 जगनाथ राव राव  )  :  (क)  नहीं  ।

 (ख)  और  (गा  प्रश्न  नहीं  उठते.

 Community  Development  Blocks
 1182.  Shri  Rajdeo  Singh:  Will  the

 Minister  of  Community  Develop ment  and  Cooperation  be  pleased  io
 state:

 8)  whether  under  the  Community
 Development  Scheme’  the  organisation of  Development  Blocks  is  of  different
 pattern  in  different  States;  and

 (b)  if  so,  whether  any  steps  are
 Proposed  to  be  taken  by  the  Centre  to
 bring  it  to  uniform  pattern?

 The  Deputy  Minister  in  the  Ministry
 of  Community  Development  and
 Cooperation  (Shri  B.S.  Murthy):  (a)
 and  (b).  The  normal  pattern  of
 Community  Development  Blocks  in  the
 country  is  a  population  coverage  of
 66,000  per  block  (according  to  the  95i
 census),  a  financial  provision  of
 Rs.  2  lakhs  for  the  Stage  I  phase  of
 5  years  and  Rs.  5  lakhs  for  the  Stage
 TI  phase  of  an  equal  duration  and  a
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 basic  staffing  pattern  and  programme.
 Certain  variations  have,  however,
 been  allowed  to  suit  special  local  con-
 ditions  and  needs,  based  mainly  on
 geographical,  climatic,  ecolégteal  and
 administrative  factors.

 Use  of  Soya  Bean  oi]  in  the  manufac-
 ture  of  Vanaspati

 ‘1183.  Shri  RK,  8.  Pandey:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Vanaspati  industry
 has  made  representations  for  increas-
 ing  the  percentage  of  soya  bean  oil  in
 their  manufacture;  and

 (b)  if  so.  the  decision  taken  in’  the
 matter?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  D.  R.
 Chavan):  (a):  Yes,  Sir,

 (b)  The  maximum  limit  of  20  per
 cent  originally  fixeq  for  incorporation
 of  soya  bean  oil  in  Vanaspati  has  been
 raised  to  50%.

 Colourisation
 Shri  KR.  8.  Pandey:

 1184,  {  Shri  Bagri:
 |  Dr.  Mahadeva  Prasad:

 Will  the  Minister  of  Food  and  Agri-
 ‘culture  be  pleased  to  state  the  pro-
 gress  made  in  the  experiments  con-
 ducted  for  the  colourisation  of  vanas-
 pati?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  D.  EB.

 The  Committee  of  Experts
 intensifying  researches

 Vanirpati  has  completed  its  work  and
 submitted  its  report.  The  same  is
 under  examination.

 Prices  of  Groundn  and  Groundnut

 1185,  Shri  R.  5.  Pandey:  Wil)  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  the  causes  for  the  present  high
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 Prices  of  groundnut  and  gro
 and

 (b)  the  action  taken  ty  bring  them
 down?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  Shah-
 nmawaz  Khan):  (a)  The  main  causes
 for  the  present  high  prices  of  ground-
 nut  and  groundnut  oil  gre  the  general
 increase  in-  consumption  requirements
 and  uncertain  prospects  of  the  new
 crop.

 (b)  The  steps  taken  to  bring  prices
 down  include  regulation  of  forward
 trading  in  groundnut  and  oil;  restric-
 tions  on  exports;  restrictions  on  use  of
 edible  oils  for  industrial  purposes  and
 non-edible  uses;  restrictions  on  bank
 credit;  imports  of  soya  bean  oil,  tallow
 and  mustard  seed.

 Crash  of  Helicopter  in  Ferozepore
 District  (Punjab)

 i86,  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Civil  Aviation  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  8  heli-
 copter  which  was  spraying  insecti-
 cides  over  cotton  flelds  in  Kheowali
 Village  in  Ferozepore  District  (Pun-
 jab)  crashed  on  the  ]7th  August,  1985;
 and

 (b)  if  so,  the  causes  thereof?
 The  Minister  of  Transport  (Shri  Raj

 Bahadur):  (a)  Yes,  Sir.
 (b)  The  accident  is  under  investiga-

 tion,
 Cattle  Insurance

 (  Shri  8.  C.  Samanta:
 1187,  <  Shri  Eameshwar  Tantia:

 Shri  Subodh  Hansda:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  222  on  the  23rd  February,  7965
 and  stale:

 (a)  whether  the  pilot  model  scheme
 on  cattle  insurance  has  dgince  beem
 considered;
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 (b)  if  so,  the  details  thereof;  and
 (c)  when  it  is  likely  to  be  implée-

 mented?
 imple

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  Shah-
 nawaz  Khan):  (a)  to  (c).  The  Pilot
 Model  Scheme  on  Cattle  Insurance  is
 still  under  consideration  of  the  Govern-
 ment  and  is  proposed  to  be  included
 in  the  4th  Five  Year  Plan,

 22  hrs,
 RE:  MOTIONS  FOR  ADJOURNMENT

 AND  CALLING  ATTENTION
 NOTICES

 Foop  SITUATION  IN  IMPHAL  AND  FIRING
 THERE—<ontd.

 Mr.  Speaker:  Now,  I  shall  take  up
 the  adjournment  motion  which  was
 held  over  yesterday.  The  hon.  Home
 Minister  said  that  he  would  make  a
 statement.

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  As  desired  by  hon.  Members,
 I  would  like  to  make  a  statement.
 The  Food  Minister  is  also  here,  but
 I  may  make  a  stitement  about  the  po-
 sition  very  briefly.

 Mr.  Speaker:  Any  one  of  the  two
 Ministers  might  make  the  statement.

 Shri  Nanda:  I  shall  give  the  basic
 facts  of  the  situation.  If  there  is
 anything  more,  the  hon.  Food  Mini-
 ster  may  supplement  that  informa-
 tion.

 Manipur  is  generally  surplus  in  rice.
 It  exports  to  the  neighbouring  areas
 of  Assam  a  small  quantity  of  2000
 tonnes  of  rice  under  normal  condi-
 tions.  This  year  the  production  of
 rice  in  Manipur  was  good.  As  com-
 pared  to  a  figure  of  -1,09,000  tonnes
 of  rice  produced  in  Manipur  in  -1963-
 64,  the  production  in  1964-65.  amoun-
 ted  to  111,000  tonnes.  According  to
 the  latest  reports  received  from
 Manipur,  the  prospects  of  the
 coming  crop  are  also  good.
 This  was  the  situation  basica-
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 lly,  and  till  May  there  was  no  _  pro-
 blem  in  regard  to  rice  supply.  The
 Manipur  Administration  had  asked
 for  some  additional  supply,  and  it
 was  presumed  that  it  was  intended
 for  the  purpose  of  laying  by  of  sto-
 cks.  Later  on,  the  information  was
 received  that  they  had  undertaken  a
 commitment  for  rationing  in  the  town
 On  a  large  scale,  and  that  was  practi-
 cally  for  the  whole  of  the  population,
 and  it  was  ration  on  a  fairly  high
 scale.  Since  they  have  asked  for
 more  supply,  it  is  being  made  availa-
 ble  to  them  from  various  places.  This
 is  the  position.  If  hon,  Members  want
 any  further  information,  they  may  ask
 us  for  such  information.

 Mr.  Speaker:  The  allegation  made  is
 that  the  Government  had  failed  to
 supply  the  quantity  that  had  been
 asked  for,  and,  therefore,  the  situa-
 tion  has  arisen.....

 The  Minister  of  Food  and  Agri-
 culture  (Shri  C.  Subramaniam):
 Generally,  there  should  be  no  question
 of  supply  to  Manipur  at  all  because  it
 is  a  surplus  State,  and  a  State  cannot
 be  making  a  demand  on  the  Central
 Government  in  spite  of  its  being  in  a
 surplus  position  and  saynig  that  they
 should  be  delivered  so  many  tonnes
 of  rice.  But  still  having  taken  into
 account  the  demand  made,  that  is,  the
 fact  that  2,500  tonnes  were  asked  for
 in  May,  we  are  making  available  to
 them  these  2,500  tonnes.  In  addi-
 tion  to  that,  they  said  that  they  want-
 ed  a  little  more,  and  we  are  moving
 that  quantity  also.

 We  have  to  look  into  the  other
 question  how  a_  surplus  State  has
 bocome  a  State  which  requires  so
 much  of  additional  quantity  of  rice
 from  us.  But,  In  spite  of  that,  hav-
 ing  taken  into  account  the  situation
 we  are  moving  the  necessary  quan-
 tity.  Therefore,  there  is  no  question
 of  the  Central  Government  failing  to
 supply  those  quantities.

 Shrimati  Rena  Chakravartty  (Bar-
 rackpore):  May  we  ask  one  or  two
 questions  for  clarification?
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 Shri  Hem  Barua  (Gauhati):  May
 we  ask  one  or  pwo  questions  just  for
 clarification?

 Shri  Ranga  (Chittoor):  In  that
 case,  we  may  not  press  this  adjourn-
 ment  motion.

 Mr.  Speaker:  I  am  allowing  those
 questions  under  the  calling-attention
 notice,  and  I  shall  certainly  allow  the
 hon.  Members  to  ask  questions  on
 that.  But  I  am  not  allowing  the  ad-
 journment  motions.

 Shri  Hem  Barua:  Just  now,  the
 hon.  Minister  has  said  that  the
 Manipur  State  is  g  surplus  State.  It
 is  a  surplus  State,  no  doubt.  But  I
 have  got  a  telegram  this  morning
 from  the  Manipur  People's  Conven-
 tion  which  says:

 “BERIOUS  FAMINE  CONDITION
 EXISTS  RICE  SUPPLY  STOPPED

 RUSH  IMMEDIATELY  RICE  BY
 AIR”

 There  is  famine  condition  there
 and  the  people  are  getting  ration-
 cards  instead  of  rice,  and  when  the
 people  wanted  rice  and  demonstra-
 ted,  they  were  fired  upon,  and  one
 gir]  and  one  boy  were  killed,  besides
 a  driver  who  was  also  killed.  That
 is  the  situation  in  Manipur.  As  a
 matter  of  fact,  they  are  demanding,
 and  we  also  demand  a  judicial  inqu-
 iry  into  the  firing  incident.  It  has
 all  happened  because  of  the  Govern-
 ment's  failure  to  supply  rice  to  Mani-
 pur  although  Manipur  is  supposed  to
 be  a  surplus  State.  They  give  bullets
 instead  of  rice.

 Shrimati  Eenu  Chakravartty:  The
 State  of  Manipur  is  not  like  other
 States,  but  it  is  a  Centrally  adminis-
 tered  area.  It  is  now  facing  a  situa-
 tion  where  rice  is  selling  at  Rs.  50
 and  it  is  not  available.  May  I  know
 what  the  Central  Government  have
 done  in  the  Centrally  administered
 area  to  see  that  famine  conditions  do
 not  prevail  and  that  the  entire  stocks
 of  rice  do  not  go  underground  and
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 do  not  go  into  Nagaland  areas?  May
 I  also  know  what  sieps  the  Central
 Government  have  taken  to  expedite
 the  supply  of  rice  which  was  asked
 for  in  May  and  had  been  refused  and
 in  regard  to  which  the  hon.  Minister
 has  just  now  said  that  they  are  just
 thinking  of  sending  it?  May  I  know
 the  reasons  for  this  delay?
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 Shr  C,  Subramaniam:  It  was  not
 refused.  As  a  matter  of  fact,  2,500
 tonnes  were  asked  for.  We  said  that
 they  would  have  to  distribute  at  the
 rate  of  90  quintals  per  day  which
 would  come  to  270  tonnes  per  month,
 On  that  basis,  2,500  tonnes  would  be
 the  requirement  for  9  months.

 That  is  why  we  started  moving  not
 immediately  all  the  2500  tonnes,  but
 what  would  be  the  immediate  re-
 quirement  making  an  assessment  on
 the  basis  of  the  distribution  figures
 given  by  the  administration.

 Now  it  has  become  a  fashion  to
 make  a  political  question  of  such
 things,  unfortunately,.....  (Cinterrup-
 tions).

 Shrimati  Eenu  Chakravarity:
 It  is  not  ag  political  question.
 What  does  he  mean  by  this  kind  of
 statement?  People  are  starving  there

 (interruptions)
 Shri  Hem  Barua:  They  asked  for

 rice  and  they  were  given  bullets.  Yet
 he  says  it  is  made  political  capital  of

 (Interruptions),
 Shri  Surendranath  Dwivedy  (Ken_

 drapara):  He  should  be  ashamed  of
 making  such  a  statement,  when  ade-
 quate  supplies  are  not  there  and  peo
 ple  are  starving....(  nterruptions).

 Shri  C.  Subramaniam:  I  did  not
 charge  the  Opposition  there.  I  was
 saying  people  there  were  making  thia
 a  political  question  out  of  this  situa-
 tion.  As  already  stated  and  os  ad-
 mitted  by  hon.  Members  opposite,  it
 is  a  surplus  area  (Interrupt'ons)...
 kindly  hear  me......There  are  other
 deficit  areas  whose  requirements  we
 have  got  to  look  to,  even  though
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 they  may  not  be  centrally-adminis- tered  areas.  The  House  will  not  ex-
 pect  me  to  rush  stocks  to  an  already
 surplus  ures.  They  have  got  into
 certain  difficulties,  We  have  got  to
 look  into  that  and  see  how  the  situa-
 tion  has  arisen,  whether  stocks  have
 gone  underground  or  something  else
 has  happened.  But  to  meet  the  im-
 mediate  situation,  we  are  rushing
 stocks  there.

 T  would  only  make  an  appeal  to
 the  people  of  Manipur  also.  They
 do  not  solve  the  food  problem  by
 marches  and  creation  of  disorder,
 which  crentes  a  law  and  order  situa-
 tion.

 श्री  धगड़ी  (हिसार):  मध्यक  महोदय,
 जो  मेरा  कामरौकों  प्रस्ताव  है  वह  इस
 बिना  पर  हैं.

 अध्यक्ष  महोदय  :  ग्रुप  सवाल  करिए  |
 मैं  ने  श्राप  को  सवाल  करने  के  लिए  कहा  है।
 मैं  सवाल  करने  की  इजाजत  दे  रहा  हूं  t

 श्री  बिगड़ो  :  सरकार  ने  खुद  कहा  है  कि
 उस  इलाके  में  जरूरत  से  ज्यादा  अनाज  पैदा
 होता  है  ।  ब  खुद  वहां  की  सरकारो  मे  शि-
 नरी  'ने  प्रनाज  मांगा  है  ।  उसके  बारे  में
 सरकार  यह  दलाल  देती  है  कि  शायद  वहां
 अनाज  छिपा  दिया  गया  हो  या  इस  र-उघर  भेज
 दिया  गया  हो  t  मेरे  पास  जो  इत्तला  भागी  है
 वह  यह  है  कि  ऐसी  स्थिति  हो  गयी  है  कि
 बाजार  में  मणिपुर  में  खास  तौर  से  शोर  छोटी-
 छोटी  बस्तियों  में प्राम  तीर  से  खाने  का
 चावल  नहीं  मिल  रहा  हैं  ।  लोगों
 के  नाम  कागज  पर  तो  आ  गए  हैं  लेकिन
 चावल  50  रुपए  मन  भी  नहीं  मिलता
 2

 प्रत्यक्ष  महोदय  :  ग्रुप  तो  बयान  दे  रहे
 है  ।  मैं  ने  कहा  है  सवाल  करिए  |  झगर  श्राप
 को  समान  नहीं  करना  है  तो  मैं  दुसरे  लागों
 को  बुलाऊं  |

 दी  बागड़ी  :  मेरा  ही  सवाल  है
 कि

 अध्यक्ष  महोदय  प्रगर  सवाल  हो  लिया
 हूं!  तो  भाप  बैठ  साइट  कौर  अगर  सवाल
 करना  है  तो  कीजिए।

 श्री  बागड़ी  :  सरकारी  आंकड़ों  के  मुता-
 बिक  बहे  ज्यादा  प्रदान  वाला  रीवा  है,
 लेकिन  फिर  भो  वहां  की  सरकार  मशीनरी
 ने  चावल  की मांग  की  है  कौर  उसकी
 मांग  के  मुताबिक  चावल  नहीं  भेजा  जा  रहा
 है,  शौर  दलाल  यह  देते  हैं  कि  वहां  शायद
 अनाज  का  गलत  इस्तेमाल  किया  गया
 हो  t  waar  तमाम  जिम्मेदारी  सरकार  की
 है  |  तो  इस  वक्‍त  जो  खराब  हालत  है
 उस  को  फौरी  तोर  पर  काबू  में  करने  के
 सवाल  पर  विचार  किया  जाए ।

 Shri  8.  M.  Banerjee  (Kanpur): From  the  replies  of  the  hon.  Home
 Minister  and  the  hon.  Food  Mimiater,
 it  appears  that  the  Manipur  area  is
 8  surplus  area  and  they  demanded
 something  from  the  Centre  because
 they  wanted  to  stock.  But  the  in-
 formation  we  have  received,  by  tele-
 grams  and  otherwise,  from  the  Mani-
 pur  People's  Convention  clearly
 shows  that  they  approached  the
 Centre,  the  Minister  of  Food  and  also
 the  Prime  Minister,  demanding  that
 there  should  be  proper  distribution
 of  ration  and  availability  of  it.  I  want
 to  know  whether....as  the  Food
 Minister  has  ascribed  8  political  mo-
 live  or  political  bargain  behind  it....
 it  is  a  fact  that  these  hungry  mar-
 chers,  because  they  could  not  get
 rice  at  a  reasonable  price  —and this  is  the  position  mot  only  at  Im-
 phaY  but  at  other  places—,  marched
 before  the  Chief  Commissioner  there
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 demanding  two  things,  demanding  that
 rice  should  be  made  available,  and
 available  at  a  reasonable  price,  I
 would  like  tp  know  whether  the  hon.
 Minister  knew  gbout  the  scarcity  con-
 ditions  in  Manipur,  and  if  so,  whether
 he  would  institute  a  high-powered  en-
 quiry  into  both  the  things.  firing  and
 the  scarcity.

 Shri  C.  Subramaniam:  As  far  as
 my  information  goes,  no  hungry
 people  were  marching  along.  It  is
 only  the  political  people  who  were
 marching  along.  (Interruptions)

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Nonsense.

 Shri  Hem  Barua:  I  have  got  a  tele-
 gram  here  which  says  that  50,000
 students  were  marching.  They  are
 not  political  people,  they  were  hun-
 ery  people.  (/nterruptions)

 Mr,  Speaker:  Order,  Order.  |  wanted
 to  listen  to  the  question  and  then  the
 answerm  and  maintain  order  as  well.
 I  would  request  the  hon.  Members
 also  to  help  me  in  that.  I  can  only
 call  them  one  by  one.  They  might
 put  their  questions  and  I  will  get  the
 answers  from  the  Minister.  They
 will  very  well  appreciate  that  we  can-
 not  proceed  in  this  manner.

 Shrimati  Renu  Chakravartty:  You
 have  made  a  request  to  the  Opposi-
 tion  Members.  I  would  request  you
 also  to  request  the  Minister  not  to
 answer  in  such  a  provocative  way,
 because  there  has  been  enough  pro-
 vocation  in  this  House  by  this  Minis-
 ter  in  a  situation  where  in  the  State
 of  Manipur  even  rice  is  not  available
 for  any  people;  there  is  no  rice  avail-
 able  in  the  State  of  Manipur.  in  the
 City  of  Imphal  and  round  about.  That
 is  enough  provocation,  and  he  should
 not  reply  in  this  manner  making  po-
 litical  capital  at  every  stage  of  his
 statement.
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 Shri  5.  M.  Banerjee:  There  were
 hunger  marches.  They  cannot  con-
 vert  the  entire  country  into  a  slaug-
 ter  house.
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 Mr.  Speaker:  Unless  any  one  is
 identified,  he  should  not  begin  to
 speak.

 aft  मधु  लहमे  (  मुंगेर  ):  प्रत्यक्ष
 महोदय,  मेरा  एक  व्यवस्थाका  प्रश्न  है।

 भ्रष् यक्ष  महोदय  :  जरा  ठहरिये  1
 श्री  बड़े  t

 श्री  बड़े  (खरगोन  ):  यह  सरप्लस
 स्टेट  की  बात  बताकर  जैसा  कि  मध्य  प्रदेश
 के  बारें  में  मुझे  पता  है  धौर  वहां  भी  यही
 स्थिति  है  t  दरअसल  दी  होल  प्रेम  ww
 ट्रेड  बे  टु  कदर  ह्टेड्स  हस  के  अलावा
 आपके  आंकड़े  विल्ल  ग़लत  रहते
 हैं  '  बया  मंत्री  जो  बतलावेंगे  कि  उन्होंने
 कितना  राइस  यहां  से  बाहर  भेजा  है
 ओर  यह  जो  प्रापने  कंट्रोल  शुरू  किया
 तो  कितना  ग्रेड  ग्राउण्ड  गया  है  उसके
 भरी  झांकी  प्राय  के  पास  नहीं  हैं धौर  जिस

 रोज़  फायरिंग  हुईं थी  उस  रोज़  ऐक्चुअल
 स्टाक  क्या  था  ?

 अध्यक्ष  महोदय:  यह  एक  साथ  दस,
 दस  सवालों  का  जवाब  बह  कैसे  दे  सकते
 हैँ?

 को  बड़े  भूखे  मरने  पर  लोग  प्रदर्शन
 करें  तो  वे  कहते  हैं  कि  पोलिटिकल  मोटिव
 था  समेकित  कोई  ऐसा  पागल  पग्रादमी  नहीं
 है.  जो  खामियां,  बंदूक  की  गोली  खाकर
 मर  जाय  |  दरअसल  वह  न्म्खो  लोग  वहां
 गए  थे  गौर  मैं  ने  उन  से  पूछा  है  कि  उस
 वक्‍त  एक्चुअल  स्टाक  क्‍या  था  जबकि
 यह  गोलीमार  भूखों  पर  किया  गया  ?

 प्रत्यक्ष  महोदय  इनमें  सारे  सवालों  का
 जवाब  नहीं:  दिया  जा  सकता  है  t
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 wit  मु  लिये  :  मेरा  सवाल  यह  है
 कि  जब  लाग  वास्तव  में  सूत्रों  मर  रहे  हैं,
 मंत्री  महोदय  को  तो  राशन  मिल  रहा  हैं
 इसलिए  उनको  चिन्ता  नहीं  है  लेकिन
 जब  वास्ते  स्थिति  यह  है  कि  लोग
 भूषों मर  रहे  हैं  तो  इस  तरह  के  जवाब
 मंत्री  सहीदा  क्यों  दे  रहे  हैं?  भ्राखिरकार
 मंत्री [र  की  जिम्मेदारी  केन्द्र  सरकार  की  है
 कानून  18  दृष्टि  से  भी  और  खाद्यान्न  की
 दृष्टि  से  भो  और  फरोश  करीब  ढाई
 महीने  के  लिए  कोई  75000  टस  को
 मांग  वहां के  कमिश्नर  नेकी  है  तो  ब
 या  तो  मंत्रों  महोदय  झूठ  बोल  रहे  हैं या
 कमिशनर  हर  बोत  रहे  हैं,  दोनों  में  से
 कोई  ने  काई  तो  प्रवास  झूठ  बोल  रहा
 है,  इसलिए  विरोधों  दलों  पर  यह  राजन
 नौतिक  स्मिथ  का  आरोप  लगाने  के  बजाय
 मंत्र  महोदय  इसको  जांच  करें
 निष्पक्ष  जांच  की  मांग  हम  कर  रहे  हैं  ।
 इसलिए  उनका  कहिये  कि  वे  अपने  शब्दों
 को  बाधित  लें  फ्लोर  जांच  कमेटी  बिठाये
 ताकि  वास्तविकता  का  पता  चल  जाय।  +

 शी  किशन  पटनायक  (सम्बलपुर)  :
 सरप्लस  डड  की  बात  कहता  प्रर्थद्वीन
 होता  है  क्योंकि  सरप्लस  स्टेट  हो  या
 ने  gi  लेकिन  तथ्य  तो  यह  हैं  कि  रनों-
 पुर  में  तप्त  बाबत  परकाज  कोको  जरूरत
 थो,  सरताज  कीजोंमांध  थी,  प्रखर  उस
 मांग  का  केद्रीय  सरकार  ने  दुकराया
 हता उनके  जिए  भो  केन्द्रीय  सरकार  जिम्मे-
 दार  बहुतो  चाहिए  झोर  सरप्लस  स्टेट
 हू  की  भो  झगर  बढ़ीं  प्रताप  की  कमी
 हु  है  ता  जाहिर  है  चीजों  प्रशांत
 बढ़ीं  पर  मौजूद  था  वह  प्रंडरप्राउड
 बना  गंदा  मौर  काले बाजार  में  चला
 गया  ता  क्यों  बह  प्रताप  के  प्रंडरग्राउड
 जोर  क  ले वाज आर  में  न  जाने  देने  को  जिम्मे-
 दारो  केन्द्रीय  सरकार  को  नहीं  है  ?
 केस  को  दातों  जिम्मेदारों  हैं,  प्रदान  सप्लाई
 करने  और  प्रभाव  को  बाज़ार  'में  लाने  की,  तो
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 जैनों  दृष्टि  से  यह  केन्द्रीय  सरकार  की  ग्रस-
 करता  है  ।  .
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 Shri  Dajl  (Indore):  The  Minister
 has  stated  that  the  State  is  a  surplus
 State.  My  questions  are  two:  (a)
 whether  there  has  been  any  enquiry
 started  how  the  surplus  State  has
 been  reduced  to  a  deficit  State  and
 (b)  is  it  not  a  fact  that  on  the  day
 of  the  occurrence  and  from  four  days
 before  that  all  the  shops  were  empty
 of  rice  stocks?

 Shri  C.  Subramaniam:  I  have  al-
 ready  stated  that  this  will  be  looked
 into—how  the  situation  arose,
 (Interruptions.)  We  are  fully  aware
 of  our  responsibility  and  we  shall
 discharge  our  responsibility  to  the
 people.  At  the  same  time  we  have
 also  to  see  that  political  advantage
 is  not  taken  out  of  such  a  situation
 particularly  in  a  border  State...
 (Interruptions).  We  are  fully  conscious
 of  this  responsibility  and  it  is  not  asif
 we  have  rejected  the  demand  for  rice
 as  had  been  stated  by  the  hon.  Mem-
 bers,  We  are  sending  rice  on  an  emer-
 gency  basis  and  the  situation  will  be
 met  there.  I  do  agree  that  this  will
 have  to  be  gone  into  how  in  a  surplus
 State  so  much  extra  demand  has
 arisen.

 Shri  Dajl:  Is  it  not  a  fact  that  for
 four  days  before  that  date,  there
 was  no  stock  of  rice  available  to  the
 people  from  the  shops?

 Mr,  Speaker:  He  says  he  will  look
 into  it.

 Shri  Dajl:  Even  this  he  does  not
 know...  (Interruptions.)

 Mr,  Speaker:  Order,  order,  Mr.  Daj
 should  resume  his  seat.  Shri  Warior.



 2917

 Shri  Daji:  It  is  vital  information, Sir;  he  should  reply  to  my  question. What  is  the  point  in  our  asking
 questions  if  they  are  not  able  to
 answer  them  even  two  days  after  the
 question  is  tabled?

 Shri  Warior  (Trichur):  When  did
 the  Commissioner  actually  inform
 the  Central  Government  that  stocks
 were  running  out  and  demanded
 stocks  from  the  Central  Government,
 which  were  refused  and  when  did  the
 Central  Government  at  last  send
 stocks  there?

 Shri  C.  Subramaniam:  I  do  not
 know  wherefrom  the  hon,  Members
 get  their  facts.  I  want  to  state  the
 Position.  In  May  last  for  the  first
 time  we  got  a  request  from  the  Com-
 missioner  for  2500  tonnes  being  allot-
 ted;  then  also  it  was  stated,  as  I  had
 already  informed  the  House,  that
 they  would  be  distributed  at  the  rate
 of  90  quintals  a  day,  that  is,  nine
 tonnes  per  day;  it  comes  to  270  tonnes
 per  month  and  they  wanted  2500
 tonnes  and  by  August  we  had  already
 moveg  a  tota]  of  720  tonnes  and  that
 had  already  reached  Mahipur.  In
 addition  to  fhat,  the  Manipur  adminis-
 tration  wante@  more.

 Mr.  Speaker:  How  long  would  it
 suffice  according  to  their  require-
 ments?

 Shri  C.  Subramaniam:  Roughly
 seven  months.  Again,  they  wanted  to
 take  further  liabilities  and  said  that
 further  quantities  should  be  made
 available  to  them.  It  cannot  be  an
 indefinite  commitment  going  on  in-
 creasing.  In  spite  of  that  we  made  a
 further  allocation  of  700  tonnes  from
 the  nearby  depot,  Kojai.  That  is  also
 in  movement  and  000  tonnes  have
 started  moving  from  Calcutta.  It  is
 not  as  if  we  are  not  taking  action.
 Still  in  a  surplus  State  we  cannot  go
 on  meeting  all  the  demands  and  the
 Position  will  have  to  be  reviewed  how
 this  situation  has  arisen  and  how  this
 demand  could  be  properly  met  with-
 in  indigenous  production  which  is
 quite  good  enough  for  meeting  the
 entire  demand.
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 Shri  8.  M.  Banerjee:  What  about
 the  enquiry,  judicial  enquiry?  We
 want  to  hear  the  Home  Minister.

 Shri  Nanda:  When  this  aspect  is
 over,  I  want  to  say  something  about
 the  law  and  order  aspect  which  had
 been  raised.

 Mr.  Speaker:  Has  Mr.  Surendra
 Pal  Singh  any  questions  to  ask?

 Shri  Surendra  Pal  Singh  (Buland-
 shahr):  No  questions,  Sir.

 Shri  Surendranath  Dwivedy:  Ob-
 viously  the  Minister  has  lost  his
 balance  and  is  annoyed,  because  his
 own  bungling  has  been  exposed.
 (/nterruption.)

 Mr.  Speaker:  Order,  order.
 Shri  C.  Subramaniam:  Who  has

 lost  his  balance?

 Shri  Daji:  The  Minister  does  not
 know  whether  there  was  rice  avail-
 able  or  not.  He  says  this  is  politi-
 cally  motivated.  He  does  not  even
 know  whether  rice  was  available
 there  on  that  day,  and  yet  he  calls
 it  as  politically  motivated,  The  Minis-
 ter  who  does  not  know  that,  should
 resign;  he  has  no  right  to  continue  in
 office.  They  shoot  down  people  and
 do  not  know  whether  rice  is  available
 or  not.  (Interruption.)

 Mr,  Speaker:  Order,  order.  The
 hon.  Member  should  not  proceed  like
 that.

 Shri  Daji:  Sir,  I  seek  your  protec-
 tion.  The  Minister  called  it  as  poli-
 tically  motivated,  and  he  is  not  pre-
 pared  to  say  that  rice  is  not  available.

 Shri  S.  M.  Banerjee:  They  cannot
 shoot  down  people  like  this.  We
 would  protest.

 Mr.  Speaker:  They  have  every
 right  to  protest;  they  have  every
 right  to  say  what  they  have  to  say;
 I  will  allow  them  that  opportunity.
 But  this  cannot  be  done  in  this
 manner.
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 Shri  8,  M.  Bamerjee:  You  are
 shielding  the  Minister.

 Mr.  Speaker:  I  am  not  shielding  the
 Minister.  It  is  wrong  for  him  to  say
 so.  It  is  for  the  Minister  to  say  what
 happened.

 Shri  8.  M.  Banerjee:  Can  they  say
 whatever  they  like?

 Mr,  Speaker:  I  think  this  is  objec-
 tionable:  how  can  he  say  that  I  am
 shielding  the  Minister?

 Shri  Ss.  M.  Banerjee:  I  am  sorry, Sir.  (Interruption).

 Mr.  Speaker:  Order,  order.
 Surendranath  Dwivedy.

 Shri  Surendranath  Dwivedy:  I  am
 sorry  to  say  thet  in  a  serious  situa-
 tion  like  this,  the  Minister  is  reply-
 ing  to  the  questions  as  if  the  entire
 question  is  a  political  matter  or  a
 Political  issue.  His  own  bungling  has
 been  exposed.  We  accept  the  point that  it  is  a  surplus  State  and  nor-
 mally  there  should  not  have  been  a
 demand  for  rice,  etc.  But  from  his
 own  statement  it  is  clear  that  the
 Chief  Commissioner,  Manipur,  made
 a  demand  for  extra  rice  in  May.  The
 Minister  said  that  “we  are  now  send-
 ing  rice",  in  August.  If  it  was  so,
 what  enquiry  has  been  made  about
 the  demand,  whether  he  has  sent  an
 officer,  whether  the  Chief  Commis-
 sioner  was  called  here  to  review  the
 entire  position,  and  so  on:  Let  us
 know  what  steps  were  taken  by  him
 earlier  to  August.

 Shri  C.  Subramaniam:  It  is  not  as
 if  it  is  being  rushed  now.  Out  of  the
 2,500  tonnes  demanded  for  August,
 1,720  tonns  had  already  reached;  it  is
 not  in  one  day;  it  was  from  May,
 June,  July  and  August.

 Shri  Surendranath  Dwivedy:  When
 did  the  demand  start?  (Interruption).

 Shri

 Mr.  Speaker:  Order,  order.  If  the
 hon.  Minister  had  made  St  clear  tha‘
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 as  soon  as  the  demand  was  made,
 then  the  Government  just  commenced
 moving  these  supplies,  then  probably
 all  this  difficulty  would  not  have
 arisen.  Earlier  also,  I  understood
 that  the  supplies  sent  were  only  in
 August.  It  was  not  made  clear  that
 as  soon  as  the  demand  was  raised
 supplies  began  to  move.  That  milght
 have  been  made  clear  then.

 Shri  C.  Subramaniam:  That  is
 correct.  I  am  sorry  if  that  was  not
 made  clear.  I  said  by  August,  1,720
 tonnes  had  already  reached  Manipur.
 It  is  not  in  August;  I  said,  by  August.
 We  started  moving  immediately
 when  the  demand  came  from  the
 Commissioner  in  May.  Then,  during
 May,  June,  July  and  August,  1,720
 tonnes  had  already  moved.  As  against
 2,500  tonnes  asked  for,  only  ‘1,720
 tonnes  had  reached  them.  As  I  had
 already  state,  according  fo  the
 original  demand,  this  should  be
 enough,  to  cover  seven  months’  re-
 quirements  But  perhaps  in  view  of
 the  demand,  he  wanted  ‘further  stocks.
 Before  going  into  the  question  of
 making  an  enquiry,  since  a  demand  has
 becn  made,  as  I  already  stated,  700
 tonnes  are  being  moved  from  g  nearby
 Assam  depot  to  Manipur.  In  addition
 to  that.  1,000  tonnes  are  being  moved
 from  Calcutta.  All  this  action  has
 already  been  taken.

 We  are  fully  aware  of  the  responsi-
 bility.  I  know  the  country  has  to  be
 saved  from  two  elements,  two  anti-
 social  elements:  one,  those  who  make
 private  profit  out  of  it;  and  ऋण,
 those  who  make  political  profit  out
 of  it.  (Interruption),

 Shri  Hem  Barua:  On  a  point  of
 order.

 Mr.  Speaker:  Order,  order.  Shri
 Swell.

 Shri  Swell  (Assam—Autonomous
 Districts):  Instead  of  throwing
 light  on  this  very  explosive  question,
 the  Foog  Minister  has  chosen  to  pro-
 voke  the  House  and  insult  the  people
 of  Manipur.  Now,  I  am  not  going  to
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 follow  the  sick  example  of  the  Food
 Minister  who  said  some  time  ago  that
 he  was  too  sick  to  speak  in  this  House
 but  he  ig  not  too  sick  to  provoke  and
 insult  the  people  of  Manipur.

 Mr.  Speaker:  Let  him  put  the  ques- tion  now.

 Shri  Swell:  Hundreds  of  people,
 many  of  them  working  women,  left
 their  work  and  marched  in  hunger
 demanding  food,  and  were  shot  at  by the  police,  and  some  of  them  have
 been  killed.  May  I  know  whether  the
 Government  analysed  the  situation?
 What  has  happened?

 Mr,  Speaker:  That  should  be  ans-
 wered  by  the  Home  Minister.

 Shri  Swell:  What  are  the  facts
 which  led  to  this  situation?  Are  they
 going  to  institute  a  high-level  en-
 quiry  into  all  these  questions?

 Mr.  Speaker:  That  would  be  for  the
 Home  Minister  to  answer.  Now,
 the  Home  Minister  may  make  that
 statement  about  the  firing  at  Imphai
 and  the  law  and  order  situation  there.

 Shri  Nanda:  Sir  on  the  27th  August,
 1965,  a  big  crowd  came  to  the  resi-
 dence  of  the  Chief  Commissioner,
 Imphal  and  wanted  to  know  the
 steps  taken  by  the  Administration  to
 ensure  adequate  supplies  of  rice.  The
 Chief  Commissioner  fully  explained
 to  the  crowd  every  step  being  taken
 by  the  Government  to  ensure  proper
 distribution  of  rice  to  the  needy
 within  24  hours  of  receipt  of  their
 applications.  The  crowd  listened
 patiently  and  dispersed  peacefully.  It
 would  appear,  however,  that  the
 same  afternoon  a  large  crowd,  insti-
 gated  by  some  local  leaders  and  astu-
 dent  agitators  came  back  to  the  Chief

 Cc  "s  resid  A  party of seven  representatives  amongst  the
 crowd  were  given  an  interview  by
 the  Chief  Commissioner  and  the  Chief
 Minister.  Although  the  position  was
 explained  to  them  in  detail,  they  de-
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 manded  in  writing  from  the  Chief
 Commissioner  that  every  one  in  Im-
 phal  would  be  supplied  whatever
 quantity  of  rice  was  wanted  by  him.
 They  also  asked  for  action  against
 hoarders  and  to  check  smuggling  of
 rice  outside  Manipur.  The  Chief
 Commissioner  and  the  Chief  Minis-
 ter  assured  them  that  every  possible
 step  was  being  taken  in  this  regard
 These  representatives,  however,  went
 out  and  excited  the  mob,  who  became
 unruly  and  started  throwing  stones
 and  brickbats  at  the  police.  They
 pulled  down  the  National  Flag  which
 was  flown  at  the  Chief  Commissio-
 ner’s  office  building.

 Some  hon.  Members;  Shame!

 Shri  Nanda:  They  damaged  the
 office  property  and  the  vehicles  park-
 ed  in  the  premises,  cut  telephone
 wires,  manhandled  the  unarmed
 police  and  became  riotous.  They
 attacked  the  police  party  guarding  the
 compound,  with  stones  and  brickbats
 and  firearms.  The  police  had  to  open
 fire  in  self-defence  when  they  found
 tear  gas  had  no  effect.  Two  persons
 have  succumbed  to  bullet  injurics  and
 one  girl  expired  in  the  hospital  due
 to  injuries  sustained  in  the  stampede.
 Six  members  of  the  C.P.I.  and  the
 SSP,  including  two  5.SP.  members
 of  the  Manipur  Legislative  Assembly
 have  been  detained  under  the  Defence
 of  India  Rules.

 I  have  got  more  details  to  establish
 the  fact  that  it  was  pre-planned.
 People  came  with  all  kinds  of  tools
 and  apparatus  and  left  behind  some  of
 the  things  which  they  had  brought
 for  the  purpose  of  doing  this  destruc-
 tion,

 Mr.  Speaker:  Hon,  members  enquir-
 ed  whether  there  is  a  proposal  to
 institute  an  enquiry  into  this  matter?

 Shri  Nanda:  No,  Sir.

 Shri  5.  M.  Banerjee:  Let  a  parlia-
 mentary  committee  be  formed.
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 Shri  Ranga:  This  is  too  serious  a
 question  to  be  bound  by  our  ordinary
 rules.  You  were  also  good  enough  to
 ask  the  minister  at  the  end  whether
 they  propose  to  appoint  a  judicial
 enquiry  or  any  high-powered  enquiry,
 My  hon,  friend,  I  do  not  know  for
 what  reason,  said  “no”,  In  the  light
 of  all  that  has  emerged  now  as  a
 result  of  these  questions  and  answers
 that  there  is  too  much  to  be  enquired
 into.  It  is  a  border  question.  There
 is  the  security  aspect,  It  is  ordinarily
 8  surplus  State.  It  is  a  wonder  how
 this  situation  has  suddenly  arisen  over
 these  three  or  four  months.  They
 should  have  enquired  into  this  mafter
 long  ago.  I  do  not  know  why  they
 have  failed  in  this  elementary  duty.  I
 do  not  know  what  the  CBI  has  been
 doing.  and  what  the  Home  Minister
 has  been  doing  in  regard  to  this
 matter.  In  the  end,  everything  cannot
 be  accepted  for  face  value  here,  These
 people  talk  about  50,000  strong  stu-
 dents,  Now  if  there  were  50,000  strong
 students  in  Imphal,  there  should  be  a
 population  of  10,  times  as  much.  Surely,
 it  could  not  be  correct.  Therefore,
 there  are  things  to  be  enquired  into.
 Now,  in  one  way  he  was  justified,  but
 in  another  way  he  was  not  justified,  in
 saving  that  political  forces  are  behind
 it,  We  have  not  reached  a  time  when
 the  Congress  people  would  lead  a
 demonstration  like  this.  My  party
 would  certainly  lead  a  demonstration.
 But  we  believe  in  peaceful  demons-
 tration.  Now,  in  this  connection  we
 do  not  know  what  is  behind  the
 brickbats  and  that  kind  of  thing.
 There  is  the  failure  of  the  Government,
 especially  in  the  way  in  which  the
 administration  is  conducted,  resulting
 in  the  unfortunate  death  of  these
 people,  including  girls.  Therefore,  T
 do  plead  with  the  Prime  Minister.  with,
 Sir,  your  indulgence,  that  it  is  high
 time  that  he  orders  a  high-power
 enquiry  to  look  into  this  matter,  with
 a  view  not  to  find  fault  with  anybody
 but  to  advise  the  Government  as  to
 how  to  tackle  this  question  or  prob-
 lem,  because  it  is  not  likely  to
 end  with  Imphal  or  Manipur.
 There  are  so  many  other  areas
 in  the  borders  where  similar
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 things  are  Ilkely  to  happen.  So,  we
 have  got  to  take  special  care  to  see
 that  our  security  is  safeguarded  in
 this  country  and  these  areas  are  not
 put  to  trouble  in  the  manner  they
 have  been  put  to  trouble.

 Shri  Nanda:  May  I  say  a  word
 about  this?  There  will  be  a  high-
 powered  administrative  enquiry  and
 magisterial  enquiry,  but  not  a  judicial
 enquiry,  (Interruptions).

 Mr.  Speaker:  Order,  order.  I  have
 already  allowed  enough  on  this  ques-
 tion.

 Shrimat!  Renu  Chakravartty:  We
 want  a  judicia]  enquiry  to  be  institut
 ed  to  enquire  into  the  charges  which
 the  Government  have  now  made.

 Mr,  Speaker:  The  hon.  lady  Mem-
 ber  had  her  say.  Shri  Ranga  has  also
 sald  what  he  wanted.  Now  Shri
 Limaye  may  say  what  he  wants  to
 aay.

 श्री  मधु  लिमये  :  द  एन०  झाई०  की
 खबर  है  कि  गोली  से  सात  लोग  मरे  हैं  t
 seat  मंत्री  महोदय  ने  कहा  है  कि  दो  लोगों  की
 मृत्यु  हुई  कौर  उसके  बाद  एक  लड़की
 की  मृत्यु  हुईं  ।  इसी  से  पता  चलता  है  कि
 जाँच  ी  राज  बहुत  जरूरत  है  कौर
 यह  जांच  झ्र गर  शासन  करेगा  तो  उस  से  लोगों
 को  न्याय  नहीं  मिलेगा  1  इन्होंने  गंभीर
 आरोप  भी  राजनीतिक  दलों  के-ऊपर  लगाये
 हैं।  मेरी  जानकारी  है  कि  सरकारी  एजेंट  के
 द्वारा  ही  राष्ट्रीय  झंडा  उतारा  गया  ।

 Shri  Surendranath  Dwivedy:  We
 welcome  the  statement  of  the  Home
 Minister  that  there  will  be  an  enquiry.
 But  I  want  to  know  specifically  two
 things,  What  is  his  objection  to  a
 judicial  inquiry?  Secondly,  is  the
 high-powered  administrative  enquiry
 proposed  to  go  into  the  failure  of  the
 administration.  including  Home  and
 Food  Ministries  or  it  will  go  only  into what  has  happened  regarding  brick-
 bats  and  things  of  that  type.  What
 will  be  its  terms  of  reference?
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 Shri  Swell  rose—

 Mr.  Speaker:  I  have  already  given
 fim  an  opportunity.

 Shri  Swell:  Normally  I  do  not  take
 the  time  of  the  House  or  interfere
 with  the  proceedincs  of  the  Hours,  as
 you  know.  But  this  is  a  question  on
 which  I  am  a  little  warmed  up.  I
 wanted  a  hith-level  enquiry.  I  am
 thankful  to  the  Minister  that  he  has
 agree]  to  that  enquiry,  although  not
 a  judicial  inquiry.  Now  may  I  have  a
 clarification  from  him  as  to  what  form
 that  enquiry  will  take?

 Shri  Nanda:  It  is  explicit  that  it  is
 foing  to  be  a  high-powered  adminis-
 trative  enquiry.  A  suitable  person
 will  be  fixed  up  for  this  purpose  and
 various  aspects  will  be  looked  into.  I
 just  want  to  add  that  T  had  expected
 that  the  members  opposite  may  dis-
 elaim  any  connection  with  it  or  con-
 demn  this  kind  of  violence  and  dis-
 turbance......  (Interruptions).

 Mr.  Speaker:  Order,  order.  Hon.
 Members  should  sit  down.  Now
 papers  to  be  Jaid  on  the  Table,

 Shri  Surendranath  Dwivedy:  There
 is  another  calling  attention  notice.

 CALLING  ATTENT'ON  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 —contd.

 Unidentified  Aircraft  over  West  Coast
 of  Maharashtra—contd.

 Mr.  Speaker:  Yes,  I  find  there  is
 another  one,  which  was  held  over  till
 today.

 ‘The  Minister  of  Home  Affairs  (Shri
 Nanda):  I  have  got  information  which
 might  enlighten  hon,  Members  regard-
 ing  the  question  which  they  raised
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 about  the  security  aspect.  My  col-
 league  in  the  Ministry  of  Transport
 has  already  made  a  statement,  based
 on  available  facts,  on  the  reported
 flight  of  an  unidentified  aircraft  over
 the  West  Coast  near  Ratnagiri  in
 Maharashtra  on  l7th  August,  1965,

 The  plane  was  sighted  at  6°25  am,  by
 98  police  head  constable  at  a  place
 called  Harnai.  There  being  no  tcle-
 graph  office  or  telephone  facilities  at
 that  place,  he  immediately  set  out  to
 Dapoli,  nine  miles  away,  to  report  the
 fact  at  the  police  station  there.  A
 telepram  was  soon  after  sent  to  the
 Superintendent  of  Police  at  Ratnagiri,
 who  received  it  the  same  evening.
 He  conveyed  it  at  once  by  wireless  to
 his  Inspector-General  of  «Police,  the
 Controller  of  Aerodromes  at  Bombay,
 the  Aerodrome  Officer  at  Juhu,  the
 DIG,  CID,  Bombay  and  the  DIG  of
 Police,  Bombay  Range.  The  same
 nicht  all  the  District  Superintendents
 of  Police  were  alerted  about  the  possi-
 ble  landing  of  the  aircraft;  they  were
 Particularly  instructed  to  warn  all
 police  stations  on  the  coastal  belt.
 The  Central  Bureau  of  Investigation,
 on  receipt  of  information,  initiated
 enquiries  on  its  own  to  verify  the
 report  and  to  ascertain  from  various
 State  headquarters  whether  any  un-
 authorised  landing  had  taken  place
 anvwhere.  The  Civil  Aviation
 authorities  at  Bombay  inistituted
 similar  inquiries  by  getting  into  touch
 immediate'y  with  Flight  Information
 Centres  at  Karachi,  Bahrein,  Madras
 and  Colombo,  as  well  as  with  acro-
 dromes  at  Mangalore,  Goa,  Poona,
 Ahmedabad,  Jamnagar  and  Baroda.
 None  of  these  inquiries  has  so  far
 confirmed  the  report,  nor  has  any  such
 sireraft  been  reported  to  have  made  a
 landing  anywhere  in  the  country.

 T  may  add  that  following  the  escape
 of  Daniel  Waleott  from  the  Safdariung
 airport  on  September  24.  7983.  and
 more  particularly,  after  the  Murud
 incident  on  8th  June,  1984,  Govern-
 ment  have  reviewed  in  considerable
 detai]  the  measures  necessary  to
 tighten  up  security  at  the  alrports  and
 in  respect  of  unauthorised  landings.
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 Instructions  were  issued  to  all  the
 State  Go_rnments  so  as  to  ensure  that
 District  Magistrates  and  police
 authorilics  give  information  in  the
 speediest  possible  manner  of  all  sus-
 Picious  flights  and  render  cvery  poasi- ble  assistance  to  Government  depart-
 ments  working  in  the  aerodromes.
 We  duly  cautioned  them  yout  the
 purpose  of  some  of  these  flights  and
 landings  being  to  plumb  our  security
 arrangem-nts  and  reiterated  the  exist-
 ing  provisions  in  the  various  Acts
 and  Rules  which  enable  the  district
 and  police  authorities  to  deal  suitably
 with  the  aircraft  and  its  occupants,  in
 close  co-ordination  with  the  local
 aviation.  custems  and  immigration
 authorities.  There  is  thus  a  regular
 procedure  prescribed  to  cnsure  that
 any  such  aircraft  or  its  crew  are  not
 Permitted  to  move  without  orders  of
 the  competent  authority,  The  Gov-
 ernment  in  the  Ministry  of  Civil  Avia-
 tion  have  also  issued  several  notifica-
 tions  under  the  Indian  Aircraft  Act
 and  Rules  to  prevent  violations  of  air
 traffic  repulations  and  are  proposing
 to  carry  out  amendments  to  the  Indian
 Aircraft  Act  and  Rules  with  a  view  to
 widening  and  strengthening  its
 provisions.

 B  id  }  it  bl.  depart-
 mental]  instructions,  Government  have
 paid  special  attention  to  any  short-
 comings  and  special  features  that  may
 have  come  to  light  after  each  incident
 in  the  past.  After  the  escape  of
 Daniel  Wal-ot  from  Safdarjung,  Shri
 L.  C.  Jain,  Secretary,  Department  of
 Communiactions  was  asked  by  Gov-
 ernment  to  make  an  inquiry  into  the
 circumstunces  of  this  escape  and  to  fix
 responsibility,  Shri  Jain  submitted  a
 detailed  report  to  Government  sug-
 gesting  disciplinary  action  against
 aerodrome  officials  responsible  for
 breach  of  duty  and  also  made  recom-
 mendations  for  a  thorough  ang  gene-
 tel  review  of  the  Indian  Aircraft  Act
 and  the  Rules  thereunder  in  the  Ilght
 of  the  current  prevailing  cirtcum-
 stances  Government  agreed  with  the
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 findings  of  the  report  and  have  started
 suitable  disciplinary  proceedings
 against  those  officers  who  did  not  take
 sufficient  steps  to  prevent  the  escape.
 Government  have  also  acc.pted  the
 suggestions  made  by  the  inquiring officer  for  a  comprehensive  general
 review  of  the  Indian  Aircraft  Act  and
 the  Rules.

 In  connection  with  the  recent  land-
 ing  of  an  aircraft  at  Bhubaneshwar,
 the  Centra]  Bureau  of  Investigation
 conducted  a  special  and  detailed  in-
 vestigation.  Although  the  result  of
 the  investigation  revealed  nothing
 illegal  or  suspicious,  in  its  report  the
 Central  Bureau  of  Investigation  has
 made  several  useful  suggestions  for
 plugging  the  loopholes  and  tightening
 up  procedures  especially  from  the
 point  of  view  of  effecting  co-ordination
 of  the  different  agencies  involved  and
 of  preventing  infringement  of
 security,  In  fact,  the  Economic
 Offences  Wing  of  the  Centra)  Bureau
 of  Investigations.  set  up  by  Govern-
 ment  in  July,  1964,  is  meant  to  re-
 inforce  the  efforts  made  in  many
 directions  to  check  international
 smuggling  operations  and  constantly
 to  advise  the  Government  on  the
 necessary  remedial]  action,  including
 any  security  aspect,  that  may  arise
 out  of  the  investigation.

 Hon.  Members  will  also  remember
 that  soon  after  the  Murud  incident  on
 8th  June,  1984,  Government  nad
 appointed  an  Airport  Security  Com-
 mittee  to  make  recommendations  on
 the  measures  to  improve  and
 strengthen  the  system,  wherever
 necessary,  after  examining  the  exist-
 ing  arrangements  and  procedures  at
 the  airports  in  relation  to  customs,
 immigration,  health  check,  passenger
 facilities  and  security.  The  Committee
 has  recently  submitted  its  report  and
 I  need  hardly  assure  the  House  that
 the  Committee's  recommendations
 will  be  examined  and  action  taken  a»
 quickly  as
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 Some  hon.  Member  =  rose—

 Mr.  Speaker:  I  will  alow  only  ques-
 tions  or  clarifications;  I  will  not
 allow  long  statements.  Shri  Hem
 Barua.

 Shri  Hem  Barua  (Gauhati):  From
 the  statement,  it  is  evident  that  this
 aircraft  did  not  land  in  any  of  our
 airports  but  it  intruded  into  our  air
 space  all  right.  In  that  light,  I  want
 to  put  a  question.  In  view  of  the  fact
 that  the  intrusion  into  our  air  space
 by  international  smugglers  or  gangs-
 ters,  whatever  you  might  call  them,
 from  Murad  to  Bhubaneshwar  has
 bezome  of  a  similar  pattern,  may  I
 know  (a)  if  Government  have  been
 able  to  locate  the  Indian  counterparts
 of  the  international  gangsters  and
 (b)  whether  Government  have  sought
 the  cooperation  of  the  Defence  Munis-
 ter  to  guard  our  coastal  air-spact
 with  the  Air  Force?

 Shri  Nanda:  I  realise  that  the  whole
 problem  of  security  is  indivisible  in
 the  sense  that  Government  has  an  un-
 divided  responsibility  for  it  and  all
 concerned  have  to  collaborate,  the
 Defence,  the  Civil  Aviation  and  the
 Home  Affairs.  But  their  responsibi-
 lities  again  are  differentiated  for
 different  purposes.  Regarding  the
 question  raised,  al]  these  aspects  are
 being  integrated  and,  as  the  hon.
 Member  may  be  aware,  regarding
 this  Wal-ott  affair,  we  have  gone
 ahead  with  it  and  extradition  pro-
 ceedings  are  practically  being  finalis-
 ed  and  all  the  information  related  to
 the  international  aspect  of  it  has
 been  collected.

 Shri  Hem  Barna:  He  has  not
 lied  to  my  question,  Sir.

 rep-

 Mr.  Speaker:  The  hon.  Member
 gays  that  though  the  plane  might  not
 have  landed  at  any  of  the  airports  or
 at  any  place  in  India,  then  too  there
 was  an  intrusion  of  our  air-space.

 Shri  Hem  Barna:  Flowing  from
 that,  I  put  two  questions  (a)  and  (b)
 and  he  has  not  replied  to  any  of  them.

 i887  (SAKA)  aircraft  over  2930
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 Shri  Nanda:  Firstly,  it  has  not  been
 established  r¢garding  the  fact  of  that
 intrusion  and,  therefore,  4  cannot
 follow  up  the  other  questions,

 Shri  Hem  Barua:  His  statement  is
 comprehensive;  it  includes  Waucott
 incident  ang  the  Bhubaneshwar  inci-
 dent  also.

 Mr.  Speaker:  His  statement  may  be
 comprehensive  but  I  have  only  to
 confine  it  to  the  Calling  Attention
 Notice  and  not  to  the  statement.

 Shri  Surendranath  Dwivedy
 (Kendrapara):  May  I  know  whether
 the  Home  Minister  is  in  a  position  to
 deny,  on  the  basis  of  the  inf-rmation
 that  he  has  with  him,  that  this  parti-
 cular  plane  at  Murad  did  not  drop
 gold  Bars  and  that  the  date  and  tim-
 ing  of  the  dropping  was  not  conveyed
 by  the  plane  which  landed  unsche-
 duled  at  Bhubaneshwar  and  that
 luckily  the  only  first  man  to  contact
 was  Shri  Biju  Patnaik?

 Shri  Nanda:  This  is  rather  too  far-
 fetched.

 Mr,  Speaker:  Only  first  part  of  the
 question  might  be  answered.

 Shri  Surendranath  Dwivedy:  This  is
 a  connected  question.  I  want  to
 know  whether  this  plane  that  landed
 there...  al

 Shri  Nanda:
 neshwar  plane,

 In  regard  to  Bhuba-
 full  and  complete

 investigations  have  heen  conducted
 by  our  oficers.  Every  aspect  of  it
 has  been  conc  into.  This  has  nothing
 at  all  to  do  with  that,

 Mr.  Speaker:  The  s-ond  part  of
 the  question  was  whether  this  partl-
 cular  plane  dropped  gold  bars.

 Shri  Nanda:  There  is  nothing  at
 all  known  about  it.

 Shri  Surendranath  Dwivedy:  May
 I  know  whether  they  have  enquired
 into  that  fact?

 Mr.  Speaker:  That  has  nothing  to
 do  with  that.  That  is  what  he  says.
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 Shri  Surendranath  Dwivedy:  He  has
 not  enquired  into  it.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  After  the  mal-adventures
 of  Danicl  Walcott,  has  the  security-
 squint,  if  nut  security-blind,  Govern-
 ment,  accepting  the  recommendations
 of  this  inquiry  body,  so  tightened  up
 the  security  arrangements  with  radar
 installations,  etc,  at  strategic  or  key-
 points,  and  is  the  Minister  today  in  a
 Position  io  firmly  state  that  no  uniden.
 tifled  or  unpermitted  aircraft  can  over-
 fly  our  teritory  or  violate  Indian  air-
 Bpace  with  impunity?

 Shri  Nanda:  We  are  fully  conscious
 of  our  responsibilitity  for  security.
 There  should  be  no  complacency
 When  we  have  done  our  best,  we
 should  do  better  still.  I  realise  that.
 lam  very  glag  that  the  hon.  Mem-
 ber  is  also  showing  thal  kind  of  con-
 sciousness.

 Shri  Hari  Vishnu  Kamath:  I  have
 always  been  conscious  of  it.  You  are
 security-blind.

 Shri  Nanda:  In  the  countryside,  a
 number  of  people  had  seen  something
 and  I  can  give  you  information  as  to
 what  was  seen  but  it  may  take  time.
 The  question  was  about  being  able  to
 say  that  ot  no  time  in  future  any  such
 thing  will  happen.  We  have  various
 responsibilities  and  we  have  various
 Priorities  and,  therefore,  we  are  doing
 our  best  in  relation  to  those
 priorities.  I  can  assure  the  hon.
 Members  that  they  will  not  be  allow-
 ed  to  get  away  in  the  sense  that....

 Shri  Hem  Barua:  They  are  getting
 away.  Walcolt  got  away;  everybody
 gets  away.

 Shri  Hari  Vishnu  Kamath:  I  asked
 about  radar  installations.  Have  they
 got  radar  installations?

 Mr.  Speaker:  I  do  not  think
 They  are  doing  their  best.

 Shri  Hact  Vishnu  Kamath:  Let  him
 say  so.  Why  don't  you  ask  the  Min-
 ister  to  answer  the  question?  He  is
 only  side-tracking  the  ismue.

 Mr.  Speaker:  He  wants  to  know
 whether  we  are  equipped  with  the

 3i,  965  aircraft  over
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 radar  and  other  equipments  so  that
 any  encroachment  like  this  will  be
 detected  at  once,
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 The  Minister  of  Defence  (Shri
 Y.  B.  Chavan):  <As  far  as  the  Air
 Force  is  concerned,  the  radar  system
 is  normally  arranged  against  certain
 assesseq  air  threat.  Certainly,  we
 have  some  arrangement  on  the  west-
 ern  coast  but  I  will  not  be  able  to
 give  the  details  about  it.  \At  the
 same  time,  I  may  say  that  the  radar
 arrangement  is  not  sensitive  for  low-
 flying  small  planes.  That  fact  has  to
 be  accepted,

 Shri  Hem  Barua:  On  a  point  of
 order,  Sir.  The  other  day,  while
 making  the  statement  in  reply  to  my
 Calling  Attention  Notice,  the  Minister
 for  Civil  Aviation  said  that  there  was
 no  radar  arrangement  at  the  western
 coast  of  Maharashtra  and,  therefore,
 the  intrusion  by  this  plane  could  not
 be  detected.  Now,  here  is  the
 Defence  Minister  who  says....

 Mr.  Speaker:  He  did  not  say  that
 there  is  no  arrangement.  He  said
 that  cannot  cover  the  whole  area.

 Shri  8.  M.  Banerjee  (Kanpur):  The
 various  newspapers  in  other  coun-
 tries,  in  Colombo,  etc.  after  Mr.
 Walcott’s  successful  escape  from  the
 hands  of  the  collective  security
 arrangements,  say  that  India  has  be-
 come  a  paradise  of  smugglers  and
 espionages.  I  want  to  know  whether
 it  is  a  fact  that  the  purpose  of  such
 planes—there  was  the  landing  of  a
 helicopter  on  an  island  in  Bombay
 which  was  reported  by  some  paper—
 is  not  to  land  but  to  throw  bags  of
 gold  bars  to  their  counterparts  here,
 the  Indian  smugglers,  and,  if  so,  whe-
 ther  any  steps  are  being  taken  to  see
 that  they  are  shot  at  before  they  try,
 to  land.

 Shri  Nanda:  I  can  say  this  that,
 even  after  what  has  been  so  far  cn-
 quired  into,  these  things  are  being
 pursued,  it  is  mot  necessarily  with
 referen-e  to  this  plane  but  generally
 these  things  are  being  pursued.  This
 gentleman  had  operated  in  the  United
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 Kingdom,  Beruit,
 and  Switzerland.

 Bahrein,  France

 Shri  Kanga  (Chittoor):
 clever.

 He  is  very

 Mr.  Speaker:  Any  other  signatory?
 Prof.  D.  C.  Sharma,

 Shri  D.  C.  Sharma  (Gurdaspur):
 The  statement  which  the  hon.  Min-
 ister  has  given  is  culled  from  the  offi-
 cial  sources  which  are  inclined  to
 deny  a  thing  like  this,  Moreover,  he
 has  relied  upon  the  evidence  which
 he  has  collected  from  Karachi  and
 other  places.  May  I  know  if  Karachi
 and  other  airports  will  be  in  a  posi-
 tion  to  give  us  any  information
 about  these  smugglers  specially  when
 our  relations  with  them  are  such
 which  everybody  knows?  I  want  to
 ask  this  from  the  hon.  Minister.
 When  20  per  cent  of  the  crime  in
 Delhi  is  only  detected,  why  is  it  that
 he  is  relying  upon  the  routine  infor-
 mation  and  he  {fs  not  depending  upon
 the  first-hand  information  which
 came  to  him  from  other  sources?
 The  statement  is  only  to  deny  the
 violation  of  air  space  of  our  country
 by  an  aircraft  which  is  itself  being
 smuggled.

 att  बड़े  (खरगोन)  :  प्रभी  मंत्री  जी  ने
 कहा कि  हरने  गांव  में  प्लेन  देखा  गया  t
 हरने  गांव  कौर  मुझे  में  केवल  दो  मील  का
 न्तर है.

 प्रत्यक्ष  महोदय  :  कया  बाप  भी  वहां  के
 रहने  वाले  हैं  ?

 श्री  बड़े  :  मुक्त  का  रहने  वाला  हूं  t

 मैं  जानना  चाहता  हूँ  कि  क्‍या  मुख्य  कौर
 हरने  के  बीच  में  सरकार  ने  पुलिस  या  सी
 झाई  डी  लगायी  है  या  कोई  ऐसा  इन्ही-
 जाम  किया  है  कि  वहां  लोग  गोल्ड  बातें
 जे  गिराने  पावे  |

 Shri  Nanda;  Arrangements  are  being
 made  now.
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 Mr.  Speaker:
 the  Table.

 Shri  8,  8.  Murthy.
 wt  म०  ला०  द्विवेदी  (हमीरपुर):  मैंने

 एक  कालीन  भ्र टेंशन  का  नोटिस  दिया  था।
 एक  पग्रादमी  का  प्राण  प्रस्पताल  में  जा  रहा
 है  -

 झ्रध्यक्ष  महोदय  :  बाप  रोज  सुनते  हैं  प्रौढ़
 फिर  भी  इस  तरह  खड़े  हो  कर  कहते  हैं
 छापने  लिखा  है,  मैं  उसे  देखूंगा  ।  भाप
 इस  तरह  खड़े  हो  कर  न  कहें  t

 Papers  to  be  laid  on

 बी स०  ato  द्िजेंदी  :  मुझे  उत्तर  नहीं
 मिला  ।

 अध्यक्ष  महोदय  :  हस  वित्त  जब  मैं
 कालिंग  प्रवेंशन  नोटिस  पर  चल  रहा  हूं
 हो  बाप  को  उत्तर  नहीं  मिल  सकता  |
 Shri  Hem  Barua:  By  the  time  it  is

 admitted,  the  patient  might  be  dead.
 Mr.  Speaker:  Not  more  than  half

 an  hour  should  be  gllowed  for  this
 Purpose  ever  day,

 Papers  to  be  laid  on  the  Table,

 38.52  bra

 PAPERS  LAID  ON  THE  TABLE

 NovTiricaTions  UNDER  THE  KERALA
 PancHayAts  Act,  1960.

 The  Deputy  Minister  in  the  Minls-
 try  of  Comm  Deve  and
 Cooperation  (Shri  8.  8.  Murthy):
 I  beg  to  lay  on  the  Table  a  copy  each
 of  the  folowing  Notifications  under
 sub-section  (3)  of  section  30  of  the
 Kerala  Panchayats  Act,  1960,  read
 with  clause  (c)  (iv)  of  the  Procla-
 mation  dated  the  24th  March,  1965,
 issued  by  the  Vice-President  discharg-
 ing  the  functions  of  the  President,  in
 relation  to  the  State  of  Kerala:—

 (i)  S.R.O.  64/65  published  in
 Kerala  Gazette  dated  the  6tb
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 {Shri  B.  S.  Murthy]
 February,  1965,  making  certain
 amendments  to  the  Kerala  Pan-
 chaya.s  (Slaughter  House  and
 Meat  Stall)  Rules,  1964,

 (ii)  S.F.O,.  153/65.  pub  ished  in
 Kerala  Gazette  dated  the  6th
 April,  965  making  a  certain
 amendment  to  the  Keraka  Pan-
 chayats  (Disposal  of  un  laimed
 deal  bodies)  Rules,  1984,  [Placed
 in  Library,  See  No.  LT-4676/65].
 Foop  Corronations  (AMENDMENT)

 Ruxes,  1965.

 The  Deputy  Minister  in  the  Minis-
 try  o  Food  and  Agriculture  (Shri
 D.  BR,  Chavan):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Food  Corporations
 (Amendment)  Ru.es,  1965,  published

 in  Notifica.ion  No.  G.S.R.  1144,  dated
 the  373  August  1965,  under  sub-sec-
 tion  (3)  of  section  44  of  the  Food
 Corporations  Act,  1964,  [Placed  in
 Library.  See  No,  LT-4677/65].
 AnnuaAL  Accountg  or  THE  Kaapr
 anp  Vintace  INbusTRIEs  ComMMIssION
 FOR  THE  YEAR  1963-64  TOGETHER  WITH

 THE  Auprr  REPORT  THEREON.
 The  Deputy  Minister  in  the  Minis-

 try  of  Law  (Shri  Jaganatha  Rao):  |
 beg  to  lay  on  the  Table  a  copy  af
 Annual]  Accounts  of  the  Khadi  and
 Village  Industries  Commission  for
 the  year  ‘1963-64  along  with  the  Au-
 dit  Report  thereon,  under  sub-section
 (4)  of  section  23  of  the  Khadj  and
 Village  Industries  Commission  Act,
 1956.  [Placed  in  Library.  See  No.
 LT-4678/65).

 22.53  hrs.

 DEMANIIS  FOR  SUPPLEMEN-
 TARY  GRANTS  (RAILWAYS),

 1965-66.
 The  Minister  of  Railways  (Shri

 8.  हू,  Patil):  I  beg  to  present  a  State-
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 ment  showing  Supplementary  De- mands  for  Grants  in  respect  of  the
 Budget  (Railways)  for  1965-66.

 GOVERNMENT  (LIABILITY  IN
 TORT)  BILL"

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):  I

 chayats  (DDisposal  of  unclaimed a  Bil  to  define  and  amend  the  law with  respect  to  ihe  liability  of  the
 Government  in  tort  and  to  provide

 ah  a
 matters  connected  there- with,

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bil  to  define  and amend  the  law  with  respect  to the  liability  of  the  Government
 in  tort  and  to  provide  for  cer.ain
 matters  connected  therewith.”

 The  motion  was  adop‘ed,
 Shri  Jaganatha  Rao:  I

 the  Bill.
 introduce

 965— FINANCE  (No,  2)  BILL,
 contd,

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri  T.  T.
 Krishnamachari  on  the  30th  August,
 1965,  namely:—

 “That  the  Bill  further  to  amend
 certain  laws  relating  to  direct
 taxes,  to  provide  for  volun  ary disclosure  of  income,  to  in-rease
 or  modify  duties  of  cusioms  on
 certain  goods  imported  into
 India  and  to  increase  or  modify
 and  to  impose  duties  of  excise
 on  certain  goods  produced  or
 manufactured  in  India,  be  taken
 into  consideration.”

 *Published in  Gazette  of
 dater  31-8-65.

 India  Extraordinary,  Part  II,  section  2,
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 Shrimaii  Renuka  Ray  may  continue
 her  speech.

 Shrimat!t  Renuka  Ray  (Malda):
 “esterday  4  was  saying  that,  although
 these  import  duties  were  meant  .o
 avoid  deficit  financing,  there  was
 likelihood  of  some  amoun,  of  price rise.  I  do  fee]  that  it  is  necessary
 for  us  at  this  stage  to  give  a  very
 careful  consideration  and  scrutiny  to
 the  cost  of  produc.ion  and  the  price
 structure  of  some  of  the  commodi-
 ties,  so  that  we  can  come  to  a  better
 appraisal  of  how  to  prevent  rise  in
 prices.  There  are  two  things  that  I
 Must  say  in  this  connection.  One  is,
 as  I  mentioned  on  an  earlier  occasion,
 to  encourage  import  subs.isutions  by
 indigenous  products.  To  that  extent
 it  is  a  very  good  measure,  although
 there  should  earlier  have  been  some
 attempt  to  find  out  what  kind  of  im-
 port  subsiitutions  were  possible.  I
 know  that  a  Commi'tee  has  been  ap-
 pointed  under  Dr.  V,  K.  R.  V.  Rao
 for  this  purpose  recently.  The  other
 point  is  the  development  rebate  as  an
 instrument  through  which  an  attempt
 hes  at  least  been  made  ag  a  begin-
 ning  to  give  priority  to  certain  in-
 dustries;  that  also  is  a  good  outcome.
 ‘There  are  many  other  measures
 which  cou'd  be  taken.  One  of  these
 is  tightening  up  of  credit  by  the  Re-
 serve  Bank.  I  think  a  great  deal
 more  can  be  done  in  this  connection.
 For  instunce,  in  1960-61,  clean  ad-
 vances—advances  without  securities—
 from  the  Reserve  Bank  were  Ks.
 8.59  crores.  The  preliminary  esti-
 mates  now  show  that  thev  have  gone
 up  to  Rs.  300  crores.  I  know  that  we
 are  going  to  take  measures,  but  it  ts
 a  pity  that  they  have  gone  up  in  this
 manner  to  squeeze  credit.  Clean
 advances  from  banks  may  not  be  the
 only  wav  by  which  money  goes  into
 the  hands  of  those  who  are  hoartling
 foodgrains,  but  it  is  one  of  the  ways
 along  with  unaccounted  monev.  Tt  is
 something  on  which  we  have  to  take
 very  special  measures  and  I  am  very
 glad  that  the  Finance  Minister  is  put-
 ting  his  mind  to  it.

 I  now  tur  to  a  very  important
 matter  which,  I  consider,  ig  the  es-
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 sence  of  our  entire  price  structure,
 i@,  our  not  having  a  precisy  food
 Policy  in  the  country,  Every-
 body  knows  that  lhe  price
 of  foougrains  has  a  great  deal
 to  do  with  the  prices  of  a.l  cum.nudi-
 ties.  Whereas  in  a  veveloping  .cono-
 my  price-rise  cannot  be  prevented,
 yet  I  think  on  such  an  unportant
 matter  as  foodgrains,  we  ahould  have,
 by  now,  evolved  g  better  policy  than
 what  we  nave  done  so  far.  First  of
 al,  Sir,  in  regard  to  food  policy  I
 find  that  we  seem  to  believe  in  a
 different  system  of  compilation  of
 Prices.  There  is  one  price  for  coal
 throughout  the  country;  there  is  one
 price  for  siec]  throughout  the  coun-
 try;  but  in  regard  to  food,  somehow
 we  do  not  seem  to  reach
 any  such  satisfac‘ory  conclu-
 sion.  I  do  feel  that  there
 is  need  to  do  away  with  this
 single  State  Zone  system  which  is
 today  playing  havo:  in  the  country.
 I  can  understand  that  areas  of  high
 purchasing  power  migh'  a-t  as  a
 dragnet  and  take  away  the  foodgrains
 from  the  rural  areas.  That  can_saiis-
 factorily  be  met,  as  has  been  auggest-
 ed  in  many  conferences  that  have
 been  held,  by  the  in‘roduction  of
 statutory  rationing  not  only  in  the
 city  of  Calcutta,  where  it  hee  heen
 an  outstanding  success,  but  also  in
 other  cities  and  towns  and  in  indus-
 trial  areas.  If  all  these  areas  =  are
 cordoned  off,  I  am  quite  sure  that  a
 free  flow  of  foodgraing  would  help
 the  primary  producer  even  in  the
 surplus  States  and  be  a  check  on  hoar-
 ding  activities.  ग  am  quite  sure  that
 this  is  a  matter  which  needs  not  only
 the  consideration  of  the  Food  M'nis-
 ter  but  also  of  the  Finance  Minister,
 as  he  is  making  a  valiant  attempt  to
 keep  the  prices  within  some  kind
 of  check.  That  will  not  be  possible
 unless  we  have  aq  firm  and  positive
 policy  on  food.
 3  brs.

 Just  a  little  while  ago,  we  saw  2
 great  uproar  in  the  House  arising  out
 of  an  observation  made  bv  the  Fool
 Minister  that  certain  politicay  consl-
 derations  also  had  been  introduced
 in  the  matter.  Apart  from  that,  the
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 {Shrimati  Renuka  Ray]
 real  considerations  are  also  there,
 namely  whe  tremendous  profits  that
 are  being  made  by  unscrupulous
 dealers,  and  by  unscrupu.ous  middle-
 men  and  hoaruers  at  a  time  of  deficit
 which  is  most  contradictorily  a  time
 of  very  good  harvest  also,  80,  it
 does  mean  that  we  must  look  in.o  it.

 Very  recently,  [  toured  in  the  inter-
 jor  of  Malda,  and  I  have  seen  how
 this  district  and  some  others  in  West
 Bengal  also  are  facing  very  acute
 conditions  of  shortage,  But  there  is
 one  thing  that  |  want  to  mention
 whith  arises  out  of  the  discussion
 that  has  just  taken  piace.  While
 Government  are  being  assailed  very
 much  for  the  tremendous  pressure
 that  is  being  created  because  of  the
 food  shortage,  we  forget  how  diffe-
 rent  the  position  is  today  in  the
 country  than  what  it  was  in  943
 when  thousands  of  people  died  like
 rats  without  a  murmur  in  Bengal.
 Today  if  there  is  great  demand,  and
 a  great  clamour  and  there  is  pres-
 sure  on  account  of  that,  it  has  been
 brought  about  by  the  actions  of  this
 Government  and  the  party  behind  it.
 It  is  with  an  exhilarating  feeling  that
 one  goes  down  to  the  remote  areas  in
 the  districts  and  finds  that  the  people
 are  conscious  and  that  the  pattern  of
 consumption  has  changed  to  such  a
 great  extent  that  it  has  put  a  great
 pressure  on  us.  That  is  a  pressure
 which  we  shall  have  to  meet,  and  we
 shall  have  to  find  g  solution  to  this
 position.  But  it  is  pressure  brought
 about  because  of  the  consciousness
 created  by  this  Government  and  the
 party  behind  it,

 Having  spoken  about  food,  the  next
 point  that  I  would  like  to  stress  is  in
 regard  to  the  administrative  struc-
 ture  as  I  think  performance  and  im-
 plementation  is  a  very  relevant  sub-
 ject  in  our  present  economic  predica-
 ment.  I  was  very  glad  to  find  at
 last  an  announcement  by  the  Prime
 Minister  at  the  conclusion  of  the  de-
 bate  on  the  no-confidence  motion  that
 he  felt  that  the  administrative  -struc-
 ture  needed  change  and  had  to  be
 overhauled  and  for  that  purpose  a

 commission  would  be  appointed.
 Years  back  when  I  came  back  to  this
 House,  I  did  so  with  a  definiie  and
 Positive  purpose  of  placing  before
 Government  one  particular  idea,  and
 I  did  place  it  before  the  House  on
 many  occasions,  namely  that  unless
 we  had  a  complete  overhauling  of
 the  administrative  structure  in  2
 drasiic  way,  it  could  nut  possibly
 meet  the  needs  of  a  developing  eco-
 nomy,  and  that  all  our  energies  and
 all  the  efforts  that  we  were  putting
 forth  would  come  to  nought  because
 of  the  lack  of  a  proper  administra-
 tive  structure.  I  am  g.ad  that  some-
 thing  is  at  least  going  to  be  done  to
 deal  with  this  matter.

 The  Finance  Minister  mentioned
 something  about  cuts  in  expenditure,
 while  he  was  intervening  in  the  de-
 bate  on  the  no-confidence  motion,
 and  he  said  that  he  was  sorry  that
 no  one  had  mentioned  anything  about
 cuts  in  expenditure,  which  wag  one
 of  the  ways  of  preventing  deficit
 financing.  I  would  personally  pre-
 fer  the  phrase  ‘Economy  with  Effi-
 ciency’  which  is  the  watchword  of  the
 Committee  on  Plan  Project  under  the
 Planning  Commission,  rather  than
 mere  cuts  in  expenditure.  Some-
 times,  the  idea  of  cuts  in  expenditure
 gives  one  the  impression  that  cuts
 might  take  place  even  in  some  very
 important  arenas,  important  so  far
 as  the  services,  the  building  of
 the  human  material,  are
 but  not  always  so  important  to  those
 who  have  a  narrow  outlook.  I  do
 not  say  that  today  the  narrow  outlook
 still  persists  in  the  Government,  or
 in  the  administration  to  the  same  ex-
 tent,  but  I  think  prejudices  do  die
 hard,  and,  therefore,  |  would  like  to
 suggest  that  it  is  efficiency  with  eco-
 nomy  which  could  be  brought  about
 in  administration.  There  are  scores
 of  reports  on  this  matter  a!readv.  T
 myself  was  the  leader  of  a  team  which
 had  made  certain  recommendations
 to  Government,  but  Government  have
 a  habit  of  selecting  only  a
 certain  number  of  recommen-
 dations  for  implementation  they
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 find  convenient,  while  they  do  not
 implement  the  rest,  with  the  result
 that  the  efficiency  with  economy
 which  we  had  suggested  has  not  ac-
 tually  taken  place.

 Iam  sure  that  if  the  Finance
 Minister  would  go  through  some  of
 these  reports  which  have  been  pro-
 duced  after  a  great  deal  of  thought
 and  labour  by  those  who  have  gone
 round  the  country,  he  will  find  that
 there  are  many  arenas  where—I
 would  not  use  the  phrase  ‘cuts  in  ex-
 penditure’—a  great  deal  could  be
 done  forthe  purposes  of  economy
 with  efficiency  and  better  perfor-
 mance.

 There  is  one  other  point  that  I  want
 to  make  in  regard  to  unaccounted
 money,  in  regard  to  which  som:  fur-
 ther  re'axation  is  suggested,  I  do
 feel  that  in  spite  of  the  further  re-
 laxations,  the  results  are  going  to  be
 very  negligible  ag  in  the  past.  I  have
 not  the  time  to  go  into  details,  But
 I  would  like  to  ask  whether
 the  Finance  Minister  really
 feels  that  this  relaxation  by  six
 months  and  the  concession  of  pay-
 ment  by  instalments  is  going  to  bring
 about  better  results,  Will  it  not  be  the
 Position  that  those  who  now  look  at
 these  relaxations  may  think  that  fur-
 ther  concessiong  might  be  given  to
 them  if  they  wait?  I  do  not  say  it,
 far  from  the  point  of  ethical  view  of
 considerations,  about  which  I  hold
 a  very  positive  view,  but  I  think  that
 this  is  not  going  to  give  us  much
 results,  even  on  practical  considera-
 tions.

 Then,  there  are  very  disturbing  ac-
 counts  and  reports  about  under-in-
 voicing  and  over-invoicing  in  the
 country,  of  which  I  am  sure  the  hon.
 Mirister  and  his  Ministry  are  well
 aware.  But  what  is  worse  is  the  fact
 tha,  there  are  some  rumours  through-
 out  the  country  regarding  the  import
 ertit'ements  and  the  manner  in  which
 it  is  betng  exploited  not  only  by  the
 business  community  amorgst  whom,
 of  course,  there  are  some  to  exploit
 it,  but  even  by  some  of  the  inspectors
 appointed  by  Government  on  whom
 the  customs  authorities  rely,  fT
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 would  ask  the  Finance  Minister  to
 have  a  probe  into  this  maiter  and
 take  drastic  steps  to  stop  these  things even  if  it  be  tha,  some  officers  of  a
 sister  Ministry  might  be  invo'ved  in
 it:

 In  conclusion,  I  would  like  to  sub-
 mit  that  we  are  up  against  an  insis-
 tent  demand  in  the  couniry,  I  think
 it  was  my  hon,  friend  Shrimati  Tar-
 keshwari  Sinha  who  sald  something
 about  the  State  Governments  in  this
 connection.  I  should  like  to  join
 issue  with  her  on  this  point,  The
 State  Governments  are  nearer  the
 People  and  they  face  the  demands  a
 the  people  even  more  than  here,  and
 naturally  if  they  find  it  difficult  to
 effect  cuts  in  expenditure,  it  may  not
 be  because  they  want  to  be  perverse
 bu;  because  the  conditions  in  the
 country  being  what  they  are.  and  the
 demand  of  the  people  being  what  it
 is,  it  is  not  easy  to  bring  about  cuts,
 except  cuts  which  bring  about  better
 performance  and  better  administra-
 tion.  Is  it  possible  for  us  today  to  sif
 by  the  wayside  and  call  for  Plan
 ho'idays  or  to  take  steps  to  delay  the
 pressure  of  the  insistent  demand?  That
 cannot  be  possible  and  that  cannot  be
 done.  We  have  embarked  on  a  great
 adventure,  the  adventure  of  building
 up  a  socialist  State  on  demorrattc
 lines,  We  are  running  up  against  the
 greatest  of  difficulties  today,  no  doubt, and  we  are  facing  very  challenging
 times,  and  the  Finance  Minister  has
 had  to  take  calculated  risks.  But  I
 am  quite  sure  that  If  we  face  up  to
 the  situation  squarely,  although  this
 seems  to  be  a  very  dark  hour,  it  will
 Prove  to  be  the  darkest  hour  before
 the  dawn.

 With  these  words,  I  support  the
 Finance  Bill

 eft  किशन  पटनायक  (सम्बलपुर  )
 अध्यक्ष  महोदय,  'बोधी  योजना  के  सम्बन्ध  में
 पिछले  दिनों  एक  बड़ी  बहस  खड़ी  हो  गई  थी
 कौर  वह  बहस  थी  कि  चौथी  योजना  का
 सदय  पूरा  करने  के  लिए  8,000  करोड़
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 [at  fara  roar]
 का  व्यय  होगा  या  21,500  करोड़  रुपये
 का  व्यय  होगा  ?  यह  बहस  बहुत  ही
 बेमतलब  थी  ौर  जनता  के  साथ  मज़ाक  था  I
 ag  सरकार  के  दिमागी  दिवालियेपन  का  एक
 शानदार  सबृत  था  कि  चौथी  योजना  में
 खर्चा  कितना  होगा,  18,000,  करोड़  या
 या  21,500,  करोड़?  नगर  इस  बात  पर
 बहस  होती  कि  21,500  करोड़  खर्च  करने
 पर  जो  लहर  प्राप्त  होता,  उस  लक्ष्य  को
 प्राप्त  करने  के  लिए  i8,000  करोड़  भो
 पर्याप्त  हो  सकते  हैं,  तो  देश  के  वित्तीय
 विचार  में,  ग्राफिक  चिन्तन  में  ज़रूर  एक
 क्रांति  कराती।  प्रखर  वित्त  मंत्री  को सदन
 के  सामने  कोई  चौंकाने  वाला  प्रस्ताव  सदन
 के  सामने  लाना  था,  तो  वह  इस  तरह  का
 प्रस्ताव  लाते,  जिस  से  हिन्दुस्तान  की  जनता
 में  कोई  नया  विचार  we  हो  जाता  कि
 झपने  लक्ष्य  प्राप्त  करने  क ेलिए  हम  कम  65
 से  भी  काम  चला  सकते  हैं--हम  कम  Tt
 से  भी  ज्यादा  लक्ष्य  प्राप्त  कर  सकते  हैं।

 लेकिन  श्री  क्रष्णपाथारी  जैसे  मंत्री
 से  इस  तरह  की  क्रान्ति  की  उम्मीद
 करना  मेरे  लिए  हिमाकत  हो  होगी,  क्योंकि
 श्री  कृष्णमाचारी  खुद  एक  व्यापारी  हैं।
 वहू  कसी  कभी  इन्कार  करते  हैं  कि  मैं
 व्यापारी  हूं  या  व्यापारियों  सें  मेरा  कोई  सम्बन्ध
 है  ny  दूसरा  को  सम्बन्ध  हो  या  न  हों,
 लेकिन  शायद  वह  यह  मना  नहीं  करेंगे  कि
 अगर  वह  खुद  व्यापारी  नहीं  हैं,  तो  व्यापक-
 रियों  के  बाप  जरूर  हैं।

 इस  देश  में  व्यापारी  भ्रष्टाचार  को
 मिले  खत्म  किया  जा  सकता  है,  जब  कि
 एक  सरकारी  उद्योग--ड्रावनकोर  कैमीकल्ज़
 लिमिटेड--  के  एक-भाव  सेलिंग  एजेन्ट
 है  टी०  दीए  कृष्णमाचारी  पड  को  ।  उन  के
 नाम  1  जो  कम्पनी  है,  जिस  को  उन  के  बेटे
 चलाते  हैं,  उस  को  एक  सरकारी  उद्योग
 का  सोल  सेलिंग  एजेन्ट  बनाना  कहां  तक
 मुनासिब  है  कौर  इस  से  देश  में  वित्तीय
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 भ्रष्टाचार  बढ़ेगा  या  खत्म  होगा,  यह  कोई
 बहस  की  बात  नहीं  है  ।

 अध्यक्ष  मुंबई  :  वे  सोल  सेलिन  एजेन्ट
 कब  बने  हैं  ?

 शो  किशत  पटनायक  :वे  हैं  भर  1

 अध्.  महोदय  :  वे  कब  बने  हैं  ?  ---श्री
 कृष्णमाचारी  के  मिनिस्टर  बनने  के  पहले  या
 बाद  में  ?

 हो  किशन  पटनायक  :  कभी  तो  हैं  ?

 अध्यक्ष  गह  बय  :  भ्रमर  पहले  बने  हैं,
 तो  इस  का  मतलब  यह  तो नहीं  है  कि
 श्री  कृष्ण माचा रों  के  मिनिस्टर  बनने  के  बाद
 वे  उस  को  छोड़  दें  ।

 की  किशन  पटनायक  :  मैं  यह  प्रा रोप
 नहीं  लगा  रहा  हुं  कि  श्री  कृष्णमाचारी
 में  उन  को  बनाया  है  |  मैं  यह  आरोप
 लगाना  चाहता  हूं  कि  जबकि  श्री
 कृष्ण माचा री  दत्त  मंत्री  हैं  प्रौढ़  एक  सरकारो
 उद्योग  के  सोल  सेलिन  एजेन्ट  उत  के  लड़के
 हैं,  तो  यह  स्थिति  देश  के  लिए  ग्रो  नहीं
 है

 हिन्दुस्तान  की  वित्त  व्यवस्था  को  दुरुस्त
 करने  का  एक  पाठ्य  जरूरी  कदम  यह  है  कि
 राज्य  सरकारों  के  पास जो  राष्ट्रीय  सम्पदा
 है  भूमि,  जंगल,  खान  कौर  बिजली,
 वीगर  की,  क्‍या  उसका  ठोक  ढोक  संरक्षण
 हो  रहा  है  या  नहीं,  उस  का  ठोक  ठोक
 इस्तेमाल  हो  रहा  है  या  नहों,  उम्
 को  उन्नति  को  जा  रहो  है  या  नहीं,  इस
 की  जांच  दोनों  चाहिए,  योंकि  राज्य
 सरकारों  के  स्तर  पर  इस  वित्त  भ्रष्टाचार
 बहुत  ही  व्यापक  हो  गया  है  शौर  इस  श्रेष्टा-
 चार  के  परिण म  स्वीप

 बो  हरि  विष्णु  क  खत  :  (होशंगाबाद):
 यहां  भी  है--केन्द्रीय  सरकार  में  भी  है  ।
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 it  फ़िक्रियात  पटनायक  :  3-2  में  तो  होता
 हो  है,  लेकिन  इस  वक्‍त  मैं  राज्यों  को
 तरफ  ध्यान  खींचना  चाहता  हूँ  कि  वहां
 पर  राष्ट्रीय  सम्पदा  का  सत्यानाश  हो  रहा
 है  |

 मैं  बहुत  ज्यादा  उदाहरण  नहीं  देना
 चाहता  हूं--सिर्फ़  एक  ही  राज्य  सें--
 राजस्थान  से--  तीन  चार  उदाहरण  देना
 चाहता  हं  शौर  इस  मकसद  से  उदाहरण
 देना  चाहता  हूं  कि  राज्य  सरकारों  के  पास
 जो  वित्त  सम्पदा  है,  जो  राष्ट्रीय  सम्पत्ति  है,
 उस  का  संरक्षण  नहीं  होता  है,  उस  का
 सत्यानाश  होता  चला  जा  रहां  है  शौर
 फिर  राज्यों  की  तरफ़  रे  बेन  पर  बार
 बार  मांग  होती  हैकि  हमको  पैसा  दो,
 मदद  दो।

 3.5  hrs.

 (Mr.  Derury-Speaxen  in  the  Chair]
 राजस्थान  के  बूंदी  जिले  में  करीब

 200g  जमीन,  जो  कि  सरकारी  जमीन
 थी,  राजस्थान  के  मुख्य  मंत्री  ने  प्रपने  छः
 रिश्तेदारों  के  बीच  बांट  दी  7  यह
 1853-54की बात  है  ।

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  On  a  point  of  order.  He  is
 making  personal  attacks  against  some
 Ministers  of  a  State.  Those  people  are
 not  here.  They  cannot  answer.  I
 therefore  suggest  that  you  reconsider
 whether  the  hon.  Member  should  be
 permitted  to  attack  and  make  aliega-
 tions  of  such  nature.

 ef}  किशन  पटनायक  :  बिल्कुल  नहीं  ।
 मैंने  झपना  मकसद  साफ़  कर  दिया  है  t
 मैं  जो  पायंट  उठा  रहा  हूं,  वह  यह  है  कि  देश
 की  वित्तीय  व्यवस्था  को  ठीक  करने  के  लिए
 यह  जरूरी  है--मेरी  तरफ़  से  यह  सांग  है--
 कि  एक  जांच  समिति  33,  जिस  का  यह
 काम  होगा  कि  राज्य  सरकारों  के  पास  जो
 राष्ट्रीय  सम्पदा  है,.

 D  ty-8  k Deputy Mr.  You  ot
 criticise  State  Ministers  who  are  not
 here.

 tt  किशन  पटना यक  :  मैं  स्टेट  सि नि स्टर्ज
 को  क्रि टि साइज़  नहीं  कर  रहा  हुँ  '  इस  समय
 जो  स्थिति  है,  जो  सम्पत्ति  का  सत्यानाश
 हो  रहा  है,  मैं  उस  की  तरफ़  वित्त  मंत्रो  का
 ध्यान  खींच  रहा  हूं  ।  मैं  चाहता  हूं  कि  जो
 राज्य  सरकारें  बार-बार  केन्द्र  से मदद  चाहता
 हैं,  उन  को  मदद  देने  से  पहले  इत  सब  बातों
 के  बारे  में  जांच  पोतों  चाहिए  ।  प्रखर  200
 बीघे  सरकारी  ज़मीन  को  कोई  भी  मंत्री--
 बाटे  वह  राजस्थान  का  हों,  उड़ीसा  का  हों
 या  केन्द्र  का  हो--प्रिये  रिश्तेदारों  के  बीच
 बांट  देता  है  शौर  उस  पीत  में  953-54
 से  ले  कर  i959  तक  लेती  नहीं  होती  है,
 तो  वह  देश  के  लिए  कितना  बड़ा  नुक्सान  है

 Shri  Tyagi:  I  rise  on  a  point  of  order,
 An  allegation  is  being  made  against
 the  Chief  Minister  of  a  State.  I  am  not
 in  a  position  to  contradict  it  because  |
 have  no  knowledge  of  it.  Therefore,
 permission  to  make  one-sided  allega-
 tion  when  the  other  party  is  not  here
 to  defend  or  offer  clarification  is,  in
 my  opinion,  not  in  order.

 at)  feat  पटलाप्रक  :  पाइंट  ग्राफ
 शाइर  का  समय  मेरे  समय  से  न  कोर्ट  t

 Mr.  Deputy-Speaker:  You  cannot
 criticise  here.  They  are  not  represent-
 ed  here.

 tt  हरि  विष्णु  कामत  :  माननीय  सदस्य
 में  किसी  का  नाम  नहीं  लिया  हैं  ny

 Shri  Kamalnayan  Bajaj  (Wardhn):
 If  he  has  used  the  name,  it  must  be
 expunged.

 Shri  Kashi  Ram  Gupta  (Alwar):  On
 a  point  of  order.  The  allegation  has
 already  been  made.  It  has  reached  the
 Prime  Minister  and  an  inquiry  Is  being
 made  by  him.  As  such,  when  we  are
 seized  of  the  matter,  the  allegation  can
 be  discussed.
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 Shri  Tyagi:  No.

 Mr.  Deputy-Speaker:  No.  Ministers
 of  States  cannot  be  criticised  here.  We
 are  concerned  with  the  central  budget
 now,

 at  किशत  पटनायक  :  मैं  किसी  को
 बिल्कुल  क्रिटिसाइज़  नहीं  कर  रहा  हूं  ।
 सदन  में  इस  प्रकार  की  चर्चा  बार-बार  हुई
 है  t  श्री  बीजू  पटनायक  के  बारे  में  यहां  पर
 इतनी  बड़ी  वहस  हो  चुकी  है,  लेकिन  श्री  बीजू
 पटनायक  यहां  पर  उपस्थित  नहीं  थे  श्लोक
 न  ही  उन  के  रिश्तेदार  यहां  पर  उपस्थित  थे  ।

 मैं  किसी  गवर्नमेंट  को  क्रिटिसाइज़  नहीं
 कर  रहा  हूं  ।  मैं  तो  वित्तोय  भ्रष्टाचार  की
 मिसाल  दे  रहा  हूं  ।  मैं  इस  बात  का  उदाहरण
 दे  रहा  हूं  कि  देश  में  वित्त  फा  कैसे  सत्यानाश
 हो  रहा  है  ।

 पानरवा  जंगल  में  400  बग  मील
 जमीन  का  ठेका  8,000  रुपये  सालाना
 पर  एक  आदमी  को  दे  दिया  गया  है  |  वहू
 डेका  एक  ही  आदमी,  गुलाम  भ्रच्बास,  को
 दिया  जा  रहा  है  1  प्रगर  सही  ढंग  से  उस
 डंके  की  नीलामी  होती,  तो  दो  लाख  रुपया
 सालाना  मिलता  अगौर  दो  लाख  रुपये  के
 हिसाब  से  करीब  24  लाख  रुपया  बारह
 साल  में  मिलता,  जिस  का  नुक्सान  सरकार
 को  हो  रहा  है  ।

 एक  माननीय  सदस्य  :  बह  प्राप्ति
 कौन  है  ?

 एक  संसदीय  सदस्य  :  बहू  कांग्रेस  का
 लीडर र

 att  किसान  पटनायक  :  वह  कांग्रेस
 का  लोडर  है  पौर  सुखाड़िया  साहब  का
 फ़िनांशर  हैं  1  चूंकि  मुझ  से  पूछा  गया  है,
 इस  लिए  मैंने  यह  कहा  है,  वर्ना  मैं  न  कहता  ।

 कब  मैं  तीसरी  मिसाल  दे  रहा  हूं  ।
 भीलवाड़ा  जिले  में  झनक  की  खानें  हैं  कौर
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 कई  झक्क  खानों  के  स्वामी  हैं  t  इन्होंने
 निवेदन  किया  था  कि  रायलटी  कम  कर
 दो  1  वित्त  मंत्री  महोदय  ने  रिसोसिस  बढ़ाने
 की  बात  फाइनेंस  बिल  में  रखी  है  -  इस  हेतु
 उन्होंने  टैक्स  लगाये  हैं,  नए  टैक्स  लगाये  हैं  tv
 रिसोसिस  बढ़ाने  का  इतना  बड़ा  सवाल
 जब  देश  के  सामने  है  तब  आप  देखें  कि  श्रमिक
 की  खानों  के  स्वामियों  के  निवेदन  के  ऊपर
 रायलटी  को  कम  कर  दिया  गया  >  कब  कम
 किया  गया  है,  इसको  भी  आप  देखें  -  962
 के  चुनावों  के  ठीक  पहले  ।  इसका  कारण
 यह  था  कि  i962  %  चुनावों  के  लिए  इन
 झलक  खान  स्वामियों  से  पैसा  लिया  गया
 थ्या।

 Shri  Tyagi:  He  is  making  an  allega-
 tion  that  somebody  has  taken  bribe,
 and  again  against  a  Minister.  The
 Minister  is  not  here  to  reply.

 aft  हरि  विष्णु  कामत  :  नाम  नहीं  लिया
 है  ny

 उपाध्यक्ष  महोबय  :  कब  प्राय  खत्म
 कीजिये  1

 शनी  किशन  पटनायक  :  मेरा  समय
 कभी  खत्म  नहीं  हुभा है.  t

 उपाध्यक्ष  म  बिल  :  छापने  दस  मिनट
 w  fax  %

 att  किशन  पटनायक  :  स्पीकर  साहब
 ने  घोषणा  की  थी  कि  ग्रुप्स  को  25-25
 मिनट  मिलेंगे  ।

 उपाध्यक्ष  महोदय  :  झपकी  पार्टी  के
 छ:  मिनट  हैं  a

 ची  किशन  पटनायक  :  चौथा  उदाहर
 मैं  बिजली  के  बारे  में  देना  चाहता  हूं  ।  मैंने
 बताया  है  कि  जंगलों  का  सत्यानाश  हो  रहा
 है,  जमीन  का  सत्यानाश  हो  रहा  है,  खानों
 को  रायलटी  में  कमी  हो  रही  है  भौर  कब
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 star  उदाहरण  मैं  बिजली  के  बारे  में  देना
 चाहता  हूं  ।  बिजली  जो  है.  .
 Mr.  Deputy-Speaker:  What  has  that

 to  do  with  the  Finance  Bill*

 श्री  'किरात  पटनायक  :  इसका  फाइनेंस
 बिल  से  सम्बन्ध  है  |  फाइनेंस  बिल  में  यह
 कहा  गया  है  कि  र्थ  चाहिये  और  उस  प्रथम
 को  हासिल  करने  के  लिये  टैक्स  लगाये  गये
 हैं  लोगों  पर  a

 बिजली  की  जो  योजना  हैं  यह  केन्द्रीय
 सरकार  बनाती  है  शौर  बना  करके  राज्य
 सरकारों  के  हाथ  में  सौंप  देती  है।  उसके  बाद
 देखा  गया  है  कि  उस  योजना  से
 फायदे  को  बदले  नुक्सान  पहुंचने
 लगता  है।  वेलियम  कैमीकल्ज़  लिमिटेड

 जो  कोटा  में  है,  उसके  साथ  एक  करारनामा
 हुआ  है  जिस  के  अनुसार  इस  कम्पनी  को
 प्रति  यूनिट  फोन  पैसे  की  दर  पर  बिजली
 मिल  जाती  है  |  इस  कम्पनी  का  यह  दावा
 है  कि  श्री  सुखाड़िया  इनके  परिवार  के  एक
 ध्रादमी  हैं  ।

 अब  मैं  खाद्य  के  मामले  पर  प्राता  हूं  ।

 Shri  Kamalnayan  Bajaj:  He  has
 again  taken  the  name  of  Shri  Sukhadia
 and  says  that  the  person  is  related  to
 him  and  so  on,  How  can  we  find  out
 those  facts  in  this  House?  So,  the  re-
 ference  to  Shri  Sukhadia  or  the  Chief
 Minister  of  Rajasthan  should  be  ex-
 punged.

 Shri  Radhelal  Vyas  (Ujjain):  May  I
 invite  your  attention  to  rule  353  which
 says:
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 may  be  able  to  make  an  investi-
 gation  into  the  matter  for  the  pur-
 pose  of  a  reply.”
 He  ought  to  have  given  intimation.

 Mr.  Deputy-Speaker:  I  have  told  him
 twice  not  to  bring  in  The  names  of
 persons  who  are  not  in  the  House,  and
 he  is  still  persisting.  I  will  have  to
 ask  him  to  sit  down  if  he  persists  in
 that.  Please  do  not  mention  names  of
 persons  who  are  not  in  this  House.

 Shri  Kamalnayan  Rajaj:  Will  the
 names  he  hag  already  mentioned  be
 expunged  or  not?

 Shri  K.  N.  Tiwary  (Bagoha):  On  a
 point  of  order,

 Mr.  Deputy-Spraker:  He  is  not  in  his
 seat.  |  cannot  hear  any  point  of  order.

 श्री  किसान  पटनायक  :  मैं  किसी  व्यक्ति
 का  नाम  लेना  बिल्कुल  छोड़  देता  हूं  क्योंकि
 प्रा पकी  प्लाजा  हो  गई  है  ।  मैं  सरकारो  काला
 बाज़ार  के  बारें  में  आपका  ध्यान  खींचना
 बात  हूं  ।  राजस्थान  की  सरकार  ने  चने
 बकरीद.

 Mr.  Deputy-Speaker:  We  ire  not  con-
 cerned  with  the  Rajasthan  Govern-
 ment,  we  are  concerned  only  with  he
 Central  Government.  He  may  say  any-
 thing  about  the  Central  Government.

 wt  रहता  सिंह  (वाराणसी )  :  यहां
 हमारा  ड्रोन  सरकार  से  सम्बन्ध  है,  राजस्थान
 सरकार  से  सम्बन्ध  नहीं  है  ।

 Shri  K.  N.  Tiwary:  On  a  point  of
 order,  Shri  Sukhadia  has  already  ex-
 plained  the  whole  thing  in  the

 bly  in  detail.  He  has  given  all “No  allegation  of  #
 or  incriminatory  nature  shall  be
 made  by  a  member  against  any
 person......
 —iIt  includes  a  Minister—

 “  unless  the  member  has  given
 previous  intimation  to  the
 Speaker  and  also  to  the  Minister
 -concerned  so  that  the  Minister

 the  explanations  possible,  So,  why  it
 is  referred  to  here?

 Mr.  Depoty-Speaker:  I  have  already
 ruled  that  it  is  not  proper.

 Shri  Wartor  (Trichur):  It  is  public
 Property,  and  any  Member  han  the
 right  to  refer  to  it.  There  is  noth:ng
 personal  about  it,
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 Mr.  Deputy-Speaker:  He  cannot  refer
 to  persons  who  are  not  in  this  House.
 There  have  been  many  rulings.

 tt  किशन  पटनायक  किसी  का
 नाम  मैंलेने  नहीं  जा  रहा  हूं  -  मैं  यह  कहने
 जा  रहा  हूँ  कि  राजस्थान  में  जो  चना
 खरीदा  जाता  है  वह  42  से  52  रुपये
 प्रति  क्विन्टल  की  दर  से  खरीदा  जाता  है
 कौर  वहीं  चना  जब  असम  को,  मद्रास  को
 या  गुजरात  को  बेचा  जाता  है  तो  80  रुपये
 से  90  बाये  प्रति  क्विंटल  की
 दर  पर  बेचा  जाता  है।  मैं  किसी  व्यक्ति
 की  बात  नहीं  कह  रहा  हूं,  सरकार  द्वारा
 जो  खरीदा  अर  बेचा  जाता  है,  उसकी
 बात  मैं  कह  रहा  हु  ।  करीब  45  रुपये
 क्विंटल  की  दर  पर  खरीद  कर  उसी  चने
 को  दुगुने  दामों  पर  प्रथम,  गुजरात  कौर
 मद्रास  को  बेचा  जाता  हैं।  निजी  व्यापार
 के  क्षेत्र  में काला  बाहर  करने  वालों  को  पकड़ने
 की  बात  यहां  कही  जाती  है  1  ऐसा  करने
 से  पहले  मैं  वित्त  मंत्रीजी  से  अपील  करूंगा
 कि  यह  जो  सरकारी  काला  बाजारी  चल
 रही  है,  इसको  वह  जल्दी  बन्द  करें  1

 Shri  Kamalinayan  Bajaj:  The  country
 is  facing  aggression  on  its  western
 border  and  there  are  other  problems
 regarding  prices,  lack  of  production,
 scarcity  in  the  moneymarket  etc.  All
 these  things  have  come  all  at  once.
 This  is  not  the  fate  that  destiny  has
 provided  for  us;  we  have  to  take  some
 responsibility  for  some  of  the  measures
 that  we  have  taken  in  our  country.

 At  present  I  think  that  gill  the
 measures  that  we  take  should  be  _ri-
 marily  defence  oriented  and  that  our
 security  should  be  strengthened.  This
 should  be  done  both  through  short-
 term  and  long-term  policies.

 Shri  8.  s.  More  (Poona):  No  capi-
 talist  should  be  touched.

 Ghri  Eamalnayan  Bajaj:  If  the
 capitalist  is  bad,  you  may  touch  him,
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 if  the  politician  is  bad,  you  may  {uuch
 him.

 Shri  Raghunath  Singh:  You  are  both.

 Shri  Kamalnayan  Bajaj:  I  may  be
 both,  but  you  are  only  one.  7  am
 sorry  for  having  said  this.  This  is  unly
 between  ourselves.

 Shri  M.  R.  Krishna  (Peddapalli):  It
 cannot  be  between  both  of  you,  it  is
 in  Parliament,

 Shri  Kamalnayan  Bajaj:  That  is
 right,  I  agree  with  you.

 The  present  budget  contains  some
 minor  good  features,  but  we  have  to
 view  it  from  the  angle  whether  pro-
 duction  will  increase  in  the  field;  of
 agriculture  and  industry,  and  whether
 steps  have  been  taken  so  that  pro-
 ductivity  or  output  even  in  the
 administration  shall  be  more  and  ‘the
 expenses  are  reduced.

 About  two  years  ago,  I  think,  our
 Finance  Minister  announced  that  he
 was  going  to  take  strict  measures  for
 reducing  administrative  expenditure.
 But  this  expenditure  is  mounting  out
 of  proportions.

 Shri  s.  5.  More:  Do  not  take  him
 seriously.

 Shri  Kamalnayan  Bajaj:  It  may  be
 that  you  do  not  take  our  Finance
 Minister  seriously,  but  I  am  inclined  to
 take  the  Finance  Minister  oy  any
 Minister  seriously.  It  may  be  he  is
 unable  to  reach  the  targets  that  he  has
 set  for  himself.  For  that  we  must  try
 and  assist  him  so  that  he  may  succeed:
 in  the  matter.

 Dr,  M.  8.  Aney  (Nagpur):  You  think
 he  is  on  the  right  path?

 Shri  Eamalnayan  Bajaj:  I  do  not
 think  so.  His  intentions  are  good.  T
 think  he  has  caught  himself  in  a  vicious
 circle,  and  is  probably  not  finding  a
 way  out  of  it.  He  wants  to  strengthen
 our  country,  increase  our  development
 and  so  on,  but  when  you  see  the  re-
 sults,  they  are  different,  and  I  am  con-
 cerned  at  that.
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 Our  agricultural  production  increas-

 ed  during  the  First  Plan  by  42  per
 eent,  but  in  the  Second  Plan  it
 went  down  to  3:9,  In  the
 Third  Plan  period  in  the  first
 three  years  agricul  ural  production
 has  increased  somewhat  and  last  year
 it  went  up  .o  about  8  per  cent,  that  is,
 geven  million  tons  more  production;
 you  may  say  it  Was  a  great  gift  nature
 gave  us  or  it  was  duc  to  our  efforts.
 Moreover,  we  impor.ed  not  less  than
 six  mi.lion.tons.  Inspite  of  all  this,
 because  of  the  unnecessary  controls,
 artifica])  zonal  divisions  and
 faulty  distribution  and  acute  scarcity
 has  been  felt  and  the  rise  in
 Prices  could  not  be  stopped,  although
 lately  because  of  the  new  crop  and  so
 on  there  has  been  some  drop  in  the
 prices,  Until  the  next  crop  comes
 ino  the  market  the  situation  is  grave
 and  we  need  give  considerable  thought
 to  that  matter.

 The  Finance  Minister  had  given  an
 increased  development  rebate  for  the
 new  industries  and  they  will  get  the
 development  rebate  when  that  indus-
 try  makes  profit,  But  whatever  com-
 mitments  they  have  immediately,  they
 have  to  honour  them  and  thus  they
 have  to  pay  more  by  way  of  customs
 duties  and  in  many  other  ways.  Apart
 from  that  there  is  a  credit  squeeze  in
 the  market  and  that  is  applied  for  un-
 secured  loans  on  the  basis  of  25th
 June.  Now,  25th  June  fal!s  in  off-
 season  for  business  and  industry  when
 you  do  not  need  much  money.  The  sea.
 son  will  be  coming  now  and  if  this
 squeeze  is  continued  on  that  basis,
 it  will  create  difficult  conditions  in  ad-
 dition  to  other  difficulties  such  as
 competition  ang  rivalry  in  trade  and
 go  on,  If  it  is  restricted  by  the  Re-
 serve  Bank  that  the  usance  bills  can-
 not  be  given  for  that  consideration,
 they  should  not  be  given  for  more
 than  a  limited  period  such  as  2  or  8
 months,  it  will  be  good.  There  should
 be  different  periods  for  different  in-
 dustries.  If  suitable  modifications  are
 made,  and  the  period  of  credit  market
 ig  reasonably  limited,  it  will  create
 healthy  conditions,  There  are  un-
 necessary  controls  and  therefore,  the

 mcney  market  is  not  behaving  pro-
 periy,  J<  becomes  tight.  There  i;  a
 famine  in  the  money  marke.  and  so  on.
 For  that  reason,  the  industry  ia  not
 finding  money,  There  are  several
 mills  which  are  c-aseq  because  of
 shortage  of  funds.

 Again,  there  has  been  difficulty  in
 planning.  I  am  not  stating  this  exam-
 Ple  as  a  complaint;  it  is  a  fact  and  4
 am  giving  that  as  an  example.  One  of
 my  industries,  Bajaj  Autos,  ig  a  sco-
 oter  industry,  We  have  been  infor-
 ming  the  Ministry  in  advance  about
 our  scooter  factory  that  un‘ess  the
 jicence  for  foreign  exchange  was  piven
 for  importing  some  component:,  it
 would  have  to  be  closed.  We  have
 been  informing  them  over  a  period  of
 months  in  advance,  Wf  the  couniry
 did  not  have  foreign  exchange  now,  the
 Finance  Ministry  should  have  visualis-
 ed  that.  If  they  had  warned  us  in  ad-
 vance,  say,  six  months  or  so  in  ad-
 vance  and  said  “You  will  no!  be  ge!-
 ting  foreign  exchange  after  this  period
 and  so  will  you  divert  your  production
 to  some  other  thing”,  if  they  had  done
 s0,  We  can  have  86  complaint  against
 it.  But  they  always  aaid:  ‘we  are  con-
 sidering  and  we  wi'l  do  this  and
 that”  and  af]  of  a  sudden  we  are  told,
 “no  more  licence  will  be  given  for  the
 old  quantity,  but  it  will  be  only  I0  or
 प्‌  or  5  per  cent.”  of  your  requirement.
 We  do  not  know  what  we  are  get‘ing.
 If  we  need  5  per  cent  to  be
 imported  out  of  00  per  cent  compo-
 nents,  out  of  that  I5  per  cent,  only  0
 or  5  per  cent—1  do  not  know  how
 much—-is  going  to  be  given.  In  that
 way  the  industry  would  be  able  to
 run  only  for  one  or  one  and  a  half
 months  of  two  months  in  the  year.
 The  factory  is  already  cldsed;  there  is
 not  a  single  Vespa  that  we  are.  pro-
 ducing.  I  am  glad  the  =  industry
 Minister  is  also  here.  When  I  go  to
 him  and  say  “Kindly  give  us  foreign
 exchange,”  he  says  “go  to  the  Finance
 Minister."  When  I  go  to  him,  he  saver
 “T  have  no  foreign  exchange,  I  cannot
 give  you  and  we  will  see  what  we
 can  do  about  it.”  I  can  appreciate  hir
 difficulty.  But  at  the  same  time  ap-
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 Plications  are  invited  for  starling  new
 scooter  Tactories  in  the  country,  I
 have  no  grudge  if  more  scooters  are
 Produced  and  if  you  had  the  foreign
 exchinge.  If  you  could  give  foreign
 exchange  io  import  compunents,  you
 can  qo  so.  But  here  is  an  industry
 which  was  running  but  which  js  closed
 because  it  is  mot  getting  foreign  ex-
 chanse  and  new  industries  are  given
 8  livence  for  manufacturing  [he  same
 type  of  things,  Will  not  they  also
 need  to  import  thuse  components?
 They  could  not  manufacture  jt  l00  per
 cent  here,  There  seems  to  be  no  co-
 ordination  between  the  Industry
 Ministry,  Commerce  Ministry,  Inter-
 national  Trade  Ministry  and  the
 Finance  Ministry  nor  jg  there  appro-
 priate  co-operation  or  understanding?
 I  do  not  know  where  the  thing  goes
 wrong,  When  I  think  of  this,  I  am
 reminded  of  the  story  of  a  small  boy.
 His  socks  were  torn  and  he  complain-
 ed  to  his  mother,  His  mother
 having  ignored  it  for  some  time
 said:  Take  this  one  rupee  and
 buy  a  pair  of  socks.  He  was  a
 small  boy  ang  had  no  experience  and
 he  went  to  the  shop  and  bought  his
 socks  which  were  one  or  two  _  sizes
 bigger,  When  he  came  home  and
 tried  to  put  on  his  socks,  they  were
 big;  then  he  went  to  his  mother  and
 said:  will  you  please  make  this  to  my
 size?  The  mother  saiq  that  she  wa:
 busy  and  could  not  do  it  and  directed
 him  to  go  to  his  sister,  His  sister
 suid:  you  were  teasing  me  yesterday
 and  so  हद  will  not  mend  your  socks,  He
 went  to  his  muntie  and  his  auntie’:
 reply  was  a  similar  retort.  The  poor
 fellow  out  of  disgust  lef,  it  and  went
 to  sleep.  His  mother  felt  pity  for  him
 and  she  cut  it  to  size  in  the  night  when
 she  could  find  some  time  because  she
 loved  her  son.  Similarly,  the  sister
 also  loved  him  and  not  knowing  that
 the  mother  had  already  cut  the  socks
 to  size,  she  olso  cut  it  further.  So  did
 the  auntie.  With  the  result  there  was
 hardly  any  socks  worth  wearing  the
 next  morning  when  the  boy  wanted  to
 wear  the  socks,  When  we  start  plan-
 ning,  we  must  first  of  al!  have  con-
 tact  with  the  people  for  wham  we
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 want  to  plan,  Secondly,  there  must  be
 co-ooperation  with  the  people  and
 then  there  must  be  co-ordination  in
 planning.  If  something  is  lacking  in
 this,  the  results  wil]  not  be  achieved.
 There  are  brilliant  people  doing  plan-
 ning  work;  I  must  give  them  the
 credit  for  their  intelligence;  they  have
 Planned  well  but  if  they  are  not  able
 to  co-ordinate  and  do  not  have  proper
 contact  with  the  people  and  they  are
 not  aware  of  the  situa.ion  ang  circum-
 stances  that  are  changing  from  time  to
 time,  the  resul.s  are  not  achieved  or
 they  plan  in  an  exaggerated  way.

 An  hon.  Member:
 proached  the  auntie?

 Have  they  ap-

 Shri  Kamalnayan  Bajaj:  They  are
 all  our  uncles,  brothers,  cousins.

 Shri  P.  R.  Patel  (Patan):  What
 about  your  mother?

 Shri  EKamalnayan  Bajaj:  She  is
 quite  all  right  and  healthy;  thank  you,
 We  are  going  to  have  a  Fourth  Plan  of
 21,500  or  Rs.  22,500  crores.  If  we  can
 achieve  that  target,  I  would  be  happy.
 By  levying  the  excise  and  oter  duties
 in  the  present  Budget,  the  Finance
 Ministers  has  reduced  the  target  very
 cleverly  by  Rs.  2,000  crores  if  not
 more  because  the  pub'ic  sector  pro-
 jects  or  the  plan  projects  will  cost  at
 least  Rs,  2,000  crores  more  which  will
 be  taken  away  by  the  Finance  Minis-
 ter,  The  plan  target  had  been  re-
 duced,  if  not  directly,  in  an  indirect
 way,  Then  2,000  crores  had  been  pro-
 vided  for  the  privaie  sector.  I  am
 happy  that  this  is  provided  for  the
 private  sector,  But  looking  to  the
 present  market  conditions,  I  do  not
 see  how  these  Rs.  2,000  crores  will  be
 coming  out  of  the  private  sector,  When
 we  approach  the  Finance  Minister  or
 the  Government  officials,  they  say,
 whatever  be  your  project,  if  you  want
 money,  the  semi-Government  institu-
 tions  will  be  providing  it.  If  these
 institutions  are  to  provide  the  same
 money  it  is  not  coming  out  of  the
 private  sector,  it  is  coming  out  of  the
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 Government  resources;  whether  you
 take  it  this  way  or  that  way,  it  makes
 little  difference,

 1  was  just  saying  that  I  would  not
 ike  the  plun  that  we  have  made,  to
 be  curtailed  for  this  reason,  that  it
 will  have  many  political,  re-
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 The  hon. Mr,  Depaty-Speaker:

 Member's  time  is  up.
 Shri  Kamalnayan  Bajaj;  Sir,  there

 ig  Very  Much  more  to  say,  but  I  would
 only  make  one  more  point  and  sit
 down.  Very  often  the  question  of

 percussions  which  wil  not  be  healthy
 for  the  country,  becuuse,  in  the  States,
 even  in  the  districts,  the  people  have
 been  old  that  this  project  or  that  pro-
 ject  will  be  coming  in  the  fourth  Plan
 ang  50  on  and  50  forth,  If  you  want
 to  curtail  the  Plan  projects  or  the  plan
 to  Rs.  15,000  crores  or  Rs,  16,000,  crores
 and  so  on,  that  curtailment  will  be  very
 badly  affecting  the  psychology  in  the
 interior  of  the  States  in  different  parts
 of  the  country.  Instead  of  that,  keep
 your  projects  intact,  but  have  some
 built  in  adaptability  constructed  in  the
 Plan  iself  so  that  if  jt  becomes  im-
 perative,  we  can  exteng  the  period
 from  five  to  six  or  seven  years.

 Six  months  ago,  I  was  calculating
 that  sx  and  a  half  years  or  seven
 yert,  would  be  enough,  but  today,
 with  the  present  budget,  I  think  even
 eight  years  will  not  be  sufficient  for
 fulfiiling  the  Plan.  because  our  re-
 source;  are  limited  It  is  not  only
 the  money  resources  but  there  art
 other  resources,  How  much  of  foe
 sources  do  we  have  to  manage  our
 projects,  how  much  of  talent  and  ad-
 Ministrative  capacity  to  Manage  these
 projects  do  we  have?  Already,  the
 Pubic  projects  which  we  have  under-
 taken  are  vielding  low;  our  return  on
 them  is  very  low  and  it  is  very  bad
 It  is  not  very  encouraging  We  can-
 net  be  very  proud  of  them,  Except
 some  individual  public  projects,  taking
 ar  a  whole,  we  are  not  able  to  manage
 them  properls.  In  the  same  eireum-
 stance:,  with  the  same  type  of  —  ad-
 ministrention  ang  With  the  same  type
 of  resources  to  manage  the  public  pro-
 jects.  our  retutn  on  the  further  capa-
 city  will  be  very  low  Tt  will  -till
 decrease,  and  in  viow  of  that.  we
 have  to  plen  out  and  consolidate  our
 achievements,  and  if  we  are  able  to
 have  better  returns,  |  think  we  will
 he  doing  a  greater  service  to  the
 sountry
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 monopoly  has  been  discussed  in  this
 House,  I  am  not  in  favour  of  monopuly
 myself.  But  in  a  planned  and  control-
 led  economy  where  the  prices  are
 deterthined  and  fixed  by  the  Govern-
 ment,  where  licences  arc  given  by  the
 Government,  production  is  fixed  by
 the  Government,  we  must  try  to
 understand  what  are  the  bag  effects
 of  monopoly,  It  may  be  that  the
 Planning  is  defective;  it  may  be  that
 licences  are  given  injudiciously;  it
 may  be  that  the  prices  are  not  pro-
 perly  determined,  The  mistake  may
 lie  there.  But  otherwise,  even  if
 monopoly  is  there,  and  if  they  are  able
 to  increase  production  in  the  country,
 just  in  the  name  of  socialism,  why
 should  we  have  the  bogey  of  mono-
 poly  being  raised  and  shouted  every
 time?  T  am  not  afraid  of  that,  I  am
 only  saying  this:  when  we  have  ail
 the  measures  and  the  strength  ani
 the  power  to  curtail  the  bad  effect  of

 ly,  if  opoly  has  come  .n,
 and  if  some  people  are  able  to  grow
 and  develop  in  the  country  =  faster
 than  others,  why  not  allow  them  to
 develop?  If  they  are  taking  undue
 advantage  of  the  circumstances  and  so
 on,  are  you  not  able  to  curb  them
 or  limit  them  to  their  production  and
 prices  and  so  on”  If  you  are  unable
 to  do  sn.  you  have  the  powers  and
 you  must  strengthen  the  machiners,
 instead  of  bringing  measures  by  which
 production  in  the  country  will  = down.  These  are  the  things  that  we
 must  look  into,

 Dr  L.  M  Singhwi  (Jodhpur):  Mr.
 Deputy-Speaker,  Sir,  the  first  thing
 that  this  budget  discloses  is  that  Shri
 Krishnamachari  is  preparing  himself
 to  be  initiated  as  the  disciple  of  Mr.
 Parkinson.  It  appears  to  me  that  this
 third  budget  within  the  past  six
 months  is  not  only  a  formidable  fare
 but  represents  what  I  consider  to  be

 tising  and  indI-
 Tt  unfolds,  if  I

 an  extrem  Ppe
 gestible  food  packet
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 May  say  with  all  respect  to  the  hon.
 Finance  Minister,  a  somewhat  ven-
 turesome  policy  of  brinkmanship
 at  least  in  the  economic  field.

 The  reasons  that  have  been  adduced
 by  the  hon.  Finance  Minister  for
 bringing  about  the  supplementary  bud-
 get  are  not  altogether  convincing,
 although  I  see  nothing  wrong  in  the
 Finance  Minister's  coming  forward  to
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 blame,  only  when  it  emanates  from
 foreign  experts.  Clearly,  neither
 alarm  nor  despair  nor  whole  sale  de-
 nunciation  of  planning  as  such  would
 furnish  us  with  a  ready-made  solu-
 tion,  nor  indeed  does  it  help  to  build:
 up  artificial  battlements  and  tor-
 tresses  of  shibboleths  as  sometimes
 in  self-defence  the  ruling  party  bas
 tended  to  do.  The  growing  need  of
 the  hour  ig  to  take  a  straight,  cold.

 this  House  with  a  pp  y
 budget  at  this  time.  The  supplemen-
 tary  budget,  in  my  humble  opinion,
 represents  g  certain  growing  lag  in  the
 efficiency  of  financial  management  and
 financial  discipline  in  the  country.
 It  represents,  if  I  may  say  go,  a  col-
 lection  of  bizarre  devices.  of  generous
 gestures  here  and  there  and  somewhat
 unrelated  departures  and  innovations
 such  as  the  provision  for  the  econo-
 mic  rehabilitation  of  Ladakh.

 One  cannot  avoid  the  impression
 that  the  real  reason  for  the  supple-
 mentary  budget  is  perhaps  to  finance
 some  of  the  consumption  expenditure
 of  the  Government  of  India  rather
 than  for  the  reasons  that  have  been
 adduced  by  the  hon,  Finance  Minis-
 ter,  I  should  teally  like  to  know
 which  of  the  five  or  six  reasons
 which  he  has  put  forward  before  us
 he  really  pins  his  faith  in,  for  bring-
 ing  forward  and  supporting  -  this
 supplementary  budget  in  the  mid-
 term.

 Shri  Krishnamachari  has  said,—as
 the  International  Bank  has  said  be-
 fore  him—that  our  country  economi-
 eally  is  in  a  bad  way.  This  is  by
 no  means  an  overstatement.  It
 appears  that  our  economy  has  been
 growiig  progressively  more  flabby
 and  more  sluggish.  It  seems  to  me
 that  the  pity  of  it  all  is  that  it  should
 have  taken  the  verdict  of  the  Inter-
 national  Bank  to  convince  our  hon.
 Finance  Minister  and  to  bring  him
 to  the  realisation  that  our  economy is  in  bad  way.  It  seems  thay  it  is
 one  of  our  national  failings  to  accept
 a  verdict,  either  of  praise  or  of

 did  look  at  the  stark  realities  in
 which  we  find  ourselves  enmeshed
 and  to  free  our  economic  thinking
 from  the  deadweight  of  slogans  and
 from  the  shackles  of  ideological  pre-
 judices.  To  do  that,  I  should  like  to
 say,  there  is  no  one  More  capable  of
 doing  it  than  the  present  Finance
 Minister  and  I  would  like  to  express
 My  regret  that  he  has  shown  no  ane
 clination  ta  do  it.

 There  is  nothing  wrong,  as  T  said,
 in  the  Finance  Minister  coming  for-
 ward  to  this  House  with  a  supple-
 mentary  budget  but  the  pertinent
 point  is,  how  far  docs  the  supple-
 mentary  budget  really  steer  धा  from
 the  financial  crisis  in  which  we  find
 ourselves;  to  what  extent  does  i,  im-
 prove  the  climate  for  investment  in
 this  country;  to  what  extent  does  it
 increase  and  improve  our  =  enterpri-
 aes  and  increase  our  production,
 our  potentia)  for  export,  our  ability
 to  gain  mere  productivity  in  the  oub-
 lic  ang  the  private  sectors.  How  far
 does  it  go  to  break  the  vicious  spiral of  inflation  jn  which  we  find  our-
 selves  hopelessly  entrapped?  What
 does  it  do  to  restore  the  dignity  and
 the  value  of  our  rupee  in  the  inter-
 national  market  and  on  the  home
 front?)  It  seems  to  me  that  there
 is  considerable  force  in  the  argu-
 ment  that  there  is  really  a  tight  situa-
 tion  in  our  country;  it  appears  to  me
 that  the  Government  had  not  been
 unwilling  to  injure  the  reproductive
 capacity  of  the  hen  that  lays  the
 golden  eggs.  Only  the  other  day Mr.  Bhaga;  admitted  clearly  on  the
 floor  of  the  House  that  the  capital
 market  in  India  was  gubdued.  The
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 press!  ip  the  capital  market  is  a
 depressing,  dreary,  sorry  tale.  What
 does  the  Finance  Minister  propose  to
 do  for  reviving  the  capital  market?
 Dees  be  ;hink  the  moasureg  he  hes
 already  taken  and  has  now  introdu-
 ced  ig  the  form  of  the  Finance  Bill
 No.  2  are  adequate  to  revive  the
 capital  market  ang  the  climate  for
 investment  in  this  country?  I  ask
 him  whether  it  was  conalsteny  with
 constitutional  propriety  that  all  these
 projections  and  assumptions  should
 have  been  made  on  he  basis  of  the
 acceptance  of  the  fourth  plan  of  th+
 size  of  Re.  21,500  crores?  After  all,
 this  House  is  supposed  to  shape  tho
 policies  of  this  country.  In  the
 scheme  of  constitutional  functioning
 that  we  have.  this  Parliament  has  a:
 essential  right  ‘o  contribute  and  to
 construct  the  ‘thinking  on  matters
 economic.  Are  we  then  [०  be  pre-
 sented  with  a  fait  accompli,  a  ceci-
 sion  already  taken,  schemes  already
 adopted  and  a  plan  te  which  the  gov-
 cermment  has  already  committed  it-
 self?  I  should  like  to  observe  that
 this  shows  a  somewhat  scant  respect
 for  this  parliament,

 In  this  matter,  the  government
 liave  often  spoken  with  different
 voices.  When  the  hon.  Prime  Min-
 ister  assumed  office,  he  spoke  of  the
 essential  needs  of  the  common  man
 —food,  clothing,  drinking  water,
 Tura]  electrification  and  smal]  quick-
 yielding  projects.  This  was  a  hope-
 ful  sign.  I  thought,  in  the  economic
 thinking  of  the  government.  Unfor-
 tunately,  the  central  themc  of  res-

 ibl  new  and p  pron
 then,  however,  have  run  the  gamu;  o!
 an  opposite  kind  of  thinking.  The
 Finance  Minister  and  the  Prime
 Minister  have  spoken  in  bafflingly  con-
 fusing  terms,  which  are  mutually  con-
 tradictory,  which  are  sclf-contradic-
 tery  and  which  fonfounds  comple-
 tely.  Only  a  little  over  a  fortnight
 age,  the  hon.  Finance  Minister  gave a  plain  warning  against  borrowings
 and  made  8  plea  for  basing  the  ex-
 penditure  in  the  fourth  plan  on  4
 realistic  assessment  of  the  availabi-
 lity  of  our  resources.  He  said  that

 we  must  realise  the  need  to  live
 within  the  available  resources.  We
 find  after  a  fortnight  that  there  oi
 no  trace  of  that  kind  of  thinking  in
 this  supplementary  budget.  It  makes
 one  teflect  whether  the  various  pub-
 lic  pronouncements  gre  made  with  the
 measure  of  responsibility  which  they
 are  expected  or  assumed  to  be  made.

 The  Prime  Minister  had  talked  not
 long  ago  oi  jhe  need  for  ronsolida-
 tion  of  the  plan.  Expang  if  you  can.
 but  consolidate  you  must.  This  basic
 need,  it  seems,  has  not  been  realised
 by  this  government.  I  have  often
 spoken  of  the  large  areas  of  idle  capa-
 city  in  various  sectors  of  our  indus-
 try,  of  the  large-sale  Jotus-eating  in
 our  industrial  sectors  both  pub'ic
 and  private.  Is  the  Finance  Minis-
 ter  in  3  position  to  tell  the  House
 that  the  idle  capacity  jn  this  coun-
 try  would  be  made  use  of  in  g  satis-
 factory  measure?  I  am  afraid  n>
 effort  is  made  to  do  this.

 ]  shoulg  like  to  make  a  plea  for
 salvaging  the  sound  common  man's
 approach  propounded  by  the  Prime
 Minister  when  he  assumed  office.
 I  should  like  that  this  approach is  salvaged  and  implemented  in  the
 policies  of  the  government,  jf  our
 Planning  ig  not  to  lead  us  to  frustra-
 tian  or  distress,  if  our  planning  has
 to  be  a  basis  for  delivering  essential
 goods  and  service  to  the  common
 man.  T  come  from  a  State  where  in
 large  areas  drinking  water  has  not
 been  made  available  to  the  people,
 where  people  are  faced  with  an  an-
 nual  and  ever-recurring  threat  of
 famine  and  starvation.  We  have  0002
 Precious  jittle  to  improve  the  lot  of
 that  common  man.  I  would  oo  jtius-
 trate  by  tioning  the  ple  of
 an  idea,  which  I  had  the  honour  to
 initiate,  the  idea  of  the  establishment
 of  a  desert  development  authority.
 The  Irrigation  Minister  was  extreme-
 ly  helpful  and  was  impressed  by  the
 idea.  There  was  a  committe:  an-
 pointed  by  the  government,  which  re-
 Ported  favourably  on  the  idea  of
 bringing  into  existence  q  desert  de-
 velopment  authority  or  hoard.  A
 whole  year  or  more  has  elapsed  wittr-
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 out  any  concrete  actlon  being  taken.
 I  have  it  on  the  authority  of  the
 Prime  Minister  who  wrote  to  me  to
 say  that  very  soon  this  would  be
 brought  into  existence.  Yet,  I  am
 sorry  to  say  somewhare  in  the
 bureaucratic  cobwebs  of  thi,  govern-
 me,  the  idea  is  stuck  up.

 As  I  understand  it,  there  is  an
 overall  gap  of  Ra.  7,650  crores  in  thre
 resources  for  the  fourth  plan.  This
 is  divided  between  external  resour-
 ces  gap  of  about  Rs.  4,000  crores  and
 internal  rupee  resources  gap  ct
 Rs.  3,650  crores.  How  do  we  propose
 to  bridge  this  gap?  My  feeling  is  we
 cannot  expect,  in  spite  of  the  rosier
 Picture  entertained  by  the  govern-
 ment,  more  than  Rs.  3,000  crores  or
 thereabouy  in  terms  of  foreign  aid.
 This  would,  therefore,  leave  a  con-
 siderable  gap  of  Rs.  1,000  crores  on
 a  flat  basis,  but  as  a  matter  of  fact
 #  much  bigger  gap,  because  out  of
 this,  we  wil)  have  to  pay  something
 like  Rs,  1,400  crores  by  way  of  re-
 payment  obligations  including  in-
 terest  on  foreign  loans.  If  these
 Rs,  1,400  crores  are  deducted  from
 Rs.  3,000  crores,  it  seems  only  ubout
 Rs.  .600  crores  would  be  available  in
 terms  of  foreign  aid  for  investment
 I  should  like  to  know  how  this  large
 gaping  gap  is  to  be  filled.  How  do
 we  raise  the  internol  resources  ot
 Rs.  3,650  crores?  It  is  expected  that
 the  States  would  raise  abou;  Rs.  1,000
 erores,  T  think  jt  is  extremely  doubt-
 ful  if  the  Stetes  would  be  able  to
 do  su.  The  private  sectoy  which,  on
 the  admission  of  the  government  and
 its  responsible  spokesmen  is  depres-
 sed  and  eubdued  ang  inactive  is  sup-
 posed  to  raise  Rs,  2400  crores,  not
 to  speak  of  the  considerable  increase
 in  the  cost  of  each  and  every  pro-
 ject.  on  account  of  the  spiral  of  infla-
 tion  in  which  we  are  caught.

 TI  should  atso  like  to  emphasise
 here.  besides  making  this  query  as
 to  how  the  Finance  Minister  pro-
 pose,  to  bridge  these  gaps,  whether
 the  present  supplementary  budget  is
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 only  a  beginning  of  a  series  of  tax
 measures  to  provide  for  the  plan  re-
 sources  in  ह  way  which  is  bound  to
 bring  considerable  hardship  to  the
 common  people  of  India,  I  should
 also  like  to  say  that  the  plan  is  too
 hidebound  and  too  much  confined  to
 the  study  chambers  of  some  acade-
 mic  people,  This,  I  think,  is  becom-
 ing  increasingly  correct.  We  find  that
 the  realities  of  our  economic  situa-
 tion  tend  to  be  neglected  in  ihe  ‘Plane
 ning  Commission.  There  ig  much  0
 be  said  for  associating  the  common
 people  with  the  formulation  as  well
 as  with  the  implementation  of  the
 Plan.  It  would  be  g  mockery  to  ask
 them  only  to  implement  a  Plan  in  the
 formulation  of  which  they  are  not  in-
 viteq  to  participate  or  to  contribute.
 44  brs.

 It  is  a  shocking  fact  that  out  of
 our  total  imports  of  Rs,  1,250  crores
 in  1983-64  maintenance  imports
 accounted  for  about  60  per  cent  ane
 development  imperts  only  79  9  per
 eent.  If  these  figures  arp  incorrect,
 I  would  like  the  hon.  Finance  Minis-
 ter  to  correct  me.  I  should  like  ©
 know  also  as  to  what  was  the  posi-
 tion  for  I964-65.  This  i,  an  obvious
 distortion  in  the  economy  and  this
 is  am  imbalance  which  must  be  cor-
 rected.  I  should  like  to  know  whe-
 ther  any  steps  are  proposed  to  be  taken
 for  correcting  this  imbalance  and  whe-
 ther  the  steps  taken  have  proved  =  tr
 be  effective.  I  should  also  like  t”
 know  whether  we  are  going  nly  i>
 pay  jip  service  to  the  so-calied  im-
 port  substitution  programmes  or  toc
 Government  has  formulated  na  com-
 prehensive  import  subslitutinn  pro-
 Bramme.

 From  the  point  of  view  of  foreign
 exchange  crisis,  with  which  we  are
 beset.  there  is  something  tu  be  spit
 for  the  supplementary  budgct.  How-
 ever,  I  should  like  to  know  whether
 the  Government  is  pursuing  the  jdea.
 and  whether  the  Government  think
 that  it  can  be  pursued  suercssfully, that  a  moratorium  should  %r  im-
 posed  on  our  repayment  obligations.
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 If  that  is  not  done,  in  my  opinion
 we  are  going  to  face  considerable
 difficulty  ang  hardship  and  we  may
 not  be  able  to  meet  our  repayment
 obligations,

 I  should  like  to  know  whether  the
 kind  of  sustained  dynamism  =  in
 building  up  our  exports  is  scught  to
 be  generated  by  a  bigh  cost  and  low-
 productivity  economy,  which  seema
 to  be  favoured,  particularly  in  the
 public  sector.  How  do  we  get  this
 sustained  dynamism  in  our  exports?
 Merely  by  talking  about  it®  What
 specific  measures  have  the  Govern-
 ment  taken  all  these  years  to  see
 that  the  cost  of  production  in  our
 country  is  jower  and  our  productl-
 vity  is  greater?

 I  should  like  to  comment  only
 briefly  about  the  decline  in  the
 growth  rate.  This  ig  a  matter  which
 is  of  great  concern  to  us.  This  is  a
 matter  on  which  the  Finance  Minis-
 ter  owes  a  really  detailed  explanation
 to  this  House  whether  the  thesis  ex-
 pounded  by  Shri  Masani  ig  correct.
 There  is  no  doubt  that  this  decline
 in  growth  rate,  if  it  is  nisintained
 over  a  period  of  time,  all  our  hopes,
 all  our  expectations  and  al]  the  pro-
 mises  that  the  Government  is  making
 day  in  and  day  out  are  going  to  be
 belied,  ate  going  to  be  broken.

 The  questio,  of  inflation  looms
 large  over  our  horizon.  Only  this
 morning  we  talked  of  inflation  and
 ef  hunger  marchers.  There  is  no  use
 of  talking  of  the  present  political
 factors  in  situations  like  that.  The
 Government  is  responsible  b>+icaliv
 in  a  democracy  for  providing  the
 basic  necessities  and  servicey  to  the
 People,  particularly  in  a  self-prociai-
 med  socialist  country.  It  seems  to
 me  that  inflation  has  beer  really
 galloping  and  we  had  los;  all  contro!
 over  any  strings  that  might  possibly
 have  held  the  growth  of  inflation,  We

 sureg  have  been  promise  now  anid
 then  but  none  of  the  measures,  it
 seems,  has  been  implemented  in  a
 sustained  way,  in  a  consistent  way
 and  in  an  effective  way.  Shortages  of food  and  of  other  essential  commod:-
 ties  are  really  reaching  an  unendu-
 Table  limit  and  the  Governmentemu::
 make  ap  effort  really  to  fight  out  in-
 flation  rather  than  give  ua  magnile- quent  sermons  on  what  socialist  ecv-
 nomy  or  planning  js  likely  to  pro- duce,

 l  should  like,  before  I  conclude, to  say  that  the  House  and  the  country have  greatly  welcomegq  and  suppor- ted  the  position  taken  by  ‘he  Gov-
 ernment  in  Kashmir,  Certainly,  it has  been  g  measure  which  has  ins-
 Pired  the  fidi  of  the  people,  10 8  certain  extent  at  least,  in  this  ex- tremely  difficult  matter.  For  an:
 Government  have  acted.  For  once Government  have  come  to  the  kind  of
 Politica]  conclusion  which  they  should have  come  to  much  earlier.  Not
 only  the  Government  but  also  some of  the  opposition  parties  should  have come  to  that  conclusion  much  earti:;. We  were  deluding  ourselves  with  falac
 hopes  and  illusions.  Reaily  speak- ing,  if  this  budget  were  ©  for  whe greater  defence  effort  required  in  this
 country,  we  would  have  supported it  withou;  g  question.  But,  if  geems that  there  is  room  for  considerable doubt  that  this  supplementary  bud- Set  is  really  not  intended  in  any  pal- Pable  measure  for  the  better  defenc:: of  the  country.

 On  the  crosgy  roads  on  which  we stand  today,  I  think  it  is  necessary tor  the  Governmen;  to  take  the  coun-
 try  into  its  confidence,  Particularly  in so  far  as  the  shortages  of  essential
 commodities  and  the  rising  spiral  of inflation  are  concerned.  I  am  efraid that  the  Government  have  not  done

 were  promised  a  Price  Stabilisation
 Board  as  a  measure  of  Government's
 earnestness  to  fight  Inflation.  This
 hag  not  come  about  Several  mea-

 ly  by  the  people  of  India and  by  this  House  in  explaining  to them  how  they  expect  and  hope  tc
 reg

 these  burning  problems  of  the iy



 2967  0  Finance  (No.  2)  Bill

 औ  राल  सहाय  बजाय  (गुना)
 उपाध्यक्ष  महोदय,  प्रायः  पच्चीस  सौ
 बचे  पहले  महि  कौटिल्य  ने  कराधान  के
 सम्बन्ध  में  झपने  ये  विचार  प्रकट  किये
 थे  कि  जब  देश  में  श्री-व्यवस्था  का  प्रावधान
 किया  जाये  गौर  कराधान  लगाया  जाये,
 उस  समय  कराधान  लगाने  वाले  व्यक्ति  का
 सब  से  पहला  कत्तव्य  यह  है  कि  वह  देश
 के  गायों  को  देखें,  किसानों  को  देखें  और
 उस  धरती  को  देखें,  जहां  उत्पादन  होता  है  ।
 यदि  इन  प्रक्रियाओं  का  साक्षात्कार  किये
 बिना  कराधान  की  व्यवस्था  की  गई,  तो
 कोई  न  कोई  ब्यूटी  उस  में  प्रणय  रहेगी  |

 हग  श्री  क्रष्णमाचारी  के  द्वारा  रखे  गये
 पूरक  बजट  का  समर्थन  करते  हैं  1  हमें
 जस  बात  का  एहसास  है  कि  राज  वह  बड़े
 संकट  a  होगे  1  चारों  और  से  उन  पर
 आक्रमण  होता  है  |  कंकड़ों  से  भले  ही
 बज़  इस  सदन  को  संतुष्ट  कर  दें,  लेकिन
 आर्थिक  परिस्थिति  का  सिंहावलोकन  करते
 हुए  गह  ज्ञात  होता  है  कि  सामान्य  संतोष
 से  हम  दूर  हफ़्ते  जा  रहे  हैं  ।

 इस  देश  में  जय-जब  राष्ट्र  की  सुरक्षा
 के  नाम  पर,  विकास  के  नाम  पर,  योजना
 के  नाम  पर  कराधान  की  व्यवस्था  की  गई,
 तो  जनता  ने  भर-भर  मुट्ठी  पैसे  दिये।
 अन्ततोगत्वा  तृतीय  पंचवर्षीय  योजना  के
 श्वेत  में  जिन  परिणामों  के  दर्शन  होते  हैं,
 के  इस  प्रकार  हैं  कि  जब  से  क्‍झ्रायोजन  का
 कार्य  प्रारम्भ  हुआ,  54  प्रतिशत  वृद्धि  खेती
 में  हुई,  50  प्रतिशत  जन-सेरुवा  बढ़ी  शौर
 ea  प्रतिशत  हमारी  राष्ट्रीय  इनकम  बढ़ी  |
 उघोग  और  तो  के  संदर्भ  में  उत्पादन  की
 जो  कल्पना  हम  ने  की  थी,  तृतीय  पंच-
 बीस  योजना  क ेके झल्त  में  उसे  में  बड़ी  भारी
 कमी  हुई  ।  तमाम  साधनों  को  बटोर  कर
 हम  ने  यह  बरू पना  की  थी  कि  00
 मिलियन  धन  कृपि  उत्पादन  होगा,  जब  कि
 बह  8४7  मिलियन  टन  रह  गया  ।  जहां
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 तक  ग्रौधोगिक  क्षेत्र  में  उत्पादन  का  सम्बन्ध
 है.  तृतीय  पंच-वर्षीय  योजना  के  प्रावधान
 के  अनुसार  वह  ii  प्रतिशत  प्रति  बच
 बढ़ना  चाहियेथा।  बह  ह घटा घौर  39¢62-
 64  में  9.4  प्रतिशत  स्कोर  l964-65

 में  6.4  प्रतिशत  उत्पादन  घटा  1

 हमने  बड़े-बड़े  उद्योगों  में  पैसे  लगाये  ।
 उन  का  रिटन  संतोषजनक  न  होने  के.  कारण
 मुद्रास्फीति  बढ़ी  '  जहां  तक  विदेशी
 मुद्रा  कां  सम्बन्ध  है,  पी०  एल०  480  के
 अन्तर्गत  हमारी  250  करोड  रुपये  की
 विदेशी  मुद्रा  जाती  है  ।  यदि  चाणक्य  के
 कथनानुसार  हम  स्वावलम्बन  का  मार्ग
 अपनाते,  यदि  हम  गांवों,  किसानों  जीन
 खेती  से  सम्बन्ध  स्थापित  कर  के,  खेती
 के  उत्पादन  को  स््राधिक  झवलम्ब  बना  कर
 आगे  बढ़ते,  तो  यह  जो  विद्वेषी  मद्रा  की  कमी
 a  गई,  उस  का  झ्र काल  हूं  गया,  पतन  हों
 गया,  सम्भव  है  कि  वह  ने  होता  और
 अढ़ाई  सौ  करोड  रुपये  की  बचत  हो  जाती  ।
 बहुत  सो  आपकी  बातों  में  से  मैं  सहमत  हूं
 कौर  बहुत  सी  बातों  से  सहमत  नहीं  भी  हूं  Y
 चौथी  पंचवर्षीय  योजना  में  भाप  यह  स्वीकार
 करते  हैं,  सिद्धांत  रूप  में  स्वीकार  करते  हैं
 कि  खेतों  का  जो  उत्पादन  है  वह  हमारी
 र्थ  व्यवस्था  का  एक  .केन्द्र  बिन्दु  है  |  खेती
 के  लिए  आपने  4300  करोड़  रुपये  का
 प्रावधान  किया  हैं  जों  कि  कुल  योजना  पैर
 व्यय  का  2)  प्लोर  22  प्रतिशत  बैठता  है  t
 मैं  श्री  टी०  टी०  कृष्णमाचारी  जो  से  निवेदन
 करना  चाहता  हूं  कि  बह  इसको  देखें  कि
 राष्ट्रीय  इनकम  के  स्तर  पर  जितना  किसान
 से  बाप  लेते  हैं,  उतना  किसान  को  क्या  वापिस
 भी  करते  हैं  या  नहीं  करते  हैं  ?  हमारी  राष्ट्रीय
 ग्राम दनी  7000  करोड़  रुपये  “है  :।  इसका
 राधा  किसान  देता  है  प्रिये  श्रम  में  -  इतना
 उसके  श्रम  के  ग्राह्लान.  से,  उसके  संकल्प  से
 झपको  मिलता  है  ।  लेकिन  प्राय  उसके  लिए:
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 केवल  4300  करोड  रुपये  ही  रखने  जा  रहे
 हैं  जो  केवल  2  या  22  प्रतिशत  होता  है  ।
 हुए  को  प्रापऋ  बढ़ायें  बाहर  में  मंगा  कर
 यह  जो  फारेन  करेंसी  का  इम्पैक्ट  हमारे  यहां
 बनता  जाता  है,  विदेशी  मुदा  की  जो  कठिनाई
 हमारे  लिये  पैदा  हाती  जाती  है,  इसको  हल
 करने  के  लिए  भी  यह  जरूरी  है  कि  उत्पादन
 को  बढ़ाने  के  लिए  झपक  रूपया  कृषि  वे
 लिए  रखा  जाए  इब कया.  हो  रहा  है।
 Yo  एस०  ए०  ने  प्रपनी  टर्म्स  डिक्टेट  करनी
 we  कर  दी  हैं  |  पी०  ल७  480  के  तहत
 जो  अनाज  जाता  था  बह  पचास  प्रतिशत
 तो  ग्रांट  के  तौर  पर  शौर  पचास  प्रतिशत
 नोन  के  तौर  पर  श्रोता  था  1  गव  ग्रमरीका
 कहने  लग  गया  है  कि  पूरा  लोन  होगा  ।
 साथ  ही  साथ  वह  यह  भी  कहने  लग  गया  है
 कि  जो  फ्रेट  बाज  होगा,  जो  भाडा  देना  होगा
 बह  भी  फारेन  एक्सचेंज  में  ही  वह  लेगा  ।
 उसके  बाद  जो  राजनीतिक  तौर  पर  हमारा

 है  यूमिलियेशन  होता  है.  'प्रदान  होता
 है,  उस  का  अन्त  भी  जरूरी  है  /  जब  हम  यह
 सोचते  शौर  कहते  हैं  कि  हमें  बाहर  सें  मंगा
 कर  खाना  पड़ता  है  तो  यह  हमारे  लिये
 अपमानजनक  नहीं  है  तो  गौर  क्या  है।  न  जाने
 कितनी  बार  दस  संकल्प  को  इसी  सदन  में
 हमने  दोहराया  है,  मंत्रियों  ने  दोहराया  है

 कि  हम  सामानों  के  मामले  में  स्वावलम्बी
 होना  चाहते  हैं  भ्र ौर  हम  चाहते  हैं  कि  भ्र धिक
 में  ग्रधिक  उत्पादन  यहां  हो  शौर  हमें  बाहर
 के  अनाज  मंगाना  न  पड़े  ।  लेकिन  अभी  तक
 हस  लक्ष्य  की  प्राप्ति  नहीं  हो  सकी  है  1  जब
 हमें  दूसरों  पर  'ध्रनाज  के  मामले  में  निर्भर
 बहना  है  तो  एक  acTr  के  राजनीतिक
 प्रभाव  का  शिकार  जी  हमे  होना  पडता  है  ।
 हम  विरले  मैं  निवेदन  करूंगा  कि  4300
 करोड  रूपये  के  स्थान  पर  avon  करोड
 पये  की  राशि  निर्धारित  करें  ।  जब  श्राप
 सा  करेंगे  तो  हमारा  उत्पादन  भी  बढ़ेगा

 शौर  हमें  दूसरों  पर  प्रश्न  के  मामले  में  निर्भर
 भी  रहना  नहीं  पड़ेंगी  1
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 ग्राहकी  एक  कलपना  को  मैं  बड़ो  प्रशंसा
 करता  हूं  ।  श्री  टी०  टी०  कृष्णमाचारी  ने
 भ्र पनी  स्पीच  में  कहा  है  कि  तुरन्त  किसानों
 को  पैसा  मिले,  इसकी  वह  व्यवस्था  करना
 चाहते  हैं  कौर  इस  हेतु  छोटे-छोटे  गांवों  के  बीच
 में  बैंक  स्थापित  करना  चाहते  हैं।  यह  बड़ी
 अच्छी  बात  है  ।  लेकिन  वाकई  में  किसान
 को  इससे  पैसा  मिलेगा  या  नहीं,  ग्राम  किसान
 को  लाभ  होगा  या  नहीं,  यह  देखने  वाली  बात
 है  ।  राज  किसान  को  सब  से  बड़ी  शिकायत
 यह  है  कि  कागज  पर  ही  फर्टिलाइजर  होता
 है,  कागज  पर  ही  क्रेडिट  होता  है,  कागज़  पर
 ही  नहरे  खद  रही  होती  हैं  प्रौढ़  कागज  पर  ही
 पानी  ब्रह्म  रहा  होता  है  ।  जो  श्रम  करता  है,
 जो  पैदा  करता  है,  जो  उत्पादन  करता  है,  उसको
 य  सब  सुविधायें  मिलती  नहीं  हैं  '  प्री  भागने
 यह  कहा  है  कि  प्राय  एक  ऐसी  एजेंसी  किये
 करना  चाहते  हैं  जिसके  पास  पैसा  होगा  शौर
 जो  किसानों को  दे  सकेगी  ।  इस  में  चतुराई  भी
 है  ।  जब  किसान  को  प्राय  पैसा  देंगे  तो  किसान
 में  ड्राप  पैसा  वापिस  भी  लेंगे  दस  प्रतिशत
 किसान  आज  ऐसे  हैं  जिन  के  पास  अधिक
 घरती  होने  के  कारण  उत्पादन  भी  भ्र धिक
 होता  है  कौर  उत्पादन  अधिक  होते  के  कारण
 उनके  पास  पैसा  भी  कुछ  बच  जाता  है  t  बैंकों
 की  सुविधायें  प्रदान  करके  जो  पैसा  श्राप  देंगे
 वह  पैसा  मापकों  सिलेगा  भी  t  इस  प्रकार
 %  कैपिटल  इनवेस्टमेंट  में  किसान  भी  प्रिया
 योगदान  देंगे  ।  उन  क  भी  प्रापक  रूपया
 मिल  जाएगा  |

 प्रव  मैं  मिक  इकोनोमी  के  सम्बन्ध  में
 थोडा  सा  कहता  चाहता  हैं  |  जब  तक  ये
 उद्योग  चंदे,  छोटे-छोटे  भी,  उत्पादन  न  करें
 और  साथ-साथ  प्रापके  पब्लिक  सैक्टर  में  भी
 उत्पादन  प्रतीक  ने  हों,  तब  सके  समाजवाद  के
 नाम  पर  मतभेद  पैदा  करने  की  कोशिश  न  की
 जाए,  यह  मेरा  शाप  से  निवेदन  है  a  जो  ची
 लक्ष्य  हमने  स्थिर  किये  हैं,  उनको  एक  ने
 एक  दिन  हमें  प्रवास  हासिल  करके  दिखाना
 है  t  श्राप  चाहें  तो  कस  को  एक  नोक  से
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 [at  राम  सहाय  पाण्डेय]
 सब  चीज़ों  को  नेशनलाइज  कर  दें,  हमें  कोई
 एतराज़  नहीं  है  ।  लेकिन  जितने  भी  प्रोडक्ट-
 सिटी  के  एलिमेंट्स  हैं  उनके  साथ  दुराव  का
 व्यवहार  नहीं  किया  जाना  चाहिये  ।  कैपिटल
 मार्कीट  ख़राब  है,  पूजी  का  बाजार  खराब
 है  ।  पूजी  बाज़ार  में  विश्वास  पैदा  किया
 जाना  चाहिये  t  डिविडेंड  रेट  टैक्स  में  सुधार
 होना  चाहिये  t  ग्रसित  से  प्रतीक  पू  जी  बाज।र
 में  पाए,  उद्योगों  में  लगें,  ग्रसित  से  अधिक
 उत्पादन  बढ़े,  इसकी  शब्रापकों  कोशिश  करनी
 चाहिये  |

 श्री  जगदेव  सिह  सिद्धांत  (झज्जर):
 हमारे  वित्त  मंत्नी  ने  अनुपूरक  प्राय  व्यय
 पत्नी  जो  प्रकाशित  किया  है  यदि  इसका
 प्रयोजन  राष्ट्र  की  रक्षा  से  सम्बन्ध  रखता
 है  तो  मैं  इसका  अनुमोदन  करता  हूं  प्रिया
 नहीं  ।  एक  दुकानदार  अपने  माल  को  मंहगा
 बेचता  है,  उसका  पड़ोसी  दूसरा  दुकानदार
 उससे  कुछ  सस्ते  भाव  पर  बेचता  है,  तो  जो
 सस्ते  भाव  पर  बेचता  है,  उसको  लाभ  प्रतीक
 होता  है,  इसमें  कोई  सन्देह  की  बात  नहीं  है  ।
 वह  टैक्स  भी  प्रतीक  देता  है  -  लेकिन  जो  मंहगा
 बेचना  चाहता  हैं  उसका  माल  बिकता  ही
 नहीं  और  जब  बिकता  ही  नहीं  तो  टैक्स  भी
 नहीं  उससे  लिया  जा  सकता  है  1  ये  दोनों
 सही  हानियां  होती  हैं  ।  इसलिए  मैं  कहना
 चाहता  हूं  कि  यदि  बाप  उत्पत्ति  के  ऊपर
 टैक्स  लगायें  तो  श्राप  पहले  इस  बात  को
 देख  लें  कि  क्‍या  पहले  से  हीं  उत्पत्ति  पर  बहुत
 ज्यादा  टैक्स  लगा  हुमा  है  या  नहीं  ।  झगर
 फिर  भी  पाने  टैक्स  लगा  दिया  तो  इसका
 परिणाम  यह  होगा  कि  बाजार  का  भाव
 चढ़ेगा  शर  भाव  चढ़ेगा  तो  मजदूरी  के
 साथ-साथ  मंहगाई  भी  बढ़ेगी  ौर  इसका
 परिणाम  यह  होगा  कि  महंगाई  भत्तों  की
 मांग  चारों  शोर  से  होने  लगेगी  ny  टैक्स  लगाने
 में  थे  सारी  जो  झ्रापत्तियां  होती  हैं,  इनको
 देख  लिया  जाना  चाहिये  ौर  यह  भी  देख
 लिया  जाता  चाहिये  कि  उससे  राष्ट्र  को  बड़ी
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 हानि  तो  नहीं  पहुंचती  है  ।  बरच्छा  यही  है.  कि
 थोड़ा  टैक्स  हो,  थोड़े  टैक्स  हों  "और  उत्पादन
 को  खूब  बढ़ाया  जाए  t  थोड़ी-धोनी  प्राय
 आएगी  तो  सारी  की  सारी  बातें  ठीक  हो
 जायेंगी  ।

 मैं  खेत  के  विषय  में  ब  कुछ  कहना
 चाहता  हूं  ।  भी  मेरे  भाई  ने  जो  कुछ  कहा
 उससे  मैं  सहमत  हूं  ।  खेती  से  जो-जो  प्राय  लेते
 हैं,  मालगुजारी  के  रुप  में,  टैक्सों  के  रूप  में
 और  दूसरी  चीं  के  रूप  में,  वहू  इतना
 अधिक  बाप  ले  लेते  हैं  कि किसान  की  राय  से
 टैक्स  ज्यादा  बढ़  जाते  हैं  ।  यह  बड़ी  स्पष्ट
 सी  बात  है  ।  किस  तरह  से  किसान  जीवित
 रह  सकता  हूँ  ?  यदि  व्यपार  का  थोड़ा  श्राप
 हिसाब  लगायें  तो  मापकों  पता  चलेगा  कि
 70  वर्ष  का  बूढ़ा  कौर  7  वर्ष  का  बच्चा  सब

 काम  करते  हैं  अपने  खेत  में  उनकी  मजदूरी
 का  कोई  हिसाब  ही  नहीं  है  +  बैल  काम  करता
 है,  वह  जो  खाता  है,  उसके  खाने  पीने  का
 कोई  हिसाब  ही  नहीं  है  ।  खेती  वालों  का  Tar
 हिसाब  होने  के  कारण  वह  नहीं  सोच  सकता
 है  कि  वह  कितना  टैक्स  दे  रहा  है  ।  इसलिए
 उनके  ऊपर  टैक्स  लगाना,  उनके  ऊपर  एक
 बहुत  भारी  प्रत्याचार  करना  हैं।  यह  राष्ट्र
 के  हित  में  भी  नहीं  हो  सकता  है  T

 आपने  धर्म  चक्र  प्रवर्तनीय/  की  बात
 कही  है  t  यदि  धर्म  के  पहले  “भर  और  लगा
 दिया  जाए  तो  सारी  बात  समझ  में  प्रा  जाएगी  t
 इससे  यह  होगा  कि  सारा  हमारा  कत्तव्य
 उलट  हो  जाएगा  |  उलट  हो  जाने  के  कारण
 चारों  झोर  से  मांग  होगी,  कहीं  भी  श्राप  एक
 जगह  को  पकड़  लीजिये,  कोई  भी  चीज़  प्राप
 कम  कर  दीजिये,  तब  सब  चल  सकता  है  t
 मैं  एफ  किसान  घर  में  पैदा  हुआ  हूं  ।  मैं  यह
 कह  सकता  हूं  कि  भाप  भवन  के  दाम  कुछ
 क्रम  कर  दें  बेशक,  परन्तु  उनको  मिलने  वाले
 जितने  पदार्थ  हैं,  उन  सभी  का  उसी  प्रभुपाद
 मैं  भाव  गिरा  दें।  लेकिन  इसकों  करने
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 याप  समर्थ  नहीं  हैं  ।  जिन  से  द्वीप  पैसा  लेना
 चाहते  हैं  वे  तो  मत  प्राणी  हैं,  पतूनों  में  दिन
 भर  काम  करते  हैं,  पशु भों  की  भांति  उनकों
 भी  चूसा  जाता  है  शोर  उनसे  टैक्स  लिये
 जाने  हैं।  यह  घोर  भाव  है,  जो  उनके  साथ
 हो  रहा  है  1

 भारत  में  टैक्सों  की  इतनी  भरमार  है
 कि  संसार  के  किसी  भी  प्राय  सभ्य  देश  में
 नहीं  है।  प्रक्रिया  बहुत  बड़ा  देश  है  ry  प्रक्रिया
 के  इन्दर  इतने  टैक्स  नहीं  हैं  -  वहां  पर  इस
 अनुपात  से  टैक्स  नहीं  हैं  जिस  अनुपात  में
 पाप  हमारे  इस  निर्धन  देश  के  प्रकार  लगाते
 जा  रहे  हैं  ।  वहां  वें  लोग  उद्योग  धंधों  की
 सहायता  करते  हैं  t  वहां  जीतने  घंटे  स्थापित
 किये  जाते  हैं,  सरकार  उनकों  सहयोग  देती

 है  प्रौढ़  सहयोग  दे  कर  उन  से  टैक्स  कम  लेती
 है  ।  इस  तरह  से  वे  धंधे  वहां  पर  पनपते  हैं  ।
 उनके  प्रतीक  पनपने  के  कारण  थोडा-धोखा
 टैक्स  भी  कराता  है  तो  ज्यादा  बढ़  जाता  है  1
 हमारे  यहां  यह  बात  नहीं  हैं  t  पूरा  धंधों  को
 पनपने  का  प्रचार  नहीं  देते  हैं  बाप  उनको
 दबोच  लेना  चाहते  हैं।  भिन्न-भिन्न  प्रकार
 की  चीजें  हैं  ।  एक  हो  तो  कहा  जाए  ।  _

 हमारी  राष्ट्रीय  व  जो  बाप  दिखाते
 है  उससे  पता  चलता  हैं  कि  वह  बढ़ी  है
 परन्तु  किस  हिसाब  में  वह  बढ़ी  है,  घोड़ा  यह
 तो  श्राप  बतायें  ।  जैसा  मैंने  निवेदन  क्रिया
 था,  उस  पर  झप  विचार  करेंगे  तो  भ्रापकों
 पता  चलेगा  कि  राष्ट्र  की  व  हमारी  बढ़ी
 नहीं  है  t  प्राय  जो  राष्ट्र  की  भाव  बतलाते  हैं
 बह  काल्पनिक  है  ।  जैसे  हमारे  भाई  ने  भी
 कहा,  कागज  के  ऊपर  प्राय  सब  चीज़ों  को
 बढ़ाते  हैं.  शौर  फिर  टैक्स  वसूल  करने  के
 लिए  धाप  उनके  ऊपर  भार  डालते  हैं  या
 फिर  पंचवर्षीय  योजना  को  भागे  बढ़ाने  के
 लिए  सरकार  इस  सारे  पैसे  का  इस्तेमाल
 करती  है  ।  इस  योजना  में  भी  क्‍या  है  ?  एक
 बड़ी  सारी  चीज़  की  घोर  मैं  आपका  ध्यान
 खींचना  चाहता  हूँ।  बड़ी  भारी  थीजों की की
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 ग्रुप  योजना  करते  हैं,  बड़े-बड़े  उद्योग  धन।
 के  लिए  प्राय  योजना  बनाते  हैं  '  लेकिन  जो
 छोटे  छोटे  उद्योग  धंधे  होते  हैं,  छोटे  पैमाने
 पर  गांवों  के  प्रकार  जिन  को  चिताया  जा
 सकता  है,  उन  पर  भाप  पर्याप्त  ध्यान  नहीं
 देते  हैं।  उनकी  बात  यदि  ड्राप  करेंगे  तो  उन
 से  घोड़ा-योडा  टैक्स  भी  झाएंगा.  तो।  बहुत

 बढ़  जाएगा  प्रौढ़  इससे  राष्ट्र  को लाभ  होगा  ।
 बड़ा  उद्योग  करने  की  उनकी  हिम्मत  नहीं
 होती,  उन  को  पैसा  नहीं  मिलता  है  बौर  वह
 धन्धा  नहीं  चला  सकते  हैं  |  इसलिये  इस  के
 इन्दर  यह  बड़ा  भारी  दोष  है  ।

 साथ  में  श्राप  विदेशी  मुद्रा  की  माग
 करते  है|  ।  विदेशी  मुद्रा  की  जो  स्फीति  है
 चह  भी  इस  प्रकार  से  बढ़ती  है  ।  शौर  इस  के
 अलावा  इलाज  भी  क्या  है  ?  बढ़ाना  ही  पढ़ता
 है  ।  जब  प्राय  इस  प्रकार  का  व्यवहार  करते
 हैं  तो  वहां  से  श्राप  को  विदेशी  मुद्दा  नही
 मिलेगी  ।  प्राय  को  के  देंगे  ही  नहीं  t  मैं  प्राय
 को  चीनी  का  उदाहरण  देता  हूं  ।  जितनी
 होती  की  उत्पत्ति  होती  है  वह  जिस  भाव
 पर  राष्ट्र  वासियों  को  मिलती  है  उस  से  कम
 मूल्य  पर  विदेशों  को  बेची  जाता  है  t  इस-
 लिये  बेची  जाती  है  कम  मूल्य  पर  कि
 वहां  मे  aa  को  मुद्रा  प्राप्त  हो  ।  इस  से  अगत
 तो  यहीं  है  कि  हम  बह  मना  न  ले  ।  उस  मना
 को  लेकर  हम  क्‍या  करेंगे  जब  कि  हम  को  ८
 प्रपने  देश  में  चीनी  की  कमी  है  ”  प्रिये  देश
 में  लोगों  को  चीनी  गिले  यह  भ्र धिक  gem
 z

 इसी  तरह  से  सम्पत्ति  पर  जो  प्राय  का
 शुल्क  है  वह  दान  पर  भी  पड़ता  है  ।  इस  को
 देख  कर  बड़ा  ब्रह्मचर्य  होता  है  ।  मैं  इस  का
 एक  उदाहरण  देता  हुं  ।  एक  सज्जन  ने  एक
 नाभिक  संस्था  को  25  बीघे  भूमि  दान  दी  ।
 उस  के  लिये  एक  पैसा  भी  नहीं  लिया,  केवल
 दान  के  रूप  में  दिया  है.  लेकिन  जो  सरकार
 के  रजिस्ट्रार  का  कार्यालय  है  उस  के  अधिकारों
 उस  पर  मुकदमा  चलाते  हैं  कि  सम  ने  जा
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 भूमि  थी  उस  को  सम्पत्ति  कम  लिखवाई  है  t
 mara  दिया  गया  कि  इस  में  सम्पत्ति  का  तो
 सवाल  हा  नहीं  हैं,  हम  ने  बेचा  ही  नहीं  है,
 हम  ने  ते  राष्ट्र  हित  में  शिक्षा  के  प्रचार  के
 लिये  दान  में  दिया  है  |  लेकिन  बाप  उस  दान
 पर  भी  कर  ले  रहे  हैं।  यह  एक  ऐसा  धार्मिक
 प्रयोजन  है  जिस  से  कि  राष्ट्र  का  बहुत  बड़ा

 हत  सिद्ध  होता  है  बौर  वह  ठीक  ढंग  से
 चलाया  जाता  है  लेकिन  जहां  पर  दान  का
 प्रयोजन  है  वहां  प्लान  ने  कामिक  प्रयोजन
 अलग  लिखे  दिया  ।  दोनों  प्रयोजनों  को  अलग
 डाल  कर  दोनों  में  भेद  कर  दिया  है  जो  कि
 एक  आपत्ति  की  बात  oar  गई  है  t  मैं  कहना
 चाहता  हूं  कि  जो  लोग  राष्ट्र  के  हित  के  नाले
 से  प्रश्नों  सम्पत्ति  का  दान  करते  हैं,  जिस
 से  राष्ट्र  की  राय  बढ़ती  है,  राष्ट्र  का  लाभ
 होता  है  उन  से  इस  प्रकार  हल  जबरन  सम्पत्ति
 शुल्क  लिया  जाये  यह  न्याय  की  बात  नहीं  है  ।
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 मैंने  इस  को  थोड़ा  सा  देखा  है  क्योंकि
 इस  में  मेरी  बहुत  रुचि  नहीं  है  ।  देखने  से
 इतना  पतला  चला  हैं  कि  श्राप  का  जो  दान
 कर  है  उस  में  1क्विं  खंड शौर  यें  खंड  का
 य्  भाग  उडा  ही  देना  चाहिये  1  क्योंकि  सगर
 इन  को  नहीं  उड़ाया  जाता  तो  भारी  हानि
 कोने  की  सम्भावना  है  |  मैं  निवेदन  करना
 चाहता  हूँ  कि  इससे  जनता  में  ग्रसन्‍्तोष  बढ़ता
 है  और  असन्तोष  बढ़ने  से  राष्ट्र  को  लाभ
 नहीं  हो  सकता  |  श्राप  इसे  तरह  से  सन्तोष
 पैदा  कर  सकते  हैं  जनता  में  जब  कि  जितना
 टैक्स  श्राप  ने  लगाया  है  वह  भारी  मात्रा
 में  कम  करे  -  श्राप  कह  सकते  है  कि  खर्च  कैसे
 चलेगा  |  तो  खर्च  इस  तरह  से  चलेगा  कि  जो
 अ्रपव्यय  हैं  हर  प्रकार  के  उन  को  कम  किया
 जाये  ।  जैश  सिनेमा  शादी  हैं  उन  के  लिये
 श्राप  को  करोड़ों  रूपयों  की  सामग्री  बाहर  से
 मंगानी  पड़ती  है  ।  इन  सिनेमाघरों  से  क्या
 जाम  हैं  सिवा  इसके  कि  नौजवान  लड़के
 लड़कियों  के  चाल  चलन  पर  प्राय  डाका
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 डालते  हैं  ।  क्यों  इस  तरह  को  चीजें  शाप
 उन  को  देते  है  *

 मैं  ने  बाप  मे  कहां  कि  राष्ट्र  रक्षा  के
 लिय  जो  कुछ  आप  मांगते  हैं  उसे  देने  का  तो
 मैं  अनुमोदन  करता  हूँ  लेकिन  बाकी  का
 अनुमोदन  मैं  नहों  कर  सकता  ।  राष्ट्र  हित  में
 जा  झा  का  गाय  व्यय  पत्नी  हैं  वह  टं।क  नहीं
 हैँ  ।

 Shri  K.  N,  Pande  (Hata):  As  the
 time  is  very  short,  |  want  to  speak
 only  on  u  few  points.  One  thing  is
 thar  this  type  of  taxation  and  budge:-
 ing  is  really  causing  monotony,  I  do
 not  find  anything  new  which  will  en-
 thuse  the  people  to  give  as  much  प्रा
 the  Government  demands.  Ata  time
 when  our  border  is  in  danger,  nobucly
 tan  deny  that  there  should  not  be
 any  taxes.  He  is  prepared  to  do  any
 sacrifice  and  pay  whatever  is  demand_
 ed  of  him.  At  the  same  time,  he
 wants  some  bright  future  also,  so  that
 he  may  be  in  a  position  to  pay  more
 and  morc.  In  jhe  circumstances  in
 which  the  Finance  Minister  is  placed.
 I  think  nothing  more  can  be  done,  but
 I  do  expect  something  from  him.  |
 want  that  something  dynamic  should
 be  found  out  so  that  the  people  may
 also  think  that  we  are  heading  to-
 wards  socialism.  There  is  no  objec-
 tion  to  paying  the  taxes.  T  find  that
 he  is  going  to  help  the  cultivator:
 also  to  some  extent  in  order  to  boost
 their  agricultural  production,  I  shal!
 say  something  about  that  a  few
 minutes  later.  But  one  thing  that  !
 want  to  tel]  you  is  that  the  impact  of
 there  taxes  which  are  imposed  is  goins
 to  cause  a  heavy  burden  on  the  peo-
 ple.  For  example,  the  tax.  on  high
 class  diesel  of]  wil]  naturally  increase
 the  cost  of  transport  and,  therefore.
 it  will  increase  the  prices  of  all  the
 commodities.  This  is  only  on  example
 and  T  have  no  time  to  deal  with  the
 other  factors,

 In  view  of  the  fact  there  is  a  large
 number  of  unemployed  people,  who
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 have  no  of  sub  ,  and
 also  there  is  heavy  pressure  on  agri-
 editural  land.  In  many  States  people
 are’  suffering  from  drought  conditions
 Of  course.  there  is  a  littl:  relief  now
 affer  the  rains,  but  still  many  States
 face  these  conditions.  These  taxes
 wT],  therefore.  cause  a  heavy  burden
 On'the  people.  f  want  the  Finance

 penny
 to  consider  this  matter  ard

 provide  for  more  and  more  employ-
 ment  to  the  people.  If  there  is  un-
 employment,  the  burden  wi'l  natural-
 ly  be  very  heavy,  This  is  an  Impor-
 fant  point  which  the  Finance  Minister
 should  think  over.

 oqwant  to  put  before  him  one  more
 SuRBes  tion,  There  js  concentration  of
 wealth  taking  place  in  a  few  hands
 inepiie  of  the  precautions  being  taker:
 by  the  Government.  If  yo  give  licen-
 ces  of  big  industries  to  gy  few  people,
 Dalutally  wealth  will  be  concentrated
 imto  fewer  hand,  Can  you  no  think
 of  qerentralising  big  industries  so  that
 the  wealth  gets  divided>  If  smal!
 People  in  the  co-operative  «ertor  can-
 not,  function,  satisfactorily,  leq  ous
 divide  them,  so  that  the  wealth  is  alse
 divjded  into  so  many  hands,  You
 should  consider  over  also  to  industria-
 lige’  the  villages,  the  rural  afear,  |

 @o  not  say  that  everybody  should  get
 wot-des:  thay  Rs.  00  a  month;  |  shall
 hetnatisfied  if  everybody  ects  at  least
 Rs.  45  or  50  per  month.  Aut  are  you
 providing  any  means  so  that  the  per-
 son  is  able  to  earn  that  much?  Uniess
 vett  industrialise  the  rural  areas,  this
 ie  net  going  to  be  achieved.  Whnoi
 agiion  are  you  taking  in  that  ronnec-
 4iqn>?  The  same  old  people  apply  for
 Jicences  and  thre  same  people  arc
 fivep,  licences.  No  impetus  ix  given
 to,  those  smaller  people  who  can  set
 Upusmall  industries  in  the  rural  areas.
 You.  know  that  का  the  villagers  there
 ip.  fragmentation  of  land  holdings.
 Where  aro  no  big  holdings,  and  now
 @fterthe  Land  Reforms  Act  there  is  9
 ceiling  atso.

 You  have  giver  some  relief  in  the
 ‘matter  of  implements  whichare  beinc
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 importeg  for  agricultural  purposes.
 But  who  are  the  people  who  are  go-
 ing  to  import  such  implements?  It  ix
 only  a  few  people.  My  suggestion  in
 regard  to  agricultural  implements  is
 this:  Is  it  necessary  at  the  moment
 that  they  should  be  imported?  Can
 you  vot  have  them  manufactured  in-
 side  the  country?  If  you  can  manu-
 facture  here  many  industrial  iterns
 like  heavy  machines  this  and  that,  can
 you  no,  Manufacture  tractors,  smal!
 tractors  and  other  implements?  Even
 in  the  Punjab,  on  a  -mall  scale,  agri-
 cultural  implements  are  being  manu-
 factured

 I  da  no,  know  what  else  is  going  to
 be  imported.  Anyhow.  even  if  they are  going  to  be  imported,  it  is  going to  benefit  only  a  few  people  with  big holdings,  who  are  incapable  of  culti-
 vating  all  the  lands  that  they  possess.
 Because,  though  the  ceiling  ix  there. on  account  of  litigation  these  farms are  stil]  intact,  but  they  are  not  being cultivated.

 One  thing  more.  You  may  go  on
 Importing  agricultura!  implements But  unless  vou  provide  facilities  for
 irrigation  to  the  people,  how  can  you
 expect  that  the  agricultural  produe- tion  will  be  increa‘ed?  Have  you ever  thought  of  that?  Has  our  Fin-
 ance  Minister  piven  any  thought  to this  aspect?  During  our  three  Plans
 you  have  no.  been  able  to  achieve  the
 targets  in  respect  of  irrigution.  What are  the  deficiencies,  and  how  can  those deficiencies  be  made  up?  Cun  you give  some  thought  to  it?  Unless  these defic  encies  are  removed  18  think

 hatever  be  the  of  effort  you ure  going  to  make  ang  whatever  be
 the  amount  of  money  that  you  arr
 Boing  to  invest.  you  will  not  he  able to  have  the  increaseg  production  that
 You  want  ip  the  agricultural  sector.

 Sir  7  will  take  only  twe  or  three
 minutes  more  ond  finish.  One  thing
 I  could  not  understand.  It  was  dec-
 Jared  a  few  days  back  that  cement  is
 going  to  be  decontréfed.  If  cannot
 understand  the  economica  of  this
 thing.  Cement  is  such  an  industry,  है
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 [Shri  K.  N,  Pande]
 can  tell  you,  where  the  cost  of  pro-
 duction  on  an  average  was  based  on
 the  cost  of  production  of  a  factory
 which  wa,  the  most  inefficient  unit.
 And  on  the  basis  of  that  cost  of  pro-
 duction  there  was  not  a  single  unit
 among  the  factories  which  wa;  not
 making  huge  profits.  If  in  spite  of
 these  profits  the  factories  could  not
 make  any  efforts  to  have  greater  pro-
 duction,  then  go  you  think  that  by
 decontrolling  it  they  are  going  ,o  pro-
 duce  more?  And  for  more  production
 a  number  of  things  will  be  required.
 Where  is  the  machinery?  And  have
 you  got  foreign  exchange  to  import
 the  machinery?  And  can  it  be  possi-
 ble  to  expand  it  within  two,  three  or
 four  months?  What  happened?
 There  is  a  great  defect  in  the  distribu-
 tion  of  cement.  A  major  portion  of
 the  cement  that  is  produced  in  the
 factories  is  allotted  to  the  public  pro-
 jects  like  irrigation  ete.,  and  it  is  being
 sold  in  the  black  market.  You  can
 have  any  quantity  of  cement  at  the
 cost  af  Rs.  20  to  Rs,  22  per  bag  from
 these  projects  through  contractors.
 Wherefrom  does  it  come?  It  is  com-
 ing  from  the  allotment  to  the  govern- ment  projects.  If  the  allotment  is  still
 to  continue,  then  it  means  that  that
 cement  is  going  to  be  sold  in  the  black market.  Anq  because  some  quantity will  remain  with  the  factory,  nobody can  say  how  much  they  will  demand
 after  thig  deconrtol  is  announced.

 I  shall  request  the  Finance  Minister to  consider  about  this  aspect  also.  Is
 he  satisfleg  that  there  is  enough  pro- duction  in  the  country  that  cement
 should  be  decontrolled?  If  there  is
 enough,  then  he  should  have  a  watch-
 ing  machinery  to  see  that  the  people
 Re,  cement  at  a  reasonable  rate,  If
 't  Is  not  enough,  then  he  will  have  to
 create  a  machinery  to  see  that  the
 cement  that  is  available  i;  distributed
 Properly.  And  T  have  my  own  ex-
 Perience  about  the  working  of  the machineries  which  are  having  a  watch over  the  distribution  of  many  mate-
 rials.  So  |  want  them  to  consider this.
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 Then  I  want  to  urge  upon  the  Fin-
 ance  Minister  one  thing.  Til]  I  heard
 the  speech  of  my  hon,  friend  Shrimat
 Tarkeshwarj  Sinha  yesterday  |  could
 nat  know  that  some  announcement.
 had  also  been  made  to  lvvy  tax  om
 eash  savings  certificates.  Once  the
 Government  announces  something,
 the  Government's  word  hag  great  im-
 portance,  and  soMe  sanctity  is  attach-
 ed  to  the  Government's  words.  If
 once  an  announcement  is  made  hy
 Government  that  twelve-year  bonds
 or  something  like  that  wil!  be  tax-
 free,  and  now  you  are  announcing
 that  they  will  be  subjected  to  taxation,
 how  will  your  words  carry  weigh!
 with  the  people?  They  will  in  future
 always  take  with  doubt  whatever  an-
 nouncement  is  made  py  Government
 T  hope  you  will  reconsider  the  an-
 nouncement,  [  request  the  Finanee
 Minister  to  kindly  make  it  clear,  ४0
 that  there  may  be  no  confusion  in  the
 minds  of  Members.  And  I  want  that  it
 should  not  bring  a  bud  name  to  you,
 because  I  know  that  you  are  the  man
 who  can  give  a  new  light  to  the  whole
 thing.  In  such  difficult  times  I  can
 Teali-s  your  difficulties.  Buy  To  ore-
 quest  you  to  consider  and  find  out
 ways  by  which  you  can  give  a  new
 light  to  the  people,  so  that  enthusiasm
 may  be  created  in  the  minds  of  the
 people  that  at  least  Governmen:  is
 sincere  ang  earnest  in  establishing
 socialism  in  the  country.

 Sir,  that  is  all  that  ]  wanted  to  say.
 The  Minister  of  Finance  (Shri  T.  T.

 Krishnamachari):  Mr.  Deputy-Spea-
 ker,  Sir,  I  cannot  say  that  it  is  easy
 for  me  to  deal  with  al)  the  matters
 that  have  been  raised  py  hon,  Mem-
 bers  in  the  course  of  this  debate.  As
 the  Bill  has  been  called  a  Finance  Bull,
 naturally  hon.  Members  have  a  right
 In  dealing  with  subjects  not  particu-
 larly  related  to  the  Bil!  itself  but  with
 matters  of  general  administration.  [
 can  have  no  quarrel!  with  it.

 I  also  realtse  that  a  measure  of  thus
 nature,  at  a  time  when  you  don't  noc-
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 mally  expect  it,  does  raise  a  certain
 amount  of  resistance.  Normally  a
 budget  is  a  routine,  and  the  routine
 aspect  of  it  is  accepted,  and  then
 people  start  looking  into  the  particular
 provisions  of  the  budget.  But  this  is
 something  which  is  outside  the  norma)
 routine;  and  maybe,  that  has  caused
 some  misgivings  in  the  minds  of  cer-
 tain  hon.  Members  who  generally  sup.
 port  government  measures.

 As  ]  said,  it  is  difficult  for  me  to
 deal  with  the  wide  variety  of  subjects
 that  have  been  raised—about  prices,
 about  administration  of  the  States,
 about  various  irrigation  projects,
 about  the  Plan,  and  a  host  of  other
 things  besides,

 Also,  there  were  some  references
 Made  tO  me  personally,  I  was  told.
 And  Weokinc  into  the  report  of  the
 speeches  ]  find  that.  one  hon,  Member
 is  supposed  to  have  placed  on  the
 Table  of  the  House  some  document.  I
 would  like  to  have  the  benefit  of  see-
 ing  it.  so  that  if  l  can  possibly  afford

 mo  orepty.  .  could,
 Mr  Deputy-Speaker:  Has  any  docu-

 ment  been  placed  on  the  Table?
 Shri  TT.  Krishnamachari:  It  re-

 ferred  ta  me  nersona'ly,  which  is
 really  of  no  consequense,  Of  course,
 if  हि  had  made  mistakes,  naturally...

 Mr.  Deputy-Speaker:  I  find  no  do.
 cument  ha:  heer  placed  on  the  Table
 of  the  House.

 Shri  T.  T.  Krishnamachari:  This  is
 mentioneg  by  an  hon.  Member,

 Mr.  Deputy-Speaker:  He  only  re-
 ferred  ta  that;  he  has  not  placed  it

 on  the  Table.
 Shri  T.  T.  Krishnamachari:  Any-

 way,  it  docs  not  matter;  if  he  has  no!
 Dlaced  it  on  the  Table.  it  does  not
 matter,  Ther;  are.  of  course.  perso- nal  references  made  to  me,  to  which  7
 would  cike  ta  tefey  nt  the  end,  be-
 vause  I  do  not  want  to  spoil  the  ate
 moephere  for  my  replies  by  referring
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 to  my  Own  personal  matters  which
 really  are  of  no  consequence  so  far  a“
 the  House  is  concerned.  I  could.  if
 the  House  is  in  a  mood  to  be  enter-
 tained,  tell  them  my  life-history.  It
 may  be  that  one  or  two  hon.  Members
 know  about  it.  But  quite  a  lot  of  it
 is  not  known,  I  could  tel]  them  my
 life-history  if  jt  would  pe  interestinc
 to  them.

 Shri  Daji  (Indore):  Why  does  my
 hon,  friend  not  make  a  move?

 Shri  T.  7.  Krishnamachari:  |  was
 coming  10  it.  I  am  hoping  that  when
 T  lose  my  job,  and  if  I  live  there-
 after,  which  seems  unlikely,  in  order
 to  make  a  living  |  should  write  my.
 memoirs,  ang  somebody  would  pub- lish  them,  not  here  in  this  country
 but  elsewhere  perhaps.  But  before
 going  to  that  aspect  of  it,  I  would
 like  to  refer  yo  one  matter  to  which
 my  hon,  friend  Shri  K.  N.  Pande  and
 Shrimati  Tarkeshwarj  Sinha  had  re-
 ferred.  |  am  sorry  |  wa’  not  here
 when  my  hon,  friend  Shrimatj  Tar-
 keshwarj  Sinha  spoke.  She  is  a  per- son  of  great  talent  and  considerable
 knowledge  of  the  intricacies  of  the
 financial  mechanism  that  controls
 this  country.  She  was  a'so  the  chair-
 man  of  the  National  Savings  Organi-
 sation.  She  complaineq  about  the
 new  scheme  of  certificates  being  taxa-
 ble.  It  is  not  as  if,  as  my  hon.  friend
 has  mentioned,  that  ;here  ha-  heen
 any  going  back  on  any  certificate  that
 has  heen  issued  as  a  non-taxable  certi_
 ficate,  and  the  Jevving  of  a  tax  on  it.
 That  is  not  right.  The  certificates
 that  are  non-taxable  are  not  taxable,
 and  they  still  continue  to  be  so.  Peo-
 ple  can  buy  those  non-taxable  certifi-
 cates.  But  in  view  of  the  fact  that
 current  rates  of  interest  are  high,  we
 had  to  raise  the  rate  -@f  interest.
 I  |  had  raised  the  rate  Of  interest
 for  the  non-taxable  certificates,  the
 advantage  that  ie  being  taken  of
 those  certificates  by  certain  sections
 of  the  nublic  who  pay  very  high rates  of  taxation  will  Continue  to  be
 taken.  So  the  idea  was  that  those
 who  wanted  to  take  advantage  of
 these  non-taxable  certificates  for
 investment  of  large  amounts  in  their
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 own  names  and  in  other  people's
 names  shoulg  not  get  the  benefit  of
 the  higher  rates  of  interest.  So,  the
 rates  of  interest  were  raised  in  such
 2  manner  as  would  be  profitable  for
 people  who  did  not  pay  a  high  rate
 of  tax.  It  was  carefully  worked  out.
 If  the  rate  of  interest  is  5)  per  ¢ent.,
 as  it  is  in  the  scale,  quite  a  number
 of  people  who  probably  have  an  in-
 come  of  somewhere  about  Rs.  25,000
 will  fing  it  attractive  enough  to  in-
 vest  in  it  and  even  accept  a  tax  lla-
 bility,  So,  it  is  neither  a  fraud  on
 the  oublic  nor  a  going  back  upon  any
 Promises  that  had  been  given  in  the
 Past.

 Shri  Daji  referred  to  some  case  in-
 volving  some  customs  offence,  which
 had  been  adjudicated  upon.  Inci-
 dentally  he  had  paid  me  a  com.
 Pliment  which  -  do  not  deserve
 because  I  had  done  nothing  about
 it.  It  is  wrong  for  people  to
 think  that  Government  interfere
 in  these  matters  cither  for  or  against a  party,  because  any  party  whoever
 it  iss  must)  be  treated  fairly.  The
 officer  who  did  conduct  the  proceed-
 ings  is  competent  enough  to  take  his
 devision,  and  he  has  made  a  decision: if  hon,  Members  approve  of  it,  it  is
 all  right;  it  may  be  that  somebody does  not  approve  of  it;  anyhow,  the
 Party  affecteq  has  #  right  of  appeal to  the  board.  But  these  are  matters in  which  the  ultimate  decision  de-
 pends  upon  the  authorities  who  handle
 the  matter  and  as  I  have  said,  I
 have  no  influence  either  way,  either to  mitigate  the  punishment  or  ensure
 acquittal  or  to  increase  it,  If  my hon.  friend  feels  that  Government  is fair,  well,  so  far  so  good,

 My  hon.  friend  also  mentioned
 about  concessions  to  industries,  So
 did  my  hon.  friend  from  Goa.  The
 position  of  Government  which  belicves
 in,  at  any  rate  follows,  a  policy  of
 encouraging  a  mixed  economy  is  ox-
 tremely  difficult.  Inevitably  they  fall
 between  two  stools.  As  regards  mix-
 ed  economy,  again,  I  do  not  know  what
 the  mixture  is,  but  ultimately  per-
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 haps,  a  mixture  which  is  half  and
 half  would  be  a  good  thing.  But  in
 following  a  mixed  economy  .we offend  people  who  are  in  charge  of
 industries,  dynasties  which  contral
 them  and  the  other  investors  who  ge!
 money  from  them.  At  the  same  lime.
 there  are  people  who  fee]  that  there
 is  concentration  uf  wealth,  there  is
 misuse  of  money  power  and  Govern-
 ment  are  not  doing  what  they  ough
 to  do.  In  fact,  in  human  nature,  ac-
 quisitive  tendency  is  a  thing  which
 remains  all  the  time.  Short  of  a  is)
 ciety  in  which  the  State  owns  every-_
 thing,  all  that  one  can  do  in  order
 to  make  the  tlistribution  of  wealth
 and,  therefore,  power  even,  is  to  con-
 tinuously  keep  on  chopping  off  the  tall
 poppies  which  are  ne  goud,  which  de
 not  grow  and  which  do  nol  serve  any
 purpose,  so  far  as  the  economy  of  the
 country  is  concerned,  and  that  =  is
 where  come  the  estate.  duty.  the  aifts
 tax  and  so  on,

 (जार  hon.  friend  complained  -about
 my  expendi.ure  tax.  In  fact,  it  is  my
 regret,  a  regret  which  T  think  sould
 be  remedied  before  long  that  the  ex-
 penditure  tax  is  nol  taken  scrioualy.
 We  have  not  yet  got  the  mechanism
 for  making  the  tax  sufficiently  active.
 While  IT  may  not  go  as  far  as  Pro-
 fessor  Kaldor  qoes—it  may  be  that  if
 somebody  like  the  single-tax  George
 comes  into  being,  he  might  say,  लॉ
 us  have  only  the  expenditure  tax  und
 nothing  else—]  fee)  tha‘  spending
 money  which  ought  to  go  into  savings.
 and,  therefore,  for  building  up  the
 economy.  is  a  thing  which  hag  to  be
 restricted  considerably.  T  had  a  bro-
 chure  froma  friend  the  other  day—and
 he  wanted  to  see  me  thereafler—on
 how  to  evolve  a  taxless  society.  I
 had  to  tell  him  that  being  sixty-five
 years  old,  the  evolution  of  something
 new  was  not  in  my  sphere,  and  he
 had  to  preach.  therefore.  to  the
 younger  people.  if  he  wanted  ७  tux-
 less  society.

 But,  coming  back  to  the  expend
 tax,  T  would  say  that  theoretically  it



 2985  Finance  (No.2)  Bill  BHADRA  9,

 would  be  a  very  good  tax  and  the
 only  tax  that  needs  to  be  enforced  if
 we  could  possibly  do  it.  But  I  think
 that  before  the  year  passes,  the
 mechanism  for  the  purpose  of  impie-
 menting  the  expenditure  tax  would
 be  properly  forged.

 Of  course,  |  made  a  mistake  un  a
 previous  occasion  in  957  by  making
 the  expenditure  tax  very  severe;  tha.
 would  have  been  all  right  if  that  was
 the  only  tax.  TI  have  learnt,  and  now
 the  tax  is  at  the  moment  I5  per  cent.
 If  it  is  effectively  implemented,  that
 is  the  way  in  which  we  can  stop  this
 conspicuous  spending.  When  people
 celebrate  a  big  marriage,  they  spend  9
 good  deal  on  it.  in  fact,  any  marriage
 that  is  ce'cbrated  probably  costs  Hes.
 15,000  to  Rs.  20,000.  |  know  that
 middle  clas  people  get  ruined  bout
 it.  I  know  even  in  the  days  when
 things  were  not  very  costly,  when  T
 had  the  responsibili'y  of  getting  six
 nieces  married  one  after  thy  other,
 very  nearly  |  had  to  give  all  my  spare
 cash.  People  do  spend  a  lot  of  money.
 and  am:  man  who  performs  a  muarri-
 age  and  spend  a  lot  will  have  to  pay
 expenditure  tax  during  that  year.

 Coming  back  to  the  points  raised
 by  Shri  Daji  and  Shri  Alvares,  I
 would  submi:  that  functioning  as  we
 do  under  certain  circumstances,  and
 under  a  philosophy  which  allows  pr:-
 vate  enterprise  to  function,  all  that
 we  can  do  is  what  we  are  daing  now,
 but  at  the  same  time  to  take  more
 viforous  steps  to  see  that  monopolies
 which  are  dynastic  and  which  have
 great  power  both  economic  and  poli-
 tical  are  kept  curbed.

 I  personally  feel  that  there  is  u  lot
 to  be  done.  But  there  is  no  single
 solution  to  the  problem.  My  friend,
 Shri  K.  D.  Malaviya,  who  gave  a  quali
 fled  approval  to  my  proposals,  alao
 mentioned  thet  I  shall  never  reach
 destiny,  which  we  all  want  to  reach,
 the  point  of  destiny  if  IT  did  not
 nationalise  banks.  I  dp  not  know  ff
 it  would  be  a  good  thing  for  mc  to  do
 it  straightway.  If  I  want  banking  to
 he  very  largely  under  what  you  might
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 call  public  control,  the  expansion  of
 the  State  Bank  is  a  possibility.  4  do
 not  say  it  should  be  ruled  out;  I  do  not
 say  that  the  nationalisalion  of  banks
 or  greater  control  over  banks  should
 be  ruled  out.  But  we  have  a  weapon
 at  the  moment  in  our  hands  which  is
 capable  of  a  considerable  amount  of
 expansion.  7  am  glad  to  say  that  that
 instrument,  which  did  not  show  signs
 of  promise,  is  ahowing  up  better  now.
 We  are  having  a  number  of  young
 men  who  are  running  the  institution
 and  running  it  better.

 That  is  where  I  come  to  the  puint
 raised  byswmy'  friend,  Shri  Pandey,
 ubout  credit  to  agriculturisis  in  ways
 uther  than  what  is  being  done  at  the
 moment,  that  is.  through  the  co-opers:
 tive  sector,  We  are  really  thinking  in
 terms  of  »  village  bank  or  rather  9
 bunk  amongst  group  of  Villages  man-
 ned  by  a  single  person  who  will  get
 to  knew  the  people  of  the  area  and
 will  yerve  them  and  would,  incidental-
 iv,  also  be  a  focal  point  for  gathering
 Savings.

 I  got  an  invitation  this  morning
 for  a  bank  of  that  nature  being  open-
 ed  in  the  Shimoga  district  in  Mysore.
 l  hear  another  branch  of  the  State
 Bank  of  that  category  js  being  opened
 in  Rajasthan.  If  the  experiment  sur-
 ceeds,  after  six  months.  I  think  it  will
 be  the  way  to  get  nearer  the  people
 and  to  serve  them.  The  State  Bank
 and  its  subsidiaries  might  undertake
 thig  work.

 Shri  Kamainayan  Bajaj:  Wil!  they
 be  subsidised?

 Shri  T.  T.  Krishnamachari:  ‘To  an
 extent,  expenses  of  such  character  ara
 subsidised.  But  the  bank  itself  will
 not  be,  because  if  will  lend  moncy
 and  get  a  return

 Snri  Kamalnayan  Bajaj:  Will  the
 same  facilities  he  afforded  to  private
 banks*

 Shri  TT.  Krishnamachari:  There
 is  nothing  to  prevent  private  banke
 from  going  and  opening  branches  in
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 villages.  I  am  sure  if  they  do,  they will  collect  money.  J]  hear  that  a  bank
 of  which  the  hon.  Member  is  chairman,
 opened  a  branch  somewhere  in  UP, near  Aligarh,  ang  after  six  months,
 they  gathered  about  Rs,  40  lakhs  of
 deposits.  I  think  the  hon.  Member
 can  use  the  instrument  that  is  in  his
 Power  to  go  down  the  villages  and
 undertake  this  task  of  serving  the  peo-
 ple.

 I  would  like  to  tell  my  hon.  friend, Shri  Malaviya,  that  socialism,  ag  we
 eall  it,  has  differerent  connotations.
 But  broadly,  it  is  one  thing,  that  is,
 4  society  in  which  every  man  feels  he
 has  a  share  and  he  is  a  part,  where
 talent  is  encouraged,  where  opportu-
 nities  are  available  and  where  ne-
 body  who  wants  to  work  really  is
 denied  it,  It  is  not  going  to  be  built
 in  a  day.  It  wants  hard  work.

 The  trouble  about  us  is  this,  that
 we  want  a  number  of  things  without
 the  necessary  discipline,  There  are  two
 ways  to  build  this  economy,  if  I  may
 be  permitted  to  dilate  on  it.  Oni  is
 following  the  example  of  gome  of  the
 East  European  and  Asian  countries,
 having  a  totali  arian  controlled  eco-
 nomy.  The  alternative  to  it  is  a  co-
 operative  economy  in  which  en'ight-
 ened  self-interest  means  everbody
 disciplined,  and  socialism  means  that.
 It  is  go'ng  to  take  a  lot  more  lime.
 Thice  generation  perhaps  may  not  sce
 it:  ‘he  next  generation  might.  In  fact.
 with  our  tax  esvstem,  imperfect  as  it
 is,  |  think  it  will  help  tu  a  consider-
 nble  extent  in  levelling  down,  while
 at  the  same  time  the  economy  will
 help  people  to  level  up.

 Having  said  that  for  Shri  Daji,  Shri
 Alvares  and  Shri  Malaviga.  I  would
 like  to  deal  with  this  question
 of  prices,  Prices.  at  any  rate.
 high  prices.  are  the  bugbear  of
 any  Finance  Minister,  In  fact.  if
 prices  were  steady.  a  Finance
 Minister's  task  would  be  ensier.
 He  could  know  where  he  could  get
 his  savings,  where  he  could  get  the
 money  for  development  purposes,  what
 he  could  encourage  and  what  he  could
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 not.  But  unfortunately,  while  the
 Finance  Minister  at  the  Centre  has
 undoubtedly  a  responsibility  for  the
 wellbeing  of  the  economy,  he  has
 not  got  the  power.  The  defect  is  not,
 if  I  may  be  pardoned  for  saying  sc,
 Personal;  may  be  another  Finance
 Minister  may  be  here  tomorrow,  but
 he  will  be  in  the  same  position.  It
 ig  s.ructural.

 In  fact,  when  we  speak  about  agri-
 cultural  prices,  hon,  Members  rightly
 get  excited  and  angry  when  we  find
 Prices  are  rising  and  food  not  being
 available.  But  essentially  the  area
 which  can  control  prices  to  some  ex-
 tant,  happens  to  be  the  Stafes,  and  we
 have  6  States.  Naturally,  the  Chief
 Minister  of  a  State  has  got  to  have
 his  ear  to  the  ground;  he  canno;  have
 his  @ar  connecied  to  a  telephone  from
 Delhi.  If  he  does  that,  he  would  not
 be  there  long;  he  hag  to  have  his  car
 to  the  ground.  That  is  where  we  find
 the  apparent  differences  that  occur
 and  are  publicised,  one  Minister  want-
 Ing  a  zone,  another  Minister  not  want-
 ing  it.  If  you  take  away  a  zone,  the
 producing  States  will  suffer,  because
 the  pressure  pockets  would  certainly
 attract  al]  the  foodgrains  If  you  do
 not  take  away  the  zone  the  pressure
 pockets  suffer  a  little  more,  unless
 vou  import  foodgrains  or  procure
 them

 In  fact,  T  envy  anybody  who  is  a
 Food  and  Agriculture  Minister.  J]  do
 not  envy  those  two  very  good  pcup'c
 about  whom  Shri  Masani  mentioned
 in  the  discussion  a  few  days  Wack,
 because  my  late  lamented  friend,  Rafi.
 was  born  under  an  extremely  lucky
 star.  Whatever  he  did,  went  right.
 Of  course,  he  used  to  take  g  lot  of
 pride  in  the  fact  that  he  did  gambie
 and  the  gamble  always  came  off.  In
 1953.  he  decontrolled—and  we  had
 two  very  poog  veare.  I954  and  I955
 He  js  not  alive,  unfortunately.  T  wish
 he  were

 Shri  Kamatmayan  Bajaj:  Things
 would  have  been  better  if  ne  were
 alive.
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 Siri  T.  T.  Krishnamachari:  [t  would
 have  been  better  if  many  people  now
 dead  were  alive,  and  many  people
 who  are  alive  were  not  alive.  it  is
 mot  in  our  hands  because,  fur  one
 thing,  even  astrologers  cannot  tell
 that.  Astrology  itself  says—never
 Predict  a  man's  death,  May  be  a
 clairvoyant  might,  but  astrologers
 don't.

 I  am  told  Ha-
 (Interrup-

 Shri  RK,  8,  Pandey:
 weli  Ram  predicts  well
 fons).

 Shri  T,  T.  Krishnamachari:  I  have
 mever  heard  anybody  predicting  my
 death.

 An  hon.  Member:  They  have  pre-
 dicted  higher  position  for  you.

 Bhri  T.  द  Krishnamachari:  There-
 fore,  the  position  of  the  Food  Minis-
 ter  here  at  the  Centre,  without  ade-
 quite  powers,  without  any  control
 over  production,  who  can  aly  do  one
 thing,  import  food,  is  very  difficult.
 When  we  speak  of  overall  responsi-
 bility  for  the  economy,  when  we  apeak
 abou,  prices,  let  me  frankly  tel}  you what  is  the  Finance  Minister’;  res-
 Pponsibility  for  the  prices.  When  pri-
 wes  have  risen,  what  could  tne  Fin-
 ance  Minister  do?  If  he  had  money,
 he  could  import,  import  not  in  small
 Quantities,  but  import  in  very  large
 ‘quantities.  If  we  want  the  price  of
 wheat  to  come  down,  we  should  im-
 port  25  million  tonnes.  Prices  of
 wheat,  rice,  of  everything,  will  come
 down.  But  we  cannot  do  that.  It  is
 mot  available.  He  can  only  sub-
 Side  to  some  extent,  If  he  wants
 a  regimented  economy  where  who-
 mile  trade  is  largely  in  the
 hands  of  the  Government.  even
 tha,’  is  resisted)  The  only  thing
 that  he  can  do  is  to  control  the
 monetary  system  in  an  _  ineffective
 Way,  be  the  tary  syste
 today  does  not  cover  the  entire
 operation  of  money  structure.  There
 is  a  lot  of  money  outside  the  bank-
 img  circle.  T  am  not  saying  that  I
 have  no  responsibility.  hut  when  we
 talk  about  prices  when  we  talk
 mbout  prices  in  Delhi,  we  are  speak-
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 ing  about  a  thing  which  is  far  away
 from  where  it  operates,  without  any
 control  over  the  men  and  material
 that  contribute  toward:  a  price  rise.
 5  hrs.

 I  get  all  the  trouble,  the  headaches,
 because  our  prices  rise,  because  a
 Price  means  that  i.  have  to  give  in-
 creased  dearness  allowance.  a  price

 rise  means  that  J]  have  to  pay  more
 money  for  many  of  these  public  sec-
 tor  projects  and  public  utility  under-
 takings,  a  price  rise  meang  that  our
 budget  figure  grows,  But  I  would
 like  to  deal  only  with  one  narrow
 aspect  of  price  rise,  whether  this
 budget  would  increase  prices,

 I  do  not  want  to  claim  that  I  am  a
 wizard,  I  am  not.  ]  am  a  common
 man  with  T  suppose  a  common  man's
 common  sense  ang  nothing  more.  I
 have  nv  illusions,  I  cannot  do  any
 day-dreaming  at  this  time  of  my
 life.  Al)  that  I  can  do  is  probably
 doze  during  the  day  and  nothing  else.
 But  the  fact  is  that  [  have  a  sense  of
 resposibility  as  the  Finance  Minister
 of  this  country  and  a  member  of  this
 Party.  I  am  not  going  to  go  and  cut
 my  nose  to  spite  my  face,  and  put
 my  party  in  a  difficult  predicament.
 In  fact,  what  I  have  tried  to  do  in
 this  budget,  where  there  are  certain
 imperatives  attached  to  it.  not  the
 one  that  Shri  Daji  thought  of,  is  to
 see  as  far  as  possible  that  it  does  not
 touch  the  people,  Of  course,  my
 hon.  friend  Shri  K.  N,  Pande  or
 somebody  gaid  that  bus  rates  will
 rise,  Again,  you  must  not  forget  the
 fact  that  all  the  refineries  in  this
 country  are  not  supplied  with  of!
 from  our  own  oil  wells.  It  is  bought
 with  harg  cash  and  hard  currencies.
 ang  that  is  what  is  now  scarce.  If
 People  decide  that  because  of  the  rise
 in  the  cost  of  petrol,  if  they  were
 using  their  car,  sav,  for  20  miles,
 they  will  reduce  it  to  ten  miles,  it  is
 a  goog  thing.  Even  if  |  do  not  get
 the  revenue,  a  curtailment  jn  petrol
 consumption  would  mean  4  faving  of
 foreign  exchange  for  other  good  pur-
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 poses.  So  with  diesel  oil.  If  inci-
 dentally  it  costs  a  Jittle  more,  taxi
 tates  go  up  by  two  annas  a  mile

 and  bus  rates  by  one  paisa  per
 trip

 Shri  Bade  (Khargne):  As  soon
 as  your  Bill  was  introduced,  all  the
 shares  in  the  market  have  gone
 down,  and  the  price  of  things  has
 fone  up.

 Shri  T.  T.  HKrishnamachari:  Then
 I  think  we  should  have  no  budget.  If
 every  time  you  have  a  budget  the
 dealers  in  the  market  raise  their
 price.  we  should  have  no  budget.  I
 think  that  would  be  a  goog  thing,
 but  they  raise  their  prices  uncon-
 ccionably  for  any  reason  whatever.
 In  fact.  I  may  tell  the  hon.  Mem-
 ber  that  when  we  changed  over  to
 the  decima]  system,  all  the  changes
 were  for  the  benefit  of  some  middle
 man,  When  there  is  a  flood,  prices
 go  up,  but  when  the  floog  disapprears
 ang  normal  conditions  return  prices
 do  not  go  down,  mercly  because
 they  think  that  they  can  charge
 what  the  traffic  will  bear,  not  be-
 cause  of  my  budget.  Therefore,  I
 am  coming  to  the  very  narrow
 point

 Shri  हू,  N.  Tiwary:  Diesel  oil  is
 used  for  agricultural  purposes,  Are
 you  thinking  of  reducing  its  price?

 Shri  T.  T.  Krishnamachart;  True,
 for  agricultural  purposes  I  must  pro-
 vide  some  diesel  oil,  I  must  import
 something  if  tractors  are  going  to
 work.  That  is  why  I  thought  I
 could  give  some  subsidy  im  regard

 to  engines  using  diesel  oil.  Besides
 the  diese]  oil  used  for  agricultural
 Purposes  happens  to  be  light  diesel
 oil  On  which  we  have  reduced  the
 duty  substantially,

 Shri  हू,  N.  Tiwary:  They  cannot  use
 it.

 Shri  T.  T.  Krishnamachari;  There  I
 think  that  my  hon,  frieng  Is  wrong.
 They  can  use  light  diese!  oil.
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 Shri  K.  N.  Thwary:  No.  The  diesel
 that  is  used  by  buges  is  the  diesel  that
 is  used  for  agricultural  purposes.

 Shri  T.  T.  Krishnamachari:  We  have
 light  diese]  oi]  and  supply  is  available
 in  the  country.  Even  in  Barauni  the
 offtake  of  light  diesel  oi}  is  small.  and
 that  is  why  we  substantially  reduced,
 by  about  Hs.  120,  the  price  of  light
 diesel  oil.

 Shrimati  Tarkeshwari  Sinha  (Har):
 But  it  is  not  usually  available.  When
 the  diesel  pumps  are  there,  nobody
 knows  if  they  are  light  diesel  oil
 pumps  or  not,  and  the  farmer  has  to
 pay  the  price.

 Shri  द  त  Krishnamachari:  We  wilt
 ensure  hereafter  that  diestl  oi]  pumps
 do  indicate  it,  and  give  wide  publicity
 that  light  diese]  of  prices  are  very
 much  cheaper.  But  I  can  tell  ‘he  hon,
 Member  that  the  man  who  buys  is  not
 such  a  fool,  He  knows,  The  whole
 trouble  about  us  city-bred  people  i
 that  we  think  that  the  villager  is  izne-
 rant,  but  IT  am  afraid  he  is  not.  He
 is  quite  knowledgeable.  He  is  perhaps
 even  more  knowledgeable  than  some
 of  us  who  try  to  ordain  things  for  him
 He  is  extremely  knowledgeable.

 Then  there  is  the  question  of  per-
 centage  of  rises.  It  is  said  thet  irom
 and  steel  prices  will  go  up.  Yes.  they
 will)  The  area  of  increase  wil}  be,
 maximum  about  3  to  4  per  cent  for
 the  various  types.  In  the  case  of
 copper,  it  will  be  4  to  5  per  cent.  IF
 the  hon.  Member  permit  me,  or  rather
 if  the  House  permits  me,  it  is  my
 intention  to  give  some  kind  of  relief
 to  the  industries  which  produce  the
 end-product  using  copper,  so  that  we
 can  perhaps  offsct  the  increase  in  this.
 Something  like  that  could  be  done.
 The  matter  is  being  investigated.  Pmt
 hon.  Mémbers  alsO“know  that  the  price
 of  steel,  which  is.affected,  and  the  price
 of  copper  in  the  market  are  much
 higher  than,  considerably  higher  than
 the  landed  cost.

 Hon.  Members  made  a  reference  to
 economy  in  expenditure.  I  would  like
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 to  tell  them  that  one  of  the  things  that
 we  have  been  discussing  with  the
 various  State  Governments,  in  order  to
 find  resources  for  the  Fourth  Plan,  is
 to  find  out  how  we  can  economise  in
 expenditure.  It  is  not  quite  so  easy
 because  these  instruments  of  Govern-
 ment,  particularly  the  spending  instru-
 ments,  are  set.  I  have  been  trying
 very  hard  to  get  my  colleagues  in  the:
 various  departments  to  reduce  expendi-
 ture.  In  fact,  I  think  there  is  room
 for  a  reduction  of  expenditure  of  at
 least  0  per  cent,  because,  while  on
 the  one  hand  your  developmental
 needs  increase  your  staff  in  certain
 directions,  unless,  to  counter-balance
 it,  somebody  looks  into  that  area
 where  it  is  no  longer  necessary  to  keep
 a  big  staff,  |  gm  afraid  our  expenditure
 will  go  up.  T  can  tell  hon,  Members
 that  Iam  applying  my  Mind  to  it,  but,
 again,  as  I  said  the  other  day,  a  Financ
 Minister  draws  his  power  in  regard  to
 expenditure  from  the  House.  and  by
 the  insistence  of  hon.  Members,  no
 matter  which  section  they  are  from,  if
 they  are  economy-conscious,  the
 Finance  Minister  gets  his  power  from
 them.  He  does  not  get  it  exactly  from
 his  colleagues  in  Government  because
 every  colleague  would  like  his  depart-
 ment  to  sort  of  go  up;  it  is  sumebody
 who  is  outside  who  can  help.  Infact,
 on  this  question  of  resourees  for  the
 Fourth  Plan,  one  of  the  items  that  I  am
 thinking  of,  and  I  have  carried  she
 Deputy  Chairman  of  the  Planning
 Commission  with  me,  is  to  economise.
 Even  the  other  day  in  Bangalore  we
 were  urging  the  State  Governments.
 Of  course,  their  offers  are  small.  4  to
 5  per  cent,  it  could  be  much  more.
 We  can  economise  considerably  in
 buildings.  In  fact,  we  have  really
 brought  down  the  standards  of  public
 buildings,  brought  down  the  area,  and
 even  there  there  is  resistance.  After
 all,  in  spite  of  the  talk  of  socialism,  we
 are  conscious  of  these  gradations.  arti-
 ficial  gradations,  in  society.  How  ean
 a  person  who  is  a  Deputy  Secretary
 live  in  a  house  which  fas  700  sq.  feet?
 Of  course  'f  q  deputy  secretary  retires,
 he  goes  home  and  he  will  have  to  live
 only  with  700  sq.  feet;  it  is  very  diffi-
 cult  to  buy  a  house  in  this  country.

 That  kind  of  thing  happens  and  an
 attempt  is  being  made  very  seriously.
 There  are  certain  areas  where  economy
 is  difficult.  For  instance,  health,  edu-
 cation,  employment,  though  in  certain
 directions,  we  may  economise  for  the
 lime  being  but  it  may  not  be  accepted.
 I  do  not  mind  telling  the  House  that  I
 was  against  going  on  increasing  the
 area  of  university  education.  Some-
 body  might  think  that  I  am  illiberal
 that  T  am  philisting  or  uneducater;
 perhaps  I  am.  Ig  we  go  on  adding
 more  colleges  without  providing  em-
 ployment  for  those  people  who  come
 out  and  they  are  not  fit  for  any  em-
 ployment  what  happens?  They  ore
 not  technically  frained.  One  of  the
 things  on  which  the  House  could
 initiate  or  even  ask  for  a  discussion  for
 a  couple  of  days,  these  experts  in
 management  who  sit  opposite,  is  the
 question  of  manpower  utilisation  ynd
 to  plan  the  other  end,  what  is  the
 man  power  that  we  can  utilise,  how
 much  more  we  can  utilise:  cannot  we
 train  them  that  way  and  go  on.  In
 fact  when  IT  was  in  Japan  last  year,  |
 heard  that  every  boy  and  girl  coming
 out  of  schoo]  was  booked,

 Shri  D.  C.  Sharma  (Gurdaspur):
 -bouked  for  marriage?

 Shri  T.  T.  Krishnamachari;  Those
 people  are  not  quite  50  matrimoniai-
 minded  as  we  are;  they  are  booked  for
 a  job.  |  think  they  marry  late  now-a.
 days.  Some  job  is  ready  for  him.  I
 am  perhaps  a  philistine;  but  the
 question  of  education  has  got  to  be
 viewed  from  the  point  of  view  of  min-
 power  utilisation,

 The  hon.  Member  Mr.  Daji  said
 about  direct  and  indirect  tax  ratio.  I
 personally  would  like  a  very  hich  col-
 lection  from  direct  taxes.  I  do  not
 belicve  that  the  high  collection  of  that
 direet  tax  should  come  frem  high  rates.
 mn  fact  we  are  trying  to  make  the  base
 bigger  and  rope  in  every  year  more  and
 more  assessecs.  In  fact  1  do  hope  that
 the  present  rates  of  direct  taxation  will
 be  maintained  and  perhaps  even
 diminished  because  if  you  can  get  all
 the  taxes  that  is  duc  to  the  State,  even
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 when  the  peak  ig  about  fifty  per  cent, it  would  be  g  very  much  larger  amount
 of  taxation.  This  idea  of  direct  and
 indirect  taxes  is  a  matter  not  so  much
 of  Government's  will  but  a  matter  of
 the  state  of  the  economy.  If  the  cco-
 nomy  is  prosperous  and  more  people are  earning  money,  the  direct  taxes  go
 up  and  you  can  reduce  the  indirect
 taxes.

 I  am  very  grateful]  to  some  hon.
 Members  on  my  side  like  Shrimati
 Mukerjee,  Shrimati  Renuka  Ray  and
 Mr.  Heda  and  a  number  of  other  peo-
 ple  who  gave  me  what  you  mav  call
 discriminating  support.  I  pave  had  to
 explain  the  reason,  rationale  for  this
 measure  twice,  once  in  my  speech  the
 other  day  and  again  while  introducing the  Bill.

 It  is  wrong  for  somebody  to  say  that
 the  World  Bank  has  sent  its  dictum.
 No,  In  fact  if  you  go  to  the  IMF  for
 money,  naturally  they  ask  ‘something
 about  the  state  of  your  economy.  The
 World  Bank  has  not  sent  any  report
 to  me.  Their  annual  report  comes
 sometimes,  but  not  yet  to  me.  I  can
 also  tell  you  that  the  self-respect  of
 this  country  is  ag  dear  to  the  members
 of  my  Party,  to  the  Government  and
 to  me  as  to  anybody  else  in  this  cour-
 try.  I  would  rather  that  this  country
 Temains  poor  ang  not  develop  than
 take  dictation  from  anybody.  The
 advice  given  to  us  by  persons  who  do
 not  know  the  circumstances  in  which
 we  live  is  also  not  a  quite  good  advice.
 Imay  be  unfit  and  I  may  have
 to  be  removed  but  rightly  or
 wrongly  Iam  here,  I  have  been
 chosen  by  some  peopie  for  being  here
 and  I  am  the  physician  here  at  the
 moment  and  I  must  know  my  patients.
 I  am  not  going  to  ask  somebody  else
 from  somewhere  else  how  to  treat
 Ty  patient.  We  do  not  get  radio
 telephone  advice  for  treating  disea-
 ses  and  defects  in  India.  In  fact
 there  is  no  point  in  saying  that  some-
 thing  happened  in  some  other  country
 und  that  should  happen  here.  Maybe,
 it  is  a  guideline  but  it  would  not  apply
 to  this  country.  This  country  is  a
 big  country,  a  very  big  country.
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 People  in  this  country  are  highly
 individualistic  and  in  spite  of  centuries
 of  foreign  domination,  we  have  pre-
 served  our  spirit,  They  could  not  be
 broken.  People  in  this  country  do
 Tespond  to  persuasion.

 The  most  exciting  experience  that  I
 have  had  in  recent  times,  Mr.  Deputy-
 Speaker,  was  when  I  went  to  your
 state  last  week.  I  did  not  have  it  in
 Bangalore  in  that  huge  mausoleuni
 but  when  I  went  out  fur  half  a  dav.
 People  speak  about  community  pro-
 jects  and  their  defects,  the  wrong
 way  in  which  they  say  things  are
 done.  ]  went  to  Mandya  and  I  spent
 five  hours  there  talking  to  ‘farmers
 and  various  other  people,  secing  haw
 the  co-operative  system  works,  seeing
 the  differences  between  an  ordinary
 rice  mill,  a  rice  mill  made  by
 Mr.  Dandekar—not  this  Dandeker,  he
 docs  not  make  rice  mills—and  the
 Japanese  rice  mill.  I  think  that  educa-
 tion  is  worth  going  all  the  way,  We
 saw  the  developments  there.  May  I  tell
 the  House  an  incident,  even  if  |  may
 be  taking  the  time  of  the  House,  when
 I  went  to  a  farm.  There  was  a  well,
 a  new  well  dug.  It  was  3  four-acre
 farm,  The  land  was  not  very  good,
 not  very  fertile.  But  the  sugarcan:
 crop  was  reasonably  good.  We  us-
 ked  him  “how  much  sugarcane"  and  he
 replied  “l,.25  acres."  “How  much  do
 you  think  you  will  get?”  “Some-
 where  gbout  fifty  tonnes.”  was  his
 reply.  “Where  do  you  sell  it?”  He  re.
 plied:  “That  is  my  trouble;  I  am  not
 within  the  mill  range  and  therefore,
 T  have  to  sell  it  for  gur  and  if  I  am  in
 the  mill  range  I  would  wait  for  thir-
 teen  months;but  now  I  cut  it  in  eleven
 months”,  I  asked:  “why  is  it?”  He
 replied:  “we  do  not  get  money:  we
 get  it  in  one  year;  I  could  =  spend
 Rs,  00  more  on  fertilisers  and  in-
 crease  the  tonnage  by  another  ten
 tonnes  if  I  am  supplying  to  a  mill
 because  my  cane  is  good  and  I  get  a

 mill  and  we  have  not  got  i
 him:  “look,  for  a  co-operative  mill,
 you  normally  pay  Rs.  0  lakhs  and
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 the  Government  pays  Rs.  30  lakhs;
 it  is  very  unfair:  if  you  raise  your
 bit,  I  will  plead  with  the  authorities
 to  get  you  a  co-operative  mill.”  They
 said:  “what  about  Rs.  20  lakhs?”  I
 said:  “it  is  no  use;  if  you  could  get
 Rs.  50  lakhs,  it  can  be  done;  I  will
 get  Rs.  90  lakhs.”  The  line  may  be
 high.  After  ten  minutes,  they  came
 lo  me  and  said:  “if  you  give  us  a
 little  more  than  a  year,  we  will  give
 you  Rs.  50  lakhs.”  They  were  pea-
 sants,  not  very  rich  people;  no  capi-
 talist  was  there.  When  I  told  them  that
 I  would  try  my  best  to  get  them  a  mill,
 they  were  pleased  about  it.  There
 Was  a  man;  he  had  ४  well:  he  hed
 water;  he  was  producing  cane;  he
 knew  the  type  of  cane,  he  knew  even
 the  sucrose  content  and  h»  also  knew
 how  to  utilise  the  fertiliser,  It  is  not
 a  Villager  who  has  to  be  taught  about
 the  use  of  fertiliser.  The  experiment
 of  Mandya  was  good.  I  to!d  the  food
 Minister  later  on:  here  is  a  proposition;
 in  the  Fourth  Plan,  let  us  multiply
 Mandyas;  take  those  to  areas
 where  there  is  irrigation  poten-
 lial,  where  there  is  underground  wa-
 ter  and  let  us  try  to  multiply  these
 areas,  Therefore,  it  is  no  Use  soying
 that  all  our  attempts  are  5  failure.
 Maybe,  we  find  a  separate  adminis-
 tration  in  the  community  projects;
 you  see  the  block  development  एसी-
 cer  going  in  a  jeep.  I  have  seen  it
 myself  when  I  was  away  for  four
 years;  I  am  sorry  to  have  come  back
 much  to  the  chagrin  of  mv  friends
 opposite.  I  have  seen  tehsildars
 aving  jurisdiction  over  forty  square
 miles  walking  whereas  the  block  de-
 velopment  officer,  who  was  a  new
 mun  and  who  had  been  promoted
 because  of  some  kind  of  influence,
 Boing  about  in  a  jeep.  It  is  no  doubt
 {rue  that  abuses  are  tnere.  But  this
 experiment  has  shown  a  great  poten-
 ial  for  development.  When  iney
 ‘alk  about  the  Plan,  somebody  says:
 “What  is  this  agricultura:  plan?  It
 is  the  same  percentage;  double  the
 pian:  the  percentage  is  the  seme.”
 But  it  is  not  a  plan  that  ig  set  for  agri-
 culture  alone;  it  is  also  for  power
 and  irrigation  and  so  on.  My  friend
 Dr.  Rao  saiq  somewhere  that  it  may

 amount  to  Rs.  2,500  crores,  Supposing
 we  do  succeed,  we  have  the  money, and  we  are  able  tu  spend  it;  that  will

 then  raise  the  resources  in  general. If  a  man  produces  sugarcane  in  $
 months  and  that  becomes  sugar,  the
 bagasse  is  used  and  the  alcohol  is  sold, he  Produces  more  money  and  he  can
 invest  a  little  more  somewhere  else.
 80,  once  you  are  on  the  right  lines,
 you  are  in  the  self-generating  econc-
 my,  and  therefore,  the  percentages  do
 not  matter,

 As  I  said,  the  difficulty  of  sitting  at
 the  Centre  is  one  thing.  You  have  to
 know  how  the  responses  are,  and  how
 they  come.  Secondly,  you  have  to
 act  within  the  frame-work  of  g  fede-
 ral  set-up;  itisalso  not  right  to  say that  other  things  are  not  wanted.  Of
 course  machinery  is  wanted.  My  hon.
 friend  objected  to  my  keeping  the
 lower  duty  of  5  per  cent  on  agricul- tural  implements,  I  know  in  the
 co-operative  society  in  Mandya—it  is
 a  huge  govicty—they  hove  seven  to
 eight  godowns  and  two  rice  mills  und
 un  agricultural  implements  making
 factory,  They  are  making  imple- ments  to  some  other  implements,  for
 instance,  power  tillers.  The  tractors
 come  from  Russia;  they  are  so  much
 in  demand  and  have  got  to  be  im-
 ported.  If  we  reach  the  time  when
 we  have  enough  material  in  the  coun-
 try  for  making  these  things,  I  um
 quite  prepared—if  I  am  here—to
 raise  the  duty  to  35  per  cent.

 Finally,  |  come  to  the  question  of
 raising  the  duty  on  machinery.  It
 is  really  the  thing  that  matters.  It
 is  a  thing  which  I  have  been  consi-
 dering  for  a  number  of  years.  Some-
 body  mentioned  about  spare  capacity in  the  country.  There  is  undoubted-
 ly  a  large  spare  capacity  in  the  coun-
 try.  There  is  talent.  This  has  to  be
 used:  this  has  to  be  encouraged.  |  do
 not  mind  telling  the  House  that  a
 couple  of  months  back  a  produccr  of
 electrical  goods.  with  a  foreign  colla-
 borator.  came  to  me  and  said:  “There
 is  a  tender  for  transmission  equip-
 ment  of  a  crore  of  rupees,  for  which
 a  credit  is  given  by  the  IDA.  The
 IDA  wants  global  tenders."  He  said,

 “I  जता  outpriced  by  20  per  cent,
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 (Shri  T.  T.  Krishnamachari] because  the  other  people  quote  20  per cent  lower."  ३  said—and  my  idea

 was  on  the  right  lines—that  this  man
 would  be  able  to  quote  and  get  the
 tender  in  India.  So,  [  have  given  the
 greatest  amount  of  thought  to  this
 matter.  Though  I  am  not  an  indus-
 trialist  in  that  sense——nor  am  I  a
 very  clever  man—I  have  some  famili-
 arity  with  industry,  having  been  the
 Minister  for  Commerce  and  Industry
 for  four  and  a  half  years  at  a  time
 when  industry  grew,  and  curiously
 enough,—I  had  this  enviable  posi-
 tion—some  of  the  industrialists  occa-
 sionally  put  in  a  good  word  for  me;
 Perhaps  they  might  be  very  unpopu-
 lar  with  some  of  my  friends  opposite.
 I  was  supposed  to  be  a  capitalist
 stooge.  But  this  is  a  matter  in  which
 IT  and  my  officers  and  members  of
 this  Government  have  thought  consi-
 derably.  It  is  after  a  great  deal  of
 deliberation—the  other  conditions
 and  other  necessities  are  there—that
 we  felt  that  we  should  raise  the  du-
 ties.

 One  or  two  words  more  and  I
 would  like  to  have  done  with  this.
 Some  references  have  been  made  to
 me  personally.  At  this  stage  in  my
 life,  I  do  not  want  any  favours  from
 anybody.  I  know  that  some  circu-
 lars  are  constantly  circulating  out-
 side  the  House.

 An  hon.  Member:
 about  them.

 Shri  T,  T.  Krishnamachari:  Well.
 it  is  true,  but  it  does.  One  hon.  Mem-
 ber  here,  opposite,  said  something
 about  my  having  told  a  lie,  Let  me
 tell  the  hon.  Member  that  whatever
 I  say  is  the  truth.  In  fact,  no  hon.
 Member  can  find-—no  matter  what
 document  is  pilfered  from  where—
 that  what  ]  say  is  wrong.  I  did  tell
 my  friend  Shri  Asoke  Sen  that  I  had
 given  up  active  association  with  busi-
 ness  in  1942.  ]  did  not  say  that  I
 had  no  indirect  interest.

 Do  not  bother

 I  would  like  to  take  two  more
 minutes  to  tell  the  House  that  my

 nucleus  came  from  my  father,  and
 therefure  my  song  are  Members  of  a
 Joint  family.  |  cannot  take  away their  rights.  When  I  left  my  busi- ness,  naturally  my  business  went  to
 my  sons;  in  942  when  I  decided  to leave  my  business,  I  had  two  minor
 sons,  they  did  not  have  a  mother  who
 should  have  been  their  natural  @uar- dian,  and  so  their  father  was  the
 natural  guardian.  The  youngest  son became  a  major  on  April  24,  1947,
 and  that  ended  by  responsibilities.

 My  hon.  friend  opposite  caught hold  of  u  letter,  a  photostat  letter,
 somebody  writing  to  som  firm,  with
 which  he  is  not  connected--and  |  do
 nol  suppose  anybody  else  is  connec-
 ted—but  it  shows  that  somebody  here,
 roind  about  Delhi  and  probably  in other  parts  of  India,  was  interested in  taking  out  letters,  getting  photo- Slat  copies  of  them  and  dis-
 tributing  them  tw  hon,  Mem-
 bers  of  Parliament.  In  that
 letter,  4  am  told—he  said  that—there is  a  reference—in  ‘1955,  of  Mr.  T.  T.
 Krishnamachari  having  said,  “You
 put  up  money  for  a  plant.”  Certainly in  ‘1955,  I  was  as  far  away  from
 finance  as  we  are  from  the  North Pole.  It  is  quite  possible  that  some-
 body  who  runs  a  firm  with  that  name
 is  identified  with  that  name.  But  the
 hon.  Member  must  exercise  some  in-
 telligence  in  this  matter:  that  g  man
 who  has  been  a  Minister  since  952
 would  not  do  any  such  thing.  In
 fact.  [  have  no  money  to  buy  a  plant. T  had  no  money  of  my  own  to  buy  a
 plant.  So,  this  kind  of  thing  goes
 on,  and  it  is  being  trotted  out  and
 it  makes  our  position  very  unenvia-
 ble.  Therefore,  I  ask  for  the  pardon of  this  House  in  becoming  autobiogra-
 phical,  when  I  merely  want  to  tell
 the  hon,  House  that  a  man  whom  this
 Party  has  chosen  to  be  the  Finance
 Minister  would  certainly  do  nothing
 to  detract  from  the  great  traditions
 of  this  party  Ir  fact,  on  the  last  or-
 easion,  when  I  went  away,  much  to
 the  pleasure  of  my  hon.  friends  op-
 posite,  I  went  away  not  because  T
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 lead  anything  to  do  with  what  hap-
 pened  but  I  thought  that  the  great
 traditions  of  this  party  must  be  main-
 tained,  and  I  can  tell  you  that  if  I
 were  to  go  back  again  three  times
 for  that  purpose  I  shall  do  so.

 Mr.  Deputy-Speaker:  There  is  the
 amendment  of  Shri  Yashpa)  Singh.
 Does  he  wish  to  press  it?

 Shri  Yashpal
 Yes,  I  press  it.

 Singh  (Kuirana):

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  be  circulated
 for  the  purpose  of  eliciting  opi-
 गांजा  thereon  by  the  ‘15th  Octo-
 ber,  1965."

 The  motion  was  negatived.
 Mr.  Depoty-Speaker:  Shri  Baner-

 jee’s  amendment  is  barred.
 Shri  5S.  M.  Banerjee  (Kanpur):

 Why  barred?
 Mr.  Deputy-Speaker:  It  is  a

 motion  for  circulation,  and  the  mo-
 tion  by  Shri  Yashpal  Singh  has  just
 been  thrown  out.  The  question  is:

 “That  the  Bill  further  to
 amend  certain  laws  relating  to
 direct  tives  to  provide  for  vo-
 luntary  disclosure  of  income,  to
 increase  or  modify  duties  of  cus-
 toms  on  certain  gouds  imported
 into  India  and  to  increase  or
 modify  and  to  impose  duties  of
 excise  on  certain  gocods  produc-
 ed  or  manufactured  in  India,  be
 taken  into  consideration.”

 The  motion  was

 Mr.  Deputy-Speaker:  Now  we
 shall  take  up  clause-by-clause  consi-
 geration  of  the  Bill.  For  clause  2,
 there  is  no  amendment.  The  ques-
 tion  is:
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 Clause  2  was  added  to  the  Bill.
 Clause  3—(  Amendment  of  section
 10).

 Shri  N.  Dandeker  (Gonda):  I  have
 amendment  No.  5.  I  move:

 Page  2,  for  lines  6  to  20,
 tute—

 ‘“(ii)  under  any  scheme  of  any
 other  employer:

 Provided  tha,  the  commuted
 value  of  such  pension  ig  deter-
 mined  having  regard  to  the  age
 of  the  recipient,  the  state  of  his
 health,  the  rate  of  interest
 and  officially  recognised  tables
 of  mortality;";'.  (5)
 Before  I  speak  on  the  amendment,

 there  is  a  slight  printing  error  there.
 My  amendment  refers  not  to  lines  6
 to  20,  but  to  lines  7  to  20,  at  page  2.
 The  amendment  is  to  the  effect  that
 the  present  lines  7  to  20  should  be
 deleted  and  be  substituted  by  the
 words  which  are  there  in  the  amend-
 ment.

 substi-

 The  whole  of  this  sub-clause  (a)
 of  clause  3  is  concerned  with  remov-
 ing  a  doubt  about  the  exemption  from
 tax  of  the  commuted  value  of  pen-
 sion.  It  is  quite  right  that  these
 duubts  should  be  removed.  The  ex-
 planatory  memorandum  says  that
 “the  commuted  value  of  pension  re-
 ceived  by  an  employee  has  so  far
 been  treated  as  not  liable  to  tax  as
 it  was  considered  to  be  of  the  nature
 of  a  capital  receipt."  However,  a
 view  had  been  taken  which  threw
 some  doubt  on  it.  This  doubt  has  to
 be  removed.  My  objection  which
 necessitates  this  amendment  is  not  to
 the  principle  that  there  should  be  ex-
 emption  from  tax  in  respect  of  the
 commuted  value  of  pension,  but  to
 the  strange  proposal  that  although,
 previously  the  entire  commuted  value
 of  pension  received  by  an  employee
 from  any  commutation  scheme  of  any
 other  ployer,  an  loyer  other
 than  the  government,  was  in  fact
 wholly  free  of  tax,  this  amendment

 “That  clause  2  stand  part  of
 the  Bill.”

 ‘The  Monon,  wag  cgepted. कि
 “Moved  with  the  reco  of  the  Pre
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 (which  is  designed  expressly  to  re-
 move  doubts)  now  limits  the  extent
 of  exemption  of  this  commuted  value
 of  pension  from  tax,  This  js  a  contra-
 diction  in  terms.  The  main  object  of
 this  particular  sub-clause  was  to  re-
 Move  g  doubt  about  exemption  from
 tax  of  the  commuted  value  of  pension
 which  exemption  was  always  there,
 in  favour  of  the  employces.  I  see
 no  reason  why  in  attempting  to  re-
 ™move  the  doubt,  the  extent  of  the  tax
 exemption  should  be  whittled  down
 by  item  (ii)  in  clause  3  (a).  My
 amendment  would  merely  have  the
 effect  of  restoring  the  position  as  it
 was  before  any  doubt  arose  as  to  the
 exemption  from  tax  of  the  commuted
 value  of  pension.

 Shri  T.  T.  Krishnamachari:  The
 original  clause  in  the  Bil]  seeks  to
 give  a  concession  in  regard  to  the
 commuted  value  of  pension.  My  hon.
 friend  wants  to  extend  it,  so  that  it
 can  apply  to  pensions  from  the  pri-
 vate  sector,  where  it  is  quite  possible
 by  arrangement  to  have  a  much  lar-
 ger  pension,  then  commute  it  and
 then  get  away  from  the  tax.  I  am  not
 prepared  to  extend  the  scope  of  the
 concession  beyond  what  is  contempla-
 ted  in  the  clause.

 Mr,  Deputy-Speaker:  I  shail  now
 put  the  amendment  to  the  vote  of
 the  House.

 Amendment  No,  5  was  put  and
 negatived.

 Mr.  Deputy-Speaker:  The  ques-
 tion  is:

 “Tha,  clause  3  stand  part  of
 the  Bill.”

 The  motion  was  adopted,
 Clouse  3  was  added  to  the  Bilt.
 Clauses  4  and  5  were  added  to  the

 Bill.

 Mr.  Deputy-Speaker:  Dr.  Singhvi's
 amendment  No.  6  seeking  to  intro-
 duce  a  new  clause  5A  is  beyond  the
 acope  of  the  Bill.
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 Dr.  L,  M.  Singhwi;  No,  Sir;  this
 amendment  is  not  beyond  the  scope
 of  the  rules  of  this  House,  It  has
 been  customary  to  be  permitted  to  in-
 sert  new  clauses  in  a  Bill  which  ts
 under  consideration,  I  would  request
 you  to  consider  this  particularly  m
 the  context  of  rule  83.  I  believe  that
 objection  is  sought  to  be  raised  to  this
 amendment  on  the  ground  that  rule
 80  would  not  permit  it,  since  this  is
 not  supposedly  relevant  to  the  sub-
 ject-matter  of  the  clause  to  which  it
 relates.  Rule  83  which  regulates  in-
 sertion  of  new  clauses  says  that  the
 Speaker  shall  have  power  to  select
 the  new  clauses  or  amendments  to  be
 proposed.  This  new  clause  has  been
 so  proposed.

 However,  since  this  matter  is  com-
 ing  up  in  a  Private  Member's  Bill
 which  I  introduced  in  this  House  on
 the  I7th  of  this  month,  I  would  crave
 leave  to  withdraw  this  amendment  at
 this  stage,  while  emphasising  the
 grea,  importance  I  attach  to  this
 amendmen  for  the  preservation  and
 maintenance  of  the  mining  industry
 in  the  various  States  of  India.  I  sub-
 mit  that  on  this  you  may  not  be
 pleased  to  rule  that  it  is  not  admissi-
 ble,  because  that  would  really  lead
 to  a  great  abridgement  of  the  rights
 of  the  House.

 Mr.  Deputy-Speaker:  I  am  sorry  T
 cannot  agree  with  you.  Rule  80  (i>
 says:

 “An  amendment  shall  be  with-
 in  the  scope  of  the  Bil]  and  re-
 levant  to  the  subject  matter  of
 the  clause  to  which  it  relates.”

 Further,  there  is  a  ruling  that  “an
 amendment  seeking  to  introduce  un-
 related  matters  is  outside  the  scope
 of  the  Bill.  In  the  case  of  an  amend-
 ing  Bill,  the  amendments  to  sections
 of  principal  Acts  which  are  not
 covered  by  the  Bill  are  inadmissible”.

 Dr  L.  M.  Singhvi:  I  submit  that  a
 similar  amendment  was  admitted
 when  the  first  Finance  Bill  was  In-
 troduced  this  year.  Secondly.  this
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 ruling  which  has  been  cited  would
 not  cover  this,  because  this  is

 = relevant  to  the  provisions  of  the  Bill.

 Mr.  Deputy-Speaker:  You  seek  to
 amend  section  23  of  the  Income-tax
 Act,  which  is  not  being  amended  ty
 this  Act.

 Dr.  L.  M.  Singhvi:  Provision  after
 provision  of  the  Finance  (No.  2)  Bill
 is  seeking  to  amend  the  Income-tar
 Act....

 Mr,  Deputy-Speaker;  The  question
 6

 “That  clauses  6  to  8  stand  part
 of  the  Bill.”

 The  motion  was  adopted.
 Clauses  6  to  8  were  added  to  the  Bill.

 Clause  9—  (Amendment  of  section
 88),

 Shri  N,  Dandeker:  Sir,  I  oppose
 the  whole  of  this  clause.  It  embo-
 dies  such  an  astonishing  proposition.
 Section  68  of  the  Income-tax  Act  is
 concerned  with  certain  exemptions
 in  regard  to  contributions  of  a  chari-
 table  nature  ang  50  forth.  What  it
 now  sought  to  be  done  by  clause
 8(a)  is  to  insert  a  sub-section  to  thls
 effect:

 “In  this  section  “charitable
 purpose”  does  no,  include  any
 Purpose  the  whole  or  substan-
 tially  the  whole  of  which  is  of  a
 Teligioug  nature.”

 The  rest  of  this  clause  is  consequen-
 tial.  This  is  really  a  most  astonish-
 ing  proposition  that  we  are  being
 asked  to  accept,  namely  that  because
 this  country  is  a  secular  State  there-
 fore,  religious  purpose  ig  not  a  chrari-
 table  purpose.

 Throughout  all  these  years,  “chari-
 table  purpose”  has  always  included
 religious  purposes,  provided  they
 were  public  purposes.  That  is  to  say,
 private  charitable  purpose  as  well  as
 Private  religious  purpose  were  neces-
 sarily  excluded.  But  it  was  never  in
 doubt  that  so  long  a,  the  purpose
 was  8  public  religious  purpose,  that
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 was  included  within  the  general
 wider  concep,  of  a  public  charitable
 purpose.  We  are  now  being  asked
 to  accept  8  most  extraordinary  pro-
 Position.  Ours  is  a  country  which
 deeply  believes  in  religions  and  which
 prides  itself  that  it  has  more  spirl
 tual  values  than  materialistic  values.
 While  our  State,  quite  properly,  does
 not  distinguish  between  one  religion
 and  another  and  treats  them  al!
 alike,  we  are  not,  nevertheless,  claim-
 ing  ever  to  be  an  irreligious  State
 or  considering  religion  as  some  prac-
 tice  to  be  frowned  upon.  But  this
 particular  clause  violates  the  spirit
 of  our  Constitution,  the  nature  and
 character  of  our  people,  the  nature
 and  character  of  our  history,  by  sug-
 gesting  blatantly  that  a  purpose
 which  ig  wholly  or  substantially  oi  a
 religious  nature  shall  not  be  regard-
 Cd  as  a  purpose  of  a  charitable
 nature,  |  think  this  is  monstrous.
 There  must  be  a  limit  to  the  extent
 to  which  we  can  go  on,  year  after
 year,  ‘passing  amendments  to  the
 Income-tax  Act,  whereby  it  seems  to
 be  implied  almost  as  if  it  is  against
 public  moral,  for  anybody  to  be  doing
 anything  at  all  that  has  the  slightest
 flayour  of  religion.  If,  for  instance,
 my  Parsi  friends  were  to  start,  as  they
 have  already  done  in  the  past,  ex-
 cellent  hospitals  and  other  char-
 table  institutions,  the  primary  object
 of  which  is  to  assist  the  Parsis,  any
 donation  to  such  an  institution  2d
 the  income  of  such  an  institution  ts
 not  today  exempt  from  tax.  And  40
 it  goes  on,  on  and  on  until  we  have
 now  this  final  onslaught  on  the  one
 thing  that  we  need  in  this  country,  a
 certain  regard  for  religion,  a  certain
 regard  for  morality,  a  certain  up- liftment  of  the  public  and  private
 moral  standards  in  this  country.  This
 seems  to  be  the  hallmark  of  the
 scant  respect  we  Wish  to  give  (o  re-
 ligion  by  declaring  that  even  if  it  is
 a  public  religious  purpose  it  is  not
 to  be  regarded  as  a  charitable  pur-
 Pose.  I  move  that  this  clause  be
 struck  right  down  out  of  this  Bil!.

 Dr.  L.  M.  Singhvi:  I  would  strong-
 ly  support  what  has  been  sta'ed  by
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 Shri  Dandeker.  I  think  by  this  par-
 ticular  clause  what  is  being  sought
 to  be  done  is  quitely  and  inconspi-
 cuously  to  effect  very  substantial  and
 far-reaching  erosion  into  the  rights  cf
 our  people  in  the  very  meaning  of
 ‘charitable  purpose’  which  has  al-
 ways  included  public  religious  pur-
 poses.  If  this  clause  is  permitted  to
 be  passed,  as  proposed  by  the  Finan-
 ce  Minister,  I  think  i,  would  have  8
 highly  destructive  effect  on  the  very
 fabric  of  our  society  ang  on  the
 charitable  purposes,  which  include
 public  religious  purposes  also,  I  think
 that  ag  the  clause  is  before  us  now,
 the  House  must  express  itself  rather
 strongly  and  categorically  that  the
 acceptance  of  this  provision  is  incon-
 sistent  with  the  accepted  position  im
 law  and  the  traditions  which  we  have
 always  espoused.  I¢  jt  is  being  done
 now  in  the  name  of  secularism  then,
 I  am  afraid,  it  is  secularism  running
 amuck.  I  would  strongly  support
 the  proposa)  of  Shri  Dandeker  and
 i  would  request  the  hon,  Finance
 Minister  to  reconsider  this  clause  in
 particular.

 श्री  बड़े  :  माननीय  उपाध्यक्ष  महोदय,
 मैं  वित्त  मंत्रो  जी  से  विनती  करूंगा  कि  वह
 इस  कलाम  के  बारे  में  एक  दफ़ा  और  विचार
 करें।  मैं  समझता  हूं  कि  भारत  में  हर  एक  व्यक्ति
 धर्म  को  मुख्य  स्थान  देता  है  प्रौढ़  वह  धर्म
 के  नाम  पर  दान  भी  देता  है  ।  उसी  दान  से
 बहुत  सी  शिक्षण  रांस्थायें  चल  रही  हैं,  दवाखाने
 चल  रहे हैं  ।

 इस  में  लिखा  हुमा है  :  “चेरिटेबल
 पर पक्ष'  डी  नाट  इस्बलूद  एनी  परपज  दि
 होल  आर  सब्स्टेंशली  होल  प्राण  विमला  हज
 साफ़  ए  रिलीजस  नेचर ।”  यह  समझ  में
 नहीं  भ्राता  कि  मंत्री  महोदय  के  मन  में  क्‍या
 है  t  sofa  “रिलीजस  नेचर”  से  उन  का
 मतलब  क्‍या  है  ?  क्‍या  शिक्षण  संस्था  चलाना
 रिलीजस  नहीं  है  ?  हमारे  यहाँ  तो  शिक्षा
 देना,  भ्रमजाल  खोलना,  जनता  की  सेवा
 करना,  इन  सब  को  धार्मिक  समझा  जाता  है  ry
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 एक  माननीय  सदस्य  :  टैक्‍स  लगाना  ?

 श्री  बड़े  :  हम  टैक्स  लगा  कर  जनता
 की  जान  लेने  को  रिलीजस  नहीं  समझते  हैं  ।
 हम  टैक्स  लगा  कर  जनता  को  जिन्दा  रखने
 को  रिलीजस  समझते  हैं  ।

 आज  तक  रिलीजस  संस्थायें  दे बस  से
 छोड़ी  जाती  थी  1  लेकिन  किसी  इनकम  टैक्स
 ग्राफ़िक्स  के  दिमाग़  में  जरा  गया  कि  किसी
 रिलीजस  संस्था  को  टैक्स  करना  चाहिए,
 क्योंकि  यह  फेस्टिवल  संस्था  नहीं  है  ।  जब
 बह  मामला  हाई  कोर्ट  में  गया,  तो  हाई  कोर्ट
 ने  फैसला  दिया  कि  रिलिजस  संस्था  इस
 में  कराती  है--चेरिटेबल  परपज्ध  जीन्ज़  रिलीजस
 परपज  ।  वित्त  मंत्री  जी  ने  सोंचा  कि  मैं
 सेकुलर  ‘oom  हिन्दू  तो  हूं,  लेकिन  मैं  सेकुलर
 हैं. =  इसलिए  उन्होंने  प्र पने  सेकुलरिज्म
 का  कंडौरा  पीटने  के  लि!  यह  इलाज  जोड़
 दी  t

 मैन"  की  एक  डेफिनीशन  यह  दी
 जाती  है,  मैन  इज  देट  एनिमल  न्हिचि  इज
 नाट  एनिमल  a  उसी  तरह  इस  बिल  में  कहा
 गया  कि  "चेरिटेबल”  वह  है,  जो  “रिलीजस'
 नहीं  है  ।  मैं  समझता  हूं  कि  “चेरिटेबल
 शौर  “रिलीजस”  में  फर्क  करना  ठीक  नहीं
 है  a

 इस  क्लास  के  बारे  में  देश  के  मराठी,
 हिन्दी  शादी  दैनिक  समाचारपत्न ों  में  बहुत
 प्रा लोच ना  हो  रही  है  1  इसलिए  वित्त  मंत्री
 इस  बारे  में  फिर  से  बिचार  करे  1

 यह  भी  स्पष्ट  नहीं  है  कि  “दि  होल
 भार  सब्स्टेंशली  होल"  का  र्थ:  क्या  है  1
 इस  का  स्पष्टीकरण  न  करने  का  परिणाम
 यह  होगा  कि  इस  घिरे  में  फिर  शंका  होंगी,
 यह  मामला  फिर  हाई  कोर्ट  में  जायेगा  और
 सरकार  को  फिर  ला  में  परिवर्तन  करता
 पड़ेगा  ।  इस  में  यह  व्यवस्था  करनी  चाहिये
 कि  हिन् दुश् ों,  मुसलमानों,  सिखों  या  पारसियों
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 इरादी की  भोर  से  जो  भी  धार्मिक  संस्था
 चलाई  जजों  है,  उस  पर  यह  कलाम  लागू
 नहीं  होगा  |

 Dr.  M.  38.  Aney:  Mr.  Deputy-
 Speaker,  Sir,  I  strongly  object  this
 surreptitious  way  of  encroaching
 upon  our  religious  life.  I  do  not  know
 how  can  a  distinction  be  made  bet-
 ween  a  charitable  purpose  and  a  re-
 ligioug  purpose.  I  do  not  know  on
 what  basis  the  hon.  Minister  has  done
 this.  Most  of  the  charity  depends  on
 religious  sentiments.  It  js  the  reli-
 gious  that  has  given  sanctity  and
 sanction  to  charity  and  it  is  not  cham-
 ty  that  has  given  sanction  to  religion.
 The  whole  trend  of  history  tells  us
 that  charity  has  originated  from  re-
 ligion.  Let  me  quote  g  Sanskrit

 sloka~  “दा नमू हि  परसों  चम:  do  not  know
 why  my  hon,  friend  is  thinking  of
 miking  thig  fine  distinction  between
 a  charitable  purpose  and  a  religious
 Purpose  op,  the  groung  of  secularism
 without  having  ever  cared  to  define
 what  a  charitable  purpo-e  is.

 Sir,  the  distinction  between  a
 charitable  purpose  and  a  religious
 purpose  is  not  defineq  anywhere.
 India  may  he  a  secular  State  but  even
 its  secularism  is  nowhere  defined.  So
 far  as  the  Constitution  is  concerned,
 the  word  ‘secular’  probably  occurs
 nowhere.  It  ig  all  an  expression  that
 is  given  to  it  by  those  who  are  ad-
 vocates  of  our  Constitution  without
 themselves  being  religious  pérsons.
 Thercfore,  a  well-known  under-
 standing  of  the  people  that  charity
 and  religion  are  two  different  things.
 is  not  correct.  A  thing  which  is  not
 religious  cannot  be  called  a  charity.
 We  have  interpreted  the  word  ‘secu-
 lar'  and  even  the  President  has  in-
 terpreted  it—it  is  that  it  respects  all
 religions  alike.  The  State  is  not  se-
 cular  in  the  sense  of  being  an  irre-
 ligious  State.  If  it  were  so,  the  fun-
 damental  right  ‘of  the  liberty  of  prac-
 lising  any  religion  would  never  have
 been  ticre.  So,  this  may  affect  that
 fundamental  right,  directly  or  in-
 directly.  My  hon.  friend  waa  right
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 in  showing  the  vague  wording  which
 is  there  and  which  is  likely  to  create
 difficulties  and  litigation,

 Under  these  circumstances,  I  would
 request  the  hon,  Minister  to  accept
 the  amendment  and  not  to  allow  a
 clause  of  this  king  to  remain  as  a
 part  of  this  Bill  which  is  not  quite
 proper,

 छाले.  Heda  (Nizamabad):  Mr.
 Deputy-Speaker,  Sir,  the  time  has
 come  when  we  must  make  g  distinr-
 tion  between  the  charitable  purpose
 and  the  religious  purpose.  This  clause
 does  not  stop  any  religious  activity.
 There  is  no  ban;  they  wil]  have  all
 the  freedom,  The  only  =  difference
 this  clause  will  make  is  that  the
 charity  given,  the  donation  given  and
 the  subscription  made  under  this
 clause  will  not  go  to  the  religious
 Purposes.  They  will  not  get  that
 exemption,  That  is  the  point.

 The  charity  is  for  all,  it  means  ihat
 it  wil)  have  a  fair  treatment  for  all.
 But  when  we  say  that  it  js  for  reli-
 gious  purpose,  we  only  mean  that  the
 benefits  and  advantages  will  accrue
 only  to  those  who  believe  in  that
 Particuiar  religion,  So,  here  is  a
 distinction  that  hag  been  made  here.
 It  ig  a  very  good  thing.  The  reli-
 gion  js  interpreted  in  a  very  very
 broad  way  but  when  the  implementa-
 tion  starts,  when  the  execution  takes
 Place,  we  find  fhe  actual  difficulties.

 Recently—T  will  not  name  the  in-
 stitution—an  institution  which  was
 imparting  cducation  in  higher  reli-
 gious  studieg  came  forward  to  say
 boldly  that  so  far  only  students  be-
 longing  to  a  particular  community
 in  a  particular  religion  were  admitted
 but  now  they  have  taken  a  step  for-
 ward  and  the  students  belonging  to
 other  castes  or  other  communities
 are  also  admitted.  Thig  means  that
 these  trusts  are  being  managed  by  8
 certain  number  of  persons  and  thove
 persons  act  with  their  own  discre-
 tion  at  the  time  of  execution.  There-
 fore,  the  entire  difficulty  come.  If
 somebody,  in  the  name  of  religion,
 tries  to  serve  the  entire  humanity,  IT
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 [Shri  Heda]
 do  not  know  why  it  should  not  come
 under  ‘charitable’.  We  can  straight-
 away  say  that  it  is  for  ‘charitable’
 Purposes,  Why  should  we  take  the
 name  of  any  particular  religion?
 Mr.  Dandeker  did  not  do  any  service
 by  bringing  in  the  name  of  a  parti-
 cular  religion.  Here  we  are  not  con-
 sidering  one  religion.  Again  is  it
 not  a  fact  that,  when  we  go  into
 these  trusts,  we  find  that  the  money
 that  has  been  obtaineg  under  ‘reli-
 gion’  finds  its  way  even  to  politics?
 Therefore,  it  is  time  that  we  consi-
 dered  this  problem  not  only  from
 one  angle,  but  from  all  angles.  From
 that  point  of  view,  I  should  say  that
 this  has  not  come  early,  but  on  the
 other  hand,  has  come  rather  late.

 Shri  M.  BR.  Masani  (Rajkot):  I
 want  to  oppose  this  Clause.  I  think  it
 is  contrary  at  least  to  the  spirit  of
 our  Constitution.  It  is  for  the  law
 courts  to  decide  whether  jt  is  also  in-
 consistent  with  the  letter  of  the  Con-
 stitution.  It  has  been  sajqg  more
 than  once  in  the  course  of  the  last
 few  minutes  that  ours  is  a  secular
 State,  a  secular  Constitution.  I  flatly
 deny  that  proposition.  There  is
 nothing  secular,  nothing  anti-religious
 about  this  Constitution.  After  all,  1
 was  also  one  of  the  people  who
 frameg  this  Constitution  along  with
 many  others  in  this  House.  If  you turn  the  Constitution,  you  will  find
 that  this  js  a  Constitution  that  is  pro-
 religion  and  not  anti-religion
 Clauses  25  to  28  guarantee  the  right lo  freedom  of  religion.  All  these
 clauses  try  to  protect  religion  from
 opposition  or  attack.  Clause  30
 fuarantees  the  right  of  minorities
 to  preach  and  teach  their  religion  in
 their  own  institutions  and  not  to  be
 penalised  by  the  denial  of  govern-
 ment  grants.  It  is  a  pity  that  we,  as
 the  father  of  the  Constitution,  did
 not  foresee  the  capacity  of  those  who
 how  occupy  office’  and  their  hatred

 for  religion  and  we  did  not  put  in
 something  to  the  effect  that  no  tax
 shall  discriminate  against  religious
 purposes.  If  that  had  been  done,  this
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 amendment  would  not  have  been
 moved.

 5.52  hrs,
 [Surt  KHApILKaR  in  the  Chair]

 Why  do  we  say  that  We  are  not  a
 secular  State?  This  word  ‘secular’  is
 so  grossly  misused  that  I  wish  that
 it  could  be  purged  from  the  voca-
 bulary  that  we  use  these  days.  Ours
 is  a  non-denominational  Constitution;
 it  does  not  belong  to  one  religious
 denomination;  if  you  like  it,  it  is  a
 multi-denominationa)  Constitution,  It
 is  open  to  people  of  all  religions
 That  was  in  the  spirit  of  Gandhiji.
 Gandhiji  was  not  secular;  Gandhiji
 believed  in  all  religions  being  equal-
 ly  acceptable;  at  his  prayer  meetings
 he  recited  texts  from  the  scriptures
 of  various  faiths.

 What  is  the  megning  of  the  word
 ‘secular’?  Let  us  turn  to  the  dic-
 tionary;  that  is  the  best  way.  Accord-
 ing  to  the  Collins  English  Dictionary,
 it  means  ‘wordiy":  if  Meuns  ‘materia-
 list’;  i,  goes  further  ang  8895  who  is
 a  ‘secularist’;  a  secularist  is  “one  who
 would  exclude  religion  from  schools,”
 something  which  is  diametrically
 opposed  to  our  Constitution.  We  say
 that  nothing  shall  be  done  to  pre-
 vent  a  religion  from  being  taught  in
 schools.

 Having  turned  to  the  Concise  Ox-
 ford  Dictionary,  whith  T  got  just  now,
 I  find  that  ‘secular’  ji,  defined  as
 “concerned  with  the  affairs  of  the
 world,  worldly”  ang  later  on  “scepti-
 cal  of  religious  truths  or  opposed  to
 religious  education”.

 I  say  it  is  a  libel  on  our  Consti-
 tution  to  deseribe  it  ag  ‘secular’  and
 then  to  move  to  support  a  proposi-
 tlon  like  the  one  which  the  Finance
 Minister  has  brought  before  this
 House.  For  fhis  reason,  we  oppose
 this  cTause  and  we  shall  not  allow  it
 to  be  passed  without  exposing  those
 who  are  the  enemies  of  religion  in
 this  country.

 Shri  Raghunat,,  Singh:  In  regard  to
 secularism,  I  want  to  say  something.
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 My  hon.  friend  appear,  to  have  got  a
 peculiar  notion  about  secularism,  and
 I  want  to  reply  to  him,  if  you  would
 permit  me.

 Mr.  Chairman:  Yes,  he  may  speak.

 श्री  रघुनाथ  सिह  oisi6  में  होली
 रोक  एक  बड़े  दार्शनिक  हुए  है  i  इंग्लैंड  में

 तने  इस  सिद्धांत  को  चलाया  था  |  इसका
 अर्थ  था  लौकिक  और  पार  लौकिक,  दुनियावी
 कानों  म॑  लौकिकता  को  स्थान  देता  t  इसी
 अर्थ  में  इग  सिद्धांत  को  होली  जोव  न,

 कि

 Shri  M.  है,  Masani:  J  abide  by  the
 dictionary.

 Shri  Raghunath  Singh:  Perhaps,
 my  hon.  friend  will  not  understand
 it.  It  is  here.  Let  him  try  to  un-
 derstand  the  movement  of  secularism.

 श्री  नारायण  वाडेकर  .  यह  इंग्लैंड
 नहीं  है  ।

 श्री  मौके  to  मसानी  :  हमारी  कास्टिक-
 यूशन  में  कैसे  झा  गया  ।

 श्री  रघुनाथ  सिंह  :  हेम  लाये  हैं,  ढेर
 बेची  वाले  लाये  हैं  t

 area  पहले  भी  सेक्यूलेरिज्म  पर  प्रक्षेप
 किया  था  -  जब  प्रलीगढ़  विश्वविद्यालय
 अध्यादेश  पर  बहस  चल  रही  थी  तब  प्रापने
 झाजेप  किया  था  और  कहा  था  कि  यह  स्टेट
 सेक्युलर  नहीं  है  ।  राज  भी  छापने  भ्राक्षेप
 किया  है  कि  हमारी  स्टेट  सेक्युलर  नहीं  है  ।
 इस  करते  मैं  मापकों  यह  सब  बता  रहा  हूँ  ।

 lade  में  सैक्यूलर  मूवमेंट  पहले  पहल
 इंग्लैंड  में  आरम्भ  हुमा  प्रौर  बड़े  जोरों  के
 साथ  हुआ  ।  उस  वक्‍त  इसको  यह  समझा
 गया  कि  सैक्यूलर  का  ध  है  तानरिलिजस
 उस  वक्‍त  होली  झोक  की  पुस्तक  दी  गई  प्लोर
 यह  डिकलैयर  किया  गया  कि  ये  बिल्कुल
 नान-सैक्यूलर  हैं  ।  इसी  बीच  में  i920  में
 यह  हमा  कि  चूकि  इंग्लैंड  मै क्यू नर  स्टेट  है,

 इसलिए  एजुकेशन  भी  सेक्युलर  होनी  चाहिये
 इंग्लैंड  में  920  में  जब  यह  निश्चय  किया
 गया  कि  एजुकेशन  सेक्युलर  होगी  शोर  कहा
 गया  कि  चर्च  के  सकल  जितने  हैं  उनकी  मदद
 न  की  जाए  तो  वेल्ज  के  एलर्जी  ने  हाउस  साफ
 लाईन  में  बैठने  से  इन्कार  कर  दिया  ।  उन्होंने
 कहा  कि  चूंकि  शाप  एजुकेशन  को  सैक्पलर
 बनाते  है  इस  वास्ते  हम  हाउस  प्राण  लाईन
 में  नहीं  बैठेंगे  i920  से  ले  कर  राज  तक
 वेल्ज़  का  कोई  भी  एलर्जी  हाउस  साफ  लाइन
 में  नही  बैठता  है  ।  इस  बंग  कारण  यह  है  कि
 उनका  कहना  था  कि  इंग्लैंड  को  उन्हें  नें
 सेक्युलर  स्टेट  कहा  है  ।

 यहां  पर  कंस्टिट्युएंट  प्रसेग्बनी  में  जब
 बात  चल  रही  यो  सेक्यूलेरिज्म  की  तो  जो
 लक्ष्मीकांत  मैत्रा  ने  पहले  पहल  इस  बात  को
 कहा  कि  हमारी  स्टेट  सेक्युलर  है  ।  उनके
 बाद  डा०  प्रम्वेदकर  ते  कांस्टीद्यशन  की

 रा  25  से  ले  कर  28  तक  मूव  की  प्रौढ़
 उन्होंने  कहा  कि  हमारी  कांस्टीट्यूशनल  सेक्युलर
 ti

 दूसरी  बात  प्राप  कहते  हैं  कि  हमें  कानून
 बनाने  का  प्रतिकार  नही  है  |  मैं  कहना  चाहता
 हैँ  कि  श्राप  28वीं  धारा  को  देखें  ।  हस  में  कहा
 गया  है  कि  जिस  बीज  में  गवर्नमेंट  का  रुपया
 लगा  होगा  उस  में  सरकार  को  हस्तक्षेप  करने
 का  प्राधिकार  है  |  श्राप  देखें  28  (i)  को  ।
 उस  में  कहा  गया  है  :

 No  religious  instruction  shall  be
 provided  in  any  educational  institu-
 tion  wholly  maintained  out  of  State
 funds.

 मैं  प्रतीकों  फ्रांस  का  उदाहरण  देना
 चाहता  हूं  ।  वहां  पर  ब  भी  नियम  है  कि
 जो  पब्लिक  स्कूल  हैं  उनको  ही  शवनमेंट  की
 तरफ  से  रुपयों  दिया  जाता  हैं  सहायता  दी
 जाती  है  ।  जो  स्कूल  चर  के  द्वारा  चलाये
 जाते  हैं  पा  जहां  रिलिजस  इंस्ट्रक्शन  दी  जाती
 हैं,  वहां  पर  उनको  पैसा  नहीं  दिया  जाता  है  t
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 [at  रघुनाथ  सिंह]
 वहां  भी  उन्होंने  कहा  है  कि  हमारी  एजुकेशन
 सै क्यू लर  होगी  ।  आ्रास्ट्रेलिया  को  बाप  देखें  ।
 वहां  भी  एजुकेशन  सेक्युलर  है  ।  अमरीका
 भी  डिक्लेयर  करता  है  कि  हम  सेक्युलर  हैं,

 श्री  मो  ०  ह  ०  मानो  :  बिल्कुल  नहीं  |

 शो  रघुनाथ  far  :  प्रक्रिया  सेक्युलर
 है  ।  मैं  एग्जैम्पल  देता  हूं  सिर  हिलाने  से
 काम  नहीं  चलेगा  ।

 श्री  नारायण  वाडेकर  :  ग्राफिकल  28,
 सब  सैक्शन  (2)  देखिये  ।

 शी  रघुनाथ  सिह  :  वह  प्राइवेट  के
 लिए  है  t

 मैं  अमरीका  की  मिसाल  दे  रहा  था  T
 झ्रमरीका  में  श्री  मेडिसन  ने  जब  प्रमरीका
 की  कॉस्टोट्यूजशन  का  ड्राफ्ट  बनाया  उस
 वक्त  यह  कहा  गया  कि  इस  में  रिलीजस
 इंस्ट्रक्शन  रखा  जाए  तो  मेडिसन  ने  कहा  कि
 नहीं  ।  हमारा  कांस्टीट्यूशनल  सेक्युलर  है  ।
 अगर  रिलीजस  इंस्ट्रक्शन  को  स्वीकृत  करेंगे
 तो  उस  का  जय  यह  होगा  कि  किसी  स्कूल
 में  कोई  रिलिजन  किसी  मैचों  कोई  पढ़ाया
 जायेगा  |  दस  तरह  से  अमरीका  का  भी
 कांस्टोट्यूशन  सेक्युलर  है  ।  शब्द  रहने  न
 रहने  से  कोई  अर्थ  नहीं  होता  है  1  उसकी
 आस्मा  को,  उसकी  भावना  को  देखना  होगा  t
 उसकी  झातह्मा  क्या  कहती  है,  रूह  क्‍या  कहती
 है  ।  यह  देखना  होगा  t  हमारे  कांस्टीट्यूशनल
 की  आत्मा  क्या  है  ।  हमारे  कांस्टीट्यूशनल
 की  आत्मा  सकलरिज्म  की  है।  सी  वास्ते
 हमारा  कांस्टीट्यूशनल  सेक्युलर  कांस्टीट्यूशनल
 है।  प्यार  श्राप  उदाहरण  चाहें  तो  मैं  प्राय
 को  उदाहरण  दे  सकता  हूं  1  जब  कांस्टिद्यूएंट
 ग्रसेम्बली  चल  रही  थी  श्री  प्रनन्‍्तशयनम
 आयंगार  ने  भी  यह  कहा  था  कि  हमारा
 कांस्टीट्यूशनल  सेकुलर  कॉस्टिट्यूशत  है  ।
 लेकिन  सेकुलर  का  अर्थ  रिलीजस  नहीं  है  t
 हम  हिन्दू  होते  हुए  भी,  मुसलमान  होते  हुए
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 भी  सेकुलर  हो  सकते  हैं  |  जहां  तक  व्यवस्था
 का  सम्बन्ध  है  शासन  का  सम्बन्ध  है  |  उस  में
 सेकुलरिज्म  होना  चाहिये  ।  उस  में  जाति  के
 कारण,  धर्म  के  कारण  किसी  प्रकार  का  भेद
 नहीं  होना  चाहिये  |  इस  का  अर्थ  है  सेकुलर  |

 6  hrs.

 श्री  यशपाल  सिंह  :  श्री  रघुनाथ  सिंह
 जी  कहते  हैं  उस  की  भो  थोड़ी  चर्चा  हो  जाये
 क्योंकि  वह  भी  गुमराह  करता  है  ।

 श्री  रघुनाथ  सिह  :  मैं  माननीय  सदस्य
 को  जबाब  दूंगा  अलीगढ़  यूनिवर्सिटी  पर
 बहस  के  समय  t

 श्री  यशपाल  सिंह  :  जो  लफ्ज  माननीय
 सदस्य  बोल  राहें  उस  का  बर्थ:  ्तो  मालूम
 होना  चाहिये  ।  “धर्मंनिरपेक्ष”  शब्द  जो  है
 बह  बिल्कुल  निरंक  शब्द  है।  उस  का  कोई
 अर्थ  नहीं  है  ।  मैं  विद्वान  नहीं  हूं  लेकिन  मैंने
 विद्वानों  के  चरणों  की  सेवा  की  है,  मैं  प्राचीन
 नहीं  हूं  लेकिन  मैंने  आलिमों  के  जूते  सीध
 किये  हैं  |  “घर निरपेक्ष"  का  अर्थ  है  जहां  पर
 धर्म  की  आवश्यकता  न  हो,  जहां  धर्म  की  जरूरत
 न  हो,  जहां  धर्म  की  परवाह  न  हो  a  मैं  बाप  से
 पूछना  चाहता  हूं  कि  अगर  एक  व्यापारी
 एक  करोड  रुपये  ब्लैक  मार्केट  में  कमा  लेता
 है  तो  क्‍या  बुरा  करता  है  जब  हमारे  देश  में
 धर्म  की  जरूरत  नहीं  है  ।  प्यार  जनरल  कौल
 लड़ाई  का  मैदान  छोड़  कर  भाग  अति  है  तो
 क्‍या  बुरा  करते  है  जब  हमारे  देश  में  घ॒र्म  की
 जरूरत  नहीं  है  T  प्रखर  दूध  बेचने  वाला
 द्र  में  पानी  मिलाता  है  या  पडइल्टरेशन
 करता  है  तो  कोई  बुरा  नहीं  करता  क्योंकि
 हमारे  देश  में  धर्म  की  जरूरत  नहीं  है  ।

 मैं  बड़े  अदब  से  कहना  चाहता  हूं  कि
 घर्म  निरपेक्ष  लाज  जो  है  वह  गलत  शब्द  है,
 नियंत्रक  शब्द  है  । उस  की  जगह  “घरमसापेक्ष"
 करना  चाहिये  |  इस  शब्द  को  दल निरपेक्ष''
 कर  दीजिये,  “पार्टी  निरपेक्ष"  कर  दीजिये,
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 “सम्प्रदाय  निरपेक्ष"  कर  दीजिये,  लेकिन
 घर्म  निरपेक्ष  न  कोणीय  ।  यह  शब्द  गलत
 है,  इस  का  सुधार  होना  चाहिये  ।

 श्री  पेश:  में  जांघी  जी  का  वाक्य  सुनाना
 चाहता  हूं  ।  उन्होंने  सेकुलर  के  लिये  “सर्वधर्म
 समभाव"  शब्द  इस्तेमाल  किया  है  |  सेकुलर
 का  अर्थ  स्वधर्म  समभाव  है  t

 Shri  T.  T.  Krishnamachari:  !  little
 expected  so  much  heat  and  50  little
 light  on  this  particular  clause.  May
 I  again  say  that  I  am  a  religious
 Person  ond  also  that  I  have  some
 familiarity  with  the  Constitution?  I
 was  not  one  of  thase  hon,  Members
 who  “framed”  the  Constitution,  but
 Io  was,  no  doubt,  a  drudge  of  the
 Constitution.  I  know  something
 about  it.

 It  is  not  something  which  wants  to
 prevent  a  person  from  giving  away
 to  religion.

 Shri  M,  R,  Masani:  But  punishes
 him.

 Shri  T.  T.  Krishnamachari;  A  man
 can  give  wha;  he  likes.  If  a  man
 wants  to  perform  a  yagna,  nobody
 says  he  should  not.  He  does  it  out
 of  his  money  and  gets  the  merit.  We
 do  not  want  Government  to  get  the
 Merit  by  letting  a  portion  of  big  tax
 being  exempted.

 Actually,  this  ig  because  of  gn  in-
 terpretation  by  a  court  in  a  different
 circumstance  which,  if  not  covered,
 will  allow  any  person  to  build  a
 private  temple  in  his  house  and  say,
 ‘I  have  built  a  temple;  therefore,  this
 Portion  of  the  money  is  exempt’.
 How  he  spent,  what  he  spent  and
 why  for  a  private  temple,  we  do  not
 know.  *

 On  the  other  hand,  may  I  say  that
 in  the  last  Finance  Bill,  I  had  given
 exemption  from  gift  tax  on  gifts  made
 for  renovation  of  temples,  small
 churches.  gurdwaras  ang  the  like
 which  t  have  notified  as
 being  of  importance,  mot  qa  private
 temple.  In  fact,  it  wag  suggested  to

 me  by  a  very  eminent  friend,  ‘Why
 not  do  it  for  a  private  temple  also?’
 It  is  not  possible  ‘o  do  it.  It  has  got
 to  be  u  temple  of  some  importance
 to  the  people.  This  is  merely  to
 prevent  2  person  from  endowing  a
 private  temple.  Besides,  there  are
 sections  oy  and  12  of  the  Act.  The
 property  income  of  any  charity  or  re-
 ligion  is  not  being  disturbed  by  it.
 But  if  it  is  a  wholly  religious  pur-
 pose,  Which  means  a  private  temple,
 or  a  religious  function  which  he  does
 for  purposes  of  acquiring  merit  or
 rather  popularity,  there  the  Govern-
 ment  should  not  be  asked  to  forego
 it  tax.  The  idea  that  something  is
 being  done  here  which  take;  Away
 the  soul  from  man,  which  makes  him
 irreligious,  which  is  being  painted  in
 a  jurid  way.  is  completely  unreal.
 The  intentions  are  clear.  If  it  is  a
 wholly  religious  purpose  and  not  one
 in  which  the  public  are  interested,
 naturally  he  will  not  get  the  benefit
 of  tax  exemption,  but  if  it  is  some-
 thing  which  ig  for  q  charitable  pur-
 pose  or  semi-religious,  or  for  that
 matter  anything  in  which  the  public
 are  interested,  then  it  woulq  be  all
 right.

 Therefore,  in  spite  of  a  great  deal
 of  eloquence  which  I  hav,  heard,  I
 am  unable  to  agree  with  the  lon.
 Member  to  delete  this  particular
 Clause.

 Shri  Bade:  He  has  not  explained
 what  is  “substantially”.  Ty  ig  a  re-
 lative  term.  What  he  thinks  is  sub-
 stantial  and  what  the  income-tax
 officer  thinks  is  substantial  may
 differ,  That  will  create  more  confu-
 sion.  That  should  be  avoided.

 Dr,  L.  M.  Singhvi:  We  raised  the
 objection  that  this  will  create  end-
 Jess  confusion,  that  it  i,  Jikely  ६0
 create  so  much  confusion  that  tt
 would  defeat  the  purpose  for  which
 it  is  made,  and  is  fraugh,  with  dan-
 fertis  consequences.  This  polnt  is
 not  met  by  the  Finance  Minister  at
 all.  He  has  not  answered  It.
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 Shri  T.  द  Krishnamacharl;  There
 is  nothing  to  meet,  because  I  feel
 that  jt  is  8  wholesome  provision

 “That  Clause  9  stand  part  of
 the  Bill.”

 which  makes  it  really  very  clear  and  6.4  brs.
 ‘does  not  allow  people  to  abuse  their
 rights  under

 Mr,  Chairman:  The  question  is:

 Division  No.  20]
 Achuthan,  Shri
 Alva,  Shri  AS.
 Ankineedu,  Shri
 Arunachalam,  Shri
 Azad,  Shri  Bhagwat  The
 Bebunath  Singh,  shri
 Hajaj,  Shri  Kamalnayan
 Barmen,  Shri
 Laseppa,  Shri
 Chandrabhan  Singh,  Shri
 Chandrasckhar,  Shrimati
 ‘Chandriki,  Shri
 Chaudhuri,  Shrimati  Kamala
 Chaudhuri,  Shri
 Daljit  Singh,  Shri
 Das,  or,  MoM,
 Das,  Shri  BK,
 Deemukh,  Shri  B.D.
 Desmukh,  Shri  Shivaji  Rao  5.9
 Dixit,  Shri  G.N.
 Dubey,  Shri  R.G
 Dwivedi,  Shri  M.L.
 Firodai,  Shri

 Jadhav,  Shi  M.I..
 Jadhav,  Shri  ‘Vulshides
 Jha,  Shri  Yorendra
 Jyotishi,  Shri  Jr.
 Kanokessbai,  Shri
 Kedaria,  Shri  ©.M.
 Khan,  Shri  Shahnawaz

 Aney,  Dr  M.S.
 Rade,  Shri
 Bheel,  Shri  PLM.
 Buta  Singh,  Shri
 Dandeker,  Shri  N.
 Kapur  Singh,  Shri
 Kernt  Singh,  Shri
 Krishnupal  Singh,  Shri

 Mr.  Speaker:  The  result
 division  is:

 the  guise  of  religion.

 AYES
 Khanna,  Shri  P.K.
 Kindar  Lal,  Shri
 Koujelgi  Shri  H.V.
 Kripa  Shonker,  Shri
 Krishnamachari,  Shri  T.T.
 Lalit  Sen,  Shri
 Laskar,  Shri  N.R.
 Lazroi  Bai,  Shrimati
 Lonikar,  Shri
 Mahtah,  Shri
 Mantri,  Shri  D.D.
 Marandj,  Shri
 Alaruthiah,  Shri
 Mehrotra,  Shri  Braj  Rihars
 Mehta,  Shri  J.R.
 Mintmata,  Shrimati
 Mirza,  Shri  Bakar  Ali
 Misra,  Shri  Ribudhendra
 Mohanty,  Shei  Gokulananda

 [Mr.  SPEAKER  in  the  Chair]
 The  Lok  Sabha  divided:

 (r6.4  hrs.
 Rajdeo  Singh,  Shri

 Shri  DB
 Ram  Swarup,  Shri
 Ramanathan  Chettiar,  Shri  R.
 Rananjai  Singh,  Shri
 Rane,  Shri
 Ray,  Shrimati  Renuka
 Sadhu  Ram,  Shri
 Saha,  Dr.  SK.
 Sahu,  Shri  Rameshwar
 Saigal,  Shri  A.S.
 Satyabhama  Devi,  Shrimati
 Sham  Nath,  Shri
 Sharma,  Shri  2.0.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Ramanand
 Shinde,  Shri
 shyam  Kumari  Devi,  Shrimati
 Si  it  Shri

 More,  Shri  K.L.
 Mukne,  Shri
 Mukerice,  Shrimati  Sharda
 Muthiah,  Shri
 Niranjan  Lal,  Shri
 Pandey,  Shri  B.S.
 Patel,  Shri  PLR.
 Patel,  कल  Rajethwar
 Patil,  Shri  0.5.
 Patil,  Shri  Vewuntrac
 Prabhakar,  Shri  Naval
 Prtap  Singh,  Shri
 Puri,  Shri  DD.
 Rerunath  Singh,  Shr

 NOES

 Masani,  Shri  M.R.
 Mate,  Shri
 Mauriya,  Shri
 Misra,  Dr.  wu
 Ranga,  Shri
 Heddy,  Shri  Naravimhz
 Singhvi,  Dr.  L.  M-

 Sidhewhwar  Prasad,  Shri
 Sinha,  Shrimati  Tarkeshwari
 Sinhasan  Singh,  Shri
 Sunder  Lal,  Shri
 Swamy  Shri  M.D.
 Tahir,  द  Mobimmad

 Vaishya,  Shri  NB,
 Virbhedra  Singh,  Shri
 Vyas,  Shri  Kadhelal
 Yadeb,  Shri  NP.
 Yadav,  Shri  Ram  Harkh

 Singh,  Shr  ¥.D,
 Solunki,  Shri

 Tan  Singh,  Shri
 Utiys,  Shri
 Vimia  Devi,  Shtimati
 Yashpal  Singh,  Shin
 Yudhvir  Singh,  Sbri

 of  the  Ayes  90;  Noes  22.
 The  me:  ion  was  adopted.

 Clause  9  was  added  to  the  Bill
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 Mr.  Speaker;  I  shall  put  clauses  0
 to  8  together;  there  are  no  amend-
 ments.

 Shrimati  Tarkeshwari  Sinha:  Sir,  |
 want  to  speak  on  clauses  10,  l]  and
 i2,  even  though  I  have  tabled  no
 amendments,  These  are  enabling
 provisions  and  therefore,  I  wan:  to
 speak  on  all  of  them  together.  I
 spoke  about  this  in  my  general  speech
 also;  4  referred  to  the  National  Sav-
 ings  Certificates.  In  this  clause  a
 concession  has  been  given.  I  do  not

 Pp  this  cl.  bec!  the  con-
 cession  hag  been  shown  that  this  In-
 terest  will  nol  be  added  to  the  total
 income  of  an  individual  assegsee  But
 I  wanl  to  submit  to  the  Finance
 Minister  that  he  should  bring  for-
 ward  a  separate  Bill  or  in  any  other
 form  for  the  type  of  concession  which
 3  shall  explain,  in  respect  of  the
 national  savings  certificates  as  they
 Were  originally  provided  for.  The
 hon,  Minister  replying  to  my  point
 said  that  genuine  investors  and
 savers  would  not  suffer.  But  the
 situation  is  this,  If  you  calculate  the
 national  savings,  the  return  on  the
 certificates  on  a  I2  year  certificate  of
 Rs.  00  would  be  Rs.  65  at  the  end
 of  12  years.  If  there  is  encashment
 in  the  first  year,  nothing  come;  to
 him.  There  is  a  very  small  return  on
 the  second  year.  The  third  year,  the
 return  is  a  little  more  and  at  the  end
 of  l2  years  the  interest  rate  comes  to
 5.5  or  5.75  per  cent.  Sometimes  it  is
 addeq  to  the  total  income.  The  re-
 turn  in  absclute  terms  is  higher;  I
 accept  it.  But  this  is  not  the  time
 when  we  can  levy  income-tax  on
 this,  The  market  rate  of  interest  Is
 very  high,  The  hon.  Finance  Minister
 knows  that  people  are  withdrawing
 money  from  banks,  The  hon.  Finance
 Minister  knows  it:  that  people  are
 withdrawing  money  from  the  bank
 and  are  investing  it  in  some  compan-
 ies  or  in  some  other  investing  institu-
 tions  because  the  returns  are  very,
 very  high:  l2  per  cent  or  3  per  cent.
 These  are  the  returns  which  are  avail-
 able  from  sound  companies.  In  this
 054  (Ai)  LSD».
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 situation,  what  will  happen?  Suppose,
 Iam  a  person  who  has  bought  these
 certificates,  4  would  feel  that  if  my
 earning  capacity  increases  by  12  per
 cent,  |  should  certainly  encasn  them
 wid  aivesl  my  money  and  capital  in
 other  more  attractive  investment
 channels.

 IT  had  a  ‘ittle  to  do  with  smial’
 sivings  and  so  l  khow,  and  frum  my
 own  calculations  I  find  that  this  one
 item  where  the  small  saving  invest-
 ment  has  been  up  to  the  maximum.
 lf  you  take  the  other  item:,  {he  am-
 count  that  has  been  collected  in  other
 items  ig  not  so  much.  This  is  a  very,
 very  fruitful  channel  which  has  been
 giving  so  much  money  to  the  smal!
 investors,  Therefore,  I  think  the

 present  measure  will  cause  great  dis-
 incentive  for  the  people  who  invest  in
 small  savings;  they  will  withdraw
 the  savings.

 The  Finance  Minister  said  it  would
 not  affect  the  old  issues;  but  what
 about  the  new  issues?

 Shri  T,  T.  Krishnamachar!;  The  in-
 terests  are  not  being  paid.

 Shrimati  Tarkeshwari  Sinha:  You
 say  that  they  wil]  not  be  taxable.
 But  what  ig  going  to  happen  tomor-
 row  or  the  day  after?  Whatever
 small  savings  they  ate  raising,  the
 fruitfulness  of  the  small  savings  is
 net  to  be  utilised  today.  In  any  case,
 it  is  going  to  be  tomorrow  or  the  day
 after  tomorrow.  ‘Therefore  :f  the
 money  that  i;  coming  throug:  the
 Government  today,  gots  and  creates  a
 disincentive,  the  same  proportionate
 fall  will  be  there.

 Secondly,  this  ig  a  channel  of  —  in-
 vestment  in  which  a  lot  of  qffort  has
 to  be  made  and  generated,  in  order  to
 mobilise  the  savings.  Once  the  feel-
 ing  come:  in  that  this  is  mo  good,  then
 what  will  happen  is,  the  attractive-
 nesg  for  this  kind  of  savings  will  not
 be  there  and  it  would  be  very  diffi-
 cult  for  anybody  to  go  to  the  people
 ang  say,  “please  invest  your  savings
 in  the  small  savings  certificates  be-
 cause  it  is  attractive  to  you
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 (Shrimati  Tarkeshwari  Sinha)
 Therefore,  I  would  appeal  to  the

 Finance  Minister—I  do  not  oppose
 this  clause—to  move  another  amend-
 ment  to  the  Income-tax  Act  to  delete
 section  l2  of  the  Income-tax  Act  in
 so  far  as  it  relates  to  the  amount  of
 the  interest  on  the  navional;  savings
 certificates.

 Shri  T.  T.  Krishnamachari:  The
 Position,  I  am  afraid,  is  a  little  mis-
 understood  by  my  hon,  friend.  We
 have  introduced  a  new  series  which
 is  taxable;  the  old  series  are  there.  In
 view  of  the  fact  that  the  interest  rates
 have  risen,  we  have  either  to  raise  the
 interest  rates  on  the  non-taxeble  sav-
 ings  or  introduce  a  serie;  with  higher
 interest  rates  and  make  them  taxable.
 The  fact  is  that  even  though  there  are
 certain  ceilings,  a  large  number  of
 people  have  used  the  non-taxable  ser-
 ies  for  the  purpose  of  saving  income-
 tax.  Therefore,  we  found  that  fur-
 ther  encouragement  by  raising  the
 rate  on  the  non-taxable  serics  is  not
 good,  So,  we  introduced  last  time  a
 new  series  of  taxable  ones  which  a
 man  who  pays  no  tax  or  who  is  in  the
 middle  income-group  will  find  ad-
 vantageous.  Having  done  that,  the
 advantage  that  he  gets  in  the  way  of
 capital  gains  has  got  to  be  saved.
 Otherwise  he  will  have  to  pay  capital
 gains  tax.  All  that  this  clause
 does  is  to  see  that  he  does  not
 pay  capital  gains  tax,  because
 it  is  a  taxable  certificates;  never-
 theless,  the  accrual  of  the  amount  that
 has  come  should  not  make  him  liable
 to  pay  tax  on  capital  gains,  This  is
 somethin;  which  we  try  to  save.  If
 the  hon.  Member  thinks  that  the  old
 series  should  be  discontinued  or  the
 Old  series  should  have  a  higher  rate
 of  interest  it  is  another  matter,  But
 there  is  nothing  wrong  in  having  a
 taxable  series  which  gives  the  option
 to  the  people  to  take  to  one  or  the
 other.  There  is  no  compulsion  at  all.
 I  do  net  think  that  the  hon.  Member
 has  understood  the  position  correctly.
 Anyway,  this  particular  provision  is
 something  which  helps  the  person  who
 buys  rather  than  surrenders,

 Shrimati  Tarkeshwari  Sinba:  I
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 want  to  make  it  clear;  I  just  wanted
 to  say  this.  If  he  says  that  the  new
 series  will  come  and  that  they  will
 have  an  enhanced  rate  of  interest  and
 on  that  rate  of  interest  income-tax
 will  be  payable,  I  accept  it,  and  I
 agree  that  it  should  be  done.  But  I
 want  to  ask  the  hon,  Finance  Minister
 this  clarification.  I  want  to  know  whe-
 ther  the  old  issue  which  was  available
 till  yesterday  at  that  prior  rate  of  in-
 terest  will  continue  to  be  available
 today  or  tomorrow.

 Shri  T.  T,  Krishnamachari:  Yes,  at
 the  lower  rate.

 Mr.  Speaker:  She  jg  not  opposing
 the  clause?

 Shrimati  Tarkeshwari  Sinha:  No,
 Sir.

 Mr,  Speaker:  The  question  is:

 “That  clauses  0  to  8  stand  part
 of  the  Bill.”

 The  motion  was  adopted.
 Clauses  0  to  8  were  added  to  Bill.

 Clause  19  (Amendment  of  Act  34
 of  1953).

 Shri  Karni  Singhji  (Bikaner):  I
 want  to  move  my  amendment  No.  7.

 Mr.  Speaker:  It  is  out  of  order.

 Shri  Karni  Singhji:  It  is  not  quite
 out  of  order,  Sir.

 Mr.  Speaker:  May  not  be  quite,  but
 to  some  extent  it  is.

 Shri  Karni  Singhji:  Right  now  our
 brave  soldiers  and  policemen  are  fac-
 ing  bullets  on  the  borders  of  the
 country.  The  correct  thing  would
 have  been  for  the  Finance  Minister
 him:elf  to  have  brought  forward  an
 amendment.  If  he  ig  not  doing  it,  wt
 must  have  an  opportynity  to  put  our
 point  of  view.
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 Mr,  Speaker:  He  might  speak  on
 the  clause.

 Shri  N.  Dandeker:  The  same  ques-
 tion  arose  in  the  previoug  session  on
 the  first  Finance  Bill,  to  which  I  had
 tableq  an  amendment  which  was  ob-
 jected  to  on  the  ground  that  it  was
 unconnected  with  the  clause  It  was
 about  the  exemption  or  admissibility
 of  royalties  in  the  assessment  of  as-
 sessees,  Eventually  you  were  kind
 enough  to  rule  that  it  could  be  moved.

 Mr.  Speaker:  But  if  it  is  out  of  con-
 text  and  iz  not  touched  by  the  Bill
 itself,  it  cannot  be  moved,  unless  it
 is  consequential  on  some  gection  that
 we  might  be  adopting  here,  If  it  is
 consequential,  then  we  allow  it.  He
 might  speak  on  the  clause,  and  in  the
 mean‘vhile  I  will  get  that  examined—
 the  case  referred  to  by  Mr.  Dandeker.

 Shri  Karni  Singhji:  Ever  since  the
 Kutch  incursions  from  Pakistan  took
 place,  it  occurred  to  me  that  I  should
 revive  once  more  the  question  of  seek-
 ing  exemption  for  the  police  forces
 from  the  operation  of  estate  duty,  as
 is  the  case  with  the  armed  forces.  I
 have  been  following  up  this  matter
 ever  since  952  and  my  mintites  of
 dissent  are  there  both  in  952  and  1958.

 The  fact  is  that  Parliament,  in  its
 wisdom,  exempted  the  armed  forces
 from  the  operation  of  the  Estate  Duty
 Act  in  1958,  I  now  seek  to  equate  the
 Police  forces  und  the  security  forees
 who  are  fighting  on  our  borders  with
 the  armed  forces,  because  I  feel  the
 police  and  the  army  are  performing
 exactly  the  same  function.  It  would,
 therefore,  not  be  correct  to  diseri-
 minate  between  the  armed  forces  and
 the  police,  more  so  today,  When  I
 moved  an  amendment  in  958  on  the
 floor  of  this  House,  the  then  Finance
 Minister,  Mr.  Morarji  Desai,  aceepted
 part  of  it  and  exempted  the  armed
 forces.  That  was  understandable,  be-
 cause  at  that  time,  the  police  wele  not
 called  upon  to  perform  dutics  of  the
 army.  But  today,  with  our  vast  hord-
 ers  with  China  and  Pakistan,  every

 day  we  have  reports  of  policemen  who
 are  killed,  The  question  today  is
 more  of  a  gesture  of  equating  the
 two.  I  have  a  feeling  that  the  Fin-
 ance  Minister  would  himself  come
 with  an  amendment  and  recognise  the
 services  of  our  brave  policemen,  un-
 less,  of  course,  he  feels  that  the  ser-
 vices  uf  policemen  are  in  any  way  in-
 terior  to  those  of  the  army  or  the  lives
 of  the  poli  any  che  than
 those  of  the  armed  forces.  But  I  do
 not  think  that  is  the  case,  !  would,
 therefore,  request  him  with  all  the

 phasis  at  my  d  to  accept
 this,  I  am  sure  I  have  the  support  of
 the  House,  although  perhaps  if  the
 whip  is  cracked,  we  may  not  get  the
 votes  required  to  pass  it.  I  would
 request  you,  Sir,  to  permit  me  to  move
 my  amendment.

 Mr.  Speaker:  That  has  to  be  done
 on  legal  grounds.  Otherwise,  I  have
 all  the  sympathy  for  it,

 Shri  N.  Dandeker:  I  would  like  to
 say  a  word  on  the  merits  of  the  pro-
 posal  which  stands  in  the  name  of  my
 hon.  friend,  Shri  Karni  Singhji,  It  is
 always  a  matter  of  good  gesture
 really  for  this  supreme  legislature  to
 say  that  when  people  of  whatever
 rank—they  may  be  ordinary  policemen
 or  they  may  be  police  officers  of
 jawans  or  officers  in  the  army—when-
 ever  in  the  discharge  of  their  duties
 they  lay  down  their  lives,  they  will
 not  be  liable  to  thig  tax  which  they
 would  otherwise  have  to  pay.  And
 the  kind  of  situation  we  have  today
 is  such  that  many  members  of  the
 police  forces  have  laid  down  thelr
 lives  in  Kutch,  East  Bengal  border,
 Kashmir  and  various  other  places.  I
 think  it  is  almost  a  matter  of  decency,
 apart  from  good  gecture,  that  we
 should  say  that  these  peop!e  will  not
 be  liable  to  this  tax,  [०  which  they
 would  otherwise  be  subject  by  the
 very  fact  of  their  doing  their  duty  in
 the  border  areas  and  risking  their
 lives.  It  is  an  extrnordinary  propo-
 sition  for  us  to  insist  that  In  respect  of
 thesc  people,  when  they  die,  we  will
 take  our  pound  of  flesh.  It  may  be
 that  only  one  in  a  thousand  is  liable
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 lo  estate  duty,  or  even  less,  Just  as,
 for  good  reasoni,  member,  of  the
 armed  forces,  from  the  jawans  to  the
 top  brass,  killed  in  action  are  exem-
 Pted  from  estate  duty,  so  too,  it  seems
 to  me  a  ‘matter  of  elementary  decency
 that  we  ought  to  show  the  same  con-
 sideration  to  the  policemen.

 Shri  D.  C.  Bhatma:  I  come  from  a
 constituency  which  is  a  border  con-
 stituency,  There  is  one  area,  called
 Kunya  Ke  Bhet  which  is  00  yards
 away  from  Pakistan  border.  I  pave
 visited  some  of  the  posts  where  our
 policemen  are  stationed.  They  87९
 very  fine  men.  It  is  not  that  they
 tome  only  from  Punjab,  I  must  tell
 you  very  truthfully  that  they  come
 from  almost  all  the  States  of  India.
 All  these  sepoys  or  policemen  are
 doing  a  very  splendid  job.  They  are
 away  from  any  concentration  of  popu-
 lation,  cither  in  a  village  or  in  a  town,
 Their  job  is  very  very  difficult,  They
 are  away  from  any  human  habitation
 and  they  have  to  get  their  supplies
 from  far  away  places.  They  grow
 their  own  vegetables.  They  look  after
 themselves.  They  try  to  get  the  things
 they  require  from  villages  and  towns
 fay  away.  I  have  visited  gone  of
 these  places  and  ]  know  that  these
 person;  are  keeping  a  watch  on  the
 border  all  the  time.  They  try  to  see
 whether  any  infiltrators  enter  our
 cauntry  or  not.  T  am  very  glad,  and
 ]  think  you  are  also  very  happy,  Sir,
 that  our  State  of  Punjab  has  been  so
 far  free  from  infillirators.  I  believe  this
 is  dus  to  the  splendid  job  which  these
 policemen  have  performed.

 When  Shri  Dandeker  supports  a  fin-
 ancial  proposition  I  think  it  must  be
 sound  legally  ag  well  as  otherwise.
 And  when  Shri  Masani  supports  a
 financial  proposition,  I  must  say  that
 it  comes  from  a  source  which  iz  not
 in  keeping  with  our  social  traditions.
 Shri  Dandeker  has  supported  this
 proposition.  I  would  submit  very
 respectfully  that  the  propos.tion  put
 forward  by  Shri  Karnij  Singhji  should
 be  accepted  and  we  should  send  a
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 word  of  good  cheer  to  our  jawans
 who  are  now  manning  our  police  posts
 all  over  the  frontier.

 Shri  Dandcker  said  that  this  will
 be  a  gesture  of  decency.  |  think  it  is
 not  merely  a  gesture  of  decency.  It
 is  a  gesture  of  courtesy,  a  gesture  of
 appreciation.  If  this  gesture  is  shown,
 l  am  sure  they  will  all  feel  very  happy
 and  they  will  know  that  their  coun-
 trymen  who  sit  in  Parliament  are
 very  solicitous  of  their  welfare.  I
 whole-heartedly  support  the  proposal
 of  Shri  Karni  Singhji  which  was
 supported  by  Shri  Dandeker.

 Shri  Kapur  Singh  (Ludhiana):  Be-
 fore  rising  to  oppose  this  obnoxious
 clause  of  this  wholly  obnox:oug  Bill,  I
 want  to  say  a  word  about  the  very
 obnoxious  and  illogical  fallacy  which
 my  hon.  friend,  Professor  Sharma,
 has  introduced  in  his  argument,  He
 has  just  now  said  that  a  certain  thing
 must  be  good  because  it  has  been
 advanced  or  supported  by  a  certain
 individual.  In  logic  it  is  called  argu-
 mentum  ad  yerecundiam,  an  argument
 which  is  sought  to  be  supported  be-
 Cause  it  proceeds  from  a  certain  per-
 son  and  not  because  of  its  merits.

 Mr.  Speaker:  On  merits  also,  he  has
 supported  it,  But  he  has  some  regard
 for  one  particular  Member

 Shri  Kapur  Singh:  I  want  tc  expose
 the  element  of  fallacy  in  his  argu-
 ment.

 Now,  I  come  to  the  clause.  I  oppose
 this  clause  for  three  reasons.  This
 clause  is  neither  well-conceived  nor
 well-intentioned  and  it  suffers  from
 three  grave  defects.  Firstly,  it  is
 obfuscatory,  secondly,  it  i;  anti-social
 and  thirdly,  it  ig  unconstitutional  also.
 It  is  obfuscatory  because  unless  the
 term.  ‘religion’  is  legally  defined—I

 maintain  the  term  ‘religion’  cannot  be
 legally  defined—to  retain  the  clause
 as  it  is,  will  lead  to  all  kinds  of  arbi-
 trary  interpretations  in  the  case-law
 which  will  henceforth  be  laid  down
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 and  this  will  create  a  great  deal  of
 ‘onfusion  in  the  state  of  the  law  of

 cur  country,

 Secondly,  |  consider  this  clausc
 anti-socia!  because  it  is  conceived
 mere  y  as  an  exercise  in  atheism  ond
 it  attacks  the  profound  springs  and
 wells  of  human  altruism  and  charity.
 Once  you  say  that  a  charitable  pur-
 pose  does  not  include  anything  that
 is  wholly  or  substantially  partaking  of
 religious  impulse,  then  you  try  not
 only  to  clog  up  human  springs  and
 wells  of  charity  and  altruism,  but
 you  alsy  icy  to  introduce  poison  into
 the  finest  sentiments  of  human  nature.
 Therefore.  this  clause  is  anti-social
 also  and  it  ought  to  be  rejected.

 Thirdly,  this  clause  is  unrconstitu-
 tiona!  in  so  far  ag  it  ig  prejudicial  to
 free  practice  of  religion,  while  our
 Constitution  guarantees  free  practlee of  religion.  This  clause  has  indirect
 effect  of  putting  the  free  practice  of
 reigion  at  a  disadvantage  and  it  4s,
 therefore,  a  direct  attack  on  the  free
 practice  of  religion.

 For  these  three  reasons,  |  oppose
 this  clause.

 Shri  Daji:  Sir,  I  rise  to  support  the
 proposed  amendment  of  my  hon.
 friend  Shri  Karni  Singhji.

 Shri  T.  T.  Krishnamachari:  There  is
 no  amendment,

 Shri  Daji:  I  do  not  want  [0  repest
 the  arguments  given  already  by  Mr.
 Dandeker  and  Prof.  Sharma,  |  want

 to  put  it  on  a  higher  plane,  It  is  .ot
 amy  question  «{  grace.  It  is  absolu-
 tely  immoral  for  the  State  to  put  4
 gun  in  the  hands  of  a  man  and  to  send
 him  to  defend  the  border  and,  when
 he  dies,  to  say  that  he  will  be  charged
 the  estate  quty.  It  is  not  a  question
 of  grace  at  all  and  it  is  absolute  im-
 morality,  On  the  one  hand,  you  force
 him  to  put  on  a  uniform  and  ask  him
 to  go  and  defend  hig  country  and  on
 the  other  hand,  when  he  dies  while
 defending  the  country,  you  say,  “I

 will  charge  you  the  estate  duty”.

 Shri  Karni  Singhji:  The  policeman
 ts  less  equipped  than  the  army  man.

 Shri  Daji:  Secondly,  it  is  discri-
 minatory  under  the  Constitution  and
 l  cunnot  understand,  for  the  life  of
 ‘me,  on  what  logical  Sasis  the  distinc-
 lion  is  sought  to  be  made  between  a
 member  of  the  armed  forces  and  a
 member  of  the  police  force  armed  with
 a  gun  on  the  same  duty.  There  is  no
 logic  in  this,  The  Government  hav-
 ing  once  accepted  the  proposition  that
 the  army  man  who  dies  on  duty
 should  not  be  charged  the  estale  duty
 has  no  reason,  absolutely  none,  to  pay
 that  the  policeman  who  dies  while
 defending  the  country  should  be
 charged  the  estale  duty.  Tt  is  not
 that  there  is  going  to  be  much  loss  cr
 gain  to  the  Treasury  either  way.  What
 is  the  pay  of  a  policeman  sent  to  the
 border?  It  is  hardly  Rs,  00  with  all
 the  allowances.  There  is  harly  any
 saving  ta  be  covered  by  the  estate
 duty  clause.  That  is  not  the  point.
 The  point  is  this,  Is  the  State  doing
 a  just,  right  ang  moral  thing,  after
 having  sent  a  man  to  defend  the  coun-
 try,  to  cash  him  by  his  death  in  the
 defence  of  his  country.  I  think,  the
 Proposition  is  -o  patently  immoral
 that  the  Finanec  Minister  should  at
 least  give  an  understanding  that  he
 will  take  the  first  possible  opportunity
 to  amend  it.

 Dr_L.  M.  Singhvi:  Mr,  Speaker,  Sir,
 I  do  not  know  if  you  have  already
 finally  ruled  that  this  is  not  permis-
 sihle.  IT  should  like  to  crave  your
 indulgence,  in  the  first  instance,  to
 emphasise  that  this  is  not  really  out
 of  order  ag  claimed,  I  believe,  by  the
 Treasury  Benches,  This  is  u  matter
 which  relates  to  clause  9  of  the  Bi!l.
 The  ruling  that  was  cited—I  have
 gone  through  this  ruling  now—is  not
 really,  cn  all.  fours,  with  the  present
 situation.  Here  jg  clause  9  itself
 which  ix  a  pert  of  this  Bil'  and  all
 that  my  hon.  friend  Shri  Karni  Singhji
 wishes  to  do  is  to  incorporate  jn  this
 particular  clause  an  exemption  for  the
 Police  force.
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 Mr.  Speaker:  He  wants  to  get
 clause  3]3  of  the  Estate  Duty  Act
 amended.  Clause  33  is  not  being
 touched  here  in  this.

 Dr.  L.  M.  Singhvi:  If  that  is  so,  the
 whole  procedure  which  is  provided for  obtaining  Presidential  recommend-
 ation  for  an  amendment  like  this  is
 alcolutely  pointless.  Why  should  re-
 com  dation  of  the  President  be  ob-
 tained  under  the  Constitution  for  an
 amendment  which  is  sought  to  be  in-
 corporated.

 I  would  submit  further  that,  so  far
 as  the  proposal  made  by  Shri  Karni
 Singh,  on  which  other  hon,  Members
 have  spoken,  is  concerned,  it  has
 wide  support—almost  unanimous  sup-
 port—in  this  House.  This  is  a  provi-
 sion  which  is  more  in  the  nature  of
 a  gesture  than  a  provision  which
 might  affect  the  revenue  of  the  Fin-
 ance  Minister.  I  do  not  think  the  Fin-
 ance  Minister  would  be  that  calcula-
 tive.  I  am  sure  he  would  consider
 this  in  the  spirit  in  which  it  has  been
 moved.  Today  we  have  a  situation  in
 which  the  Police  forces  are  defending
 our  borders  and  are  laying  down  their
 lives  day  in  and  day  out.  At  least  on
 this  considerstion,  if  not  on  any
 other,  we  must  accept  this  exemption
 being  extendeg  to  the  Police  forces
 also.

 Dr.  M,  §.  Amey:  I  997९8]  to  my  hon.
 friends  ‘o  support  the  suggestion
 made  by  Shri  Karni  Singh.  If  the
 Finance  Minister  cannot  do  it  now,  he
 should  at  least  take  the  earliest  op-
 portunity  of  coming  forward  with
 some  amendment,  I  need  not  go  into
 the  details  since  my  hon.  Friends
 have  already  put  forth  the  reasons
 very  clearly.  The  idea  should  not  go
 out  to  the  Police  that  the  Government
 are  making  a  distinction  between  them
 and  the  military,  particularly  at  a
 time  when  our  Police  are  being  sent
 to  different  sectors  of  vital  importance.
 It  is  but  proper  that  we  give  them
 the  necessary  encouragement  and  do
 not  create  any  cause  for  despond-
 ency  and  despair.

 Shrimati  Renuka  Ray:  Mr,  Speaker,
 Sir,  T  would  like  to  support  strongly
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 the  suggestion  made  by  my  hon.
 Friend,  Shri  Karni  Singh.  I  also  re-
 present  a  border  constituency  where
 the  Police  are  involved  almost  daily with  border  clashes.  If  some  of  the
 Members  of  the  House  were  to  see
 the  conditions  in  which  they  live,
 they  would  find  that  they  are  unbel-
 jevable,  But  at  the  same  time  the
 courage  that  they  have  shown  when
 things  have  gone  wrong  in  our  bor-
 ders  stands  testimony  to  the  manner
 in  which  they  behave.  It  may  not  be
 possible  perhaps  to  bring  in  a  provi-
 sion  now.  But  I  am  sure,  in  response
 to  the  feelings  of  this  House,  the  Fin-
 ance  Minister  will  find  the  way  out
 as  to  how  to  include  this  provisi
 either  in  this  Bill  or  by  g  separate
 amendment.

 Shrimati  Tarkeshwari  Sinha:  May
 l  also  say  a  few  words  on  this?

 Mr.  Speak  I  can  pre  that
 everyone  in  the  House  supports  it.

 Shri  Raghunath  Singh:  Everybody in  the  House  supports  it.  So,  we
 request  the  Finance  Minister  to  con-
 sider  this  sentiment  very  seriously.
 The  whole  House  supports  the  point.

 Shri T.  T.  Krishnamachari:  |  should
 like  to  say  this  that  this  cannot  be
 brought  in  like  this.  Since  the  House
 says  that  it  wants  it,  I  am  perfectly
 preparei  to  bring  it  in  the  next
 Finance  Bill,

 Mr.  Speaker;  That  is  right.  Though
 I  had  given  that  ruling  that  the
 amendment  was  not  admissible,  yet
 because  I  also  wanted  to  support  it,
 T  had  allowed  that  discussion.  |  had
 allowed  that  discussion  because  it
 looked  reasonable,  and  the  arguments
 that  have  been  advanced  are  really
 such  that  I  am  also  of  the  same  opi-
 nion.  There  is  no  reason  why  there
 should  be  any  discrimination.  We  are
 thankful  to  the  hon.  Minister  that  he
 has  promised  that  he  would  bring  that
 in  at  the  earliest  opportunity.

 Shri  Tyagi:  That  is  democracy
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 Mr.  Speaker:  The  question  is:

 “That  clause  9  stand  part  of  the
 Bill”.

 The  motion  was  adopted.
 Clause  9  was  addeg  to  the  Bill.
 Clause  20—  (Amendment  of  Act  27

 of  1957),

 Shri  N.  Dandeker:  |  beg  to  move*:
 (i)  Page  10,  line  30,  after  ‘state-

 ment’  insert  ‘subsequently’  (8)
 (ii)  Page  l0,  line  3l,  after  ‘docu-

 ment’  insert  ‘subsequently’.
 (8)

 Mr.  Speaker:  These  amendments  are
 now  before  the  House.

 Shri  N.  Dandeker:  These  two
 amendments  are  smal]  amendments.

 In  order  to  explain  this,  |  should
 like  to  say  just  a  few  words  about  the
 main  purport  of  clause  20.  Clause  20
 (ii)  ig  concerned  with  an  excellent
 Provision  which  enables  the  commis-
 sioner  in  his  discretion  in  the  course
 of  the  wealth  tax  assessment,  to  re-
 duce  or  waive  the  amount  of  mini-
 mum  penalty  for  failure  without  rea-
 sonable  cause  to  furnish  the  return
 of  net  wealth  which  o  person  was  re-
 quired  to  furnish  under  section  4  or
 to  reduce  or  waive  the  amount  of
 minimum  penalty  imposable  on  8  per-
 son,  Then,  it  goes  on  to  lay  down
 the  various  conditions  under  which
 the  commissioner  may  act,  such  as,  for
 instance,  that  the  assessee  ha:  co-
 operateg  in  the  inquiry  relating  to
 him,  has  paid  or  has  made  satisfac-

 tory  arrangements  for  payment  and
 so  on,  Now  the  main  object  of  the
 particular  sub-section  to  which  I  am
 moving  an  amendment  is  something
 which  I  wholly  accept,  namely  that
 where  any  (proceedings  have  been
 taken  against  any  person  in  respect  of
 erroneous  declarations  and  so  on  in
 wealth  tax,  any  statement  made  by
 him,  or  account  or  other  document
 produced  by  him,  shall  not  be  inad-
 miissible  as  evidence  for  the  purpose
 of  such  proceedings,  merely  on  the
 ground  that  such  statement  was  made,

 ur  such  account  or  document  produc-
 ed,  in  the  belief  that  the  commissioner
 would  waive  the  penalty  under  the
 waiver  clause  to  which  I  have  just
 referred.  In  principle,  that  clause  is
 Perfectly  sound.  But  in  order  to
 make  the  meaning  of  the  thing  quite clear  ]  presume  some  amendment  is
 required.  I  presume  that  what  is  real-
 ly  intended  is  this.  If  any
 statement  is  subsequently  made.
 or  account  or  other  docu-
 ment  bsequent]  produced,  by  a
 Person,—that  iy  to  say,  if  there  are
 ulready  any  proceedings  pending
 against  him  for  misdeclaration  or  un-
 der-declarution  of  wealth  when  he
 foes  to  the  commissioner  (under  the
 previously  mentioned  powers),  re-
 que:ting  the  commissioner  to  treat
 him  leniently,—then  I  agree  such
 statements  etc,  ought  not  to  be  in-
 admissible  in  evidence  against  him.
 But,  subject  to  the  various  conditions
 that  have  been  stated,  I  suggest  that
 it  would  be  bad  in  public  policy  thal
 that  man's  statement,  when  he  comes
 along  to  make  such  a  request,  could
 then  be  used  against  him  in  relation
 to  proceedings  subsequentl,  started
 against  him.  What  I  am,  therefore,
 submitting  by  way  of  amendment  is
 this  that  where  any  proceedings  are
 pending,  then  any  subsequent  state-
 ment  or  document  produced  by  the
 person  for  the  sake  of  trying  to  get
 relief  after  he  had  been  caught,
 should  not  be  inadmissible  in  evidence
 that  woulg  be  quite  right  and  proper.
 And  I  hope  the  Finance  Minister  will
 accept  it,  for  my  amendments  are
 really  designed  to  make  clear  the  in-
 tentions  of  this  particular  provision
 proposed  to  be  inserted,  by  making  it
 clear  that  any  statement  subsequently
 made,  that  is,  subsequent  to  the  pro-
 ceedings  initiated  against  a  person,  or

 subse- account  or  other  document
 quently  produced  will  not  be  neces-
 sarily  inadmissible  merely  beca  of
 his  plea  to  the  commissioner  to  let
 him  off  lightly.

 Shri  T.  T.  Krishnamachari:  I  am
 afraid  I  am  not  in  a  position  to

 *Moved  with  the  recommendation  of  the  President,
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 {Shri  T.  T.  Krishnamachari]
 accept  it  because  it  opens  the  clausc
 very  wide,  Actually  this  amendment
 follows  the  pattern  of  Sec.  279  of  the
 Act  as  it  was  amended  by  the  Fin-
 ance  Act,  1965"  Sec.  279(3)  virtually
 repeats  the  same  position—where  any
 proceeding  has  been  taken  against
 any  person  a  statement  maite—
 not  subsequently.  If  I  accept  the
 amendment,  it  would  certain'y  make
 it  very  difficult  to  enforce  the  provi-
 sions  of  the  particular  enactment.

 Mr.  Speaker:  I  shall  now  put  amend-
 ments  Nos.  8  and  9  to  the  vete  of  the
 House.

 Amendments  Nos.  8  and  9  were  put
 and  negatived.

 Mr.  Speaker:  The  question  is:
 “That  clause  20

 the  Bill".
 The  motion  was  adopted.

 stand  part  of

 Clause  20  was  added  to  the  Bill.
 Clause  2I—  (Amendment  of  Act  8

 of  1958).
 Shri  NC  Dandeker;  I  beg  to  move*:

 Page  ll.—omit  lines  2  to  a  (10).
 This,  in  fact,  is  a  sub-clause  about

 religious  purpose  proposed  to  be  in-
 serted  to  section  5  of  the  Gift-tax
 Act  to  the  same  effect  as  in  clauses  9
 and  19,  namely,  that  a  charitable
 purpose  shall  not  include  a  purpose
 the  whole  or  substantially  the  whole
 of  which  is  of  a  religious  nature,  This
 yet  is  another  attempt  to  button  up
 everything  against  religion,  that  is  to
 gay,  you  may  not  be  religious  under
 the  Income-tax  Act,  you  are  not  per-
 mitted  to  be  religious  under  the  Estate
 Duty  Act;  and  now  you  may  not  be
 even  generous  under  the  Gift-tax  Act,
 if  the  generosity  is  in  favour  of  reli-
 gion.

 Sbri  T.  T.  Krishnamachari:  The
 provision  is  the  same  as  clauses  9  and
 i9.  But  in  the  case  of  the  Gift-tax
 Act,  we  have  made  a  specific  provi-
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 sion  to  say  that  in  the  case  of  ap-
 proved  institutions  notified  by  Gov-
 ernment,  if  any  person  makes  a  gift,
 that  will  not  attract  the  tax,  if  that
 particular  institution  is  a  temple,
 gurdwara,  mosque  or  church  of  some
 antiquity,  of  some  importance  It  is
 merely  to  prevent  donations  for  sort
 of  private  institutions  which  are  pure-
 ly  domestic.  I  am  quite  prepared  to
 have  the  list  already  there  to  be  en-
 larged  by  adding  the  names  of  insti-
 tutions  hon.  Members  can  give.  !
 am  prepared  to  do  that.  But  I  am  not
 able  to  accept  the  hon,  Member's  sug-
 gestion.

 Mr,  Speaker:  I  shall  now  put  amend-
 ment  No.  0  to  the  vote  of  the  House.”

 Amendment  No.  0  was  put  and  re-
 gatived,

 Mr.  Speaker:  The  question  is:
 “That  clause  2  stand  part  of

 the  Bill.”
 The  motion  was  adopted.

 Clause  2]  was  added  to  the  Bill.
 Clause  22  to  24  were  added  to  the

 Bill.
 Clause  25—  (Amendment  of  Act  32

 of  1934),
 Shri  M.  हि,  Masani:  |  beg  to  move*:

 Page  8,—
 omit  lines  26  and  27,  ql).

 Shri  N,  Dandeker:
 (i)  Page  8,—

 I  beg  to  move":

 after  line  27,  insert—
 “Provided  that  in  respect

 of  all  articles  imported  for  the
 purpose  of  an  undertaking
 which  fulfils  the  requirements
 prescribed  by  section  84  of
 the  Income-tax  Act,  96l,  the
 rates  of  duty  shall  be  the  rates
 in  force  immediately  before

 dation  of  the  President
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 {he  amendment  to  the  Indian
 Tariff  Act,  1934,  by  the  Fin-
 ance  (No,  2)  Act,  1965."  2)
 (ii)  Page  ABA.
 after  line  27,  msert—

 “Provided  that  the  regula-
 lory  customs  duty  of  ten  per
 cent  effective  from  l7th  Feb-
 ruury,  985  shall  be  cancelled
 with  effect  from  such  date  as
 the  alterations  in  the  Firet
 Schedule  to  the  Tariff  Act  in-
 creasing  the  standard  rate  of
 duty  on  imported  articles  come
 into  operation.”  (13),

 Shri  M.  है.  Masani:  My  amendment
 seeks  to  delete  sub-clause  (b)  of
 cl,  25.  Let  me  make  it  clear  that  if  this
 amendment  were  accepted,  al]  the
 new  import  duties  would  be  struck
 down,  those  which  are  contained  in
 the  schedule,  because  sub-clause  (b)
 says  ‘the  First  Schedule  shall  be

 nded  in  the  specified  in
 Parts  I  and  TI  of  the  Schedule  to  this
 Act’.

 Tf  you  turn  to  the  Schedule  to  this
 Act,  it  covers  a  wide  range  of  raw
 materials,  commodities  and  machi-
 nery,  excessive  duties  on  which
 are  now  sought  to  be  imposed  under
 the  customs  tariff.  As  the  leader  of
 our  party  pointed  out  at  an  earlier
 stage  of  this  discussion,  no  case  what-
 soever  hag  been  made  out  for  this
 Supplementary  Budget  and  these
 taxation  measures  which  are  proposed
 in  this  Clause.  It  is  just  a  continua-
 tion  of  the  perverse  thinking  that
 animated  the  first  Finance  Bill  which
 is  to  be  found  in  the  second  Finance
 Bill.  It  is  true  that  the  financial  pos!-
 tion  of  the  markets  is  disastrous,  that
 capital  investment  has  come  to  a  stop.
 But  is  this  the  remedy  for  it?  On  the
 contrary,  this  Bill  is  calculated  to
 make  the  financial  position  of  the
 country  and  the  capita)  market  even
 worse

 I  am  much  interested  to  see  that
 this  very  जी  ig  golng  to  involve  ad-
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 ditional  expenditure.  Hon.  Members
 have  been  asking  for  a  cut  in  expendi-
 ture,  others  put  it  differently  by  say-
 ing  that  they  want  efficiency  with  eco-
 nomy,  But  this  Bill  by  its  very  pro-
 mulgation  is  going  to  cost  Rs.  35  lakhs
 more,  additional,  wasteful  expendi-
 ture,  to  the  country.  And  why?  The
 Statement  of  Objects  and  Reasons,  the
 Financial  Memorandum  attached  to
 the  Bil)  points  out,  that  because  the
 incidence  of  taxes,  import  duties  and
 excises,  is  raised,  they  want  more
 staff.  I  have  never  heard  a  more  out-
 rageous  proposition,  Because  you
 raise  the  rate  from  l0  to  I5  per  cent
 or  from  79  to  30  per  cent,  you  need
 more  staff.

 Shri  N.  Dandeker:  Most  difficult
 arithmatic,

 Shri  M.  है.  Masani:  This  is  how
 wasteful,  criminally  wasteful,  ex-
 penditure  igs  indulged  in.  Ever-grow-
 ing  bureaucracy,  ever-growing  Par-
 kinson’s  Law;  at  a  time  when  the
 country  wants  to  cut  down  expendil-
 ture  and  balance  its  budget,  more  and
 more  expenditure;  even  when  you
 raise  more  tax,  you  make  people  pay
 more  for  the  processing  of  the  tax.

 The  Finance  Minister  said  this
 morning  that  prices  were  rising,  that
 prices  were  the  bugbear  of  every
 Finance  Minister.  May  I  say  that  they
 are  the  responsibility  of  the  Finance
 Minister?  It  is  within  his  power,  by
 good  or  bad  budgeting,  to  budget  for
 stable  prices  or  to  budget  for  infla-
 tion  and,  if  prices  have  risen  since
 last  February,  the  entire  responsibi-
 lity  falls  on  the  shoulders  of  the
 Finance  Minister  and  his  Government
 which  brought  in  the  Budget  in  Feb-
 ruary,  which  we  warned  was  a  highly
 inflationary,  deliberately  inflationary,
 Budget.  And  this  is  our  charge
 against  this  Budget—that  this  Budget
 also  is  a  deliberately  inflationary
 Budget,  Any  man  who  brings  in  this
 budget  must  know  that  prices  will
 rise.

 An  hon.  Member:  He  has  admitted
 it.
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 Shri  M.  ह  Masani:  If  he  does  not know  it  that  is  to  bad.  The  fact  is that  he  must  know,  as  9  reasonably intelligent  person,  which  he  is,  he  is
 more  than  reasonably  intelligent,  ‘The
 fact  is,  therefore,  that  this  budget  is a  deliberately  inflationary  budget.

 There  are  two  bad  things  about  this
 Finance  Bill,  and  particularly  about
 these  import  duties  that  are  sought  to be  levied.  The  first  is,  as  I  said,  they will  raise  prices.  This  will  be  in  many
 ways.  It  has  already  happened.  A
 day  or  two  after  the  Finance  Bill  was
 introduced,  the  price  of  stainless  steel
 utensil;  in  the  country  went  up  by  0
 per  cent.  and  the  price  of  brass  uten+
 sils  by  Rs.  .25  per  Kg.  It  is  no  good the  Finance  Minister  blaming  mer-
 chants  and  the  shopkeepers  for  it,  He
 is  the  culprit.  Every  shopkeeper,
 every  merchant  and  every  producer will  raise  his  price  and  pass  the  bur-
 den  on  to  the  consumer,  ond  any
 Finance  Minister  who  does  not  expect
 the  burden  to  be  passed  on  to  the
 consumer  is  not  fit  to  occupy  his
 office.

 Shri  Banga  (Chittoor):  Is  an  ostrich
 Shri  M.  BR.  Masani:  The  cost  will  go

 up  in  many  industries.  Industrial  raw
 material  will  cost  more  because  of
 higher  import  duty,  This  will  be
 particularly  true  of  oil,  furnace  oil,
 diesel,  petroleum,  iron  and  steel.  All
 these  thinga  go  into  consumer  pro-
 ducts:  and  these  consumer  products
 are  going  to  cost  more  to  the  poor
 man  and  the  middleclass  man  in  the
 villages  and  towns  of  India.  There
 will  be  a  sharp  rise  in  the  price  of

 goods  beca  of  higher
 duty  on  imported  raw  materials.  What
 about  transportation  costs?  Every
 man  who  travels,  every  consignment
 of  goods  of  foodgrains,  that  i:  trans-
 ported  will  cost  more  because  of  the
 tise  In  the  cost  of  petroleum  and
 diesel

 Further,  even  the  cost  of  foodgrains,
 will  go  up  higher.  We  had.  unfortu-
 nately,  an  acrimonious  discussion  this
 morning.  and  other  mornings,  about
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 responsibility  for  what  has  happened in  Manipur  or  elsewhere  in  our  coun-
 iy.  Is  this  the  time  to  do  anything which  will  arise  the  price  of  food-
 grains  brought  to  the  market?  7]
 accuse  the  Finance  Minister  and  this
 Government  of  having  brought  in  this
 clause  and  in  subsequent  clauses  im-
 port  duties  and  excise  duties  that  are
 Hoing  to  raise  the  price  of  transporta-
 tion  and  of  road  transport,  which  is
 the  best  form  of  transport  in  India.
 and  in  consequence  the  price  of  food-
 grains  and  other  things  brought  to
 market.  It  has  been  estimated  that
 imports  into  this  country  are  of  the
 order  of  Rs,  600-700  crores  per  year.
 This  means  that,  on  the  average  am
 increase  of  25  per  cent—that  is  the
 rough  ectimate  that  I  tried  to  draw
 of  the  impact;  the  Minister  may  cor-
 rect  me,  I  do  not  know  what  his  aver-
 age  is,  but  assuming  that  the  average
 increase  i;  25  per  cent  under  the  im-
 port  duties,  Industry  will  have  to
 Pay  one-fourth  of  Rs.  600-700  crores
 and  this  will  mean  an  additional  im-
 port  duty  and  taxation  of  Rs.  I50-75
 crores  every  year,  Does  the  Finance
 Minister  really  expect  those  concerned
 who  have  to  pay  these  additiona)  dut-
 ies  to  bear  them  themselves?  Cer
 tainly  not.  Like  any  economic  man.
 who  has  to  bear  these  duties  will  pass
 it  on  to  the  consumer  who  buys  his
 goods.  There  is  no  good  the  Finance
 Minister  expressing  the  hope  that  he
 will  not  do  and  it  is  not  going  to  hap-
 pen;  he  knows  that  it  is  going  to
 happen.

 This  is  a  deliberately  inflationary
 Ball  and  it  will  retard  the  industrial
 preduction  in  this  country;  it  will  eat
 into  our  national  savings  by  raising
 prices,  by  retarding  production:  our
 nationa!  income  will  go  cown  and
 hence  the  cake  that  every  one  of  us
 takes  home  will  go  down;  investment
 will  go  down  and  the  rate  of  capital
 formation  will  go  down.  7  consider
 this  particular  provision,  which  ig  the
 kennel  or  heart  of  this  Bill,  to  be
 anti-nalional,  to  be  against  ali  pro-
 press  in  our  country  and  |  have  there-
 fore  moved  this  amendment
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 Shri  N.  Dandeker:  Sir,  I  am  speak-
 ing  on  amendments  V7  and  3  and
 quite  frankly,  I  have  tabled  these  be-
 cause  I  have  no  hope  whatever  that
 the  more  important  amendment  of
 Mr.  Masani  which  is  to  delete  the
 poisonous  sting  from  this  Bill  will  be
 accepted.  This  Bill  has  literally  its
 poisonous  sting  in  the  tail,  in  clauses
 25  and  26,  and  mainly  in  just  the  two
 lines  in  clause  25  which  Mr.  Masani
 secks  to  delete.  They  are  in  fact  the
 whole  crux  of  the  Bill,  In  so  far  as
 import  duties  are  concerned,  |  am
 moving  amendments  No.  l2  and  3  in
 the  hope  that  we  may  at  least  have
 small  mercies  if  not  a  complete  re
 moval  of  this  sword  of  Democles  over
 the  country  in  terms  of  new  rates  of
 import  duties.  The  first  nmendment
 is  to  the  effect:

 “Provided  that  in  respect  of  arti-
 cles  imported  for  the  purpose  of
 an  undertaking  which  fulfils  the
 requirements  prescribed  by  sec-
 tion  84  of  the  Income-tax  Act  of
 I96l,  the  rates  of  duty  sha!l  be
 the  rates  in  force  immediately
 before  the  amendment  to  the
 Indian  Tariff  Act  of  934  by  the
 Finance  No.  2  Act  of  I965."

 7  brs.

 Section  84  of  the  Income-tax  Act  is
 concerned  with  new  undertakings  and
 the  supposed  tax  holiday  which  they
 are  expected  to  be  enjoying,  one  of
 those  illusory  benefits  that  exist  un-
 der  the  Income-tax  Act  and  is  sought
 to  be  extended  by  an  earlier  section
 of  this  Bill  for  another  period  of  five
 years,  a  bogus  tax  holiday  to  earn
 profits,  and  by  the  time  which  nobody
 enjoys  because  the  fact  is  that  by  the
 time  they  begin  their  depreciction  and
 other  allowances  are  availed  of  their
 five  years  are  also  over.  This  is  the
 kind  of  concern  which  is  referred  to
 in  section  84,  newly  established  inéu--
 trial  undertakings.  J  am  seeking  by
 amendment  No  12,  that  in  regard  to

 these  the  rates  of  duty  shall  be  the rates  in  force  immediately  before  the amendment  made  by  the  Finance  Act No.  2  to  the  tariff  schedule,  The  se cond  amendment,  No.  Wa  is  concerned with  a  general  proposition.  If  We  must have  these  monstrous  new  import duties,  for  heaven's  sake,  abolish these  regulatory  duties  of  ten  per  cent that  was  surreptitiously  brought  in on  the  1Tth  February  of  this  year.  It enabled  the  Finance  Minister  to  trot out  a  surplus  budget  when  he  present- ed  his  main  budget  at  the  end  of  Feb-
 ruary.  T  submit  that  you  cannot  have it  both  ways;  if  it  is  suggested  that
 this  clause  25  (b)  is  for  streamlining the  entire  tariff  structure,  that  is,
 for  getting  away  from  too  many  rates of  taxes,  basic  rates  and  surcharges, this  relief  and  that  relief,  and  some-
 thing  on  top  of  all  that  and  eo  on,  then T  suggest  that  it  is  fundamental  to
 the  whole  argument  that  the  so-called
 regulatory  duties,  arily  =  im-
 posed,  as  you  were  pleased  to  say. to  save  the  rupee  from  going  down
 the  drain,  (which  it  is  already  doing
 pretty  fast)  though  actually  they  were
 imposed  not  for  the  purpose  of  sav-
 ing  the  rupee  but  only  to  enable  the
 Finance  Minister  tp  present  a  surplus
 budget,—those  regulatory  duties
 should  go,  ought  to  go.  And,  there-
 fore,  I  am  suggesting  the  insertion  of
 a  second  proviso  that  “the  regulatory
 customs  duty  of  0  per  cent  made
 effective  from  7th  February,  1985.
 shall  be  cancelled  with  offect  from
 such  date  as  the  alterations  in  the
 First  schedule  to  the  Tariff  Act  im
 creasing  the  standard  rate  of  duty  on
 imported  articles  come  into  operation.”

 Shri  Bade:  ]  support  Shri  Masani..

 An  hon.  Member:  It  is  past  five.
 Sir.

 Mr.  Speaker:  Could  we  sit  for  a
 few  minutes  more  for  the  sceond
 reading?  There  is  the  third  readinc
 which  may  be  taken  up  tomorrow
 l  think  there  is  only  =  one  more
 clause—28
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 Shri  M.  है,  Masani:  This  is  a  very
 important  clause;  many  Members
 might  like  to  speak  on  it.

 Mr,  Speaker:  All  right,  as  the  House
 likes,  Shri  Bade  may  continue  to-
 morrow.

 AUGUST  31,  965  Finance  (No.  2)  Bill  3044
 7.08  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 September  1,  965/Bhadra  10,  887
 (Saka).
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